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The Lok Sabha met at five minutes past
Eleven of the Clock.

[MR. SPEAKER in the Chair]
(zmaaT)

st T wwi fag o erswe welew,
qAIT FT AT IgT @I g1 37 €W
agl 9T 517 few g § 1 9T ¥ gL ATy
I FE ST § &Y AET 1 (SmEEmA) Fgh a3
T AHF GIHTL § 1 F18 it sggeqr A
FT @I & | gA7 fagw 388 & arFada A1y
qOnT AT & * faq fqagy fear g 3
(swaum)

it TSI Y C AAIF AT AIFC G-
IO arafa 1 WY g9 ¥ TEmaw @
@ g 1 (smam)

it Tt AR Fag - Ak gfeear § e
F1 U ATaF TFIT A8 fydnt ) (sam)

St TR ATH TFY : AT FIT F oIy
%X & 3g go ara &7 JEr @ 2 5 ow
g% § ag dwry ¥ feafgy &y #1g 8%
RIY ) (smEAmA)

st I ST Tag ; areqer o, ag |3
FI Y Tl ? & srorr weR A A wgaT

2

fr S wikq gEdwr ? 3t Fifge o
MIHAAT F Feed FUFRT G0 F 37 I
qarq Fua =Tifgg agr @t w1 fug
strAar arfge v doma & grarg & 3 Far
TIZA & | AT ZH AEEHITH TU Y oY a7
73T @ aY 98 A T qIT K AT FR
(smae)

oft TR WA U@ T F ATF-gEFY
AR T AT § TG 92970 FUZ JT G
g 1afs qET faferr adf @ &t =
ST AT GZATE ALY g ardl | (aFe)

St HAUW anTE ¢
IA I | (qFA)

AT AZ 3T &

ey WA © 2AfQ@U, I ATIFT I
%, A9 F AT T FAT & 1 AT AWA I7 1§
fafa & sraTe FISAT | a1 39 fafy
RIS &9T AT3d § af BIS qifag, & a1 F
gHar g |

(zaaenA)

PROF. K.K. TEWARY ; Sir, no doubt,
it is a very serious question and the whole
House should discuss it but not like that.
It should be according to the rules.

aeaey wEAA : {7 Y 19 FIFFAR,
AqH ATRWIGHIX I A9 Fgl g, fow
feara & wgr & @37 # fsewwa s3amar §
A &g T AT aﬁgaam*%%ﬁqﬁ
AT E |

AR TR g AT FQE FEE
AYEHIT FI TIET & 97 7T |
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SHRI RAJESH KUMAR SINGH : We
have already given the ‘adjournment-motion.
Motion for suspension of the relevant rule
has also been given. (Interruptions)

SHRI SOMNATH CHATTERIJEE : Sir,
the situation is extremely critical. This is
not a matter of scoring points. The situa-
tion is extremely critical. 37 railway stations
have been burnt up.

MR. SPEAKER : I know.

SHRI SOMNATH CHATTERIJEE :
Therefore, what is the Government doing ?

HEqT AT © AN ) & AT

G F gar g7 q@T &1 & ag qg
Fgal f& & snasy ara agY gaar, & ag
7t Fgar 6 & ®1f ara q@rar wgar g
afea fafa & argare o fam @ ¥ o
fetwma s<araT 918 9ud faw e amga
HTF q79 e § Iq9 9 wfew |

(seee)

ot RET Tt S whwe faar war @
IEFY ATT THTT 717 F | (Sqaer)

PROF. SAIFUDDIN SOZ :
given an adjournment-motion.
tions)

We have
(Interrup-

(Interruptions)

PROF. SAIFUDDIN SOZ : Sir, I have
given an adjournment motion on the serious
situation obtaining in Punjab...(Interrup-
tions)

SHRI SOMNATH CHATTERJEE : Let
the Home Minister and the Railway Minister
make statements today. I have given an
adjournment motion. ..(Interruptions)

SHRI MAINT RAM BAGRI : No less than
an adjournment motion.

Aeqer oY, &7 QF) S&q19 § | ger fag
ST a1 FIX AT 1T 77 F1E FFvT
F AT Q@ &)

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, SPORTS AND WORKS
AND HOUSING (SHRI BUTA SINGH):
1 am saying about Parliament...(Interrup-
tions)

S} TAATY WA WE : 3T gl &
TR FB FgA AT W@ & |

oft At T I ey AT F1E ;A
L, A g7 QAT F 4 | Fad foeamrd &
Y F W, A9 @ Y 9T J0G FHT
7 A gA Jad §, Tay ra A | afwa
dq1T F JEL AT H JAXAH 1 g
st €Y faeazmd & ag +8 WERF
G § TS gIAT Y WIE |

SHRI BUTA SINGH : Sir, my right to

participate in the discussion of this House is
not governed by the wishes of the Opposition

members. My right to participate is with
your kind permission. With your kind per-
mission, 1 want to raise one or two points
for your consideration.

MR. SPEAKER : 1 have allowed you.

SHRI BUTA SINGH : You have been
very magnanimous today, this morning, to
say that you will do whatever they wish you
to do. That is not the correct position. It

is the House and the House does not mean a
corner of the House. . .(Interruptions)

MR. SPEAKER :
of the House, I said.

According to the rules

SHRI BUTA SINGH : That is what you
qualified later on...(Interruptions)

{1 7 A FECEY ;AT g9 g, A I3
g1 A7 T9d Fga § (swaara)eccan
grga § ¥ graw g, gx Avax grsq @, @l
FrqT amgr“(wam)“'

SHRI BUTA SINGH : I want to sub-

mit to the Chair. ..(Interruptions)

MR. SPEAKER : The House as a whole
has the right.

(Interruptions)
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SHRI SATISH AGARWAL : He should

" withdraw that.

MR. SPEAKER : Every section of the
House is the House.

SHRI BUTA SINGH : This section of
the House is of the opinion that you go
strictly according to the Rules and Proce-
dures of the House. ..(Interruptions)

5t TIFHATY QAW AT : AEqeT gGIad,
dq8Yg FI1T 730 7 fqefgryar i  $3Q@
g l...(mu';‘)...

SHR1 BUTA SINGH : According to the
Rules and Procedures of the House, there
are opportunities available to the House.
You can give your consent or withhold your
consent. That is your prerogative. But it
is to be done at an appropriate time and
according to the Rules and Procedures of
the House. Now, itis becoming every day
a fashion in this House that before anything
is taken up. ..(Jnterruptions)

SHRI1 SATISH AGARWAL : The people
are being killed every day and an. adjourn-
ment motion will come every day...(Inter-
ruptions)

S TASATT GIAFT AE - F7 USATAAE
AT 9T {IFHT ASAT AT W g1
(comav) s

SHRI BUTA SINGH : You can allow
any motion, including adjournment motion,
but not in this fashjon. We will not allow
this House to be reduced to such a thing that
even before you take up the agenda, the
Opposition members raise these matters. ..
(Interruptions)

Y TN HHIR Tag © AT W FT deATU
FT I (euaqA ) HT AW FT FEATU
HIAT 1T & |°°°(sq=wE@)

(Interruptions)

SHRI BUTA SINGH : At the appro-

priate time, according to the rules, the
Government is prepared to go by your
direction, and to abide by whatever ruling
you give but not in this fashion. You must
take up the Agenda and at the appropriate
time, you should give your directions.

(Interruptions)

PROF. K.K. TEWARY : You know
their point of view. We never obstructed
a discussion on Pupjab in this House. But
as the hon. Minister of Parliamentary
Affairs has said, there are relevant rules and
there is time fixed for raising this matter.

(Interruptions)

PROF. K.K. TEWARY :
counsel them patience.

You please

, (Interruptions)
SHRI RATANSINH RAJDA : When
Punjab is burning, he is talking of the rules.

PROF. K.K. TEWARY : During Question
hour, you are not following the rules. You
are violating all the rules. Question hour
is not for this. There is a time for raising
this matter. Question hour should not be
used.

SHRI SOMNATH CHATTERIJEE :
Unfortunately, the response of the hon.
Minister of Parliamentary Affairs does not. .
«...(Interruptions)**

MR. SPEAKER : Whosoever speaks,
without my permission, it does not go on
record. First my permission is necessary.

SHRI SOMNATH CHATTERJEE :
Unfortunately, the response of the hon.
Minister of Parliamentary Affairs does not
show serious concern about the incidents
which has happened yesterday. Much has

happened and not a single suggestion has
been made.

SHRI BUTA SINGH : According to the
rules, the discussion is not in this way. No

. purpose is served. What purpose is served ?

SHRI SOMNATH CHATTERJEE: In

**Not recorded.
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this important discussion in this House, he
has not said one word. He has not said one
word. He has not said how to follow the
rules.

off TR AET : guH & §a FIg I H

&1 a1 SUT & g, &l FI Arq HLA @ | g9
A 388 & aga Aifeq fear & fyasr waqa
g IF 3Fea7-31aY #1 qEqT FIF QSATAHE
| faan g 1 98 w9 & fgas @8l g |
19T St Fqarar g i o § mAar qar
U g qud d fewwy agl fwar sr gwqre--

e NG e S 5 2 2N
ALy b u;.z:. e l JJ‘:./u_y;‘f /y’lt Jy
L s M?J?}"r oWl P s L
P LI sy, 2 WSS 2t LS
u..:ﬁ"t.._(m.tuw LSl g M 2 .

Lt

ALAY WFEIY ; I CSHHE MqT Y
a1 g

ot W "YT ¢ Fg U ATHAT )
qET AIHAT §7AIHE I & Feq & ard §
a1 | agi agade q19El, IqF g9 g
ST G 8, 56 &aAT HY o1 fgar agr
gafad ag Far aman g

Lo Sleloellr gz Lo las) o AU

et ISy i e L SL oy

ST w SOy ..:,,quZ;qpﬁa/,_,
o el TP

MR. SPEAKER : 1 want to say certain
things. According to the rule book, you
" gave a motion to me. But according to
rule book, I rejected it. Mr. Chattarjee, he
has not refuted your argument that we
should have a meaningful discussion on this.
He also agrees. He has given his view. We
can get together at any time, after Question
Hour, any time, after lunch time, or anything
and you decide among yourselves and I will
go according to your wishes. Iam at your
disposal. Anyway you like.

SHRI KRISHNA CHANDRA HAL-
DER : Iam on a point of order. The hon.
Minister of Parliamentary Affairs said that
the Opposition cannot hold the House to

ransom. It is not proper on his part to say
that.

MR. SPEAKER : He has his point of
view. You have your point of view. You
have the freedom. He says you have your
opinion. He has his opinion. That is all.

st Al W AWSY o Jeqy Sy, A
fagrarfasi< =1 aqra &

weae wgiaa : fanarfusriz—Fa ana
FT 7

st AFY VA JAOFY © JIGT AMH HTET
1 g& &N gar fzar ) gar fag o e
AN TR H AT —aWFT qorg H fae
g &, gear gt (e §, fauar 4917 9
&, VT G IT JIHT § |

oft g2t &g : A19A a1 J7 AN YLE FT
fear, st sgaer S WY 3@ snw ¥
(smama)-

wt AR TR WG A AGTF 5T a1
%1 & fF sTo ggrora Tard} &7 a1d F¥ar
1 F¥Y wiee e g § I #Y q17 FW@T
2 T FWY §9994 MqT ¥ JIaw F fag
AT 931 & 1 WA T W@ & N AW )
foreaaly waR # & | a9 9 @ § &I darq
S YT & AT W <2 QT ¢ 3R T 7 Msge
frqe § IIHT 3ZE MW T1T F@ € o}
FIYAT HTATH ATHFI AT FQ@ & 1 gurdy
qauA § F15 AT G1d 981 o WY 1 W
CHIEFE ATE TS T |

SHRI SUBRAMANIAM SWAMY : He
wants that the House be adjourned on my

_going to the Golden Temple,

st a- W aErdt ;- ereger oY, Ao
feqer § s < uF €@ ) sy fae g,
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ar AT qQITFY STCAT | TF FAIR &qraY
AT uF qEFRUTA G, A1 faq Jra, a
W FT AST TIT T STQAT | Y qITAT HT
qe7 g & f% agi av g2r fag st ¥ & +gr
AT gHIR FIT &1 I3 F1 Fa7 AT I1fgu
fo gw aga 93 fam Al & R wga
frara & R ® siaat aqrAar Sifgg 1 ag
FTIH JIGFT §, gATT FIW Al AT FT §
T F1A fAsr@aT srawr w19 3 1 g7 QA
fem ager & drra &1 grag & J1 F 9ar 97
@r a1 i faadr gay sifaw g, &
Farar aaw! afea AT ara 715 guaar ag
& | STETET S, TaF WY =y agi & HIT gar
fag off &1 aftare s agi & st ey
H AR fRrgraA F A aFF W § |

seqer Agiad - 33 &g a1 faar g

o} 7t o A A A1d qra g ga
dfere ) & 2 fg cangiz &Y 1 @1 £ 13T
Ig a1 AT FZT &Y A1 NT¥ TH gAIT
1 399 S f2ar | garF 7= g F1€ AN
g1, I WILd ®T X7 g7 grar g o< gfa-
q1T § IAFT AFAAT & ) gL UF 1Al 39
I AMFAT & A8 Argfenarst & qAd #
qg Saa f@ars grar 91y 3% # g1 afwq
g w1 S &) fqeet F1 @Ak F g9
qT F1TAT gSmT G TAT A IHF U A
STT YT T I FT FAT ZIA AT, TAF AR
q At orrgA grar g? .

qeuet AAIY : A Fg fzar & & A
wfeer @ &Y & 1 o JATATT 3 A 977
AT J1ZA, AT AL q1T 3 |

st wAY T AL qeA Y, A9 8
ot & dotre £ 397 grAd g1 /Y qow F
| I i T gTAT A fagr g

qsqN ﬁq’tm : ¥% qge aar ar faar §
far LT gedl ¥ g1 AFT ZFRT F A | QA1

q& HY AV AT YV, G0 FIA | HIGH

T8 AT WY wrgA § 9 F44 & fag

Orai Answers 10

sit {AY 7 qOOE ;. TAT B AE B
fag it s @ @ st g 1" (sua-
m)-a-

AR YA : T GG F g A AA )

{1 AF TR g : R gAT qEwA
AT TIAT |

Feqq AT FIH qgF A F A
FT AN HYT g WY AT A |

=} 7AY QR aWE  FF JATCA |

AEALT AW : AT § FATAA | GF &
AT A T AT FT AN

oft 7Y T aETEY : g e qiw fRAe
% fag #ai adl gaT a9

AEYE WENAD : UF T JAT A7 |
Shri Ram Swarup Ram.

ORAL ANSWERS TO QUESTIONS

Rate of Interest Charged by bDA

*680. SHRI RAM SWARUP RAM :
Will the Minister of WORKS AND HOUS-

ING be pleased to state :

(a) whether it is a fact that Delhi Deve-
lopment Authority even after agreeing to
charge 12 per cent inierest per anoum
from the allottees for delay in payment of
instalments under Self Financing Scheme, .

has charged and is still charging 24 per cent
and 36 per cent interest per anpum for ins-
talments falling due prior to July, 1982 ;

(b) if so, reasons why the higher rate of
interest has not been either withdrawn or
made effective from the very beginning of
the first instalment ;

(c¢) if DDA is wrongly charging higher
interest, whether Government will issue
instructions to DDA to refund .the excess
interest to the allottees ; and
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(d) il not, what is the correct stand relat-
ing to the interest rates taken by Govern-
ment to redress the gricvances of the pub-
lic ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI MOHAMMED USMAN ARIF):
(a) and (). The decision 10 charge lower
rate of interest of 129 from the first month
and 489 for the subsequent months of delay
of the payment of instalment was taken on
21-7-1982 and bas been made effective
prospectively and not retrospectively. Inte-
rest on defaulted instalments before
21-7-1982 is, thus, charged at the rates then
prevailing.

(c) and (d}. Does not arise.

5[} VW TATY R : qqeT {159, ATA-
T w1 SR S sqrg gea # faqr @, 93
gga & fierRee Sara faar & faedl
faia TIfaH LT OF FeqUFIT gNST 2,
ST 4T A (FdT aTant &1 JuiF G
g7 fqu s g «ifha ag qnaw o Fearv-
FTU GEIT # ZIF TIAT FHTT FTe() GedT
STar I B IEN S 1 gAF1 54T faw gaq
T 2 agl afew A1 |1 g gaifaa g =i
faer aril 9 ga9 svq1s fHar 2, 3ay Iad)
FIFY H62 g4l & | fa aug Gew wigafan
THIA 5721899 &1 47 39 gay ggd) feed
9% 24 GG A1 IAF 413 36 TIHZ FeE
fagr a1 9% o@Ha gEr & gizde
wAl GoeT Wi 3q4T gEiee AgY @ar, faaAar
Slo 2o To &AT & 1 3 gwmrfAg gigg A
feurad F a1g 9T F Arvarad faar f
gn zaa! fvags 3%, zafag ag#t Prea
¥ 12 982 H1T ga freg ¥ 18 qwHe
TIET@IAT L 2] FATE 1982 § T3
fra et & 24 N 36 e fewe faqr
war, SWE o fFaHl Ufw 1o o wo #
ST gE 7 AT FAWE F S AT FAT E,
SAT! AT FIA H #1341 faFwa a7 @)
&7 1982 % a1 & AT A J1 ®r4ar g
@I g AfFd Sud g & ST A1 F9982
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U § tau g7 71§ fafeaa Afq gq@ s
WwE?

qadty F1a, @« aqr [ato @R s
"t (=t q21 fag) : seger o, faesd) faaig
qifgs Ty g wrEat ¥ oY ge fagdl &
gaifad gew wigAfan enw F sqqg i
q qEARd Wiy At g | faaar qvednra
AT EIAT E, § 3H @ & aradd wFA
gIad § | H1AAIg agey 1 7w § i 21
TS 1982 § qF e 3T qget fFea &
arg 24 3§z a7 gadt aar dvad) Prea &
ag 36 gvga fagr san ar | gaar feyg
I & J1g 92T fF99 9T 12 TIHT R
gad fweq 0v 1 § 7@z &7 fearwar) guy
H1% SrrEdr AE & gAitE 51 o a3 @ qgar
¢, IEFI WA AT § fF el fawg
gifasco Y sar-sar @ & ? @d 9gH gl
43 WHA GAFA 8 ) qIHFA Ak 12 AT
18 qvdz § Mae oo T BRar sar

g

WY w Tmeq ww o faa @i g 21
TATE 1982 T 98 24 31T 36 avde faan
gy, IAY aFT § TAHT AT FAT AL F 3 7

St g2 fag © ag aEdfaeT asT 9n)
zafan, o3 ¥ zaF ang 541 g af & a3
TSI & 1 509 981 &) F1E Be gl &
TR

it TR Tq€Y VR . AIAA Ho} 7 F
EEIE S ECHEA-GE R R DA T I E A
98 HF0g FE {6 g7 qr gafaarT #3
g YLE 939 78 g % aa &1 gy, diq

gAY YATH FF AFT TF FITFA g A1 fIeel)

dqr 2 F R AT 2@N A U KT HIAT
gl § FHTATET TF AW FAT AT |
FAAI AT F ANT 799 garfaa g1 WE
ag wwa fase) fawra wifaswo ¥ wafyg
& | faesll @ a1t yprare A FHY Z 1 AT
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aFwea F a@m #, gfewa s aifaray
S FY gTq F1E) feawa g1 @Y &, graife
qifuser d wF fagm gamar § & 2za
972d ¥ & 25 9IFT IAF! N | AT 4 |1
& e agT FoA oY gar @RV 5 aqr9d 25
qIdE F AT FAT EF HIFATGA, THo
Ado FYo, UHo 3IZo Sito aify Fug
arean g F fzar g 7 afe ag, a1 wfasy
¥ Y7 ar wdwy oqqAr @ & faaw 9%
ArfeET g ) ? '

ot aav fag : ereger o1, g8 WeaA At 3@
qI1T & g I5a1, frT s § *gar rgar
g f& ol WY areaw fear war @14
aameg, sgfag arfa st gaaifa & S
¥ g 9@ 9T qu-qIr awd g |

REAW QG © 191 937 g fF &7 foa-
fag srars faar @ gaFt g7 ? gafar fa
a8 OF U A4 § afeq zasq wm §

&t QA TR AL A A F ANY g7
AFTIS T & | |

Seed Farms in North Easteran Region

"682'. SHRI AJOY BISWAS : '\{Vill the
Minister of AGRICULTURE be pleased to
state :

(a) the number of seed farms established
or proposed to be established in the North
Eastern region to meet the requircment of
seeds of various food crops like paddy, wheat,
oilseeds ctc, and the location thereof ;

~ (b) what will the total production of
foundation seed and certified seed in those
farms ; and

(c¢) whether the production from these

farms will be sufficient to meet the require-
ment of the whole of the North Eastern

region ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI

YOGENDRA MAKWANA) : (a) Pro-

CHAITRA 27, 1906 (SAK A)
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duction of seeds within the State is the
function of the State Government. It is for
them to take steps, including setting up of
farms, for production of seeds. According
to the information furnished by the State
Governments/Union Territorics in North
Eastern Region, Mizoram and Arunachal
Pradesh had not set up any seed farm. Out
of 97 seed farms set up by Assam, Tripura,
Meghalaya and Manipur, 88 are functioning
today. The information regarding Nagaland
and Sikkim is awaited. In ordcr to supple-
ment the production of seeds in this region,

-the Government of India, through the State

Farms Corporation of India, set up three
farms in North Eastern region, one at
Kokilabari in Assam and the other two in
Mizoram at Lokicherra and Lushaicherra.

(b) During 1983-84, the total pro-
duction of secds at the Farms of the State
Governments/Union Territories is likely tc
be of the order of 22,648 quintals. Besides,
76,4%0 gquintals of seeds werc produced by
the Assam State Seed Corporation and the
Progressive farmers of Assam, Manipur,
Sikkim and Arunachal Pradesh. The likely
production at the'three farms of the Stiate

' Farms Corporation of India during 1983-84

is 25,887 quintals.

(¢) According to the State Governments/
Union Territorics of this Region, the
requirements of seeds during 1984-85 of
this Region are 3.73 lakh quintals, against
which internal production in 1583-84 at State
farms ~nd farms of Assam State Seced Cor-
poration/Progressive farmers was only (.99
lakh quintals, which will be available in
1984 85. The balance will be met by suppliers
from outside the Region.

SHRI AJOY BISWAS : Sir, North
Eastern Council in its report has said that
the North Eastern Council will establish
some seed farms and also that these sced
farms will meet the requirements of the
north-eastern region. Now, thc Minister
has said that the farms that will be establish-
ed in the North Eastern region will not meet
the requirements. So, I do not know why th:s
type of information has come in the Report
of the North Eastern Council. Good
varieties of seeds are to be produced out of
good qualities of foundation seeds. With-
out proper foundation seeds good quality
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seeds will not be produced. There are 90
farms in the North eastern region according
to your statement. My question is this.
What is the total requircment of foundation
sceds 1n those farms ? What is the percen-
tage of the total requirement which is being
supplicd by Government ? From where is
the Government procuring these foundation
seeds becausc foundation seed is available
only in agricultural university or agricultural
rescarch stations and there is no agricultural
university in the North eastern region ?

SHRI YOGENDRA MAKWANA
Foundation seed is generally produced by
the Scientist in the Laboratory in the Uni-
versity and the ICAR centres. These are
being supplicd to State farms and Central
farms. So far as the requircment of the
foundation seed is concerned, 1 don’t have
the information with me just now. It is not

availuble with mec at present. However 1
will get it and send it to the hon. Member.

SHRI AJOY BISWAS : Is there any

proposa) to supply seed to farmers at a
sutsidised rate ?

SHRT YOGENDRA MAKWANA : Sub.-
sidy is involved in supply of certified seed.
Also to the small and marginal farmers we
give free of charge through mini kits Foun-
dation seeds are also supplied by the
National Sceds Corporation and the Agri-
cultural Universitics.

Intensive Training Scheme for Rural
Iield Functionaries

+
*683 SHRI K. PRADHANI ;

SHRI SANAT KUMAR MAN-
DAL

- Will the Minister of RURAL DEVELOP-
MENT be pleased to state ;

(i) whether Government are planning to
launch a Centrally sponsored intensive trajn-
ing scheme for rural field functionaries ;

(b) if so, its broad outlines, the capital
outlay 1nvolved and the agency through
which this programme will be conducted ;

(¢) how the expenditure between the
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Centre and States will be shared ;

(d) whether this scheme will be extended
to West Bengal during the current year and
cover the backward district of Sunderbans ;

(e¢) if so, whether necessary action in the
matter has becn or is being initiated ; and

(f) whether any such centres will be
located during the current year in Orissa,
particularly in the tribal belt of Koraput
district and if not, the reasons therefor ?

THE MINISTER OF STATE OF THE
MINISTRY OF RURAL DEVELOPMENT
(SHRI HARINATHA MISRA) : (a) to (f).
The question of strengthening the training of
rura! field functionaries during the Seventh
Plan period is under consideration. Various
details have yet to be finalised.

SHRI K. PRADHANI : The target of
achievement under this Rural Development
Programme is much behind in backward
districts like Koraput than in respect of
other forward districts.

May I know from the Minister whether
fall in achievement target is due to lack of
training of field functionaries like officers
and non-officials who are concerned with
the implementation of this programme ? If
so, why -there is delay in the starting of the
State-level training centres ? May I know
when these are likely to come up ?

SHRI HARINATHA MISRA : The hon.
Member has enquired about the schemes
that are to be brought into play for streng-
thening the training of the rural develop-
ment field functionarjies. Well, it is a plan
for the future. Obviously, we interpret it as
a plan for the future, thatis, the Seventh
Plan. And on this, I may say, nothing has
been settled. We are open to conviction

and whatever the suggestions th¢ hon.
Member would like to give, may be sent to

me and I will get them examined.

SHRI K.PRADHANI : 1 would like to
know from the hon. Minister whether the
Government will take care to see that the
trainces are given proper training to imple-
ment the schemes, not only quantitatively
but also see that it is done qualitatively.
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SHRI HARINATHA MISRA : Not
only quantitatively but qualitatively also we
would very much like to make efforts in this
direction.

SHRI KRISHNA CHANDRA HAL.
DER : Sir, the hon. Minister in his original
reply has evaded the question and the
answer also. In reply to a supplementary
put by Mr. Pradhani, the hon. Minister has
said that it will.be done in the future. But
I would like to point out that the hon.
Minister is very short-sighted. He has no
planning for the future.

MR. SPEAKER : Did you get it checked
up whether he has got his lenses or not ?

SHRI KRISHNA CHANDRA HAL-
DER : Sir, from his answer, 1 was able to
check it up. ’

MR. SPEAKER : I thought that you
were referring to his eye sight.

SHRI KRISHNA CHANDRA HAL-
DER : No, Sir.

SHRI SOMNATH CHATTERIJEE :
Administrative eye-sight.

SHRI KRISHNA CHANDRA HAL-
DER : In the question, the hon. Member
has asked whether this scheme will be ex-
tended for the development of rural areas,
especially the backward areas, like Sunder-
bans and Koraput in Orissa. So, I would
like to xnow what schemes you are going to
adopt for the development of rural areas,
specially the backward areas, and ai the
same time whether you have any current
scheme so that you can take follow up
action in the future for the development of

those backward areas.

SHRI HARINATHA MISRA : With all
respect to the hon. Mcmber, I beg to submit,
whether physically or mentally, I am not
short-sighted. Sir, with your kind permis-
sion, I would like to read out the first two
clauses of the question of the hon. Member,
They are like this :—

“(a) whether Government are planning
to launch a Centrally sponsored

intensive training scheme for rural -

field functionaries ;

CHAITRA 27, 1906 (SAKA)

Oral Answers 18

(b) if so, its broad outlines, the capital
outlay involved and the agency
through which this programme will
be conducted ;" '

Naturally, I took it and the Ministry also
took it that it is for the future. For the
future, the Seventh Plan will come into
effect in less than a year’s time. Naturally,
it is the Plan for the whole country and we
have undertaken the necessary exercise in
right-earnest. But whatever suggestions the
hon. Member would like to give, and for
that matter, other Members may also like

to give, may please be passed on to me so
that I could get them examined.

No Objection Certificate for Slum Im-
provement Works in Bombay

*684. DR. SUBRAMANIAM SWAMY
Will the Minister of WORKS AND HOUS-
ING be pleased to state :

(a) whether wvarious departments of
Central Government have lands in Bombay
on which there are slums ;

(b) whether the Government of Maha-
rashtra have been, since the last § years,
asking the concerned departments to issue
no objection certificates for carrying out the
slum improvement work there ;

(c) if so, whether these NOCs have not
yet been issued ; and

(d) if so, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI MOHAMMED USMAN ARIF):
(a) Yes, Sir.

(b) Yes, Sir.

(c) and (d). No objection certificates for
carrying out improvement works in slums
on lands belonging to CPWD, and Bombay
Port Trust have been issued. Slums on
lands belonging to the Deptt. of Atomic
Energy are being relocated by the Siate
Government. With regard to slums on
land belonging to the Department of Civi!
Aviation, Ministries of Defence and Rail-
ways, Bombay Telephones and the Inter-
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national Air Poit Authority of India, the
concerned departments are yet to take a
view on the lands for which no oojection
certificate are to be issued.

DR. SUBRAMANIAM SWAMY : Sir,
I want to know the Central Government’s
policy rcgarding these lands. The land
belongs to Defence, Port Trust and so many
other Government Departments, -Have they
taken a collective policy decision, that if
they do not require the land, no objection
certificates may be given ? That has not
been answered.

Further, the question says that the
Maharashtra Government has been asking
for slum improvement work for the last
eight years, and he has admitted that they
have been asking for this. For eight years
they have not taken any stand. When
Shri Scthi was the Minister for Works and
Housing, hc said that there would be a
national slym policy for this. Nothing. 1
want 1o know if there 1s a policy decicion in
the matter.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, SPORTS AND WORKS
AND HOUSING (SHRI BUTA
SINGH) : Therc is a policy decision and
according to that policy, the improvement
of the slum areas is being carried out all
over the country including Maharashtra.

In Maharashtra after considering the
issues  involved in consultation with the
Government of Maharashtra, the Govern-
ment of India agreed to the (ollowing
arrangements

(i) The Maharashtra Government will
rcmove hutments from such land belonging
1o the Ccentral Government Departments, as
are required for immediate use on payment
of grant at the rate of Rs. 1900/ per family
towares resettlement and alternative sites.

(1) At lands not required immediately,
the State Goverrment may provide at its
own cost amenitics and facilities on the
paticen of the scheme of the environmental
improveiment of urban and slum areas and
cnsure that the ownership rights of the
Centind Goverminent  Departments over the
land in question will not be prejudiced,
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Based on this policy, the Departments of
the Government whose land is under the
occupation of the slums in Bombay have
been issuing no objection certificates. As
my hon. colleagues has just now mentioned,
my own Department, CPWD and Bombay
Port Trust have already given the no objec-

. tion certificate on these conditions. The

other departments like Civil Aviation,
Defence, Western Railways, Central Rail-
ways, Air Force, Navy, Army, Telephones
etc. held a mecting recently about two days
back in which a decision has been taken to
expeditc matters wherever it is necessary.

DR. SUBRAMANIAM SWAMY : That
is after my question was accepted.

For the first time I have got a satisfactory
answer.

MR. SPEAKER : Thcre is always a first
for everything.

DR. SUBRAMANIAM SWAMY : 1
hope it he will kcep itup. Maybe, if he
pives a satisfactory answer, his portfolio
may be chunged.

I would like to know whether the Central
Government through HUDCO, or through
any World Bank scheme or some other
scheme is planning to launch some housing
programme for these kacha tenements,
which are called jhonparis here, and jhonpar
paitis in Bombay ? Is there any scheme
through HUDCO or the World Bank to
help the State Government to have pucca
housing programmes in place of these dirty
and filthy fhonpar pattis ?

SIIRI BUTA SINGH : Thereis already
a scheme under HUDCO as also a scheme
for the economically weaker section under
the 20-Point Programme to improve the
environments in the slum areas. FEarlier,
the scheme was to relocate the slums and
give them plots and make houses for
them, but now the decision is that we will
improve the living condition$ in those very
areas, where the slums are concentrated.
There is also an agreement which is going
to be finalised with the World Bank, which
will enable us to have 85000 serviced resi-
dential and busincss plots, for home expan-
sion loans in the municipal corporation
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areas of Thane, Kalyan and New Bombay
and provision of municipal majntenance
for about 2 lakh houséholds, upgrading 315
hectares of slum areas and home improve-
ment loans benefitting about 1 lakh house-
holds in the Bombay Municipal Corporation
area. This is at an advanced stage, and I
am happy to inform the hon. Member he
can go and tell his constituency that this is

coming.

stz gfasr dzad ¢ sreaer mglay,
gras Mg W vize AU Y a3 G aren
Ay g fanazendt aree gt aArgn aran
2 1 graf rgfafaas solRna & #1993 fag
F© 7 F1 ATFIAHAT Ay AT IuET T
qfa it aF At faa azl & | 977 0F a7
neA A OF AFrF < aaar 91 fFoamT
Jrzd TaqAzE € g3 zEHifsuest Sismae &
faa geamra A8l &1 T g9 TLEET
TUHE =EG g A Sud ) § qeAr

gAY g 5 0 fsra Al 77 agh gei-

ATEY &, TIE ag sl Awe aqifedta
g1, Xaq &1 g1 geze aFqie & Ha ara
FY 1, gl AT 43 ¥adad g, I8 39
I 1 fage F3F @A gFIFie aaar &
aza gfawurd ggra F1 Sy )

SHE CORU TR EE T I 1 I I )
g9 ugi Sa1a1 91, 98 Faa 39 feqrEdaa
F A 2, faasr Az gveqeg §) faq de
T HAE AT ATT AT g 4, Tah fqg ga
s @ AT Afge ) fwe o, & ag agar
NZAr g (% 39 a5 o1 g1 Fifq &, IgF
weRwg o faw &1 9-aae gl T, afer
S wgt d2r gar ¢, a4 9% I&FT gfamd
qI0T HA KT JAeT FA &7

Provision of water supply including drin-
king water taps, sewer services, widening
and paving of the cxisting lanes and roads,
street lighting, community bath, latiines—
these arc the services for which Government

of Tndia provides assistance to the State
Governments, with a view to improving the

living conditions of the people in thc slums.

For this, there are criteria fixed, and based
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on those criteria, Government of India
gives assistance to the various States ; and
Maharashtra Government has been given
sufficient assistance in this regard.

Now about salt lands, if the hon. Member
writes separately, 1 will be able to give the
information.

SHRI JAGDISH TYTLER : My question
relates not to Maharashtra, but to the slum
arcas in Delhi. Does the Minister have a
policy for the slums which are on private
launds ? I believe that in the 20-Point pro-
gramme, there is a scheme for environmental
improvement. The Minister should reply
whether he will take these slum areas into
consideration and spend moncy for environ-
mental improvement, for the slums which
have been existing for a very long time on
privatc lands.

SHRI BUTA SINGH : Tt is a suggestion
for action.

SHRI JAGDISH TYTLER : This isan
improvement activity,

MR. SPEAKER : The Minister savs it
is a suggestion for improvement.

SHRI JAGDISH TYTLER :
not completed his sentence, Sir.

He hus

SHRI BUTA SINGH :
suggestion for action.

SHRI SATISH AGARWAL : This is -
a suggestion for action, which will go to the
Assurance Committee, and the Assurance
Committee will examine it for years to
come.

[ have taken his

IAT [IWM | A5 GAE-2

*685. it vw A UF : 731 FfY w3t
nZ AT T FIT T3

(F)FATHTHIT A IATLYRAT | [FE
TIQ KT AT qT 1T GAE-2 41517 P&
E;

(@) afg g, ar aw@re grar fway aig)
% gy afafqat amg ag
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(w) afz 7§, aY ga% a1 FTWIE ;

(w) sew afafq & fead s9a00 F10
qT @ F1AA ; A

(%) ¥ afafaat gra s+l § g wig
9T g8 FAIAL ?

wfa aenam § Tea w6 (o A A
awAY) : (F) S, gh 1 SnaRwd gee-2 afi-
WAAT 111.06 FUT W0 & garfaq
qfemiaar afveny § 3T 930 § gE F1 a9
g

(@) feavaz, 1984 a5 1978 afafaal
% afed fvq w3 & Fwa Y goAar § qi2-
forF mgF7Y 20 @9 9 w@A, 1984 aF
1241 afafaar agir gy afsawT A )

(1) 937 &Y &Y grar

(@) grar 3evras afufant & g=aw @qv
F ATIIT T faaT 2 ar 3 =ufaq fagaa
EREcIGE-S

() z&any I 3w gt e 98-
F1<r afafaqt g1 ga & fau Iearesy a1
AIT R AA FTAT AW AT 2.85 w9
afq fazr 21 aarfa, Il #1 & ard
FIdAT wraa aHg-G9T 97 qraGg 9IH) 11
eq1A § 7ad gu amfad ot i &

Y U AR WE ¢ A4, 47 JAIAA §HE
PR A A% 1970 7 W gd d
A g EF TR A1 g3, IAy g Aw
¥ g7 9 3 A fAeF qrIzT oman ar
af€7 Az sam feege A5 sar 4r )
A& N9 89 1983-84 § FIFIT 7 -
YT 0 2T 27 faew qragy Qg gangr
guly Amwaa 10 gAIT T ITT JIAT Y
warar 3 gg AT AN 99T T Y
FICATY 2, #1900 &, =0A, 40 7 qu #1
Afzar agr & a9 9T ggi @ WFAT W

APRIL 16, 1984

Oral Answers 24

ar fwar aar af, 9y JgF I6 I IH-
F1L F, ANTT G THWF 1970 & A1
2N & q18, AT 9gAl ANGAT FAY, 9 IAH
fratfg asg A QU A sty (R z@
FITOT JAFT FUT FTAT TI[ | I TeT FY
1975 a% qU &A1 91, afsq g+t qafa
FIAGIFTY 1981 IJF F AT

ReaA WEYIA : ATTHT T FJT JA7°°°

st T e gt qv, § AT G
gaRagaAFa qara g v w77 1981
T oY qIT de; KT QAU ALY FT 71 AT AT
1978 & gAY 498 TN YE HI &
A, 1978 & A0 =W 9% FTA
IAT G IFTAY & fFara ¥ uay qgraIW
2 ¥fFT Fgt gv I 9T FAT TIqT
fenm 1 gsid #1 Fa avag 1 g g acard
FIAT & AT IAT 93W H1 IAT 93,
FAFAT HIT fIeAT F a0 ACATE FET § |
¥ qwar aigdr g f& gaar agr oF oA
Fai frar @ 7 3T waw, fage st gav
ST 1 JYATFAT FF qE §? IVT F
FIA FFAZ A1 @I W A1 FAT g, al
IaF sqTar g 4} fagraar 7

=} TAE AFATAT . JETL oY, g FUAT
qaed | a8 F1E geq AL & 1 gL ET F)
gasr sa & gaifas qar fzarsuar g
faaar 3axy gwa 2, faadt 3a+ fearat-
¥z & ot qeadfeaa cara & agmT E Gar
fear strar & 1 gt 9% godYo FY ara B AT
#3 oY ATAAT ITT FT IJAAT JolUlo F
faq Srea 132 111.06 FUS w747 fan
Tar &1 godro ¥ St eafvat sedafaw gg &,
I® ZTT A F1H T8 FC L E, FqifF 347
IR A1 Hafaey F1 g Ffeargaq
AgY grar &1 uF arg ag 1 g f& agi -
siefea maiadts oAt Samg adf gg &,
159 NS F gl SART 99T &1 34-
fre zg qEd § Oy g # qrwEdg
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geea § e Farg fF 3 gz 341 7€) agt
Fr-aradfead QATTET FITATRT FQ@ § |
agi F-aafes afd 7 g9 F awg &
gaAt F1-raRfed qraradtsr $3Aq gl gg
& gafauag AF W@ |

s TR AT Y - AEqLT WA, HIATG
AT ot %71 eyse A g f ST 9@ A #)-
sqifed Marada S adt &, FSF I
FTH 78 FT @Y &, zafau & &7 g Wy &)
§ qoAT J1gar g f& agi U feaar g, 73
Fmv faga) gar Arfge T F1-arqfea
FIAEAT H17 qgf 7T g7 ?

ot sew fagrdt araadt: ag g
aa1e g f6 s fras1 8

ot TW AT QE ¢ orede ST, F gg ard
fwz Qguar agar g 5 Tgs o gas ey
IaT gew & fog 347 ), IqH IgFT 4
IS wTAT fTq7 7171 47 31T &G F FILCH
gl w0 ®747 fear a1 § | 99 947 ag A1
FUT &IT ¥ ga*T Jg0 FT Ng g, ar AT
q8 UF AT TIAT § F17 &4 Fa0 ! § ag
Y straar atgar fe S wanfea arars-
St w19 T W@ &, 3% Fderw & fag
aray H1E afafg aarE & ? & ag Wiy srAar
A1ZAT § fF ueodo @r & sremarar ¥ qas
HIRGA & qrgeg § AT T2AS g5 ], I9FT
st & fac &Ry ga1 3 ? at #41 917 4gA,
gg2 AT AR 4T TRIT FF A A7 IAY
FIAEN 7

st Miex wwATAT: Sreae wARY, IAT
SRW F GAT TN H WEIT F 235.11
AT &t fatar fFar war § 1 918t 3% #1-
Frafea @aads 3% T 997 £ 709 &,
IgF FIH 7 qg & aar frar §

ASTA AW : {97 Zok H U ¥ a0
& d) I AT FI7 7

o} ahR A%AWT: gq 39# QO-q0
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wag A | IFT IF F1 FAS §7 a1q 'a, qg
FULY G497 F17 FT G & | 99 IgF e
A1, I ATH & AT |

SHRI H.N. BAHUGUNA : He has not
replied to the question why this import of
powder milk and buticr oil has increased.

MR. SPEAKER : The population has
also increased.

SHRI YOGENDRA MAKWANA : It is
becatise the requirements of the people have
increased. At the same time the production
of milk also has increased. It is ture that
the population also has increased.

MR. SPEAKER : Mr. Tewary.

(Interruptions)

MR. SPEAKER
is over.

: The Question Hour

WRITTEN ANSWERS TO QUESTIONS

aurarAl fazafaenaa & sargat

*681. =it g0w waa : 7a7 pfa walt ag
FATY Y FIT FW 5

(F) ®rram & saeA). dqaqta  AAAAT
gatg & o amarA fawafaama staqr
EEATA GIAF FT I5719 8 ;

(=) afz gf, @y za%Y eqrqar & fao eqra
F1 TG99 K9 GRT IT 419 9T F) fgane
foraT STTATT SIgT 9% 58 999 G99 aITArEy
AFATIA 575 § ; AT

(w) afz gi, #ar z@ 9% F fqua-
faarara/geara F1 oqaar # fao 39T g2w
i Avafzar (earRr) qv 6 fAE faar
STy ?

wlw Wt (vra Az Tag) © (%) st

‘qaasfa @iwar § fedy aman favg-
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farrara #Y wqrqar &1 gearg T8 &1 foe
WY, TF IS At e (9l e
F1 994 731 fwar 71 ) Y EqUqAT qUT
AT JMOATAY AFAGTT FEqTT, FTAT 3
F A F1A FLA A1 FedT A1H JTHUT
F°E, AGAH F1 A1 IFHT Iq & 0
HEYTT F( T 27 FT J&ATT § |

(@) &% (w) i g, <A geaifad
SYQIC FEAFTHT HEeATT A1 equaAr & faqg
¥qTa &1 997 Fd g44 arafear afgy s
garfag TorAl F arg 3T @l TTAT 9T

faare fwar sromr gt WYaET ang #
TIYISOT AT FFU1F Fex fewa § 1

Massive Housing Programme during
Seventh Plan

*686. SHRI B.V. DESAI :
SHRI1 P.M. SAYEED :

Will the Minister of WORKS AND
HOUSING be plcased to state :

(2) whether a massive housing pro-
gramme is to be launched during the

Seventh Plan ;

(b) if so, whether Government are also
considering proposal to launch a national
building plan with provision of Rs. 8,000
crores inthe Seventh Plan as against Rs.
2,500 crores in the Sixth Plan ;

(c) if so, the main feawures of the pro-
posed plan ; and

(d) whether the Planning Commission
has accepted the proposal 7’

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, SPORTS AND WORKS
AND HOUSING (SHRI BUTA SINGH) :
(a) to (d). The Seventh Plan has not yet
been formulated. The 6th Plan outlay for
Housing was Rs. 1491 crores.

Erosion from Gandak River

*687. SHRI PITAMBAR SINHA : Will
the Minister of IRRIGATION be pleased to
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state :

(a) whether the Ganga Flood Control
Board has studied the nature of the Gandak
river in Bihar in view of the massive erosion
on both sides from Balmiki Nagar up to
Malahi on the left and Gopalganj on the
right, and massive silt depositing in the
amidst, widening the river bed, uprooting
villages on both sides and thousands of
acres of very fertile land being washed away
and uprooting nearly 30,000 people and
depriving them of fertile land which is the
only source of their livelihood ; and

(b) if so, whether Government have any
plan to train the river and keep it within
reasonable and possible limits ?

THE MINISTER OF STATE OF THE
MINISTRY OF IRRIGATION (SHRI
RAM NIWAS MIRDHA) : (a) and (b).
Erosion problem of Gandak has been dijs-
cussed by the Ganga Flood Control Board
from time to time. As suggested by the
Board, Committees were constituted in 1975
and 1978 for examining the erosion problem
of the river. The works suggested by these
Committees could however not be cxecuted
by the concerned State Government.

After the breaches in the embankment
system during the floods of 1980, Govern-
ment of India constituted a High Level
Committee in 1981 for recommending a pro-
gramme of works which could be executed
by the two State Governments ina coordi-
nated manner. However, the works recom-

- mended by the Committee have been partly

executed by the concerned State Govern-

ments.

The High Level Committec has also sug-
gested taking up of model studies for a pro-
per and comprehensive planning of anti-
erosion mcasures for which the necessary
surveys were required to be undertaken by
the Bihar Government. The Bihar Govern-
ment have not completed the surveys requi-
red for taking up the model experiments.
The plans for river training works can be
finalised only after the model studies are
completed.

Proposals from Madhya Pradesh under
RLEGP ‘
*688. DR. VASANT KUMAR PAN-
DIT : Will the Minister of RURAL DEVE-
LOPMENT be pleased to state ;
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(a) how many proposals under Rural
Landless Employment Guarantce Prog-
ramme have been received from Madhya
Pradesh Government ;

(b) general details of the proposals and
special particulars of those proposals from

District of Rajgarh, Guna and Vidisha ;

{(c) hether any proposals are for inter-
block or inter-village link roads in the negle-
cted areas of M.P. ; and

(d) ifl so, the details of the proj:ct, csti-
mated cost and the stage of its work-perfor-
mance ?

THE MINISTER OF STATE OF THE
MINISTRY OF RURAL DEVELOPMENT
(SHRI HARINATHA MISRA) : (a) to (d).
Against the provisional allocation of Rs.
7.80 crores for 1983-84 and Rs. 39.00 crores
for 1984-85 under Rural Landless Employ-
ment Guarantee Programme for Madhya
Pradesh State, 10 projects submitted by the
State Government at an estimated cost of
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Rs. 51.48 crores (approximately) have been
approved by the Central Committee on
NREP/RLEGP,

The approved projects include 4 projects
of link roads to connect villages selected as
per Minimum Nceds Programme criteria.
The details of the projects approved are
enclosed.

The works to be exccuted in Districts of
Rajgarh, Guna and Vidisha are included in
the approved projects. Works involving
con-truction of link roads, primary schoo!
Luildings, development of forest villages and
social forestry havc been sanctioned for
Rajgarh district. The works approved for
Guna district include construction of pri-
mary school buildings, irrigation channels
and social forestry. For Vidisha district
works involving construction_ of primary
school buildings, development of forest
villages and social forestry projects have
been approved.

The implementation of these projects has
becn taken up only recently,

Statement

List of projects from Madhya Prcde.!i approved under the Rural T andless
Employment Guarantee Programme

Name of the project

Amount sanctioned
by the Central
Committee

(Rs. in lakhs)

1. Development of forest villages, construction of drinking

2

600.00

water wells, nistar tanks and link roads in Madhya Pradesh.

2. Conétruction of Rural Class I link roads in Madhya Pradesh

1825.42

in 12 districts (Rajgarh, Surguja, Durg, Chhindwara, Nar-
singhpur, Morena, Bastar, Rewa, Bilaspur, Sagar, Damah

and Raipur).

3. Soil Conservation and Watershed Development,

4. Micro distributing system for completed medium and minor

125.23

500.00

irrigation schemes in Madhya Pradesh.
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5. Soil Conservation schemes for watershed based land develop- 181.03
ment work in 6 DPAP districts viz. Betul, Dbar, Jhabua, :
Khargone, Shahdol and Sidhi.

6. Construction of Class I roads for linking villages with a 269.30
population of more than 1500 in 4 districts of Madhya Pra-
desh (Gwalior, Bhind, Balaghat, Rajgarh).

7. Construction of Class I roads for villages having population 336.14
of 1500 and above in 6 districts of Madhya Pradesh (Shaja-
pur, Ratlam, Ujjain, Dewas, Mandsaur, Jabalpur).

&. Construction of primary school buildings in Madhya Pradesh. 500.00

9. Construction of Class I roads for villages having a population 287.77
of more than 1500 in 6 districts of Madhya Pradesh (Shahdol,
Sidhi, Dhar, Jhabua, Satna, Betul).

10. Integrated Social Forestry in 45 districts of Madhya Pradesh. 500.00

Forest Cover Disappearing in Madhya
Pradesh

*689. SHRI A.K. ROY : Will the
Minister of AGRICULTURE be  pleased to
state :

(a) whether Government are aware that
the forest cover in many districts of Madhya
Pradesh is on the verge of disappearing
creating a fuel wood famine in the area and
disturbing ecological balance ;

(b) if so, the details thereof ;

(¢) whether Government have taken up
the matter with the Madhya Pradesh
Government to take effective steps against
destruction of forest wealth of the State:
and

(d) if so, results thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) and (b).
The area under forests in the State, which
was about 18.9 million hectares in 1950-51,

has been reduced to about 15.5 million hec-
tares in 1983-84. According to the figures
furnished by the State Government, 30 of
the 45 districts of the State are experiencing
fuel wood shortage. '

(c) Yes, Sir.

(d) The State Government has initiated
steps for better protection of the forests as
well as for reducing the present pressure
thereon. A statement giving the main steps
taken in this direction is attached.

Statement

The Government of Madhya Pradesh has
initiated the following main steps to check
forest destruction and to reduce the pressu-
rcs on the forests of the State :

(1) Dereservation or diversion of forest
lands is not being allowed without the prior
approval of the Central Government under
the Forest (Conservation) Act, 1980.

(2) Movement of fuelwood and charcoal
outside the State has been stopped.
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(3) the network of protected areas has
been increased by setting up additional
national parks and sanctuaries, which now
cover about 17,308 sq. kms. constituting
about 11% of the total forest area of the
State.

(4) The agency of contractors in the
working of forests has been eliminated by
the State Government.

(5) About 8,400 sq. kms. of forest areas
are categorised as ‘Protection Forests’ which
are managed primarily for soil and water
conservation.

(6) Afforestation, Social Forestry and
Farm Forestry Programmes have been step-
ped up and the achievements during the
last three years are as follows :

CHAITRA 27, 1906 (SAKA)

Expenditure

(Rs. in lakhs)
Social and Production
Forestry

Achievements
(hectares)
Social Production
Forestry Forestry

2063.00 100,317 31,191

(7) The Centrally Sponsored Scheme of
Rural Fuclwood plantations has been taken
up in 15 selected fuelwood deficit districts
of the State.

(8) To check illicit fellings and illegal
trade of forest produce, the provision of the
Indian Forest Act have been amended to
provide for confiscation of the forest pro-
duce alongwith the tools, equipments, etc.
used in committing the offences.

(9) Protection and enforcement at the
field level has been tightened up.

Golden Jubilee of ICAR

*690. SHRI MOHAMMAD ASRAR
AHMAD : Will the Minister of AGRI-
CULTURE be pleased to lay a statement
showing :

(a) the non-recurring expenditure incur-
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red on the celebration of the Golden Jubilee
of ICAR ;

(b) the recurring liability on the various
projects started during the Golden Jubilee
year, their main objectives and achieve-
ments made so far ;

(c) how many foreigners were invited
for the Golden Jubilee celebrations and
what was their contribution ;

(d) when were the proceedings finalised
and printed ; and

(e) the reasons for delay ?

THE MINISTER OF AGRICULTURE
(RAO BIRENDRA SINGH) :.(a) A sum
of Rs. 11.32 lakhs was spent by the Indian
Council of Agricultural Research during the
celebration of the Golden Jubilee Year
(1979).

(b) During the Golden Jubilee Celebra-
tions of the 1CAR, a transfer of technology
project, namely, the Lab to Land Programme
was launched specially to benefit the small
and marginal farmers and landless agricul-
tural labourers. Under this programme,
during 19Y79-82, 49,344 small and marginul
farmers and landless agricultural Jabourcrs
were adopted by the agricultural scientists
of 86 iransfer of Technology Centres. The
farm and non-farm resources of the selected
farmers were studied and they were trained
and advised to adopt low-cost relevant
technologies for increasing their production
and income. Demonstrations were also
conducted on the fields of the adopted
farmers for demonstrating the production
gaps and the scope for accelerating produc-
tion. The farmers benefited considerably
from the Lab to Land Programme and their
production and income, by and large, could
be raised from 50 to 200 per cent. The Lab
to Land Programme is now in its second
phase (1982-84). In this pbase, about 75,000
new small and marginal farmers and landiess
agricultural labourers are being adopted by
the scientists of 142 Transfer of Technology
Centres. The recurring expenditure of this

Project on an average is Rs. 2crores per
year.

(¢) One hundred and cight foreign dele-
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gates were invited to the Golden Jubilee
Ceclebration ;23 of them presented papers
in the Conference. The active participation
of others also in the deliberations, contri-
buted to the success of the Conference. This
symposium was organised in collaboration
with International Fedcration of Agricul-

tural Research Systems for Development
(IFARD).
(d) The proceedings were  finalised in

February, 1981 and printed in February,

1983.

(¢) The international symposium involved
a large number of sctentists from within the
country and from abroad. Several scientists
gave extempore speeches and did not pro-
vide copics of their talks.
process of getting their papers (in some cases
from abroad) took considerable time. More-
over this was a veluminous work which ran
to 43/ printed pages. The compilation,
correction, editing and printing work took a
lot of time and labour, However, the
important papers and discussion materials
were ultilised in various contexts even before
the procecdings werc printed.

Special Project for Smali and Marginal
Farmers for Increasing Production

*691. SHRI RASABEHAR] BEHERA :
Will the Minister of AGRICULTURE be

pleased to statc :

(a) whether Government have planned to
l:.unch a special project for small and margi-
nal farmers who arc ncglected from getting
new technology for increasing production ;

(b) if so, whether any study is being
undertaken regarding acceptance of new
technology by large and small farmers ;

(¢) whether there is any reporting system
under this ncw agriculture development

programme from which the progress of the
programme can be evaluated ; and

(d) if so, the details thereof and funds
provided for this programme, State-wise ?

THE MINISTER OF AGRICULTURE
(RAO BIRENDRA SINGH) : (a) Govern-
ment have always been alive to the problems
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of small and marginal farmers in adopting
new technology for increasing agricultural
production and have bLeen providing techni-
cal know-how to them. A Centrally
Sponsored Scheme for Assistance to Small
and Marginal Farmers for Increasing Agri-
cultural Production was launched during
1982-84.

(b) No such study is currently being
undertaken.

(c) Yes, Sir.

(d) For monitoring the physical and
financial progress under this Centrally
Sponsored Scheme State Governments have
been requested to furnish periodical progress
reports.

The Government of India have released a
sum of Rs. 85 crore during 1983-84 as
Central share to the States and Union
Territories. A statement indicating State-
wise funds relcased is placed on the Table
of the Sabha. Under this Scheme 25.23
lakh miuikits of seeds and fertilisers for
production of oilseeds and pulses have been
distributed in 1983-84. Fruit and fuel trecs
plantation and wminor irrigation projects
have also been taken up.

Statement

Release of Sunds to States and Union

Territories under the Centrally Sponsored

Scheme of Assistance to the Small and

Marginal Farmers for Increasing Agri-

cultural  Production during the year
1983.84

S|. Name of State Total funds
No. released

(Rs. in lakhs)

1. Andhra Pradesh 547.12
2. Assam 184.92
3. Bihar 910.06
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4. Gujarat 541.84 4 Dadra and Nagar Funds not
Haveli wanted
S
Haryana 169.06 5. Delhi 13.80
6. Himachal Pradesh 134.22 .
6. Goa, Daman and Diu 60.00
7. Jammu and Kashmir 103.50
. 7. Lakshadweep 13.80
8. Karnataka 291 50
8. Mizoram 55.20
9. Kerala 266.40
9. Pondicherry 11.C4
10. Madhya Pradesh 851.54
11. Maharashtra 739.20 Total 302.88
12. Manipur 35.88
13. Meghalaya 20.70 Grand Total 8500.00
14, Nagaland 28.98
; T
I5. Orissa 433.32 Circus Troupes
16. Pumiab *692. SHRJ XAVIER ARAKAL : Will
) e 161.46 the Minister of SPORTS be pleased to
17. Rajasthan 100.00 state -
18. Sikkiﬁ 5.52 (a) the number of circus troupes in
India ;
19. Tamil Nadu 734.26 (b) what assistance is given by the
20. Tripura 23.46 Central Government to Indian circus ; and
21.. Uttar Pradesh 1408.58 (c) how many troupes have rececived
’ assistance/help from Central Government
22. West Bengal 502.30 since 1980 2
THE MINISTER OF PARLIAMEN-
. TARY AFFAIRS, SPORTS AND WORKS
Total 8197.12 AND HOUSING (SHRI BUTA SINGH) :
) (a) to (). According to the Indian Circus
Federation, there are 22 circus troupes.
affiliated to it. No information is available
Union Territory about those circus troupes as may not be
members of the Federation.
1. Andaman and Nicobar 13.80
Islands Circus performances at present are enter-
tainment activities of a commercial nature
2. Arunachal Pradesh 132.48 involving professional pcrformc?g. Accor-
. dingly, assistance is usually confined to
3. Chandigarh 2.76 grant of railway concessiop for movement
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of circus troupes, exemption by State
Governments from payment of entertain-
ment tax and allotment by them of open
grounds at concessional rents, etc, The
Central Government is dircectly concerned
with railway concessions, the grant of which
has invariably been recommended by the
Department of Sports in favaur of the circus
troupes which have applied for the same.
No complaint has been reccived that rail-
way concessions have not been made avail-
able in spite of such recommendation. In
so far as grant of facilities by State
Governments and Union Territory Adminis-
trations is concerned, the Central Govern-
ment advised them quite some time ago to
make such facilitics available to circus

troupes. )

Incentives to Farmers to Grow Sugarcane

*693. SHRI1 BALASAHEB VIKHE
PATIL :
SHR1 DIGAMBAR SINGH :

Will the Minister of AGRICULTURE be
pleused to state :

(1) whether Government propose to give
incentives to the farmers for plantation of
more sugarcane keeping in view the facts
that sugar production has touched a lowest
ebb in the current season ; and

(b) if so, the details thereof ?

THE MINISTER OF AGRICULTURE
(RAO BIRENDRA SINGH) : (a) The
sugar production in the current scason has
not touched the lowest ebb as s cvident
from the following table : '

APRIL 16, 1984

Season Production of sugar
between Ist October
and 15th March

(lakh tonnes)

1979-80 32.36

1980-81 41.68

1981-82 52.25

1982-83 54.13

1983-84 # 46.30

e A i e et 4t s ot s e o o e .

{b) The question does not arise.
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Organisational Changes in ICAR

*694. SHRT B.D. SINGH : Will the
Minister of AGRICULTURE be pleased to
state :

(a) whether Government propose to
separate the p sts of Director General,
ICAR, and of Secretary, DARE into two
distinct posts enabling independert moni-
toring of ICAR operations and improving
efficiency of its operation and if not, the
reasons for maintaining status quo ;

(b) whether Government have indepen-
dently monitored outcome of rc-organiza-
tional changes effectcd from 1975 in ICAR’s
functional mechanism to identify short-
comings hampering its roles.

(¢) ifso, with what results and if not,
the reasons thetefor ; and

(d) whether Government propose to
appoint a judicial committcc to probe into
these aspects and recommend corrective
measures and if not, the reasons therefor ?

THE MINISTER OF AGRICULTURE
(RAO BIRENDRA SINGH) : (a) No, Sir.
There is no proposal to scparate the posts
of Director Genceral, Indian Council of
Agricultural Research and of Secretary,
Department of Agricultural Research and
Education into two distinct posts. The
Gajendragadkar Committee which was
appointed in 1972 to look into the working
of the ICAR, inter-alia recommended giving
more autonomy to the 1CAR in its opera-
tions and also keeping its linkage with the
Govt. of India on a strong footing, because
the funds for the working of the ICAR were
given by the Govt. of India on 1009, basis.
For this pyrpose a new Department viz.
Department of Agricultural Research and
Education was set ap in 1973 with a post of
Secretary (DARE) who would concurrently
hold charge of the post of Director General,
ICAR. This arrangement is functioning
smoothly and effectively and there is there-
fore no necessity to change the status quo.

(b) and (¢). On the basis of the decisions
taken by the Government of India after an
in-depth consideration of the recommenda-
uons of the Gajendragadkar Committee at
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the level of Cabinet, thc personnel policies
of the ICAR were drastically changed and
completely re-structured to make them even
more responsive to the needs of agricultural
research. With a view to keeping the
Council abreast of the changes occurring in
the various Scientific Organisations the
policies of the Council are continuously
reviewed and a constant watch is kept over
them to introduce essential modifications
wherever justified. As and when a need is
established for any change in the existing
policies, suitable changes are made therein
promptly.

(d) Inview of the facts brought outin
prceeding paras, there iS no necessity to
sct up any judicial committce 10 probe into
the working of the Council.

Ongoing Irrigation Projects in M.P.
with Central Assistance

*695. KUMARI PUSHPA DEVI
SINGH : Will the Minister of IRRIGA-
TION be plcascd to fay a statement

showing :

(a) the particulars of ongoing irrigation
projects in Madhya Pradesh receiving
Central assistance ;

(b) the date of the beginning of the cons-
truction works of those irrigation projects ;

(c) the Central assistance provided for
the execution of cach of those major and
medium irrigation projects in Sixth Plan,
yedr-wise ;

(d) the progress made in the completion
of each of those irrigation projects ; and

(e) the target dates of completion of
those projects ?

THE MINISTER OF STATE OF THE
MINISTRY OF JRRIGATION (SHRI
RAM NIWAS MIRDHA) : (a)to(e). In
the Sixth Plan of Madhya Pradesh 30 major
and 77 medium irrigation projects are in
progress. The details cf these projects are
in the statement attached (See Cols. 43—48).

Irrigation being a State subject, the irri-
gation projects are funded by the State

CHAITRA 27, 1906 (SAKA)
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Governments themselves within the frame-
work of their overall development plan.
Central assistance is provided in the form
of block loans and block grants and is pot
tied to any project or sector of development,
In view of this, reply to (e) does not arisc.

Problems of Labour Engaged in Robhini
Project '

*696. SHRI CHITTA BASU :
SHRI DHARAM BIR SINHA :

Will the Minister of WORKS AND
HOUSING be pleased to state :

(a) whether it is a fact that none of the
labour laws governing the working condi-
tions, payment of wages and provision of
medical facilities for the workers engaged
in the construction of Rohini Project in
North Delhi, are being observed despite two
judgments of the Supreme Court on the sub-
ject ; and

(b) if so, what stcps have since been taken
to enforce the laws ?

THE MINISTER OF PARLIAMENTARY
7 FFALIRS, SPORTS AND WORKS AND
HOUSING (SHRI BUTA SINGH) : (a) and
(b). No, Sir. D.D.A. have framed moded
rules for the protection of health and sani-
tary arrangen.ents for workers employed by
DDA or its contractors. These are adopted
as the conditions of contract between DDA

and the contractors.

The Delhi Admn. has reported that the
labour laws are being strictly cnforced by
the Inpectorate of Labour. During the year
1983, 10 employers/contractors engaged in
Rohini project were prosecuted for vioiation
of the labour laws.

Request from Andbra Pradesh for Exten-
sion of Command Area Development
Programme

*697. SHR1 RAM VILAS PASWAN :
SHRI SATISH AGARWAL :

will the Minister of IRRIGATION be
pléased to state :

{a) whether |the Andhra ?radcsh



Wrltsen Answers

APRIL 16, 1984

Written Answers

43

$861 9'8! 9°81 141 9L6l sTel ayms ot
5861 §'09 5°09 0291 6L61 0€91 eaieg 6
$861 £92 gee L0101 9961 91401 eme] °g
ueld I1A I'N 194 #0tc 6L61 000L moy .
aeld I1IA IIN 1374 05201 L6l SOElS o3ueq oopseH ‘9
§861 $°T9 ove 0¢s6 vi6l 90tS J10AJ3S9Y Ipeueqe]N ¢
$861 N 1Y 44 SEPOL TLel 61ISLE Bieg p
ueld I1A IN 8'8¥¢ €01s LL6T SELIE (leaed pue we(]) jeSesueg ‘¢
aeld 11A IIN L6 870¢ 0861 X432t (sjeae) pue we() Jeqifey ‘z
£861 TeLe TELT 19¢8 ueld 1 #998 equeyy [
s)xfoid 1o0lepy Yy
(8) 03 (9 ) (¥) (€) (@) (n
Syde[ sy
¥8-¢8 3ulpud ‘eq 0001 Ul v8-£3 30lpud uels urisod
goia(dwo? o (enuaiod (enuaiod simyipuadxyq  [UOHONIISUOD palewnsyg "ON
are w81l pajedionuy seunin pajedionuy jo areg 1sa1e7] aWayYds JO aweN ‘IS
LELHENY TS



46

Written Answers

CHAITRA 27, 1906 (SAKA)

Written Answers

43

on-

.y*

ueid I1A

un-

$861

ueld I1A

ueld I1IA

ueld I1IA

ueid ITA

ueld I1IA

$861

$861

aeid IIA

$861

ueld IIA

ueld IIA

IN

(44

't

8’y

LA

49

(A%

1944

st

€L

9°9%

9'81

[A%4

4

[47

8l

124!

$€T

6'CL

[2)

1347

ULt

0501

A

6'tP

(A 74

43

06¢

LEL

t66¢
056

9101
T6tl

OIfl

9021
81
zzsl
1919
S€§

96¢

961

8L61

9L61

LL6l

€Lel

<861

<se6l

L6l

9L61

£L61

8L61

8L61

000¢1

0LSS

689LP
oovl
13341
Y4 !
oovl
oLt
0061
99¢1
L X44
1l
0008
0£9
966

0057

edly

nde] 1addn

(3184s 5,.°d' ) Ipeqluemeyg
JjedesepewiieN

II 9seyd qpuls

OdY o9pseH

jemorRy]

Juof

18p0y

ued

l{e{eH

{eue) 12pueyg

I 3seqd ypuis
e8uednep 1eddn
*D"TH ueaduey
{(lmrny

"9 Indieueq

LT

9T

T

‘$T

X4

e

61

L

91

]!

‘bl

'tl

T



48

Written Answers

APRIL 16, 1984

Written Answers

47

'ae[d A JO pua 3yl £q pa1a[duos aq 01 A[Y!] a1 s103(01d WNIpoW §¢ ‘CR-pRE[ 1TUNDOP Uefd [enudy 13d sy

"uons[dwos 10§ 93ep 133183 PIIBJIPUI JOU SBY JUWUIA0D) 3121 ‘¢8-bg6T 1UAWNI0P UB[d [BnUY 3} U]

Xy

ugid ITA

ueld 1A

Utid I1A

9'06

IIN
UN

IN

&)

1'6vC LS&YI

<hE SvL

8'6 X4

¢ ol 2
(5) (s)

p3el

t861

(b)

Ry

‘%

sjosfold wnIps LL

sjaafoag wnipap  'd

IYeN ‘0t
jeqor 6¢
uejy '8z
(¢) (1)



49 Written Answers

Government have approached Central
Government for extension of Command
Area Development Programme to the various
major and medium irrigation projects in that

State ;

(b) if so, the details thereof ; and

(¢c) the reaction of Central Government
thereto ?

THE MINISTER OF STATE OF THE
MINISTRY OF IRRIGATION (SHRI
RAM NIWAS MIRDHA) : (a)to (¢). The
Government of Andhra Pradesh had re-
quested the Central Government to approve
six irrigation projects for inclusion under
the Central Sponsored Command Area
Development Programme. The six projects
are —Swarna project, Vamsadhara project,
Stage 1 and 11, Peddavagu project, Talliperu
project, Sathnala project and Gadipalam
project. The proposals were considered by
the inter-Ministerial Sanctioning Commit-
tee for inclusion of new projects under the
Centrally Sponsored Command Areca
Development Programme. On the recom-
mendation of the Sanctioning Committec
threc projects, namely Swarna project,
Peddavagu project and Vamsadhara Pro-
ject Stage T have been included under the
Centrally Sponsored Scheme.

Naltional System of Monitoring Farm
Animal Diseases

*698. SHRI RAMAKRISHNA MORE :
Will the Minister of AGRICULTURE be
pleased to state :

(a) whether it is a fact that Government
are developing a national system of moni-
toring, surveillance and fcrecasting of farm
animal diseases for providing an effective
health cover ; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) Yes, Sir.

(b) The Ministry of Agriculture has
sanctioned ‘a Central/Centrally sponsored
scheme envisaging establishment of an Ani-
mal Disease Surveillance Cell in the Ministry
and Epidemiological Units in States and
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Union Territories. These agencies will collect,
collate and disseminate information of epide-
miological facets of prevalence of major
infectious livestock diseases so as to fore-
warn the areas under threat. The Central
Cell brings out All-India Animal Health In-
formation Bulletin, Rinderpcst Bulletin, and
Rinderpest epidemic information on a monthly
basis ; and likewise the State units publish
State Animal Disease Surveillance Bulletins.
Under the Centrally Sponsored Scheme an
amount of Rs. 15.36 lakhs has been released
to various States {on:50 ; 50 basis) and Union
Territories (1009, basis) from 1981-82 to
1983-84.

Exploitation of Groundwater Resources
in States

*699. SHRIMATI JAYANTI  PAT-
NAIK : Will the Minister of IRRIGATION

be pleased to state :

(a) the various steps taken by the govern-
ment for exploitation of groundwater re-
sources in different . states during the Sixth

Plan ;

(b) the Centrally sponsored schenies
implemented therefor in Orissa during the
above plan period ; and

(c) the dectails of the steps taken for
exploitation of groundwater resources in
difTerent districts of OQrissa in the above plan

period ?

THE MINISTER OF STATE OF THE
MINISTRY OF IRRIGATION (SHRI
RAM NIWAS MIRDHA) : (a) to (¢).
During VI Plan, the Central Ground Water
Board is expected to cover an arca of about
52 million hectares in all the States by hydio-
geological surveys and construct 1525 explo-
ratory boreholes of various types. Over
600 production (deposit) wells are alse pro-
posed to be drilled. In addition, the Manis-
try of Irrigation has also taken up two Cen-
trally Sponsored Schemes for strensthening
the groundwater organizations in the States
and for encouraging thec use of alternative
sources of energy for accelerating the exploi-
tation of ground water resources.

During VI Plan an irrigation potential of
6 million hectares is expected to be created
from ground water resources,
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“Water” being a State subject, all minor
irrigation schemes, including ground water
schemes are executed by the State Govern-
ments. Under the Centrally Sponsored
Schemes, refered to above, Central assistance
of Rs. 7.0 lakhs for strengthening of State
Ground water Organization and Rs. 2.63
lakhs for encouraging the use of alternative
sources of energy was released to the Gov-
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ernment of Orissa.

An area of 2.23 million hectares has been
covered under hydrogeological surveys and
22 boreholes drilled during the first 3 years
of VI Plan in the State of Orissa. The
district-wise details are given in the attached
statement,

Statement

Coverage under Hydrogeological Surveys in Orissa during 1980-83

Sl.  District Area 1980-81 1981-82 1982-83
No. (Hectares)
1. Balasore 6,39,400 — —_— —_—
2. Boudh Khondmals 11,07,000 45.600 - -
3. Bolangir 8,90,300 5,000 2,10,000 2,10,000
4. Cuttack 11,21,100 31,000 2,23,000 67,000
5. Dhenkanal 10,82,600 —_ - 1,42,000
6. Ganjam 12,52,700 — 2,75,000 2,50,000
7. Kalahandi 11,83,500 66,000 17,000 —
8. Keonjhar 8,24,000 75,000 72,000 89,300
9. Koraput 27,02,000 89,500 - —
10. Mayurbhanj 10,41,200 24,000 70,000 1,24,200
11. Puri 10,15,900 — - 40,000
12. Sambalpur 17,57,000 — - 25,000
13. Sundergarh 9,67,500 —_ - —
Total 4,23,500 8,67,000 9,38,500

22,29,000
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Status of Exploratory Drilling in the State of Orissa

——t

S.No. District 1981-82 1982-83

EW OW SH Pz EW OW SH Pz
1. Mayurbhanj 2 2 —_ —_ 11 5 —_ —_ h
2. Cuttack -— — - —_ 1 1 - -

2 2 — - 12 6 — —

22

EW—Exploratory well :

OW—Observation well :

SH —Slim hole

Cased borehole for exploration

Cased subsidiary borehole for observation

Uncased borehole drilled for collection of geological

information

PZ—Piezometer well

Cased borehole for monitoring-the behaviour of

water-levels.

Committee to Evaluate Working of IDC/
NDDB

7543. SHRI R.N. RAKESH : Will the
Minister of AGRICULTURE be pleased to
refer to the reply given to Unstarred Ques-
tion No. 2506 on 12 March, 1984 regarding
Committee to evajuate working of IDC/
NDDB and state whether Government will
ensure that Jha Committec cvaluates all
IDC/NDDB projects and also invites inte-
rested persons for evidence ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : In the Re-
solution indicating the appointment of the
Jha Committee, the terms of reference has
been indicated as follows :

(a) to evaluate the performance of IDC/
NDDB with reference to the specific

objectives of Operation Flood-IT pro-
Ject and assess achievements thereof ;

(b) toreport on the constraints faced
and the steps taken to obviate the
difficulties and suggest corrective
measures required to streamline the
implementation of the programmes
to achieve better and quicker results.

The Committe will devise its own mode of
function. It was also left to the Committee
to obtain views of the State Governments/

Organisation/individuals etc. either in person
or in writing,

Information to Farmers Regarding
Fertilizers and Farm Techniques

7544. SHRI ARJUN SETHI : Will the
Minister of AGRICULTURE be pleased to
-gtate ;
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(a) the steps taken by Government to
provide lalest information to the farmers
regarding fertilizers and farm techniques ;

(b) whether Government have sought
some foreign techniques to grow more crops
in a year like Japan ; and

(¢) the steps Government propose to take
to make land fertile ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI1
YOGENDRA MAKWANA) : (1) With
a view to providing latest information to
the farmers reparding fertilisers and farm
techniques, a reorganised agricultural exten-
sion systcm is in operation in 13 major
states, with World Bank assistance. The
system provides an opportunity for increas-
ing agricultural production thiough syste-
matic transfer of know-how rclating to im-
proved tcchniques, including use of fertilisers,
from rescarch scientists to subject matter
specialists through monthly workshops, from
subject matter specialists to assistant exten-
sion officers/village level workers through
fortnightly training sessions and from AEOs/
VLWs to the farmers through the fortnightly
programme of scheduled visits.  In addition,
informatjon support is given through mass
media, farm films, farm cxhibitions and by
organising input fortnights.

(b) No, Sir.

(¢) TFor making land fertile, the use of
fertilisers is advocated. Depending on the
soil fertility, appropriate doses of fertilisers
are being reccommended. It is being stressed
that the balance of nutrients must be  well
maintained while using fertilisers.  Farmers
are also advised to use the appropriate
quantitiecs of organic manurc so as to im-
prove the health of the soil and utilisation
of the fortilizers. The use of bio-fertilisers
is also being propagated in this regard. A
Ceptral Sector Scheme has recently been
sanctiored for production of Rhizobium and
Blus Green Algac which will augment the
nitcogen avaitability and will help in-impro-
ving land fertility (through the use of renew-
able sources of fertilisers.  Adequate availa-
bility of chemical fertilisers is being ensured
in this context and cfforts are beirg made
to make these available to the farmers at the
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right time, right place and in right quan-
tities. :

Funds for Development of Tribal Areas
of Gujarat

7545. SHRI AMARSINH RATHAWA
Will the Minister of RURAL DEVELOP-
MENT be pleased to state :

(a) The amount carmarked by Govern-
ment under the Rural Dcvelopment Scheme
to improve the tribal belt of the country
during the last three ycars, year-wise ;

(b) the funds earmarked to develop the
tribal areas in Gujarat during the year
1983-84 ; and

(¢} the amount so far spcnt to achieve
the target and the details of the work done ?

THE MINISTER OF STATE OF THE
MINISTRY OF RURAL DEVELOPMENT
(SHR1 HARINATHA MISRA) : (a)and
(b). All the programmes of the rural
devetopment of this country are being imple-
mented in all the blocks of the country in-
cluding (ribal arecas. Under the Integrated
Rurial Development Programme, it is stipu-
lated that 309 of the total bencficiaries
must belong to the Scheduled Castcs and
Scheduled Tribes and atleast 307, of the total
benefits by way of credit and subsidies
should also go to them. Under the National
Rural EFmployment Programme, it /s stipu-
lated that atleast 10% of the outlay should
be utilised for the schemes which would
bring direct bencfit to Schedulded Castes and
Scheduled Tribes.

(¢) Under Integrated Rural Develop-
ment Programme during the year 1933-84
an amount of Rs. 423.08 lakhs as subsidy
has been disbursed to SCs and STs out of
total amount of Rs. 1956.89 lakhs of subsidy
disbursed in Gujarat. Upto February, 1984
the number of SCand ST bencficiaries is
43293 out of 135795 beneficiaries. Under
NREP during 1983-84 (upto February, 1984)
the number of mandays generated among
5Cs and STs is 57.77 lakh mandays out of
the total of 100.43 lakh mandays generated
during this period. This constitutes 57%
of the total mandays generated. QOut of the
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total amount of Rs. 1233.91 lakh spent under
NREP so far in Gujarat during this period,
an amount of Rs. 301.82 lakh has been spent
for SCs and STs. This constitutes 24.57; of
the total expenditure so far.

Assistance to Indian Mountaineering
Team

7546. SHRI R.P. GAEKWAD : Will the
Minister of SPORTS be pleased to state :

(a) whether an Indian mountaineering
team, including seven women nwemlers,
under the Ileadership,
Kumar Khullar has been organised to scale
Mount Everest some time in May this ycar ;
and

(b) if so, the help and assistance provided
to the tcam ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF SPORTS (SHRI
ASHOK GEHLOT) :(a) Yes, Sir.

(b) Out of the total financial assistance
of upto Rs. 2500 lakhs approved by the
Government, grant amounting to Rs. 32.00
lakhs has so far been released, to the Indian
Mountraineering Foundation for meecting
expenditure of this Everest expedition.

Revision of Pay Scales of Draughtsmen
in CPWD

7547. SHRI1 R.P. DAS : Will the Minis-
ter of WORKS AND HOUSING be pleased
to state :

(a) whether a Board of Arbitration had
given an Award in favour of Draughtsmcn
working in Central Public Works Depart-
ment for revision of their pay scales ;

(b) what is the date of eflecting the
Award ;

(c) whether Government have since
decided to revise the puy scales of Draughts-
men working in other Central Government
Departments other than CPWD at par with
CPWD Draughtsmen ;

(d) if so, the date of implementation of
this revision ;
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(¢) whether the date of effect given in
favour of Draughtsmen in other Central
Departments is not the same as in the case
of Draughtsmen in CPWD ; and

(f) if so, the reasons for this discrimina-
tion ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING

* (SHRI MOHAMMED USMAN ARIF) :

(a) Yes.

(b; ‘Notional  benefit was given w.e.f.
1.1.1973, actual benefit was given w.e.f.
16.11.1978.

(c) Yes.

(d) While notional benefit was given
w.e.f. 13.5.1982, the actual benefit is allowed
w.e.f. 1.11.1983.

(e) Yes.

(f) The date of effect in respect of Drau-
ghtsmen in other Central Government
Departments is on the hasis of decision
taken by the Committce of National Coun-
cil in their mecting beld on 6.1.1984 afier
due discussion, between the official side and
stafl’ side.

Fuel Deficient Districts

7543. SHRI CHINTAMANI JENA :
Will the Minisier of AGRICULTURE be
pleased to state :

(a) whether it isa fact that there isa
large number of fucl deficient districts in the
country ;

(b) 1if so, their number, State wise ;

(¢; whether it is also a fact that wood is
the main fuel which is being used by the
villagers ; and

(d) if so, the steps being taken to imple-
ment the social forestry scheme in the coun-
try strictly ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) Yes, Sir.
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(b) During VI plan 157 fuelwood deficit .
districts have been identified for implemen- 1 2
tation of Centrally Sponsored Scheme of

Social Forestry including Rural Fuelwood —

Plantation. State-wise list of such districts '
Santhal Parganas

s - 3. Bihar 1
ached st .
is given in the attached statement 3. Bhagalpur
_ 3. Giridih
(¢) Yes, Sir. 4. Dhanbad
5. Hazaribag
(d) Steps taken are : 6. Gaya
7. Aurangabad
(i) Inclusion of Social Forestry as 8. Nalanda
an important component of New 9. Monghyr
20 Point Programme. 10. Rohtas
11. Nawadah

(if) Implementation of Social Fores-
" try programmes under State Plan, 4. Gujarat
Centrally Sponsored and Foreign
aided projects/schemes.

1. Vadodara
2. Panchmahal
3. Kutch
4, Surindranagar
(iii) Soliciting people’s participation, 5
involvement of various Depart- 6
ments, public bodies, corpora- 7
tions, voluntary organisations,
panchayats, farmers, youths and

Sabar Kantha
Jamnagar
Bhavnagar

the children. 5. Haryana 1. Karnal
2. Mahendergarh
Statement 3. Gurgaon
4. Kurukshetra
List of 157 Districts Selected for Imple- 5. Sonepat
mentation of the Centrally Sponsored
Scheme of Social Forestry Inclu- 6. Himachal Pradesh 1. Kangra
ding Rural Fuelwood Plantations 2. Mandi
3. Sirmur
4, Simla
Name of the States/ Name of districts 5. Hamirpur
Union Territories selected
S e 7. Jammuand Anantnag
Kashmir Rajouri
1 2 Kargil
3 i ) ~ Kathua
1. Andhra Pradesh 1. - Rangareddy Karnataka 1. Bangalore
2. Guntur 2. Gulbarga
3. Medak 3. Kolar
4. Nalgonda 4. Bellary
5. Krishna 5. Mandya
6. Nellore 6. Dharwad
7. Prakasam 7. Mysore
8. Nizamabad 8. Chickmaglur
2. Assam 1. Kamrup Kerala 1. Cannanore
2. Goalpara 2. Trivandrum
3. Sibsagar 3. Kozhikode
4. Cachar 4, Kottayam



6! Written Answers CHAITRA 27, 1906 (SAKA) Written Answers 62

1 2 1 2
10. Madhya Pradesh 1. Rewa 17. Rajasthan 1. Jaipur
2. Ratlam 2. Udaipur
3. Indore 3. Bharatpur
4. Bhopal 4, Alwar
5. Gwalior 5. Bhilwara
6. Jhabua 6. Ajmer
7. Seony 7. Banswara
8. Jabalpur 8. Jhunjhunu
9. Bilaspur 9. Kota
10, Raipur 10. Sawaimadhopur
11. Satna
12. Durg 18. Sikkim 1. East Gangtok
13. Sagar 2. South Gangtok
14. Khandwa 19. Tamil Nadu 1. Madurai
15. Panna T .
2. Trichirapalli
11. Maharashtra 1. Ahmedr.la.gar 2 g];;:ia;ﬁ?ittu
2. Ratnagiri
5. North Arcot
3. Sholapur 6. South Arcot
4. Usmanabad
5. Kolhapur 20. Tripura 1. West District
6. Parbhani 2. North District
7. Nasik
8. Pune 21. Uttar Pradesh 1. Hamirpur
9. Thane 2. Jalaun
10. Jalgaon 3. Pilibhit
4. Kheri
12. Manipur 1. Manipur Cen- 5. Jhansi
tral 6. Lalitpur
2. Manipur North 7. Tehri
. 8. Almora
13. Meghalaya 1. West Khasi 9. Ggrbwal
Hills 10. Mirzapur
2. West Garo 1. Meerut
Hills 12. Allahabad
13. Decoria
14. Nagaland 1. Kohima :: i(:lrna::rpur
2. Phek 16. Azamgarh
3. Tuensang 17. Moradabad
. 18. Agra
15. Orissa 1. Balasore 19. Aligarh
2. Cuttack ‘
3. Bolangir 22. West Bengal 1. Burdwan
4. Puri 2. Midnapur
5. Ganjam 3. Bankura
4. 24-Parganas
16. Punjab 1. Amritsar 5. Birbhum
2. Patiala 6. Nadia
3. Ferozpur ———
4. Gurdaspur . 143
5. Faridkot ——
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Union Territories

1. Arunachal Pradesh 1. West Kameng

2. Lower Subansiri
3. Dibang Valley
4. Tirap

5. Lohit

o. East Kameng

7. Upper Suvansiri
8. East Siang
5. West Siang
2. Delhi 1. Delhi
3. Mizoram 1. Aizwal
. Lunglei
3. Chintuipui

4. Goa, Daman and 1. Goa
Diu

Total : 157 Districts.

Increase in Margin of Profit for Whole-
sale Rice Traders

7549. SHRI KRISHNA CHANDRA
HALDER : Will the Minister of FOOD
AND CIVIL SUPPLIES be plcased to
state

(a) whether Government have received
a memorandum dated 14 February, 1984
from Raniganj Chamber of Commerce
urging for increase in the margin of profit
for wholesale rice traders under public dist-
pibution system ; and

(b) if so, the reaction of Government
thereto ?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD AND CIVIL
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SUPPLIES (SHRI BHAGWAT JHA
AZAD) : (1) Yes, Sir.

(b) Government of India is keen that
the consumers should be supplied foodgra-
ins at reasonable price. However, margins
to wholesalers and retailers and such other
incidental charges are fixed by the State
Governments, who would take into account
all these factors while fixing-the retail selling
price. :

FAR qWE &1 |/ faRsn weem Avwd

7550. »it sawg miwa . a1 ¥
WA Ag AT HY FIT H9 6

(F) #a1 GT&H F1 70 Gag § F15 farE
ard g% & f% 3o faze #er fiFd gar
g g § sremigfaw et #1 979 F7
T

Ql

(@) afe gr, a1 qeava«e) 71T 41 & ;
IS

(31) 37 9T GI&T F a7 gfafwar g ?

Ffw weram H T wA (st o
JAFAMT) @ (&) AT (@) AT {7 70 FB
faRut weeq STFAIAT EIU RO A1FIT F S
SIS STAWT FI & G F o A= g |

() graifa ;ET fa o fa3er aaamat
FT AIHTT 10 &7 1% eqrfa, oy aaqarT
qar faa £ fwen, auiq grafan, aivang-
far erife & 213 o famg =7 ¥ Ieorg fwar
AL ZIAT &, F AANT I A GYAT HF B
1T & F14 39 #1 qgwfa §1 IaF a19-
AT GIFTT F 9 ATHIT F B JrAT HT
SUTNT FIA &1 eI A forar &1 A
] WL IANT & &aT9 § Wl SI797 147
qr 1

Proposals Received From Bihar
Under R.L.E.G.P.

7551. SHRI B{iOGENDRA JHA : Wil|
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the Minister of RURAL DEVELOPMENT
be pleased to refer to the reply given to
Starred Question No. 318 on 19 March, 1984
regarding proposals received from Bihar
under RLEGP and state :

(a) whether the revised road projects on
the basis of the new specifications have since
been received from the State Government
and actual work began ;

(b) if so, details thereabout ; and

(c) if not, reasons for delay and steps
for expediting the same ?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(SHRI HARINATHA MIJSRA) : (a) and
(b). Yes, Sir. Government of Bihar under
their letter dated 30.3.1984 furnished two
revised road projects under Rural Landless
Employment Guarantee Programme. The
first project relates to 435 works involving
construction of 1229.5 kms. of rural link
roads at an estimated cost of Rs.17.33
crores (approximately) in 16 districts of
North Bihar. The other project envisages
259 works involving construction of 698.25
kms. of rural link roads at an estimated
cost of Rs. 10,20 crores (apyprox.) in 11 dist-
ricts of South Bihar.

These projects were  considered by the
Central Committec on NREP/RLEGP in
its meeting held on 9.4.1984. The Committee
approved both the projects.

(c) Does not arise.

Maintenance of Guest Houses/Holiday
Homes

7557. SURI G.Y. KRISHNAN : Will

the Minister of WORKS AND HOUSING
be pleased to siate ;
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‘3) the location of each of the guest
house/holiday home under the control of
the public sector undertaking, undertaking-
wise, under Ministry ;

(b) the details of the cost of mainte-
nance/rent, aid for each of the guest house
during the last three years ; and

(c) the rates of boarding and lodging in
each of these guest houses/holiday homes ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI MOHAMMED USMAN ARIF):

(a) Out of the 3 public sector under-
takings under the control of Ministry of
Works and Housing, only one undertaking
viz. National Buildings Construction Cor-
poration Ltd. is having 2 Guest Houses at
New Delhi shown as under :

1. Flat No. 281, DDA (SFS) Hauz Khas,
New Delhi,

2. Flat No. 12, DDA (SFS) Hauz Khas,
New Delhi.

No holiday home is being maintained by
any of the 3 public sector undertakings.

(b) The NBCC has reported that guest
house at S.No | above has becn hired @
Rs. 2500/- per month w.e.f. 11.4.83 and
guest house at S.No. 2 @ Rs. 2300/- per month
w.e.f. 1.6.83. An expenditure of about Rs.
5000 /- has been incurred by NBCC on the
maintenance of guest house at S. No. 1.

(c) The rates for boarding and lodging
fixed by NBCC in respect of guest housc at
S. No. 1 for official wvisits are shown as
under :

Rates per day per bed
Ordinary Airconditioned

1. For officers of NBCC drawing basic pay.

(@) Less than Rs. 1000j- per month
(b) Rs. 1000/- per month and above

Rs. 8/-

I1. For officers of other companics and Govt.

Deptts. drawing basic pay.
(a) Less than Rs. 1000/- per month
(b) Rs. 1000/- per month and above

Rs. 10/-

Rs. 123/- Rs. 15/-
Rs. 20/- Rs. 25/-
Rs. 30/- Rs. 35/-
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III. (a) Stay in guest ‘house for 2 petiod
of less than 24 hours but more than 12
hours shall be treated as full day

(b) Stay in gucst house for less than
0/

12 hours will be charged at 509 of the
charges for full day.

1V. Tea and Breakfast

{. Tea per cup Rs. 0.50
2. Tea with two biscuits Rs. 1.00
3. Tea with two boiled eggs  Rs. 2.00
4. Tea with 1 boiled egg Rs. 1.50

5. Tea with omelette of two
eges plus 2 bread slices Rs. 3.50

6. Milk 260 grams with 50
grams cornilakes Rs. 2.50
Regularisation of Casual Labourers

7553. SHRI K.B.S. MANI : Will the
Minister of RURAL DEVELOPMENT be
pleased to state ©

(a) whether it is a fact that the casual
labourcrs in his Minisiry are automatically
made regular aflter working for certain
number of days ;

(b) if so, the details in this regard ;

(¢) the number of casual labourers who
have been made regular during the last one
year ;

(d) the number of casual workers who
are working for more than two years and
have noi been made regular and the reasons
therefor ; and

(e¢) whether Government have formula-
ted any time-bound piogramme for making
them regular ; if so, the details thereof and

if not, the reasons therefor ?

THE MINISTER OF STATE OF THE
MINISTRY OF RURAL DEVELOPMENT
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(SHRT HARINATHA MISRA): (a)and
(b). No, Sir. After absorbing the persons
available in the Surplus Cell of the Direc-
torate General of Employment and Training
(under the Ministry of Labour and Employ-
ment), the casual labourers can be absorbed
against the posts of peons available for
being filled up by direct recruitment, provi-
ded they fulfil the eligibility conditions as
laid down in the general orders issued by
the Ministry of Home Affairs, from time to
time.

(¢) 7 casual labourers bave been made
regular during last one yecar ending on
31.3.1984.

(d) At present there are no casual
labourers in the Ministry of Rural Develop-
ment who fulfi} the conditions laid down by
the Ministry of Home Affairs for absorbtion
against regular posts.

(e) Does not arise.

Expenditure on Maintenance of Bunga-
lows of Ministers

7554. SHRI NIHAL SINGH : Will the
Minister of WORKS AND HOUSING be
pleased to state :

(a) whether Government propose to
curtail expenditure on the maintenance of
bungalows of Union Miaisters ; and

(b) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
(SHRT MOHAMMED USMAN ARIF):
(a) and (b). Minimum expenditure is being
incurred to maiatain bungalows of Union
Ministers upto the required standards.

Irrigation Projects Pending Clearance

7555. SHRI NAVIN RAVANI: Wil
the Minister of IRRIGATION be pleased to
state :

(a) whether various irrigation projects
are pending with Central Government for
clearance ;

(b) if so, the details of such projegts sent
by each State ; '
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(c) since when they are pending with
Government and the reasons therefor ; and

(d) by when they are likely to be
cleared ?

THE MINISTER OF STATE OF THE
MINISTRY OF IRRIGATION (SHRI
RAM NIWAS MIRDHA) : (a)to (d). 90
new major, medium irrigation and multi-
purpose schemes for which reports were
received for technical scrutiny are pending
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with the Centre for clearance. The details
of these schemes are given in the statement
enclosed.

The acceptance of these projects by the
Centre will depend upon the speed with
which the comments on various aspects of
the projects, are clarified by the State
Governments. In view of this it is not
possible to indicate any firm date by which
the pending projects could be cleared.

Statement

Sl. No. Name of Project Estimated Cost Benefits Date of receipt
(Rs. Lakhs) (000 ha.) of project Re-
port in CWC
1 2 4 5
Andbra Pradesh
1. Singur Project 4234.0 Water supply 25.10.77
2.  Telugu Gafga 63653 234.7 5.12.83
Bihar
1. Upper Sakri Reservoir 5975.23 58.20 18.4.78
2, Upper Mahananda Irrigation 2570.31 40.77 Nov., 1983
3. Panchkero Reservoir 631.716 2.74 Nov., 1980
4. Kundghat Reservoir 569.12 2.05 23.11.82
5. Punasi Reservoir 2609.00 24.29 Nov., 1979
6. Masan 3472.92 26.015 Oct., 1980
7. Ajgaibinath P. Canal 1680.00 17.200 22.12.78
8.  Subernarekha Multi 48090.00 241.873 Dec., 1980
5. Siktia (Ajoy) 6€03.00 40.59 Oct., 1976
10. Tilaiya Diversion in Dhadhar  4800.00 56.28 15.10.74
11. Barari Pump Canal 983.4 - 9.37 20.7.76
12. Dbaasinghtoli 637.99 2.90 April, 1982
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1 2 3 4 5
13. Satpotka Reservoir 656.60 2.35 8.3.82
14. Keshi Reservoir 600.24 3.56 April, 1982
15. Salaiya Reservoir 595.25 2.67 August, 1982
16. Katri Reservoir 710.24 4,91 13.7.82
17. Baski Irrigation-cum- 1302.00 5.67 April, 1981
Water Supply (Water supply)

18, Ramrekha Reservoir 876.14 3.230 25.5.83
Gujarat

1. Sardar Sarovar 424000.00 1792.0 11.2.50

4x 200 MW

2, Mod. of Kharicut 591.14 10.50 August, 1983
3. Watrak 2200.00 16.874 4.9.81

4. Umaria 282.319 2.356 27.11.81
Haryana

1. Jaspur Barrage 2605.27 401.257 4.10.80

2. Dhanaura Barrage 2444.60 24.395 4.10.80
Himachal Pradesh

1. Bhabour Sahib Phase-11 Lift

Irrigation 250,00 3.432 7.5.83

Jammu and Kashwir

1. Tral Lift Trrigation 1491.50 6.00 17.9.81

2. Rajpura Lift Irrigation 846.00 2.430 17.9.81

3. Mod. of New Pratap Canal 125.00 1,012 30.12.83
Kerala

1. Chimoni 2343.00 25.00 17.10.75

2, Mod. of Neyyar lirigation 905.45 9.914 25.2-3
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1 2 3 4 5
3. Menna Chil River Valley 4956.00 9.960 10.2.84
Madhya Pradesh
1. Mahi 6238.00 34.283 16.1.76 |
2. Rajghat Canal 4615.00 127.45 25.4.79
3.  Mehan 3900.00 19.04 21.7.82
4. Sindh Phase-11 (Mohini Sagar) 8500.00 120.00 19.:.78
5. Rampuri Pick-up 634.83 5.492 21.4.81
6-. Baroha Nalla 378.62 2.631 17.2.81
7. Kolar 6996.40 60.867 21.11.83
8. Muhanadi Rescrvoir 49602.0 459.23 19.10.83
9. Bansagar Unit-11 Canals 23710.0 248.918 21.12.83
10. Thanwar Irrigation 1830.28 18.211 10.1.84
1. Om Kareshwar Multi-
PUIpoOSe 57800.00 129.00 22.1.84
Mabharashtra
1. Patgoon 739.09 8792 6.5.81
2. Hetwance 1955.95 9.116 1.7.81
3. Bori (Sholapur) 762.42 6.680 30.11.81
4. Lower Munna 3975.094 28.410 1.10.83
5. Gosi Khurd (Lift) 37222.00 Flow—69.656 7.12.83
Lift—68.094 .
6. Human River Project 3759.06 26.7217 27.12.83
7. Tl;llari 8502.00 36.77 19.11.83
8. Satti River Project 2138.00 15.892 18.1.84
9. Bembla River Project 5075.289 40.170 9.3.84
10, Jangamhatti (Lift Irrigation) 345.41 2.700 3.12.81
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11. Left Bank Canal 734.878 22,360 11.6.82
(Ex. Girpa Dam)

12, Morna 730.52 3.806 28.5.83
13,  Chimboda 1656.07 3.840 24.6.83
14.  Somber Kund 1156.74 2.528 24.6.83
15. North Mand 530.17 4,587 July, 1983
16.  Terali 1103.77 8.757 June, 1983
17. Katangi 200.712 2.271 30.8.8i
18. Chargarh 280.810 2.755 20.10.83
19. Nimbugbat 177.00 235 13.3.84
Manipur

l. Tipai Mukh Mutti 94500.00 412 MW and 5.12.83

Flood Control

Orissa

I Samakei Irrigation 2635.24 37.50 16.1.79
2. Subarnarckha Irrigation 22167.79 166.82 17.5.78
3. Deo Irrigation 1945.20 15.646 31.3.82
4. Titilagarh Irrigation 407.43 2.95 5.6.82

5. Baghalati 1737.44 3.675 7.7.81

6. Mahanadi Chtrolpala 1946.13 26.849 10.12.82
‘;. Telengiri 1864.747 11.900 9.3.84

8. Kutplisonga 788.440 3.640 9.3.84

9. Rukura 847.00 8.303 12.3.84
Punjab

1. Sutlej Yamuna Link Canal 21800.00 Carries water 19.7.82

Part-1

for Haryana
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1 2 3 4 5
Rajasthan
1. Raising Kota Barrage 91.00 Under Chambal 12.2.82
State I and I1
2.  QGararda Irrigation 1021.60 9.805 8.6.81
3.  Sukli Irrigation 548.75 3.84 24.8.81
4.  Barni Irrigation 525.38 4,608 19.6.81
5.  Lhosi Irrigation 544.86 5.755 15.1.82
6.  Bathali Irrigation | 525.40 4.316 10.5.82
Uttar Pradesh
1. Kanhar Irrigation 8946.93 33.128 8.10.73
2, Maudaha Dam 2675.40 27.70 27.8.79
3.  Kotlibhal Dam 118600.00 395.00 August, 1983
(1000 MW)

West Bengal
1. Upper Kangsabati 4384.00 59.115 24.2.76
2. Bamangola Habibpur 2162.65 31.09 28.5.80
3. Tangon Valley Irrigation 1360.00 43.455 4.6.80
4, Subarnarckha Barrage 15855.00 13001 6.6.81
5. Modernisation of

Kangsabati Reservoir 23284 367.200 26.4.83
6.  Teesta Barrage II Sub-

stage of Stage-I '11160.00 250.00 17.12.83
Arunachal Pradesh
1.  Subansiri Dam 252500.00 1789 MW 5.8.83

(Prepared by Brahmaputra Board)
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Subsidy to FCI

7556. SHETLAKSHMAN MALLICK :
Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state :

(a) the details regarding the amount of
subsidy on account of foodgrains paid to
Food Corporation of India during last three
years, year-wise ; and

(b) the total amount realised through
enbancement of levy prices of rice and wheat
during the same period, year-wise ?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD AND CIVIL
SUPPLIES (SHKR1I LHAGWAT JHA
AZAD) : (a) The total amount of subsidy
paid 1o Food Corperation of India on
account of handling foodgrains on Central
account is indicated below year-wise :—

APRIL 16, 1984

Year (Rs. in crores)
(1) 19:0-81 050
(i1) 1981-82 700
(115) 1982-23 710
(iv) 1983 84 835

(b) The Central issue prices of rice and
wheat bave been revised from time to time.
The extra realizaticn us a 1esult of revision
ol sssue prices during the period from 1980-
8l to 1983-84, year-wise, is reported to be
approximately as under :

(Rs./crores)

Yeuar Wheal Rice
1980-81 -— 19.56
1981-82 29.94
1982-83 112.23 35.92
1983-84 130.99 22.32
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Silting of River Vansadhara

7557. SHRI1 GIRIDHAR GOMANGO :
Will the Minister of IRRIGATION be
pleased to state :

(a) whether it is a fact that large scale
silting of river beds has taken place at
different places, particularly near Gunupur
town in Orissa and also upto the down
below at Neradi Barrage in Andhra Pradesh
after the flood in river Vansadhara in the
year 1980 ;

(b) whether the silting heights have been
measured by the Government of Orissa and
Andhra Pradesh to revise the project on the
basis of the height ;

(c) if so, height at different places, parti-
cularly at Gunupur Town and Neradi
Barrage thereof ; and

(d) whether there is any proposal for
dredging of river beds near Gunupur Town
in Orissa to deepen the river and to divert
the river course for protection of the town
and steps taken by the Government to
reduce the height of the Barrage on the basis
of silting height ?

THE MINISTER OF STATE OF THE
MINISTRY OF IRRIGATION (SHRI
RAM NIWAS MIRDHA) : (a) to (c).
There were hecavy floods in river Vansa-
dhara in 1980 and aggredation of the river
bed in many reaches. To tackle the flood
problem of the basin, the Governments of
Orissa and Andhra Pradesh decided to carry
out a joint survey for the common boundary
portion for evolving a technically acceptable
solution.

An inter-State meeting taken by Member
(Water Resources), C.W.C., in January 1984
discussed the flood hydrology of Neradi
Barrage. A joint inspection of the Neradi-

~Gunupur reach was also conducted in.

February 1984 when a programme of further
surveys studies etc. to be carried out by the
concerned States and Central Water Com-
mission decided.

(d) Government of India has not received
any proposal for dredging the river bed near
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Gunupur or for the diversion of the river
course for protection of the town.

Funds to Gujarat for Housilng Schemes
in Rural Areas )

7558. SHRI MOHANLAL PATEL:
Will the Minister of WORKS AND HOUS-

ING be pleased to state :

(a) whether Gujarat Government have
urged the Central Government to release

funds for housing schemes in rural areas of

the State ;

(b) if so, the details of the scheme and
the action taken by the Government
thereon ;

(c) the policy of Central Government to

provide housing facility to the weaker
section of the society, particularly in rural
area of the country under the 20-Point

Programmec ;

(d) the assistance given to each State

during the year 1983-84 under the project
and the details of work done by each State ;
and

(e) the provision made for the year 1984-
85 to implement this scheme ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF SPORTS, IN THE
MINISTRY OF WORKS AND HOUSING
AND IN THE DEPARTMENT OF PAR-
LIAMENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a)to (d). Housing, being a
State subject, all the social housing schemes
are being implemented by the States/UTs.
The Central assistance is provided in the
shape of block grants and block Joans
without being tied up to any scheme.

Details of the performance of each State
during 1983-84 (upto Feb., 84) is given in the
attached statement.

(e) The provisions for the year 1984-85
under the Rural House Sites-cum-Construc-
tion Assistance for landless labourers have
not yet been finalised.

Stategent
States/UTs. Achievements (Families)
House sites Construction
assistance
1 2 3

1. Andhra Pradesh 239334 61584
2. Assam 24369 —_—
3. Bihar 138?0 —_
4. Gujarat 84867 43290
s. Haryaha 50143 735 .
6. Himachal Pradesh —_ —
7. Jammu and Kasbmir 261 140

68289 47645

8. Karnataka
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1 2 3
9. Kerala 4.81 1238
10. Madhya Pradesh 38076 34492
11. Maharashtra 11230 14685
12. Manpipur 1
13. Meghalaya .> This scheme is not in operation.
14. Nagaland .j
15. Orissa 42230 3516
16. Punjab — 414
17. Sikkim No scheme in operation.
18. Rajasthan 61398 27203
19. Tamil Nadu 196687 24704._
20. Tripura *78 ‘8 2797 upto 1/84
21. Unter Pradesh 71138 10640
22. West Bengal 16058 10760
1. A and N Islands 1726 41

This scheme is not in operation.

2. Arunachal Pradesh
Progress is not significant.

3. Chandigarh

4. Dadra and Nagar Haveli 44 314
5. Dclhi 2986 Nil
6. Goa, Daman and Diu 333 450
7. Lakshadwecp
This scheme is not in operation.

8. Mizoram
9. Pondicherry 1175* 1621

Grand_ Total : 936463 286269

*Based on State Govt./UTs,
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Activities of CSWRI at Bellary and
Bijapur

7559. SHRI K. MALLANNA : Will the
Miaister of AGRICULTURE be pleased to
state :

(a) whether Government have made any
survey regarding the expanding activities of
the Central Sheep and Wool Research
Institute at Bellary and Bijapur in South ;
and

(b) ifso, the details regarding the pro-
gramme of Government to promote the
interests of shepherds of South India ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) No, Sir.

(b) Inview of(a) above, the question
does not arise. However, the Indian Council
of Agricultural Research promotes the
interests of the Sheep farmer in South India
through its All India Coordinated Research
Project on Sheep Breeding in the State of
Andhra Pradesh for mutton and in Tamil
Nadu for Fine Wool. In addition a Southern
Regional Research Centre of the Central
Sheep and Wool Research Institute ijs
l>cated at Mannavanur, Kodai Hills, Tamil
Nadu since 1967 to conduct research on
different aspects of breeding sheep for dual
purpose involving Corriedale crosses with
Coimbatore. Further a research unit of
AICRPon Sheep Breeding for mutton has
been sanctioned for operation in the Sixth
Plan in the State of Tamil Nadu. At the
Mid Term appraisal of the Sixth Plan, it was
decided to set up another station of CSWRI
in the South for which specific site js
however yet to be decided and the proposal
considered by the Council for approval.

ZIS & JFAT qT e TG
w1 famg Fz

7560. *N TIRTEAINIT SEAT © 9T QT
st amfew afa W&t ag qard & F9r £
faw :

(%) saragew 2 fF aHERAPAF
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F7qT qT faoddt aar seq Al & foq arar,

g, A4y, 931 aifg &1 falw far aqrd-

fea fwar ar ;

(@) afzgi, a1 IFT FIT FT VYSTATT
FaT ST & ; AT

() Far G TSAT A 29 FIT F1 ITA
frarg ?

e site Amfiw  qfa darea & sy
w3t (=it wrTad W e : (F) S, w8

(@) &iYT (1) 597 & gt 357 |

Study of Benefits of Schemes for Small
Farmers

7561. SHRI N.E. HORO : Will the
Minister of AGRICULTURE be pleased to

state :

(a) whether Government have made any
study or analysis of the benefits accrued to
small farmers as a result of the schemes
taken up by Government in their favour and
if so, the details thereof ;

(b) the shortcomings if any, found in
performance of the schemes and

programmes ; and

(c) the details regarding the measures
being taken to remove the shortcomings ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) (a) An

Evaluation Study of the Scheme of Small
(SFDA)

Farmers Development Agencies
and the Marginal Farmers and Agri-
cultural Labourers Agencies (MFAL)

was undertaken in 1974-75 by the Planning
Commission. This study covered 21 SFDAs
located in 17 States and 13 MFALs in as

many States.

(b) Some of the salient shortcomings

were |

(i) Non-availability of sufficient credit
facilities.
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(i) Lack of publicity of the programmes
amongst the farmers.

(iii) Non-availability of necded quantities
of inputs at the required time.

(iv) Low participation rate in minor irti-
gation programmes.

(c) In order to increase productivity and
farm income of small and marginal farmers,
a Centrally Sponsored Scheme of assistance
to small and marginal farmers has been
launched in 1933-84. Under this scheme
subsidies are being provided for minor irri-
gation works, fruit and fuel tree plantation,
land development and distribution of
minikits of secds and fertiliser for oilseeds
and pulses production to the small and
marginal farmers.

Increase in Price of DMS Products

7562. SHRI NAWAL KISHORE
SHARMA : Will the Minister of AGRI-
CULTURE be pleased to state :

(a) whetherit is a fact that the Delhi
Milk Scheme increased the price of butter
in the recent past :

(b) if so, the extent of increasc effected
in the price of butter ;

(c) thereasons and justification for the
increase |

f{d)y  whether it is proposed to increase the
poce of DM S mitk in the near future ;
and

(e) if so, the particulars thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOOGENDRA MAKWANA) : (a) Yes, Sir.
The selling price of butter has been revised
with cffect from 2.1.1934.

(b) The extent of increase effected in the
price o7 butter in ditTerent packs is as
under :

APRIL 16, 1984
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Type and Pack Increase

‘Rs. per pack)

Salted Table Butter

25 grams 0.10
109 grams 0.45
250 grams 1.00
500 grams 2.00

White Butter
250 grams 1.00

500 grams 2.00

e e e e e == T e

(c) The main recason for increase in the
selling price of butter is the increase in the
purchase price of the fresh milk.

(d)Y and (e). No decision has been taken
in this regard.

Development Charges from D D. A,
Colonies in Trans-Yamuna Area

7563. SHRIVIJAY KUMAR YADAV :
Will the Minister of WORKS AND HOUS-
ING be pleased to state :

(1) the development charges which the
residents of the rcgularised colonics of
Patpargani complex, East Vinod Nagar and
West Vinod Nagar have to pay to enable
DDA to undertake development work ; and

(b) nature of development work to be
done by DDA on reccipt of development
charges ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF SPORTS, IN THE
MINISTRY OF WORKS AND HOUSING

AND IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS (SHRI
MALLIKARJUN) : (a) The rates of

development charges are to be fixed by the
Delhi Administration. However, in antici-
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pation of the orders of the Delhi Adminis-
tration, devclopment charges for the
development of these colonics are being
recovered by the DDA at the rate of
Rs. 95/- per Sq. metre for the area of plot.

(b) AIll development works ic. Water
Supply, Sewerage, construction of roads and
paths, S.W. drains ctc. arc proposed to be
taken up on rcceipt of development charges.

News Captioned ‘Steps to [ond Misuse
of IRDP Subsidy Urged’

7564. SHRT ATAL BIHAPRI VAJPAYEE :
Will the Minister of RURAL DEVELOP-
MENT be pleased to state @

(a) whether he has seen Times of India
report dated 10 February, 1984 “‘Steps to
cnd misuse of I.R.D.P. subsidy urged” ;

(b) whether a proposal is under consi-
deration to hold back the subsidy money
from the 1.R.D.P. beneficiarics and instcad,
deposit that money in bank so that it, or the
intcrest from 1it, may be utilised to repay
instalments of bank loans advanced to the
bencficiarics ; and

(¢) if so, whether it will amount to the
subsidy money not coming into circulation
without its benefit and its purchasing power
reaching the beneficiaries and to admission
that rccovery of bank loans advanced under
LR.D.P. is going down and¢ further more
that poor quality of projects being launched
under T.R.D.P. is not generating repayment
capacity ?

THE MINISTER Ol STATE OF THE
MINISTRY OF RURAIL DEVELOPMENT
(SHRI HARINATHA MISRA) :
(a) Yes, Sir.

(b) Some procedural changes to minimisc

misuse of subsidy are being explored. One
of the suggestions which is being examined
in this Ministry is thc possibility of adopting
the systen of assistance announced for the
educated unemployed in which the subsidy
is kept in deposit with the bank with interest
accruing to the beneficiaries and is adjusted
against the instalments of recoveries when
they fall due.
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(c). No, Sir. Even now the subsidy is
being utilised in adjustment of the loan. In
the procedute proposed, the adjustment will
be done at the end of the loan period. There
are no evaluation reports to show that the
recovery of the IRDP loans is going down or
the quality of the projects under the IRDP

are poor and not gencrating repavment
capacity.

-

7505, 9 fazar v gwatfar : srrae
|t g HqIT ) Hr a3

(%) #at 78 79 & fF g &ra w1 9fag
AT T Y- e 21 @y §

(@) #971 GTHITA g7 G & g7 g
L N7 F77E 8 ; 3R

(1) afz gi, At aeavasent sqder Far 2
A afz 78, & 3aF Py FrOn 3 7

@a faam & grEN (sh amw ag-
/) (F) 6, 78

(@) 97 () & 397 41 az141 271 &
faq, fawra Fysaq gafaz 99 g9 g
qarx &t Ay F0 gafac e Az A
& faa aredya e vafanas a2 fEg
TEAT 9177 A1 g1 &, fre o fafueg av-
FTE AYTATHT F AT FIveayT FA7 voptfgn-
wer & g Y 24T g wanw §ofaad
Yeg Ae aai & fan #)

Utilising the Religzious Land for Commercial
Complexes by D.D.A. in R K. Puram

7566. SHRI RASHEFED MASOOD :
Will the Minister of WORKS AND HOUS-
ING be pleased to staze :

(a) whetheritis a fact that commercial
complexes have been created by DDA by
utilising major portion of lund allotted to
religious institutions in R.K. Puram for
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religious purposes violating the terms and
conditions of the agreement with L and DO
and that there have becn persistent com-
plaints from religious institutions/local
associations in this regard during the last
five years ; and

(b) if so, the dectails thereof and the
reasons for converting the land meant for
religious purposcs into conmunercial. com-
plexes and the steps taken by Government in
the matter ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF SPORTS, IN THE
MINISTRY OF WORKS AND HOUSING
AND IN THE DEPARTMENT OF PAR-
LIAMENTARY AFFAIRS (SHRI MALLI-
KARJUN) : (a) and (b). No. DDA had
utilised only a small portion measuring 0.7
acres which does not form part of any
religious institution and which is earmarked
for shop-keepers/scrvice personnel in R.K.
Puram arca. Representation against this
construction on the sitc has been received
by DDA.

Low Pressure of Drinking Water in LIG
Flats, Sunlight Colony

7567. SHRI DALBIR SINGH : Will
the Minister of WORKS AND HOUSING

be pleased to state :

(a) whether Government are aware that
due to low pressure of drinking water, resi-
dents of first floor D.D.A. (LIG) Flats in
Sunlight Colony, New Delhi are facing
great difficulties ;

(b) whether many residents of these flats
are using motor-pumps/boosters to make the
water available at the first floor ;

(c) whether it is in violation of rules to
use motor-pumps/boosters in the residential
area ; and

(d) if so, whether Government propose
to take action against those residents who
are using motor-pumps/boosters and to
increase pressure of drinking water in the
said colony ?

THE DEPUTY MINISTER IN THE
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DEPARTMENT OF SPORTS, IN THE
MINISTRY OF WORKS AND HOUSING
AND IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS (SHRI
MALLIKARJUN) : (a) The Delhi Water
Supply and Sewage Disposal Undertaking
have reported that water supply is available
to the residents of 1st floor in LIG flats in
Sunlight Colony for a duration of about 1}
hrs. both in the moreing and in the evening.

(b) and (c). According to the Undertak-
ing installations of booster pumps directly
on municipal mains is a violation of the
rules, however, booster pumps can be
installed with an underground whe-e
such tanks are permitted. The Undertaking
have stated that no complaint has been
received regarding installation of booster
pumps on the municipal mains.

(d) The Undertaking have reported that
action is taken to disconnect the booster
pumps which are directly installed on the
mains whenever the same are detected by
their staff or brought to notice by the resi-
dents of the colony. The Undertaking have
informed that works of improving water
supply in Sunlight Colony and adjoining
areas is in progress and is expected to be
completed in a period of three months.

IARI Deemed University

7568. SHRI R.L.P. VERMA : Will the
Minister of AGRICULTURE be pleased to
refer to the reply given to Unstarred Ques-
tion No. 3685 on 19 March, 1984 regarding
IARI Deemcd University and state :

(a) the statutc of IARI Deemed Univer-
sity under which the IARI Director and the
Academic Council have derived powers to
confer degrees as has been laid down for all
other universities ;

(b) the laid down guidelines under which
the TARI Director is competent to designate
certain S-3 scientists at IARI as *‘Professors”
without selection and the authority under
which he has been empowered ; and

(c) the justification to allow such scientists
to continue as professors for periods from
4-7 years or more when the tenure is for
3 years ?
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THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) Indian
Agricultural Research [nstitute has been
declared as a Deemed University under the
Government of India, Ministry of Education
Notification No. F. 24-44/58-U-5 dated
22.8.1958 under Section 3 of the University
Grants Commission Act, 1956. As per the
provisions of this Act read with Notification
dated 22.8.1978, 1.LA.R.l. is empowered to
award its own degrees.

(b) and (¢). As Hecad of the Institute, the
Director is competent to assign specific
duties to scientists working under him and
designate suitable S-3 scientists as Professors.
Generally, the senior-most S-3 scientist next
to the Head of the Division is designated as
Professor. In divisions where the Heads
and/or Professors were recruited prior to
the introduction of the Agricultural Re-
search Service or the Head of the Division
is given a second tenure of three years by
the competent authority, the next senior-
most S-3 scientist continues in the post of

Professor.

House Building Advance to Government
Employees from Two Sources
at a8 Time

7569. SHRI MANOHAR LAL SAINI :
Will the Minister of WORKS AND
HOUSING be pleased to refer to reply
given to part (c) of the Unstarred Question
No. 3705 dated 19 March, 1984 regarding
house building advance to Government
employecs and state :

(a) whether his Ministry has seen the
Office Memorandum No. F/i5(3)/78-WIP
dated 22 February, 1983 issucd by the
Ministry of Finance, Departmg¢nt of Expen-
diture wherein there is no mention whether
the defence personnel on the basis of the
Army, Navy and Air Force Group Insurance
scheme come under the purview of the above
said Office Memorandum consequent to
which the Housing Financial Development
Corporation, New Delhi does not entertain
defence personnel ; and

(b) if so, whether Government propose
to amend the aforesaid memorandum and
1ssue instructions to HFDC to entertain
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applications for loan from the defence
personnel, if not, reasons thereof ?

THE DEPUTY-MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
MOHAMMED USMAN
ARIF) : (a) and (b). Yes, Sir. The
Group Insurance Scheme for Central
Government employees, which came into
force on 1.1.1982, is applicable to all Central
Government employees except the members
of Army, Navy and Air Force, who have
already a separate scheme of their own. In
view of the above position, the question of
amending the said O.M. does not arise,

Development of Land Given to Group
~ Housing Societies in Bodella

7570. SHRI ERA ANBARASU : Will
the Minister of WORKS AND HOUSING
be pleased to state :

(a) whether it is a fact that development
of land allotted in Bodella (Phase-IT) of
West Delhi to 21 Co-operative Group
Housing Societies registered in 1979-80 has
not yet been taken in hand by the Delhi
Development Authority though physical
possession of 1and has been given to them ;
and

(b) if so, the reasons for delay and the
expected time to complete the development
work, viz. construction of roads, laying of
sewerage and water line, etc. ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF SPORTS, IN THE
MINISTRY OF WORKS AND HOUSING
AND IN THE DEPARTMENT OF PAR-
LIAMENTARY AFFAIRS (SHRI MALLI-
KARJUN) : (a) The development work of
the area has yct to be taken up by the DDA,

(b) The schemes for the peripheral ser-
vices for tne area are under preparation in
the D.D.A. These schemes will be taken up
for implementation after obtaining the
approval of the M.C.D. The completion
of the schemes will take about 2 years' time

subject to availability of funds.

e Ffw sdarT afewz g weg
waw § giw fasafaenag & fag &

._ KA
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(W) V A " 1974 & 1978 115.04
(w) wemrafy c71d 1978 #1X 1980 170.00

(@) wYstgr aaq & Faa oF & gfe
favafaararn eruia sargwaTer Az wfy
favafagrera & 1 weq 93U & FIALL AT9F
eqTa W feqd &

(W) w8 w@a  (d=Fagfa a19a)
(1980-83) & stry “5fy favafaaraa €1
eqa AT 31T fasra”’ AT F FEIAT TG
Tt dge Ffg favafameg &1 292.91
arg w1 ufw snafea sy g ga
Tfr 4§ 1980-81 F 1983-84 F¥ rafa
& 1T 39 favafaaa F1 251.44 g
Tqu Y Fw &y as @ fogwr syt faem
JFITF —

(%) 1980-81 37.91 1@ TI
(%) 1981-82 65.00 AT TIT
(T) 1982-83 69.00 AT TIT
(%) 1983-84 79.53 1@ TWQ

F 251.44 aTa TG

— e (s . e EE— P — —

Animals Imported for Rescarch by ICAR

7572. SHRI PITAMBAR SINHA : Will
the Minister of AGRICULTURE be pleased
to state :

(a) whether Indian Council of Agricul-
tural Research imported sheep/goats and
other small animals for research from 1970 ;
if so, the number sex-wise and age-wise of
each type imported year-wise, price paid and
where kept and how utjlized vis-a-vis the
number of each imported type existing on
1 April, 1984 with usage thereof ;

(b) whether Indian Council of Agricul-
tural Research is making further import of
sheep/goats and other small animals ; if so,
when, how and number proposed to be
imported, country-wise, with anticipated
cost of each ; ‘

(c) how Government justify continuous
imports of such animals without major
breakthrough in produce of these animals ;
and

(d) whether Government propose to
constitute a high power committee to probe
into the details of these imports and usage
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thereof ; if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHKI
YOGENDRA MAKWANA) : (a) Yes, Sir.
The Indian Council of Agricultural Re-
search has imported some sheep, goats and
rabbits for research at its research Institutes
and for the All India Coordinated Rescarch
- Projects on Sheep and Goat. Information

regarding the number of sheep, goats and

rabbits imported sex-wise and year-wisc
from 1970 is funished in statement-I. These
exotic animals have been kept and utilised
at CSWRI, NDRI and MPKY, Rahuri for
the research projects of the Institutes and
the Units of the AICRP on Sheep and Goats.
The information regarding the age-wise
number of each type imported and numbers
of each imported type existing on April 1,
1984 is being collected from Central Sheep
and Wool Research 1nstitute, Central Insti-
tute on Research on Goats and National
Dairy Research Institue and will be placed
on the Table of the Lok Sabha later on.

(b) Yes, Sir. The ICAR i3 proposing to
import sheep, goat and rabbits for its re-
search programmes at its Institutes and
under the AICEPs on Sheep and Goat.
The details of the number proposed to be
imported with anticipated cost are furnished
in statement- 1I. The above mentioned ani-
mals areto be imported primarily from
USA. Further, detailed procedures regard-
ing the import of these animals are being
finalised.

(¢) The major achievements in sheep
breeding ar¢ the cvaluation of two new
strains viz. Apparel (Avivastra) and superior
carpet wool strain (Avikalin). Avivastia pro-
duces 2.5 kg greasy wool annually of 21 mic-
ron diameter and with 4% medullation. Avi-
kalin produces 2.0 kg greasy wool annually
of 25 micron diameter and 21%; medullation,
The breeding strategy for improving apparel
wool production and quality in hot arid and
semi-arid regions has been developed.
Under the AICRP the crossbreds for mutton
involving local coarse carpet wool breeds
with exotic mutton breed viz. Suffotk and
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Dorset have been developed which attain 30
kg live weight at six months of age under an
intensive feeding system with improved feed
clliciency and carcass quality. It has been
visualised that these cross bred will produce
a kg of meat at almost half the price of that
of the native breeds. The halfbred of
Chokla and Nali with Rambouillet and
Soviet Merino have shown substaintial im-
provement in wool production and quality
and the halfbreds produce 2.5 kg greasy
qeece per year of apparel quality and there
is little to gain by increasing exotic inheri-.
tance beyond 509.

Karakul and Karakul crosses with i di-
genous coar-e carpet wool breeds have pro-
duced acceptable gquality lamb pelts bo h
under hot and cold arid conditions.

A number of strains of rabitts have been
imported and introduced for meat and fur
skin production and hive shown highly
satisfactorily production. It has opened new
job opportunities for the rural population in
the North temperate region. Two new colour
variants viz. Black and Dutch bhave been
evolved through crossing in fur skin
rabbits.

Crosses of Beetal goats with  Alpine and
Sannan produce 342 litres of milk against
157 litres n Beetal. An Indian Mohair
brecd has been developed through grading
locul goats with Apgora in Maharashtra.

(d) The question doces not arise. The
progress of the research programmes at the
Institutes is monitored by the staff research
council of the Institutes and by the Quinque-
nnial Review Teams comprising experts
from outside the ICAR constituted by the
Council. Further, the progress of the
AICRP is reviewed at the annual workshops
of the projects and by the Mid Term Review
Committee appointed by the Council. The
recommendations of the above mentioned
monitoring agen :ies arc implemented by the
various Units of the Coordinated Projects,
and the Institutes concerned. The monitor-
ing agencies have found the progress of these
projects to be satisfactory.
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Statement-11

Details of animals proposed to be imported

Breed

Dorset
Suffolk

Rambouillet
Goat Sannan
Anglo Nubian
Alpine
Rabbit White California

Angora

Number Aproximate cost
per animat*®
70 3508
30
51
3l 3509
46
21
50 25§
50

*Excluding transport cost.
Plan Funds Released by ICAR

7573. DR A.U. AZMI1 . Will the Minis-
ter of AGRICULTURE be plecased to state :

(4) the plan funds ICAR released upto
31 March, 1984 during 1983-84 separately for
1ICAR Tnstitutes, research  coordinated pro-
jects, for educational programmes and for
others vis-a-vis amount that was sanctioned,
budgeted and proposcd at revised  estimate
stage under cach ;

(b) the reasons for discrepancies between
proposed amounts vcrsus actual releases in
cuch sector

(c) the amount scctor-wise, plan-budgeted
for 1934-85 and how much ICAR antici-

pates allocating under cach during Scventh

Plan with justification for incrcases and
shortfalls sector-wisc ; and

(d) how Government monitor relevancy
and efficiency of ICAR plan programming
and its fiscal operations and what corrective
measures are proposed to improve op:<ra-
tions of ICAR plans ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) State-
ment showing the provision in the Budget
Estimates 1983-84 final appropriation 1983-

84 and approximate utilisation upto the
end of March 1984 in respect of research
coordinated projects and educational pro-
grammes is enclosed. The statement also
indicates the expenditure in the Research
Iustitutes upto February 1984 alongwith
Budget Estimates and Revised Estimates and
the final appropriation Expenditure figures
upto ¢nd of March, 1984 are yet to be com-
piled by the Institutes. The figures are
all provisional, as the annuil accounts are
not yet due for compilation.

(b) It would be seen from the statement
that the utilisation compares favourably with
the final Appropriation 1983-84.

(c) The sectorwisc plan budget of
I[.C.AR.in 1984-85 is in statcment-1I. The
allocations for the VII Plan have not yet
been finalised.

(d) There is a regular system of review of
the work being done in each Institute by
their Management Committees followed by
a comprehensive review made by Quinquien-
nial Review Teams (QRTS) set up for each
Institute and Coordinated Project. The
recommendations of the QRTs are processed
and examined at the Headquarter and a pro-
gramme of follow-up action is prepared to
channelise the activities of these Institutes/
Centres and to re-orient their programmes
to meet the emerging needs,
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Statement-1
e o (Rupees in Lakhs)
Budget Est‘imatcs Final appropriation ~ Expenditure upto
1983-54 during 1983-84 31.3.1984 (Provi-
sional)
1. Educational 1512.00 1477.00 1437.00
Programmes
2. Research Projects 2888.00 2389.32 2435.00
and others
3. Institutes 2600.00 2422.68 1530.00
(upto 2/84)
Total 7000.00 6289.00
NOTE :—The cxpenditure figures are provisional and are subject to Audit. The
expenditure amount shown against Institutes is upto February, 1984
accounts only. The March, 1984 acccunts are yct to be closed and
the figures are awaited from Institutes.
Statement-11 agwl AR Aifeat a3 g
(Rs. in lakhs)
SO SN RYER RECIL - SEDURELILE
Sl. No. - Head Plan Budget  yzrg At ag qary &Y 71 %30 fr
for 1984-85
(%) 7ar Fax feeet fadr@ srfaswo
I. Tostitutes 3400.00 g1 37 gATHY FY ggay Arfaar o famtor
2. National Research Centres  90.00 F1af 9T a9 FIGT & AT VoS cTo & TN
3. Project Directorates and fqamr & sraia o § N faaswr yatasa
AICRPs 149700  SYeSrogo g fFar 7T, FifF sq7 F
4. Agricultural Education 1350.00 U# |ia FUT? frae grar ot T far srar
g AN
S. Publication and Headquarters 23.00
6. Projects for SC/ST and 127.00 (@) faed @7 aqt & a4 #47,
backward Areas gara Ufgedr & saeg g9 @41 4 f5¢
7. World Bank Projects 1200.00 ar frator w1t &1 satr Far § fHA 9T
8. Foreign Aided Projects 63.00 oo TqH fawr T feeet AT 74
9. *Strengthcning of Existing 50.00 T AAT-AAT =9 faar wam ofiT
‘Schemes fantor 14 v fRqar sqa ga ?
Total 7800 00 ae faw &, frater ity avara wwrem

*This head is provided only in 1984-85
Plan Outlay. '

¥ qar dadta v faw A 99 W (sf
wfeeret) : (%) faeeft fasgra sifaszon 3
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gfaa frar & f& faa a=1 #1 afqaaeax
& ®9 ¥ gifga fear qar g 97 @41 ° 9ai-
FUNa gl GiwAr & et wfa aedy
faqur @ifqar, gzd gEafas m=eg
stifs STl sgAaw wa-qa  giawer #1 =49-
D IERGIES

faestt 71z faarw @ gfaa fFarg fwu
8 {7 ATH-T18 F gAT F FYII WITF |
fom® famra/swgeae faest any faaa &
grg fafza & iz wfen afeaqt Fea d
gifyq 311 # qgai, weqgl, ad {qaiq
qgfa qar @r= agfa & 30 giafaa & ge-
g AFIHLO HIAT BT HL LT3

(@) feweit famma mifgemor 3 giea gadr
faazor (Frea o 109-1107Y) A 7L

feedit auz fqow 7 gfag fear & I
SNdad A1 | qaret & feq-giafeq & oq-
AW 9« (R0 U eag &1 T oAFT I @
AQr-NEGr 7gF T @7 § |

Cutting of FForests in Aravali Hill Ranges
in Rajasthan

7575. SHRI RAMAKRISHNA MORE :
Will the Minister of AGRICULTURE Lo
pleased to srate

(a) whether Governoent's  atiention has
been drawn to the staughtering of forests i
Aravah hill ranges in Rajasthan which  will
turn Mewar into a desert area as  pointed
oul in Statesman Jduted 28 FFebruary, {984 ;
and

(b) if so, Governmeni’s reaction there-
to?

THE MINIS IR OF STATE IN THE
MINISTRY OF AGRICULTURE (SHR1
YOGENDKA MAKWANA) : (a) Yes, Sir.

(b) 1. The Government is (ully aware

of degradation of forestry re.
sources in Aravali hills ;

2. The Government of India enact-
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ed the Forest Conservation Act,
1980 in order to prescrve the
forest wealth of the country ;

The Government of India have
already launched Centrally Spon-
sored Scheme of Social Forestry
including Rurul fuelwood planta-
tions in 10 selected districts of
Rajasthan covering Aravali  hill,
which are chronically deficient in
fuelwond ;

Besides above, the State Govern-
ment have also taken foliowing
nieasures to meet the situdion :

(i) Rural fuelwood and fodder
plantations on forest  and
Panchayat lunds.

(it) Sociul forestry programmecs
on Government lands (forest
and non-forest), village land
and agricultural Jands.

(1) Propagation of altcrnative

encrgy resources (e.g. bio-pas,
incentives and  {ree distribu-
tion of fuclwood plants to
villagers, institutions) under
new 20 point programnic.

(iv) Identification of direct bene-

fictarics of ST/SC  familics
and makiog them partners in
forest developmem for thar
cconomic betterment.

(v) Special project under Tribal
Sub-Plan Area Programme,
Tribal Cooperative . Federa-
tion (Collection and Develop-
ment of Minor Forest Pro-
ducts) ; and

(vi) Strengthening of Forest Pro-

tection by cengaging four
checking parties at  Udaipur,
Dungarpur, Pratapgarh and
Chittorgarch for doing forest
patrolling regularly.

Deforestation in the Country

7576. PROF.PJ. KURIEN : Will the
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Minister of AGRICULTURE be pleased to
state :

(a) whether it is a ract that the ccosys-
tem is undergoing a change duc to large
scale deforestation taking place in the
country ;

(b) whether the Central law on forest
has made any impact in this area ;

(c) if not, the reasons therefor ;

(d) the names of States where deforesta-

tion has taken place on ap alarming scale ;
and '

(e) how Government propose to deal
with the situation ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SIIR1
YOGENDRA MAKWANA) : (a) No, Sir.

(b) Yes, Sir. With the enactment ¢
- Forest (Conservation) Act, 1980, the pace of
deforestation has becn cffectively checked.

(c) Docs not arise.

(d) Since the enactiment of Forest (Con-
servation) Act, 1980, deforestation has not
taken place on an alarming scale, in ady of
the States or Union Tervitories.

(e) The Government have taken follow-
ing afforestation and soil conservation meca-
sures to deal with the situation :

(1) Soil conscrvation in the catchments
of the river valley projects.

(2) Integrated watershed management in
catchments of {lood prone rivers.

(3) Soil, water and tree conservation in
the Himalayas.

(4) Adoption of improved land use prac
tices.

(5) Himalayan watershed management
project in Uttar Pradesh,

(6) Social forestry, including Rural Fuel-
wood plantations.
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Performance of Animal Research Projects
at Raburi

7577, SiHR1 RAM KINKAR :
SHRI VIJAY KUMAR YADAYV :

Will the Minister of AGRICULTURE be
pleased to state :

(a) whether performance of several long-
operating animal rescarch projects at Rahuri
is poor and deteriorating ;

(b) if so, full particulars inclusive year-
wise cxpenditurc on recurring contingencies
with corresponding revenue receipts accrued
project-wise from 1978-79 to 19£3-84 ;

(¢) whether Rahuri Agricultural Univer-
sity’s Vice-Chancellor is ICAR’s  Guverning
Body member yet made recently numerous
staff changes in tis apimal husbandry depart-
ment leadig to wide spread  stafl dis-satis-
faction ; and

(d) if so, corrective action Government
propose to take ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a)and {bj.
No, Sir. The technical progress of the  All
India  Coordinatcd Research Projecis is
monitored through the annual woikshops of
the projects and the Mid Term Review Com-
mittce of the Piojects appointed by the
Council. The tcchnical progiess of the
units of AICR P on Cattle, sheep and goats
ut KRahuri have been found satisfactory by
these monitoring agencies.

(¢) and (d». The Indian Council of Agri-
cultural Research has not received any in-
formation of wide spread stall dissatisfac-
tion, irom the University. However, the
Vice-Chancellor, Mahatma Phule Krishi
Vidyapeeth, Rahuri has been advised to
make the minimum necessary changes in
the staff of the AICRPs on different live-
stock species as placed in the University, in
the int rests of successful implementation of
the technical programme.

Turn-over of Super Bazar in Delbi

7578. SHRI C.T. DHANDAPANI : Will
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the Minister of FOOD AND CIVIL SUP-
PLIES be pleased to state :

(a) the total turn-over of Delhi Super
Bazar during this year and the last two
years ; .

(b) year-wise break-up of its profits dur-
ing the last three y~ars :

(c) the total outstandlng amount to be

-recovered by Super Bazar from various
partics as on 31 December, 1983

(d) names of thosc partics against whom
more than Rupees one lakh are outstanding ;
and

(e) thc
amounts ?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD AND CIVIL SuU#-

PLIES (SHRI BHAGWAT JHA AZAD) :
(a) Total sale turn-over of Delhi Super

Bazar is as follows :

steps taken to collect these

-981-82 Rs. 23.93 crores
1982-83 Rs. 29.01 crores
1983-R4 Rs. 30.20 crores

(for 9 months from June
1983 to March, 1984).
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(b) Profit during the last three years is 4s
follows :

(in lakhs)

1980-81 Rs. 445

1981-82 Rs. 19.19

1982-83 Rs. 34.50
(provisional subject to

audit) : .

(c) Super Bazar allows credit facilities to

only Government Departments and public
institutions. As on 31.12.1983, there were
outstandings ot about Rs. 96 lakhs.

(d) A list is enclosed.

(e) Constant watch is kept on the recovery

of dues. Reminders are sent to the credit
parties concerned followed by personal
visits. Further credit is not allowed to a

party if earlicr outstanding is over due.

Statement

Name of the Parties against whom outstanding amount of more than Rs. one Inkh is due
ason 31.12.1983

S.No. Name of the Party Amount
1 2 3
1,10,372,60

1. Integrated Child Development Scheme, Tis Hazari, Delhi.

2. Obscrvation Home for Boys, Ferozshah Kotla, New Delhi.

3. G.B. Pant Hospital, New Delhi.

4. Dr. Ram Manohar Lohia Hospital, New Delhi.
5. Governmz=nt School for Blind Boys, Kingsway Camp, Delhié

6. The Officer Incharge Mess Assoéiaiion, Jawahar Ldl Nehru

University, New Delhi,

1,00,411.82

1,05,170.83
8,01,692.16
1,01,741.22

3,10,504.69
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7. All India Institute Med. Sciences, New Delhis
8. Home for Leprosy and T.B. affected Beggars Tahirpur, Delhi.

9. Rehabilitation Centre for Lepers, Tahirpur, Delhi.

10. Integrated Child Development Scheme, No. 8
11. Children Home for Girls, Magzina Road, Delbi.

12. Home for boys, Magzina Road, Delhi.
13. Poor House, Kingsway Camp, Delhi.

14. Beggar Home No, 1, Kingsway Camp, Delhi.

15. Home for Male Beggar (Able and Discarded) Kingsway

Camp, Delhi.

16. Integrated Child Development Scheme, Mangolpuri.
17. Home for Old and Infirmed Beggars, Narela, Delhi.
18. Children Home for Boys II, Alipur, Delhi.

19. Children Home for Beggars Boys, Narela, Delhi.
20. Children Home for Boys I, Alipur, Delhi.

21. Integrated Child Development Scheme, Jahangirpuri
22. Home for Able and Disable Beggars, Narela, Delhi.

23. Central Government Health Scheme, Nirmal Bhavan, New Delhi.

1,06,551.67
3,30,242.20

2,11,762.85
2,97,803.91
1,12,133.46
1,01,403.11

2,96,231.71

1,30,294.38

1,89,966.92

3,00,875.20
1,33,297.30
2,99,859.50

1,45,508.71
6,25,387.25

1,50,286.13
1,44,015.53

27,01,000.00

77,97,519.05

vyritee’’ & sAarfeal # wwdg gad
gan q afeafaa s

7579. »it fasa HwT ARy : Fu7 g
Wt ag AT &) 0 F4

(%) “wmg” AN gg@N gEwAal a
=g ga1T aifgen & METEA FT H19 F
i agaifal 1 F+fg gIar gaw |
aftafaa s #1 fqug & fag sm % a1g-

ST UA T FIA F 7 KWW G AT g9 G99
# FAT ITATCHF 1T fFU AT ; a7

(@) &7 afxswret & araresty sdaifea)
F FT gIATT gao § gfenfag @ F
fag wraa1dl 7 aF H SO AT g EI
g gty Far g ?

faa.§ wwreq § Twa HAY (s Tw
frawe faut) : (F) aT (@) Wiy afs-
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w1t gearfs & fao dedizwfa fafiem ot
F, Fera 7 AT g7 F wifaer FEQ F7
quq gxreg & faareena 2 gaT o arfua
w7 & wrafead aft agasn £ faeqa st
&Y A7 VEY § ) qAIfa, HATAT I 5@ AHY
g7 for & faa sy JY fafeaa arda aar
TIAT G4 A& !

-mount Spent in North-eastern Region
under NREP and RLEGP

7580. SHRI VISHNU PRASAD : Will
the Minister of RURAL DEVELOPMENT
be plcased to state :

(a) the total amount spent in Assam and
other M.E Suwates and Union Territorics

during 1983-84 and proposed to be spent in

1984-%5 under NREP and Rural Landless
Employment Guarantee Programme ;

(b) whether any special assistance has
been provided to North-Eastern Region con-
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sidering its backwardness ; and

(c) if so, the details thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF RURAL DEVELOPMENT
(SHRI HARINATHA MISRA) : (a) to (c).
A statement indicating proposed allocation
under National Rural Employment Pro-
gramme and Rural Laundless Fmployment
Guarantee Programme during 1954-85 and
the total funds utilised under National
Rural Employment Programme during
198°-84 in Assam and other North-Eastern
States and Union Territories is enclosed.
Implementation under Rural Landless
Employment Guarantee Programme has
commenced only recently and expenditure
incurred during 1983-84 has not yet become
available. Allocation of central assistance
under NREP and RLEGP is made on the
basis of a prescribed crileria giving 75%
weightage to number of agricultural workers
and marginal fatmers and 259 weightage
to incidence of poverty in the States/Union
Territories.

Statement

Proposed allocation during 1984-85 under NREP and RLEGP and total funds utilised
during 1933-84 under NRLP in Assam and other North-Eastern States|UTs.

(Rs. in lakhs)
Funds utilised Peri’od to

SI.  States/UTs. Proposed  Proposed
No. allocation allocation which in-
under NREP under RLEGP under NREP forma-
during 1984-85 during 1984-85 during 1983-84 tion in col.
5 related
to
_____ 1 2 3 4 5 6
1. Assam 498.00 1080.00 291.57 Jan., 84
2. Manipur 25.00 55.00 21.19 Dec., 83
3. Meghalaya 34.00 75.(0 3.31 Sept., 83
4. Nagaland 24.00 50.00 25.91 Dec., 83
5. Sikkim 18.00 40.00 29.69 Jan., 84
6. Tripura 76.00 165.00 85.64 Jan,, 84
7. Arunachal Pradesh 36.00 40.00 35.46 Jan., 84
8. Mizoram 36.00 40.00 7.50 Sc,;t., 83
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Unhygienic Conditions in D.1.Z. Area

7581. SHRIZULFIQUAR ALI KHAN :
Will the Minister of WORKS AND HOU-

SING be pleased to state :

(a) whcther Government are aware that
waste rain water from balconies of 2nd floor
of Type 1 quarters in D.1.Z. Area either
enters the ground floor quarters or spreads
in the passage in front of ground floor quar-
ters causing unhygienic conditions in the

area ; and

(b) if so, by when Government propose
to take remedial steps in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI MOHAMMED USMAN ARIF):

(a) Todischarge rain water from balco-
nies of 2nd floor of Type-1 Quarters in.DlZ
Area, downtake pipes have been provided.

The rain water through these pipes falls
away from the buildings and flows over the
area with normal slopes and goes to the
nearcst storm water drain wherefrom it is
discharged out of the area. The water does
not enter into the ground floor quarters and
the question of its creating unhygienic con-
ditions does not arise.

(b) Does not arise.
Remunerative Price for Onions

7582. SHRIMATI PRAMILA DAN-
DAVATE : Will the Minister of AGRI-
CULTURE be pleased to state :

(a) whether he had assured remunera-
tive price to farmers for onions when he
visited Maharashtra ;

(b) if so, the price which he had assured
to the onion growers ;

(c) whether NAFED has refused to buy
the onions from the farmers which has led

to crashing of the prices of onions affecting
the farmers adversely ; and

(d) if so, the action Government propose
to take to protect onion growers ?
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THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) and (b).
In December last, Minister (Agriculture) had
visited certain places in the Nasik district
in Maharashtra. He had explained the
general policy of the Government to epsure
remunerative prices to farmers. No specific
support price for onions was announced by
the Minister.

(c) and (d). No, Sir. Government have
decided that the public agencies must inter-
vene in the market and provide support to
the onion prices. Accordingly, NAFED bhas
remained in the market continuously to buy
onions and has so far purchased 20,000
tonnes of onions upto 11.4.84. Maharashtra
State Cooperative Marketing Federation is
also operating in the market and is reported
to have purchased about 13,000 tonnes of
onions upto 5-4-84. The situation is revie-
wed in the Ministry on weekly basis and the
quantum of purchases are decided and com-
municated to the public agencies.

Allotment of DDA Shops to SCs and STs

7583. SHRI BHEEKHABHAI : Will
the Minister of WORKS AND HOUSING
be pleased to refer to reply given to Starred
Question No. 312 on 19 March, 1984 regar-
ding allotment of Delhi Development
Autbority shops to Scheduled Castes and
Scheduled Tribes and state :

(a) theterms and conditions on which
973 shops allotted by Delhi Development
Authority to Scheduled Castes/Scheduled
Tribes ; and

(b) the number of shops out of them

allotted to Scheduled Tribes separately
during 1980 to 1983 ?
'THE DEPUTY MINISTER IN THE

DEPARTMENT OF SPORTS, IN THE
MINISTRY OF WORKS AND HOUSING
AND IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS (SHRI
MALLIKARJUN) : (a) 973 is the total
of shops allotted, out of these the number
allotted SC/ST is 113.

The terms and conditions of allotment of
built of shops to SC/ST are 8ivenin the

~
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attached statement,.

(b) DDA have reported that a reserva-
tion of 12.8 per cent has been keptin the
allotment of built-up shops in favour of
applicants belonging to SC/ST. There is no
separate reservation for ST only. Cut of
973 shops, 113 shops were allotted to SC/Sts
as per year-wise break-up given below ;

CHAITRA 27, 1906 (SAKA4)

SI.No. Year Number of shops
allotted to S7/ST
1. 1980-81 13
2. 1981-82 50
3. 1982-83 50
113
Statement

DELHI DEVELOPMENT AUTHORITY

Terms and Conditions for the Allotment
by the Delhi Development Authority of
Built up Shops|Stalls on Lease Hold
Rights Basis Under the Delli Develop-
ment Autho:ity (Disposal of Developed
Nazul Land) Rules, 198] to the Mem-

bers of Scheduled Caste and Schedu-
led Tribes

I. Allottee :

1. Any person competent to contract and
belonging to Scheduled Caste/Scheduled Tiibe
may apply to Delhl Development Authority
for the allotment of a shop/stall. The hig-
hest tenderer shall have to produce a certi-
ficate from the Deputy Commissioner/Dist-
rict Magistrate concerned in support of his
being a member SC/ST. In case of a firm
partnership/company, all the partners/direc-
tors participating in the tender/auction are
to be members of Scheduled Caste/Scheduled
Tribe and each one of them shall produce a
certificate as stated above.

2. Nochangein the name of intending
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allottec shall be allowed under any circums-
tances. :

If. Sabmission of Tender Application :

1. The application shall be submitted
only in the enclosed form. Applications
rcceived otherwise shall not be entertained.

2 The tender is for the allotment of
shop/stall and grant of perpetual lease hold
rights in the same in various areas as men-
tioned in Schedulc-T attached herewith.

3. The tender must be submitted in sea-
led cover super-scribed with “Tender for
allotment of shop/stall and handed over
against acknowledgement to the person at
the 9th floor, Vikas Minar, I.P. Estate,
New Delhi. Any tender received after the
said time and date as mentioned below shall
not be considered.

4. The tenders shall be received till
3.00 P.M.on 16.2.84 and would be opened
on /6.2.84 at 4.00 P.M. in the Auction Hall
of DDA necar Vikas Minar, I.P. Estate.
New Delhi.

5. All tender applications will be opened
in the presence of the intending tenderers,
who may be present atthe time and place
in the office of the Authority at Vikas
Minar, [.P. Estate, New Delhi on the date
specified above

6. The person(s) submitting tender
should specify whether he/she/they is/are
signing :—

(a) As asole proprietor of the firm
or its attorney ; or

(b) As a registered active partner of
the firm or its attorney ;

In case of firms registered under the
Indian Partnership Act, the capacity in
which a person is signing, for exan'ple pro-
prietor, Partner or Attorney should be
clearly specified. The documents in original
with a spare copy) empowering such person(s)
to sign and submit the tender shall have
to be produced, when required. In case of
a partnership firm, the names of all the
partners must be disclosed in the tender
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form. In case of un-registered firm or asso-
ciations of individuals, all the members of
their respective attorneys, duly authorised
by them, should sign the application for
tender and all other documents connccted

therewith, '

7. The minimum price for allotment and
grant of lease hold rights in shop/stall has
been mentioned in the Schedule-1, atta-

ched hereto.

8. The tenderer shall have to deposit a
sum equivalent to 259, of his offer in cash
in Central Bank of India, Vikas Minar
Branch or through Demand Draft Griawn in
favour of (Delhi. Development Authority)
on account of earnest money. A copy of the
cash deposit or the demand draft in original
as the case may be, shall be enclosed with
tender form. The earnest money of the
unsuccessful tendérer shall be refunded.
Neither any claim for interest on earnest
money deposited would be entertained nor
any interest thercon shall be payable to the
successful or unsuccessful tenderer.

9. The tenderer shall have also to indi-
cate the source through which he/she pro-
posed to arrange the payment.

III. Acceptance of Tender and Allotment of
the Shop/Stall :

1. The accepting Officer (hercinafter
called the Officer duly appointed by the
Vice-Chairman) shall, subject to confirma-
tion by the Vice-Chairman, normally accept
the highest tender. The Accepting Oficer
nmay, for recasons to be recorded in writing
and submilted to the Vice-Chairman reject
any tender, including the highest tender.

2. The Authority does not bind itself to
accept the highest or any other tender and
reserves the right to reject any or all of
them without assigning any reasons what-
soever and without being answerable to any
tenderer in any manner.

3. After the approval of the tender by
the Vice-Chairman or such officer duly
authorised by the Vice-Chairman in this
behalf, the tenderer shall be informed of
acceptance of the tender in  writing and the
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tenderer shall have to pay, within 30 days
from the date of issue of lctter communica-
ting the acceptance of the tender, to the
authority the balance 75% of amount of his
offer in cash or by bank draftin favour of
Delhi Development Authority.

4. In case the tenderer fails to pay the
balance 759 of the amount of his offer to
the Authority within 30-days of acceptance
of the tender or within such period as may
has been specified otherwise in accordance
with the Delhi Development Authority
(Disposal  of Developed Nazul Land)
Rules, 1981, the allotment will be cancelled
and the earnest money shall be forfeited,
and the Vice-Chairman shall be competent
to resale the shop.

IV. Ground Rent :

1. In addition to the premium for the
shop, the allottee shall pay ground rent for
the shop allotted to him, @ Rs.--per
annum w.c f. the date of taking over of pos-
session. The allcttee shall have also to
deposit the maintenance charges equalto the
amount of ground rent till the services of
the shopping centre are handed over to
M.C.D. The amount of ground rent and
maintenance charges is payable in advance.

2. The rate of ground rent shall be subject
to enhancement to such rate as may be deci-
ded by-lessor after the period of thirty years
from the date of allotment.

3. Aninterest of 109 per annum or such
other rate, as the Declhi Development
Authority/Lessor may in its absolute discre-
tion decide from time to time, without pre-
judice to the right of re-entry under the
lease shall be charged on all delayed pay-
ments. Such interest will be calculated for
full fortnight or month, as the case may be,
and not for fraction thereof.

V. Lease Deed and other Conditions of
Lease :

1. The terms and conditions of the lease
are contained in the form of the perpetual
lease deed. The allottee shall be deemed to
have agreed to all the terms and conditions
contained therein. The allottee shall execute
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the lease deed in the said form when called
upon to do so.

2. The overall control and superinten-
dence of the said shop/stall shall remain
vested in the Lessor/Delhi Development
Authority whose officials shall at all respon-
sible hours be entitled to inspect thc said
shop/stall about its prescribed user.

3. The shop/stall will not be used for
any repair/manufacturing work or any Atta-
chakki, nor for anv non-confirming usc, as
defined in the Master Plan.

4. Leases will not charge the tradc of
the shop/stall which has been prescribed in
layout plan of the shopping ccntre without
the prior approval of the competent autho-
rity.

5. The allottee/lessee of the shop/stall
will have to start business in the shon/stall
within a pceriod of 3 months from the date of
handing over of possession of the shop/stall.

6. The allotted shop shall be used by the
allottee himself /herself exclusively.

7. The allottee shall not be entitled to
sell, transfer, assign or otherwise part with
possession of the whole or any part of the
shop/stall without the previous consent in
writing of the Lessor/Delhi Development
Authority.

8. In the event of the consent being given
the Lessor/Delhi Decvelopment Authority
may impose such terms and conditions as it
thinks fit. Thc Lcssor/Delhi Development
Authority shall also be entitled to claim and
recover a portion being 509, of the uvnear-
ned increase in the value of the land (i.c.
difference between the premium paid and
the market value) of the shop/stall at the
time of sale, transfer, assignment or parting
with possession.

Provided that the Lessor shall have pre-
emptive right to purchase the shop/stall
after deducting 50% of the unearned increase
as aforesaid. However, the allotted shop
shall not be transferred to the person other
than the member of SC/ST Community
except with the aproval of the Lessor.
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9. However, the allottee may with the
prior consent in writing of the Lessor, mort-
gage or charge the shop/stall to such per-
son(s) as may be approved by the Lessor in
its absolute discretion.

10. The allottce shall return the lease deed
duly stamped from the Collector of Stamps,
within the period of 15 days from the date
of delivery of the lease deed paper to him.

I'l. That the allottec shall not cause or
persuit to be caused any damage to the
shop/stall including joint walls. Under no
circumstances the allottee shall make any
addition or alterations to the existing struc-
tures nor shall any structure would be allo-
wed to be constructed on the roof of the
shop/stall.

12. That the allottee shall faithfully
follow and abide by all the provisions of the
Delhi Municipal Corporation Act, Delhi
Development Act, bye-laws or rules and
regulations made t creunder and the pro-
visions of the Delhi Shop and Establishment
Act and those or any other law for the time
being in force.

13. That the allottec shall not keep animals

or conveyance in or outside the said shop/
stall.

14. That the aljottee shall not do any-
thing in or outside the shop/stall which may
be nuisance or annoyance (o the neighbour
or to the passerby. :

15. That the allottee shall keep the shop/
stall neat and clean and shall not employ or
permit to be employed or allow or to enter
into or remain in the said shop/stall, any
person suffering from any contagious, loath-
some or infectious discase. '

16. The allottee shall be liable to pay
rates, taxes, charges and assessments of
every description in respect of the shop/stall
whether assessed, charged or imposed on
the shop/stall or in respect thereof.

17. Al dues payable to the Lessor/Delhi
Development Authority in respect of the

“shop/stall be recoverable as arrears of land

revenue,



127 Written Answers

18. If the lease of the shob/stall is obtai-
ned by mis-representation, mis-statement or
fraud or if there is any breach of the condi-
tions therein stated, lease shall be forfeited
and the possession of the shop/stall will be
taken over by the Delhi Development
Authority/Lessor and the allottee shall not
be entitled to claim any compensation there-
of.

19. The verandah in front of the shop/
stall is meant for public circulation and the
allottee shall not encroach upon or other
wise use the verandah.

20. The term allottee shall mean and
include as Lessce of the President of India
(Lessor) on the terms and conditions as
referred to above.

21. The possession of the shop/stall will
be handed over to the allottee of shop/stall
himself/herself and not to any attorney etc.

22. (i) The display boards shall be hung
only at the appointed place and
no where clse.

(i) No change/alterations/additions
shall be made without prior
approval of the D.D.A. Shutters
shall not be permitted to be
shifted from their present place
in any circumstances.

V1. Cost and Transfer Duties

The cost and expenses of preparation,
stamping a registering lease deed and its
copies and all other incidental expenses will
be paid by allottce. The allottee shall also
pay the duty on transfer of immovable pro-
perty levied by the Municipal Corporation
of Delhi or any other duty or charge that
may be levied by any other Authority.

1/We accept the above terms and condi-
tions.

Signature of the highest tenderer/on

his/on her behalf/on behalf of the inten-
ding allottee.
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1 e At fear srar g

UTEAA &t AR & fag wfraa adt
fa=ng afc-rsaw
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sy 7 FAX Ileafuz wmfea waig a0
srmfga o 7e qter anan 1 9egd
FTAT 3 | A+ AT F GAG ¥, VST GIFIT
F FedyT TS ATHITIITAT AT F¥ 4ATZ -
Fre afgfa 1 Gorfoy & I

ST a1 FIATE F3T & fag g Iq7 1

gq TRIWT FT AGART UST GIFIT IV
sronifad fraid gega &7 aaar feeaforat
F gIIaTAAF TR FqA AT Uy FY
Fisarel 7 37 afaraqiel @1 qTwy F33
F fqu wen & fag st aradr fawm oy
ggufa faaqa a1 afg g fageaan

World Cup Cricket Tournawent in India

7586. DR. KRUPASINDHU BHOI :
Will the Minister of SPORTS be pleased to
state :

(a) whether it is a fact that Board of
Control for Cricket in India is planning to
hold World Cup Cricket tournament in
India ; and '

(by if so, thc deta:ls thercof and coun-
tries likely to participate in the proposed
event ?

THLE Di:PUTY MINISTER IN THE DL-
PARIMENT Ol° SPORTS (SHRI ASHOK
GEHLOY) : a) and (b). Tne Board of
Control for Cricket in India is proposing
jointly with the Pukistan Cricket Control
Board to hold Woild Cup Cricket Tourna-
ment 1 19Y87. The details of the Tourna-
ment including venues where matches will
be played would be finalised at the meeting
of the International Cricket Conference to
be held in July, 1984.

Scab Disease in Apples in J and K

7587. SHRI ABDUL RASHID
KABULI : Will the Minister of AGRI-
CULTURE be pleased to state :

(a3 the steps Government have taken to
fight the scab menace infesting apples in
Jammu and Kashmir causing great loss to
the fruit industry ;

(b) whether any subsidy is being given
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to fruit growers in Jammu and Kashmir
and Himachal Pradesh by the Centre for
fighting the menace ;

(c) whether scab infested apple is being
purchased in bulk for distilleries or loss
compensated in the case of Himachal
Pradesh ; and

(d) whether same policy is not being
followed in the case of Jammu and Kashmir
and if so, the reasons thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) The
steps taken by both the Centre and the
Statc Government to fight the scab disease
infesting apples in Jammu and Kashmir are
as under :

1. Persuading the orchardists to adopt
measures in the following manner :

(a) by mass contacts.

(b) through radio talks, slogans, spots,

television programmes, films, cap-
tions.
(¢) by issuing brochures, pamphlets,

posters, literature, warnings in local

dailies.

2. Reducing the inoculum of the disease
by arranging campaign on a war footing for
burning of leaves (inside and ouside the
orchards) and removal of infested fruits
from orchards.

3. Issuing effective fungicides against
printed ration cards with important and
necessary instructions recorded therein.
Tclephone numbers of the State Depart-
mental Officers are printed on ration cards
to enable the orchardists to contact them.

4, By estabhshmg small and big size
need-based demonstration plots.

5. By establishing scab control room in
the State Department of Horticulture for
the control of the disease.

6. By arrangiung visits of the Central and
foreign experts for technical guidance.
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7. Fungicides are issued in huge quanti-
ties at 50% subsidised cost (shared equally
by the State and Central Governments).

8. The State Government has been issu-
1ng through its Departments of Horuculture
and Rural Development, machinery in the
form of foot pump on 33-1/3% subsidised
cost, to the orchardists in general.

9. Another Centrally Sponsored Scheme
on Improved Technology for quality apple
production has been tuken up during the
year 1983-v4 for three main apple growing
States of Jammu and Kashmir, Himachal
Pradesh and Uttar Pradesh. The main
purpose of the scheme is to produce quality
appie which should be free from discases,
pests and damage by hail storms etc. For
this purpose, subsidy is given to apple
growers on Foot Sprayers, power sprayers,
anithailneis and micro-nutrients etc.

]

(b) Yes, Sir.

(c) and (4). No money has been given to
Himachal Pradesh for purchasing in bulk
the scab allected apples for distilleries.
Howecver, on the request of Government of
Himachal Pradesh, the Ministry of Finance
has givena sum of Rs. 5.00 crores for meet-
g e additiona! expenditure necessitated
by drought during 1981-84. It was suggested
to the State Government 1o spend Rs. 2.00
crores for collection and destruction of
affected fruits and leaves and Rs 3.00 crores
tor subsidy on fungicides at the rate of
100 per cent to small and marginal farmers
and 50 per cent to other farmers for control
of Apple Scab, '

Commodities under ‘Agmark’ Cover

7588. SHRI MOOL CHAND DAGA -
Will the Minister of RURAL DEVELOP-
MENT be pleased to state : '

(a) the number of commodities which
are under ‘Agmark’ cover at present ;

(b) the details of new commodities
covercd under ‘Agmark’ during the last two
years ; and

(c) the number of
received by Government for misuse of the
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label of ‘Agmark’ and details of action
taken against the defaulters during the last
two years ?

THE MINISTER OF STA1E OF THE
MINISTRY OFF RURAL DEVELOPMENT
(SHRI HARINATHA MISRA): (a)to (¢).
Information is being collected and will be
laid on the Table of the House.

Marketing of Betel Leaves

7589. SHRI SATYAGOPAL MISRA:
Will the Minister of AGRICULTURE be

pleased to state .

(a) whether Government have taken or
propose 10 take any steps for marketing of
the be tel leaves for the benefit of the betel
leaf growers ;

(b) if so, the details thereof ; and

(¢) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) and ().
Ministry of Rural Developmeat is mple-
menting 4 Central Sector Scheme for devee
lopment of scelected regulaied markets under
which central assistance is provided for the
development of intra-structure in regulated
markets handling commercial crops wiich
iaclude, infer-alia, betel leaves. The assis-
tance is given to the Siate Agucultural
Market Boards/Market committees through
the State Governments,

(c) Docs pot arise.

Rabi Crops Production

7590. SHRI HARIHAR SOREN :
SHRI DIGAMBAR SINGH :

Will the Minister of AGRICULTURE be
pleased to state :

(a) the pational target set for the pro-
duction of rabi crops in 1983-84, item-wise ;

(b) the performance in the production
of rabi cropsin the above year, State and
commodity-wisc_ ; and
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(c) the details of the steps taken to
achieve the target ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a)and (b).
‘The targets and anticipated achievements of
production of rabi crops during 1983-84 arc
given below :

Crop Target Anticipated
1983-84 achievement
(million (1983-84)
tonnes) (million
_tonnes)
Wheat 41.0 44.6
Other Rabi 18.1 17.3
foodgrains
(including
pulses)
Total Rabi 59.1 61.9
foodgrains
Rabi Oilsceds s47 5.17

Since the Rabi crops are still being harves-
ted, firm Statewise estimates of production
are not yct available. The estimates given
above are provisional and subject to
revision.

(¢) Inorder to achicve the produciion
targets sct for the rabi season, the Govern-
ment took a number of steps including the
following special measures :

(i) Mounting of production campaigns
in all the rabi growing States ;

(i) Organtsation of National Agricultural
loputs [FFortnight before the rabi
season ;

(iii)) Joint teams were deputed to major
States for assisting the farmers in the
availability of clectricity for their
tubewells and pump-:ets ;

(iv) Massive distribution of seed minikits ;
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(v) Reduction in the prices of fertilisers ;

(vi) Timely supply of seeds and other
inputs.

Survey of Marine Fishery VYotential in
Exclusive Economic Zone

7591. SHRI K. A. SWAMI : Will the
Minister of AGRICULTURE be pleased to
state : :

(a) whether any survey was conducted
to ascertain marine fishery potential in our
Exclusive Economic Zone ; :

(b) if so, the details thereof ; and
(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDREA MAKWANA) : (a) and (b).
Fishery Survey of India, a subordinate office
of the Ministry of Agriculture, has comple-
ted demersal fishery resourccs survey of the
coastal arca within 40-fathom dcpth. The
potential yield in this area has been estima-
ted at 1.67 million tornes. Survey of area
beyond 40-futhom depih is in progress.

(¢c) Does not arise.

Crops Proposed to be Cuitivated in
Export Farms

7592. SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of AGRICUL-

TURE be pleased to state :

{a) whether Government have a proposal
to set up 100 per cent export farms -

(b) if so, the main purpose of setting up
such farms ;

(c) the type of crops proposed to be
cultivated in such special farms ;

(d) the amount earmarked for this pur-
pose for 1984-85 ; and

(e) the details of the programme of
Government in this regard ?

THE MINISTER OF STATE IN THE
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MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) No, Sir.
(b) to (e). Do not arise.

Priority in Allocation of Funds for Irri-
gation Project in Hill Areas

7593. PROF. NARAIN CHAND PARA-
SHAR : Will the Minister of IRRIGATION
be pleased to state :

(a) whether Government would give any
priority to allocation of funds for irrigation
projects in hill States to provide this facility
to the regions through which the rivers flow
and design the projects insuch a way as to
benefit these States/regions as well, as so
far only the plains have benefited at the cost
of hills in the annual plan for 1984-85 and
the Seventh Five Year Plan;

(b) if so, the shift in the location and
designing of projects likely to be taken up
for construction ;

(c) whether Government would allow
new irrigation schemes to be prepared and
executed by State Government by lifting
water from reservoirs in hill States created
by Irrigation project dams ; and

(d) if so, likely date by which use of
water for Irrigation/drinking from such
reservoirs/lakes in hill regions would be
allowed ?

THE MINISTER OF STATE COF THE
MINISTRY OF IRRIGATION (SHRI
RAM NIWAS MIRDHA): (a) to (d).
Irrtgation is a State subject and irrigation
projects are planned, accorded priorities
and implemeated by the State Governments
within the framework of their overall-deve-
lopment plans. For the States which areas
are entirely classified as Hill areas the Plans
of these States are in themselves hill area
plans and take care of the problem of the
region. In regard to hill areas forming part
of a bigger States, special Central Assis-
tance is provided under Hill Area Develop-
ment Programme. Separate Sub Plans
funded partly from the State Plan and
partly from the Special Central Assistance
are prepared by the States to take careof
their special problems, whercin minor irri-
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gation schemes which benefit such areas
are given priority.

The question of location of irrigation
schemes as well as providing lift irriga-
tion schemes from existing reservoirs is to
be decided by the concerned States depen-
ding as water availability and techno-econo-
mic viability.

National Plan for Development of Sports
during Seventh Plan

7594. SHRI BRAJAMOHAN MOHANTY
Will the Miaister of SPORTS be pleased to
state :

(a) which of the States and U.T. Head-
quarters are without any provision of Sports
Stadia ;

(b) whether any exchange of notes with
the States and Union Territories and Sports
Bodies have taken place for evolving a
national plan for development of sports
during the Seventh Plan period ;

(c) if so, with what results ; and

(d) if not, whether the Government will
attempt for such national concensus for

sports activities in the country ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF SPORTS (SHRI

ASHOK GEHLOT): (a) As per informa-
tion available, all State Governments and

Union Territories with following exceptions
have Sports Stadia at their Headquarters :

(i) Arubnachal Pradesh

(ii) Pondicherry

(iii) Lakshadweep

(iv) Andaman and Nicobar Islands.

(b) and (c). A national Plan for the deve-
lopment of sports during 7th Plan period is
under formulation by a Working Group set
up by the Planning Commission, which
includes among others, representatives from
the State Governments and Sports bodies.
The plan will take into account draft
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National Sports Policy as recommended by
the All-India Council of Sports, which has
already been endorsed by the Conference of
Sports Ministers of States/Union Territories.

(d) Does not arise.

| gt s b aRAa aqwg forelt § arg
At gut & W i ofa

7595. &t wqure fag wiaq : a7 piw
WY 9g a1 F FI7 FA fF

(%) 1983-84 %R IAT 930 &
aet o warg faat ¥ ag T Aqt &
IO A fFIy oR A JR AL A
acqae sIRT &1 § ; &I

(@) TR G geaw sqfaq & qfan
AT anfigal &1 agraar F fradr ufw QY
LES

Fig Ao & v WA (50 AR we-
q1ar) : (%) AT 53w AR ¥ ghaa Frar
2 f @ si1T 31y & Qe qar wd an
® FROT FAY: 6 q9r 2] Afaqal f¥ w07
T |

(@) arg wga & fag wsa & g
ggiaa Fv o afusaw g @y 7f § 9%
g% snfuadi #1 1000 ®o wfq safaa sque-
qaF AT FIA F1 sqacwr oy wifRe 1

femrae w3m § Qe oo fadl & aaw

7596. St FEA IW FeAWYIL : T AT
ax amfuw qfa W ag saw #Y FAT
3 f# ¢

(%) g g7 fgmraaq gawr § faaer
A o fae #1 sgEg kg aq § ;

(@)wa @ as? & A Iawr fwae
qi A g W e A g Y AR
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() afewat agqr Qa w e & fay
Usy gIE F 9fa aq feadl qmar & Ag
qgeA1 fHar ar g o< 3g araey § STFT
s Far 8 ?

wig ok amfew qfa wawg & vea
Wt (=it WTEd T ) ¢ (F) 3@ §Ad
usq # Ig QT o faeq (argafar @i
fage=or) endm, 1957 & a4l arsﬂagar
3 QT F A §

(&) ax () fysar @ auf & R4
fgwras g3w 1 QAT woA) o=t & fag
Ag & A1ded AT I&1A w1 AV NY faa
AT § i—

(g=T wWEd 2 H)
AgEA I
1982 28.0 28.8
1983 28.0 17.6

WIRT GIEHTL 75T g1 § sfawaq1 F) A
&1 ®1% fAA AraET A FI@T )

Irrigation Projects with World Bank
Assistance

7597. SHRI PRATAP BHANU
SHARMA : Will the Minister of IRRIGA-
TION be pleased to state :

(a) how many medium and major irriga-
tion projects have been approved and
sanctioned under World Bank assistance
scheme during last four years ;

(b) details of cost and loans granted to
these projects and actual expenditure in-
curred thereon, State-wise, during last four
years ; and

(¢) how much additional irrigation poten-
tial shall be created on completion of these
projects 7



141 Written Answers

THE MINISTER OF STATE OF THE
MINISTRY OF IRRIGATION (SHRI
RAM NIWAS MIRDHA) : (a) to(c). The
details of projects approved by World
Bank during last four years are given in the
Statement attached (Sece Cols. 143-146).

vl Il & qeal ¥ aT ag

7598. »7t ooy warq fag : #a7 wfw @
qg TG B FIT F A {F ¢

(%) 37 Ffw Ia&T & A a7 § faas
Heal W qF 1T aaf & F1UT g2 ag gral @

&
(@) afz g, av 3a% 331 FIW § ; A<

() 3@ =2 a7 FZT AT F IeAIGA
qT FAT IATT @18 7

F{g Ao ¥ Tsw AN (a0 Al
RHEAWAT) © (F) 1 (7) @R Ffy g9 A
%A Arg IT-51T aqr v A qfy
w1 aftfeafort 1 auigaw gra ara afeaqql
qT fagz w3y &

(1) srRaElR 9% ) gEg #7 FN Fraa
IR F FTAT IFH s=qiq &7 7 N7 gafaim
Hafggidtd v sow farda feafqs ®
SHFT IeeT AT § 1 wfwa geqigs afagnn
qal & qiafeas geal, a3 gu IeaRE F
fau greafast «) sgwfen, atag &z agf
%1 qfefeafaat sz faeare ggair genfs
9 FAF gew) gwifaq grar & 1 qgdT &
arg fasin Ffy g=33 favase graq,
g, HIE ur=g, eqgAl, 7eqr, fawgAl, s
M aAw faeal & Ierrga § waq a1 ast &
S IevraAtg gfg gd &

Outcome of ICAR Sheep Research Project

7599. SHRI SURYA
SINGH : Will the Minister of AGRICUL-
TURE be pleased to state :
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(a) whether India imports larger quantity
of wool at higher rate than in 1970-71%
though ICAR research project has been
operating over these years ; if so, full parti-
culars of ICAR sheep research project and
its outcome centre-wise upto 1 April, 1984 ;

(b) how government coordinate national
needs, production enhancement efforts and
research support therefore to ensure timely
self-sufficiency ;

(c) why this has not been possible to
increase wool production, what accounta-
bility fixation action Government propose
taking and when ;

(d) whether serious mis-management in
ICAR sheep research was brought out and

if so, reasons vis-a-vis corrective mecasures
Government propose ; and
(e) whether Government propose to

appoint a high power committee for it, if not
the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (@) to
(e). The information is being collected and
would be laid on the Table of the Lok Sabha
later on.

Use of Skim Milk Powder and Butter
Oil by Metro Dairies

7600. SHRIMATI GEETA MUKHER-
JEE : Will the Minister of AGRICULTURE
be pleased to state :

(a) whether every metro city used gifted
Skim Milk Powder and Butter Qil for mect-
ing its requirement for milk supply despite
large scale production of Skim Milk Powder
indigenously ; and

(b) if so, the quantity used metro-dairy-
wise and year-wise from 1980-81 to 1983-84 ;
the price IDC/NDDB charged from each,
year-wise with justification for not making
and using adequate quantity of indigenous
Skim Milk Powder ?

L1
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THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) and
(b). The information is being collected and
will be laid on the Table of the House.

AZE 4aF 7T A 1 HIF a1 6
gl (79 SYrEHEd) W
QAT AT
7601. s\ afg =77 A7 : F11 qRA AN
g qaqmy 31 a7 w4 {5

(%)am ag a9 & f& Age gas® @@

fawer a2z aqt & 19 FT WT R ;

(@) a1 g=F @arsat & 9&1 9T &G
F T &% aqf & ar @ sfafagfFa &
ST 9T F[T FI T £ J49ar Mg Aaf fag
g

(1) a1 fara &1 fa T I+ FENT &4
¥ TqTdy ®Y § @I FT ;AT

() afz &7, ot fem ardia & s fEa
SHIT GITFT SATYAT ?

gt fawr & Iq el (»7 amiw aEea):
() s, N

(@) s, gl

(1) faapara wif faua) & srq@iT &=
Fardl W, gAF ARFAAR] A1 FYIE ®IQ
faarg H37 F1 F1E TFGIT TG 2 |

(=) 9w 7EY JSAL |

faeet g AvaAT AT AIT TN W ;O
fg no Ta & @A Aew A afg

7602. it WY WIE Ao gy : F4AT
g st ag aqm a1 U 70 fF

(%) Far faed gaer TIGAT AT ATLIAA
wt geerd fw o e & WAT 0T A A
w1 afg & qrasa o, 39 fofl ara 4 gfg
agt ay af & st afz gf, av sad a1 F1I0
g

(@) frestt goar AT X WA 3TA A
wd v aat & Qud wfaaq, srerw-sa
fa AT HuTT garm &
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() afz ag gFarT @0z 70 & F7 g
T AFA AT AT AAT qT 7F IFAT A
3T gfg.adl gy ow afe g, ot Qara
FW F 3T FHITE; A

() Freatt &Y garar & gvad, wgrg st
FAFTATAY T8 00 A g F1 faf A7
T 8 ?

Fiu dama § wew W= (s Qe
WEAT) : (F) F=9 g0 F FT Hed § A
A g2 afg & arg faed) grg Mg a9y
S 1A 210E gu & faka qem | gmiwd
agl frar war &) aiafaa ar gfaal § 39
wTA 19 f3eefl g3 A 991 & WAFIFT g9
% fa%y qeu H amMgT 3 1-4-1984 ¥
wfa fr2v 3.50 ®97 ¥ agi®T 3.80 ®IT
T faar aqr |

7T I GIU & JIA A3 20F HR QU
HE ai ga #1 fawT qou 1-4-1984 F
Faw: qfa f&2v 2.70 97 ¥ IF1FT 2.80
T AGT 4.20 &G 9 a1 4.50 87U T
forr ar 21

(@) as @17 aqf & U7 fedr gy
1741 &1 g5 gIf fqeatafas § --——

aq @ €Y
1981-82 623.34
1982-83 1130.00 (3rfean)

1983-84 850.00 (wrafean)

RET A FI AT 17 auf & Aqa H1$
gifragi g2 &

(w) faasgy, 1983 @ 2le g aur
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% g% afg & F17u 1984-85 & A
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FIT GEArFAT 487 & |
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Government Accommodation to Migrant
Employees

7603. SHRI N. SELVARAJU: Will
the Minister of WORKS AND HOUSING
be pleased to state :

(a) whether there is any proposal to pro-
vide quarters for the °‘migrant’ employees
of the Central Government at Delhi ; and

(b) if pot, whether in view of the acute
accommodation problem in Delhi, Govern-
ment propose to provide atleast a singlc
room accommodation to those who are
coming from far off States to the Capital
only to serve the Government ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI MOHAMMED USMAN ARIF):
(u) Under the Allotment of Government
Residences (General Pool in Delhi) Rules,
1963, there is no category of “migrant™
employees of the Central Government.
There is no such proposal under the consi-
deration of the Government. However, an
officer joining duty in Delhi on first appoint-
ment or on transfer can submit his applica-
tion for allotment of general pool
accommodation within a month of his
joining duty and he is eligible for allotment
of residential accommodation as per rules.

(b) Government is seized of the matter.

Biomass-Based Subsistence Economy

7604. SHRI K. PRADHANI : Will the
Minister of AGRICULTURE be pleased to
state :

(a) whether Government have considered
~the need for biomass-based subsistence
economy ;

(b) if so, whether any plan in this behalf
has been formulated viz., devising land use
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and bio-production systems which will meet
the total and integrated needs of fuel,
fodder, food and other basic needs of the
diverse sections of a village population ;

(c) ‘the broad outlines thereof and the
States in which such plans have been or are
proposed to be implemented ; and

(d) whether any such experimental plan
will be launched in the rural and tribal areas
of Orissa either by the Centre or by the
State Government with Central assistance
and if so, in which area of the State ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) Yes, Sir.
The Government is considering the need for
biomass-based programme.

(b) Various plans are under implementa-
tion for production of biomass which will
meet the total and integrated needs of fuel,
fodder, fruit and other basic needs of the
diverse sections of the people including rural
population.

(c) Plantation programmes are being
implecmented in all States and Union Terri-
tories. The progress achiecved during the
first four years of the Sixth Plan is given in
the Statement attached.

(d) Plantation programmes ar¢ being
implemented in the rural and tribal areas of
Orissa by the State Government under
Centrally Sponsored Scheme of Social
Forestry including Rural Fuelwood Planta-
tion with Central assistance in the following
districts of Orissa :

(i) Balasore
(ii) Cuttack
(iii) Bolangir

(iv) Puri
(v) Ganjam,

Statement
1980-81 1981-82 1982-83 1983-84
1 2 3 4 5
(a) Afforestation
Seedlings planted 8467.38 13188.35 20785.00 23119.54

(in lakh nos.)



7605. SHRI CHINTAMANI JENA :
Will the Minister of FOOD AND CIVIL

SUPPLIES be pleased to state :

(a) the number of Food Corporation of
India’s godowns in the country, State-wise ;

(b) the number of such godowns located
in Orissa with their storage capacity ;

(c) whether it is a fact that these
godowns are not sufficient to store food-
grains ; and

(d) if so, whether there is any proposal
to construct more godowns in Orissa during
the year 1984-85 ; if so, the details thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD AND CIVIL
SUPPLIES (SHRI BHAGWAT JHA
AZAD): (a) A statement showing, State-
wise, the number of godowns, owned and
hired taken together, of Food Corporation
of India is attached.

(b) The Corporation has 50 godowns in
Orissa with a total capacity of 3.36 lakh
tonnes.

(c) and (d). The storage capacity avail-
able with the Corporation in Orissa is
considered adequate for current stock levels.
However, in order to meet future require-
ments the Corporation proposcs to augment
the capacity by 15,000 tonnes during 1984-85.
Of this, 5,000 tonnes is proposed to be built
at Nowranpur and 2,500 tonnes each at
Rourkela, Barbil, Rayaguda and Ranital.
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(b) Social Forestry
Area planted 152811 254030 374794 407655
(in hectares)

(c) Farm Forestry
Seedlings supplied — 4410.56 8970.C0 11452.20
(in lakh nos.)

F.C.1. Godown for Orissa Statement

Number of godowns (owned and hired taken
together) o5 Food Corporation of India

Sl. No. State No. of godowns
1 2 3
1. Assam 57
2. Andhra Pradesh 143
3.  Bihar 95
4. Gujarat 27
3. Haryana 90
6. Himachal Pradesh 14
7. Karnataka 57
8. Kerala 36
9, Madhya Pradesh 246

10. Maharashtra 33
11. Meghalaya 4
12. Manipur 4
13. Nagaland 4
14.  Punjadb pAY)
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1 2 3
15. Rajasthan 1t '
16.  Orissa 50
17.  Sikkim 2
18.  Tamil Nadu 85
19. Tripura 7
20. Uttar Pradesh 197
21. West Bengal 243
22. Jammu and Kashmir 9

Union Territory

1. Andaman and Nicobar —
Islands

2. Arunachal Pradesh —
3. Chandigarh —
4. Dadra and Nagar Haveli —
5. Delhi 4
6. Goa, Daman and Diu 1

7. Lakshadweep —

8. Mizoram 2
9. Pondicherry 1
Total 1782

Provision of Drinking Water Facilities
to Villages in Orissa

7606. SHRI CHINTAMANI JENA':
Will the Minister of WORKS AND HOUS.
ING be pleased to state :

(a) whether the target to cover the
villages for drinking water facilities during
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the year 1983-84 has been fully achieved in
Orissa, particularly in coastal area ;

(b) if not, the reasons therefor ;

(c) the number of villages proposed to
be covered during the year 1984-85 in that
State ; and

(d) the allocated for the

purpose ?

amount

THE DERPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI MOHAMMED USMAN ARIF):
(a) The target of covering identified pro-
hiem villages for 1983.84 has heen fully
achieved in Orissa. The achievements
pertaining to the coastal arcas will be avai-
lable with the State Government.

(b) Does not arise.

(c) According to tentative estimates,
8240 problem villages are likely. to be pro-
vided with drinking water facilities in Orissa
during 1984-85. The exact target is yet to
be finalised in consultation with the Statc
Government.

(d) The allocation for all the States/
Union Territories for the year 19%4-85
under the Centrally Sponsored Accelerated
Rural Water Supply Programme will be
made after the budget is voted by Parlia-
ment.

Steps to Popularise Fishermen's Insa-
rance Scheme

7607. SHRI K. PRADHANI : Will the

Minister of AGRICULTURE be pleased to
state :

(a) the steps being 1aken 10 popularise
the Fishermen’s Insurance Scheme, launched
in 1983 ;

(b) the number of persons insured so far
under this scheme ; and

(¢) the steps being taken to cover more
fishermen under the scheme, particularly in
the coastal districts of Orissa ?

THE MINISTER OF STATE IN THE
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MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) The
scheme envisages Central Grant for expen-
diture on publicity to a maximum of 10% of
the amount released by the Central Govern-
ment under the scheme for subsidising the
premium. During the year 1983-84, a sum
of Rs. 1.43 lakhs was released to the States/
UT for necessary publicity.

(b) About five lakhs fishermen have been
insured/covered under the scheme,

(c) About 10,000 fishermen have been
reported to be insured under the Group
Accident Insurance Scheme for fishermen
in Orissa during 1983-84. An amount of
Rs. 66,000/-, as Central subsidy, has been
released to the Government of Orissa during
this period.

Allocation of Funds for Implementation
of CSARWSP

7608. SHRI K. PRADHANTI :
SHRI SANAT KUMAR MAN-
DAL :

Will the Minister of WORKS AND
HOUSING be pleased to state :

(a) whether his Ministry is launching
the Centrally Sponsored Accelerated Rural
Watcr Supply Programme during this year ;

(b) if so, the State-wise allocation of
funds proposed to be made under this pro-
gramme ;

(c) the target laid down for each State,
particularly those which have got a pre-
dominant tribai and scheduled caste popu-
lation ;

(d) whether any agency will be set up to
monitor this programme’s implementation
at.-the Central level ; if so, details thereof ;
and

(e) whether any expert guidance will be
made available to the States concerned ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI MOHAMMED USMAN ARIF):
(a) The Centrally Sponsored Accelerated
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Rural Water Supply Programme, which was
re-introduced in 1977-78, has continued
during the Sixth Plan. The Programme is
being implemented during 1984-85 also.

(b) A provision of Rs. 242.50 crores has
been made in the budget estimated for 1984-
85 for giving grant-in-aid to States and
Union Territories under the Accelerated
Rural Water Supply Programme. Allocation
of Statcs/U.Ts. will be made after the budget
is voted by Parliament.

(c) The endeavour under the new
20-Point Programme is to cover all the
villages identified as problem villages as on
1.4.1980 by 31st March, 1985, including
those that have a predominant Tribal and
Scheduled Caste population. The States/
U.Ts. have also been advised that where it
is technically and logistically not impossible
to do so, cvery new source of drinking
water in a village may be located in Sche-
duled Carcte habitations.

(d) and (e). The implementation of rural
drinking water supply schemes under the
Centrally Sponsored Accelerated Rural
Water Supply Programme in States/Union
Territories is being monitored by the
Central Public Health and Environmental
Engineering Organisation of this Ministry.
Technical guidance as and when sought for
by the States/U.Ts. is being provided by the
C.P.H.E.E.O.

Food Security Arrangement for South
Asian Region

7609. SHRI K. PRADHANI :
SHRI SANAT KUMAR MAN-
DAL :

Will the Minister of FOOD AND CIVIL
SUPPLIES be plcased to statc :

(a) whether while inaugurating the 1st
Regional Conference on Development Co-
operation in South Asia held in Delhi last
month, the Planning Minister urged the
countries of the South Asian region to form
a regional food security arrangement for use
in times of emergency ;

(b) if so, whether any beginning has
been made to study the feasibility and



1Gi Writfen A nswers

necessfty of the operational aspects of this
arrangement ;

(c) the details thereof ; and

(d) the reaction of Government to this
suggestion and how Government propose
to implement it after the above expert study
is carried out ?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD AND CIVIL SUPP-
LIES (SHRI BHAGWAT JHA AZAD):
(a) Yes, Sir, the Minister of Planning
observed inter alia that the impact on
national food supplies of the variability of
agricultural production could be dampened
through regional food reserves for use in
times of emergency.

(b) to (d). The subject of regional food
reserves has been discussed at various inter-
national meectings, but no country has indi-
cated any clear position in this regard.

Offices in Rented Buildings in Delhi

7610. SHRI K.B.S. MANI : Will the
Minister of RURAL DEVELOPMENT be

pleased to state :

(a) since when the various offices of his
Ministry/subordinate offlices are in rented
buildings in Delhi ;

(b) names of each office and the monthly
rent of each building occupied by these
offices ;

{(cy total rent paid in respect of each
building since the day of hiring of each
buildi:.g to 29 February, 1984 ;

(d) whether it is a fact that Government
are not interested to shift its offices from
rented buildings to Government buildings ;
if so, the reasons therefor ; and

(e) if the answers to (d) above be in
negative, what are the reasons that Govern-
ment have not so far taken effective steps to
shift its offices from rented buildings to
lessen the burden on the exchequer ?

THE MINISTER OF STATE OF THE
MINISTRY OF RURAL DEVELOPMENT
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(SHR1 HARINATHA MISRA): (a) and
(b). Only one subordinate office of the
Ministry, (viz., Regional office of the Direc-
torate of Marketing and Inspection), isin a
rented building in Delhi, since 31st August,
1967. A monthly rent Rs. 2700/- is paid.

(c) Rs. 5,34,687/-.

(d) and (e). No, Sir. Government is
keen to shift all Government offices from
rented accommodation to Government
buildings. However, on account of acute
shortage of office accommodation in the
General Pool in Delhi, New Delhi, it has not
been found possible to provide alternative
accommodation,

Regularisation of Casual Labourers

7611. SHRI K.B.S. MANI: Will the
Minister of SPORTS be pleased to state :

(a) whether it is a fact that the casual
labourers in his Ministry are automatically
made regular after working for certain
number of days ;

(b) if so, the details in this regard ;

(c) the number of casual labourers in
his Ministry who have been made regular
during the last one year ;

(d) the number of casual workers who
are working for more than two years and
have not been made regular and the reasons
therefor ; and

(¢) whether Government have formula-
ted any time-bound programme for making
them regular ; if so, the details thereof and
if not, the reasons therefor ?

THE DEPUTY MINIS1ER IN THE
DEPARTMENT OF SPORTS (SHRI
ASHOK GEHLOT) : (a) to (e). No, Sir.
Only two casual labourers on daily wage
basis were engaged for a total period of
62 days upto the end of March, 1984. The
Department follows the guidelines laid down
by Department of Personnel and Adminis-
trative Reforms from time to time, however,
neither of the two casual labourers are
cligible for regularisation.
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Offices in Rented Buildings

7612. SHRI K.B.S. MANI: Will the
Minister of SPORTS be pleased to state

(a) since when the various offices ol his
Ministry/subordinate offices are in rented
buildings in Delhi ;

(b) names of cach officc and the monthly
rent of ewch building occupied by these

offices ;

(c) total rent paid in respect of euch
building since the day of hiring of each
building to 29 February, 1984 ;

(d) whether it is a fact that Government
are not interested to shift its offices from
rented buildings to Goveroment buildings
if so, the rcasons therefor ; and

(e) if the answer to (d) above be in the
negative, what are the reasons that Govern-
ment have not so far taken effective steps
to shift its offices from rente: buildings to
lessen the burden on the exchequer ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF SPORTS (SHRI
ASHOK GFHLOT): (a) and (b). The
Decpartment of Sports proper as well as two
of the 3 Nehru Yuvak Kendras located In
Delhi arc housed in Government accommo-
dation. Only one Nchru Yuvak Kendra at
Nangoli is in rented accommodation since
August, 1983 at a monthly rent of Rs. 50 /-.

(c) Rs. 3,500/-.
(d) No, Sir.

(¢) For the Nehru Yuvak Kendra at
Nangloi, a request was made to the Delhi
Administration for providing suitable office
accommodation, but due to shortage of
accommodation they have expressed ina-
bility in the matter.

Wheat and Rice Varieties Released
by ICAR

7613. SHRI NIHAL SINGH : Will the
Minister of AGRICULTURE be 'pleased to
state :

(a) the varietics of wheat and rice 1CAR
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released during the last three years, year-
wise, how much breeders secd for each was
produced year-wise, the names of States
where these were grown, year-wise corres-
pondingly the acreage under each of these
crops, production and productivity of grains
of each of these crops in those States ;

(b) the new agronomic practices for rice
and wheat growing evolved during the last
three years, year-wise, where these were
demonstrated and adopted and with what
results ;

(c) thc disease outbreaks occurred on
wheat and rice during the above period,
year-wise and region-wise vis-a-vis what
preventive and control measures ICAR reco-
mmended for cach with outcome thereof ;
and

(d) the corrective measures Government
propose to take to improve ICAR research
output on wheat and rice ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA): (a) to (d).
The information is being collected and will
be laid on the Table of the House.

Opening of Trade Centres in D.D.A.
Colonies

7614. SHRI NIHAL SINGH : Will the

_ Minister of WORKS AND HOUSING be

pleased to state :

(a) whether the D.D.A. is proposing to
establish a number of trade centres in
various D.D A. colonies ;

(b) if so, the details of the projects,
colony-wise ;

(¢) whether D.D.A. has formulated a
phased programme for having more com-
mercial centres in D.D.A. colonies ia the
near future ; and

(d) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF SPORTS, IN THE
MINISTRY OF WORKS AND HOUSING
AND IN THE DEPARTMENT OF PAR-
LIAMENTARY AFFAIRS (SHRI MALLI-
KARJUN) : (a) Yes,
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(V) The details of the trade Centres
provided in various lecalities may be seen
at Statement attached. Besides these centres

mentioned in Statement many other commu-

nity centres, local shopping centres and
convenient shopping centres have been
developed in. old residential schemes,
namely, Safdarjung, East of Kailash,
Naraina, Tagore Garden, Friends Colony,
Vivek Vihar and Janak Puri etc.

In 47 re-settlement colonies, coveriug a
total area of 1500 hect. carving out 2 lakh
plots, an area of about 100 hect. has been
planned and developed for different types of
shopping centres making provision for 8,960
shops.

(¢) Yes.

(d) District Centre. D.D.A. has deve-
loped two district centres and work of
development is in progress at six more sites.
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In addition 3 centres are at the planning
stage.

Community Cenire. So far, Il Commu-
nity centres have been developed and work
of development is in progress in 17 more.
34 centres are at the planning stage.

Local shopping centres. 45 local shopp-
ing centres have hecn completed and 27 are
in progress. 69 centres are at the planning
stage.

Convenient shopping centres. 153 centres
have been completed and work on 46 more
cites are in progress. &4 centres are at
planning stage.

There are many other Trade Ccntres of
the following types in progress at various
stages \—

1. PFruits and vegetable markets

2. Kiosks and Tharas.

Statement
Name of the Scheme No. of com- ‘No. of local No. of con-
munity Centres shopping venient
centres shopping
centres
1 3 4
Shalimar Bagh 1 2 6
Block ‘A’
Shalimar Bagh 1 4 10
Block ‘B’
Paschim Puri 1 5 7
Block ‘A’
Paschim Puri 0 5 0
Block ‘B’
Vikas Puri 2 5 24
Pitam Pura 1 6 19
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1 2 3 4
Patpar Ganj 1 9 32
Complex
Saket 1 1 5
Kalkajee Extn. I 3 0
Pitam Pura (Societies) 2 7 23
~cientific Talent Awards Given by of the House.
1.C.A.R.
(c) No, Sir.
7615. SHRI NIHAL SINGH : Will the
Minister of AGRICULTURE be pleased (d) No, Sir.
to state :
Statement

(a) the awards ICAR gives for scientific
talent and the criteria followed in selecting
persons ;

(b) the year-wise list of each awardee
for the last three years, period for which
awarded, when arwarded and the position he
was holding and from when ;

(¢) whether Government propose to
assign selection and recommendation of
names of awardees in future to respective
professional societies ;, and

(d) whether Government propose to con-
stitute a high power committee to probe into
working of ICAR’s award scheme and if so,
when ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI1
YOGENDRA MAKWANA) : (a) The in-
formation is given in the attached state-
ment.

(b) The available information is given
in the statement laid on the Table of the
House. [Placed in Library. See No. LT-
8182/84]

Wherever information is not available, is
being collected and will be laid on the Table

The Indian Council of Agriculiural Re-
search has instituted the following awards
for outstanding Agricultural Research :

1. Rafi Ahmed Kidwai Memorial Prizes
for Agricultural Research,

2. Jawaharlal Nehru Awérd for out-
standing postgraduate Research in
Agriculture.

3. Dr. P.B. Sarkar Endowinent Prize.
4. Dr. R.D. Asana Endowment Prize,

s. Hari Om Ashram Trust Awards.

6. 1CAR Awards for Team Research.

7. Dr. Rajendra Prasad Award for ori-
ginal standard works in Hindi on
Agriculture including Animal Sciences
and Fisheries.

8. Fakhruddin Ali Ahmed Award for

Agricultural Research in Tribal Areas
in India.

9. Kheti Puraskar for popular science
" writing in Hindi.

According to the rules governing the
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various awards, Judging Committees consis-
ting of eminent scientists are constituted
with the approval of President, ICAR/D.G.,
ICAR, as the case may be, for evaluating
the nominations received for the various
awards and for recommending to the Coun-
cil the names of the recipients for each
award. The recommendations of the Judg-
ing Committees are to be approved by the
Director-Gerneral, ICAR/Goverping Body/
President, ICAR.

Development of Agriculture in Gujarat

7616. SHRI AMARSINH RATHAWA
Will the Minister of AGRICULTURE be
pleased to state :

(a) the details of the programmes being
implemented for development of agriculture
in Gujarat, particularly in tribal areas ;

(b) thc amount of Central assistance
given to the State for the purpose in 1982-83
and 1983-84 and the progress achieved so

far ; and

(c) the amount earmarked for thc pur-
pose for the year 1984-85 ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA): (a) The
programmes being implemented for the
development of Agriculture and Allied
Sectors in the State of Gujarat generally
cover Agricultural Research and Education,
Crop Production, Horticulture, Fertilisers
and Manures, Plant Protection, Agricultural
Implements and Machinery, Extension, Soil
and Water Conservation, Animal Husban-
dry, Dairy, Fisheries, Forestry, etc. These
progrémmcs are being implemented in diffe-
rent areas of the State including tribal areas.
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The important programmes being imple-
mented in the tribal areas of the State are
as follows :

(i) Distribution of seeds and fertilisers
at subsidised rates to tribal farmers.

(ii) Supply of improved agricultural im-
plements at subsidised rates,

(iii) Supply of fruit grafts, plant seedlings,
bullocks and bullock-carts at subsidis-
ed rates.

(iv) Research on improvement in crop
varieties grown and introduction of
new profitable crops to tribal farmers
through extension efforts.

(v) Subsidies to tribal cultivators for con-
struction of hew wells and installation
of pumpsets for minor irrigation.

(vi) Soil and water conservation activities,
especially contour bunding, terracing,
nala plugging, afforestation, pasture
development, ctc.

(b) According to the current practice,
Central Plan Assistance for the State Plans is
given in the shape of block loans and block
grants. It is not related to any scheme, pro-
ject or sector. The amount of Central Plan
Assistance released to the Government of
Gujarat was Rs. 129.55 crores during 1982-
83 and Rs. 144.98 crores during 1983-84.

In addition, the total Special Central
assistance covering agricultural production,
minor irrigation and soil conservation was
Rs. 2.37 crores ip 1982-83 and Rs. 2.21
crores in 1983-84.

The progress achieved so far in respect of
production of important agricultural com-
modities in the State is reflected in the table

below :

(Thousand tonnes/thousand bales)

Item 1980-81 1981-82 1982-83 1983-84
Actual Actual Actual {Anticipated)
1 3 4 3
Foodgrains 4475 5089 4359 5347+



171 Written Answers APRIL 16, 1984 Written Answers 172
1 2 3 4 5
Qilseeds 1862 2518 1785 2370*
Sugarcane (in terms of cane) 4435 5023 6695 5800*
Cotton (Thousand bales) 1714 2095 1548 1500*
Milk 2153 2239 2317 2442
Fish 236 240 213 275

*Figures for 1983-84 are mostly based on provisional advance estimates and are
subject to revision on receipt of data based on crop cutting surveys.

(¢) The Central Plan Assistance earmark-
ed for 1984-85 is Rs. 153.98 crores. In addi-
tion, an amount of Rs. 3.77 crores has been
carmarked as Special Central assistance
covering agricultural production, minor
irrigation and soil conservation for 1984-85.

Supply of Wheat to RFMs

7617. SHR1I MOHANLAL PATEL:
Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state :

(a) whether wheat is being supplied to
flour mills by Goveroment at subsidised
rate ;

(b) if so, at which rate and the quantity
supplied to each flour mill ;

(c) the criteria adopted for allocation of
wheat to roller flour mills ;

(d) whether it is a fact that many roller
flour mills have been closed down due to non-
availability of wheat or due to less supply of
wheat ;

(e) if so, the details thereof ;

(f) whether it is also a fact that certain
flour mills have requested Government to
permit them to purchase wheat from open
market as they are ready to surrender their

wheat quota and are also ready to supply
the wheat products at the samc rate fixed by
Government ; and

(g) if so, the action taken by Government
therecon ?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD AND CIlVIL
SUPPLIES (SHRI BHAGWAT JHA
AZAD) : (a) Yes, Sir.

(b) What effect from 15th April, 1983,
the roller flour mills are being supplied
wheat at a uniform rate of Rs. 208/- per
quintal. Allotment ‘of wheat for grinding
by toller flour mills is being made by the
Central Government to the States/{Union
Territories in lumpsum. 1t is for the Statcs/
Union Tetntories to allocate this wheat to
individual roller flour mills within the State/
Union Territory. A statement indicating
the quantities of wheat allotted to various
States/Union Territories during April, 1984

is attached.

(¢) The allotment of wheat to the State
Governments/Union Territories for grinding
by roller flour mills is made keeping in view
several factors such as availability of wheat
in central stocks, the capacity of the mills,
the demand of wheat products and other
relevant considerations. Guidelines have
been issued by the Central Goveroment for
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i

sub-allocating the quantities of wheat to
individual roller flour mills by the States/

Union Territories.

(d) No, Sir.

(e) Does not arise.

(f) Yes, Sir.

(g) The request of the roller flour mills
could not be acceded to because as per the
present policy the roller flour mills are allot-
ted wheat from the Government stocks and
are not permitted to purchase wheat from
the open market.

Statement

Allotment of wheat to State Governments|
Union Teriitorics etc. on account of
roller flour mills during the month of
April, 1984

(In Metric Tonnes)
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S.No. State/Union Wheat
Territory allotment

1 2 3

1. Andhra Pradesh 21,000
2. Assam 9,500
3. Bihar 20,770
4. Gujarat 12,300
5. Haryana 9,300
6. Himachal Pradesh 2,250
7. Jammu and Kashmir 10,620
8. Karnataka 24,500
9. Kerala 6,000
10. Madhya Pradesh 5,500
1}. Maharashtra 39,800

Written Answers 174
i 2 3
12. Meghalaya 700 ..
13. Nagaland : 2,000 |
14. Orissa 9,100
5. Punjab 18,000
16. Rajasthan 4,000
17. Sikkim 380
18. Tamil Nadu 38,000
19. Tripura | 1,500
20. Uttar Pradesh 38,800
21. West Bengal 40,500
22. Chandigarh 1,500
23. Delhi 27,500
24. Goa, Daman and Diu 1,700
25. Pondicherry 400
26. Mizoram 450 |
27. MFIL 8,100
Total 3,54,170

Forests to be Submerged in Narmada
Valley Project

7618. SHRI A.K. ROY : Will the Minis-
ter of AGRICULTURE be pleased t0

state ©

(a) the details of forest arcas to be sub-
merged in the Narmada Valley Project ;
facts in details with State-wise break up ;

(b) whether there is violation of Forest
(Conservation) Act, 1980 in such submerg-
ing and destroying the forest ; and
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(c) if so, the facts in detail and the steps
taken thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) As per
preliminary estimates given by the Project
authorities, forcst areas likely to be sub-
merged in different States are as follows :
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Gujarat 4165.91 ha.
Maharashtra 6145.77 ha.
Madhya Pradesh 5345.63 ha.

Total 15657.31 ha.

(b) No violation under the Forest (Con-
servation) Act, 1980, is reported.

(c) Does not arise.

Programme Under NREP in Dhanbad and
Giridih District of Bibar

7619. SHRI A.K. ROY : Will the Minis-
ter of RURAL DEVELOPMENT be pleased
to state :

(a) details of the progress made under
NREP in Dhanbad and Giridih districts of
Bihar in the last two years with district-
wise and year-wise break up giving the
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amount spent, foodgrains distributed, per-
manent asset made and employment given
in mandays ;

(b) target fixed for the same ;

(¢) whether itisa fact that most of the
programme remained on paper as there is
no monitoring agency ; and

(d) if so, steps taken thereon ?

THE MINISTER OF STATE OF THE
MINISTRY OF RURAL DEVELOP-
MENT (SHRI HARINATHA MISRA):
(a) to (d). Under National Rural Employ-
ment Programme district-wise information
is not maintained at the Central level. The
progress made in the implementation of
N.R.E.P. in the State of Bihar during the
last two years is indicated in the statement
enclosed. At the Central level the pro-
gramme is constantly monitored through
reports and returns received from the State
Governments. Besides Senior Officers of
the Ministry and Central Teams pay regu-
lar visits to the States to oversee the imple-
mentation of the programme at the field
level. Deficiencies observed in the imple-
mentation of the programme are brought to
the notice of the -State Government for
pecessary remedial measures. At the State
level, the State Level Coordination Com-
mittee regularly reviews the implementation
of the programme. Scnior State Officials
also pay regular ficld visits. At the district
level the DRDASs are responsible for plan-
ning, coordination and monitoring etc. of the
programme.

Progress of the lmplementatioﬁ of N.R.E.P. in Bihar during the years
1982-83 and 1983-84

I.  Utilisation of Cash funds and foodgrains :

Year Cash funds Utilisation Quantity of Quantity
made available of cash funds foodgrains utilised
including carry (Rs. in lakhs) made available (MTs.)
over from pre- including carry
vious years over from pre-

(Rs. in lakhs) vious year (MTs.)
1982-83 7315.60 5137.65 86422 22564
1983-84 7111.67 2670.62 48523 7339.60

(upto Feb., 84)

(upto Feb., 84)
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II. Mandays Generated :
Year Mandays generated (in Jakhs mandays)
Target Achievement
1982-83 484.00 450.64
1983-84 ‘ 405.46 223.74 (Upto Feb., 1984)
II1. Assets created :
Items Unit 1982-83 1983-84 (upto
Dec., 83)
1. Area covered under affores- Hects. 6208 10649
tation/social forestry.
2. Drinking water wells, com- (Nos.) 5276 1313
’ munity irrigation wells
group housing/land develop-
ment for SCs/STs.
3. Tree planted (Lakh Nos) —_ 174.24
4, Village tanks constructed (Nos.) 8077 8624
5. Area benefited through (Hects.) 91520 4809
Minor irrigation works
6. Area benefited through (Hects.) 40 11
soil and water conservation
and land reclamation
7. Rural roads improved/ (Kms.) 4296 1119
constructed.
8. School and Balwadi buildings (Nos.) 1051 817
Panchayat Ghars/Community
centres, drinking water sources,
for wild animals, cattle ponds,
pipjrapoles, gaushalas, com-
munity poultry and Piggery
houses, bathing and washing
platforms etc.
9. Other works (Nos.) 1347 328
10. Drinking water wells —_ 278

constructed

(Nos.)
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Construction of Houses for EWS in
West Bengal

7620. SHRI SANAT KUMAR MAN.
DAL : Will the Minister of WORKS AND
HOUSING be pleased to state :

(a) the target fixed for building houses
for the economically weaker sections of
society in West Bengal during the current
plan period ;

(b) how far it has been achieved ; and

(c) the number of houses built so far in
West Bengal for this section of the society

and proposed to be constructed during
- 1984-85 ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF SPORTS, IN THE
MINISTRY OF WORKS AND HOUSING
AND IN THE DEPARTMENT OF PAR-
LIAMENTARY AFFAIRS (SHRI MALLI-
KARIJUN) : (a) The target fixed for building
houses for Economically Weaker Sections
during the current plan period, as reported
by the State Government, is 588 vnits.

(b) and (c). As per the report received
from the Govt. of West Bengal, 528 units
have been completed and the remaining 60
units proposed to be constructed in 1984-85.

Construction of Welfare/ Community Centre
for Retitred JCO’s/NCO’s Clnb in
Defence Colony

7621. SHRI R.L.P. VERMA : Will the
Minister of WORKS AND HOUSING be
pleased to state :

(a) whether it isa fact that a piece of
land in Block ‘A’ Defence Colony, New
Delhi, which was earmarked in 1948 as a
site for thz proposed JCO’s Club for use by
the Retired YCO's/NCO's fis still lying un-
used ;

(b) if so, the reasons therefor ;

(c) whether itisa fact that the cost of
the land for the proposed JCO’s Club has
already becen charged from the allottees at the
-time of calculating the cost of residential
plots ; and

APRIL 16, 1984

‘Written Answers 180

(d) whether it is also a fact that there
was a proposal to construct a building on -
the plot of land for use by the Retired JCO’s
residing in that Block, as a Welfare/commu-
nity centre ; if so, the reasons for taking no
action in this regard so far ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF SPORTS, IN THE
MINISTRY OF WORKS AND HOUSING
AND IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS (SHRI
MALLIKARJUN) : (a) and (b). The
layout plan of Defence Colony was approved
by the Municipal Corporation of Delhi on
8.7.1961. A plot of 2 acres was earmarked
for JCO’s Club in Block A of Defence
Colony. However, Defence Colony Welfare
Association constructed a Club Building to
cater to the need of all residents of the
Colony including the JCO’s in Block-C,
Defence Colony. Therefor, the site earmar-
ked in Block-A was not used for this pur-
pose.

(c) Information is being collected and
will be laid on the Table of the House.

(d) Since, Defence Colony Welfare Asso-
ciation had already constructed a Club build-
ing to cater to the JCO’s also the proposal
for a separate Club meant exclusively for
the JCO's was not apparently persued by
them with the Govt. after 1978. However,
in January, 1984, Defence Colony Associa-
tion, “A” Sector (Regd.) have revived their
request which is being examined.

Funds Received by People’s Action for
Development (India) Society

7622. SHRI N.B. HORO : Will the
Minister of RURAL DEVELOPMENT be
pleased to state :

(a) whether it is a fact that some funds
have been received by People’s Action for
Devclopment (India) Society by way of
donations from the International organisa-
tion during the last three years ;

(b)Y if so, the amount of donation and
how much out of the said donations are
lying in fixed deposits with reasons there-
for ; and
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(c) the projects that have been under- (SHRI HARINATHA MISRA) : (a)

taken by the Society during the last three Yes, Sir. -
years ?
THE MINISTER OF STATE OF THE (b) and (c). The required information

MINISTRY OF RURAL DEVELOPMENT is given in Statements I and II.
Statement-I

Foreign Donor Agency-wise quantum of donations received
during 1981, 1982 and 1983

(In rupees)

Name of the foreign donor Agency Amount of Amount Reasons for
donation kept in keeping the
reccived fixed funds in”~

deposits fixed
out of deposits
the dona-
tion ’
received
(i) 1981
(1) Danish International Development 10,00,000.00 )
Agency (DANIDA) |
I |
(2) Freedon From Hunger Campaign, 24,75,395.00 [ |
West Germany (FFHC, West Germany) | Nil | Does not
| arise

(3) Freedom From Hunger Campaign, 3,26,240.00 e

Unitea Kingdom (FFHC, U.K.) [ |

(4) Schemes for Adoption of Villages i I|

for Indian Residents Abroad | i
(SAVIRA) 31,914.25  J J
Total 38,33,549.25
(ii) 1982
(1) Swiss Development Cooperation ], ]l
(SDC) 5,00,000.00 | |
I |
(2) Food and Agricultural Organisation } Nil % Does not
of United Nations Organisation | | arise
(FAO of UNO) . 1,91,685.00 | |
Total 6,91,685.00 o
(iii) 1983
(1) DANIDA 98,82,440.00 | 1|
I |

(2) SDC 5,35,000.00 | Nil | Does not

> % arise

(3) FFHC, West Germany 4,39,950.00 | |

: I o

(4) FFHC, UK. " 1,40,00000 J J

Total 1,09,97,390.00
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. Statement-1I
Names of projects that have been undertaken by People’s Action

for Development (India) Soclety during 1981, 1982 and 1983
SI. Title of the Project and Name Date of Amount Name of
No. of implementing agency sanction sanctioned Donor

in Rs. Agency
2 3 4 5
(i) 1981

1. Integrated Agricultural Develop- 12.2,1981 6,00,000 DANIDA
ment Project—implemented by Denmark
Bherihari Area Small Farmers and
Resourceless People’s Association,

Laxmipur, Distt. West Champaran,
Bihar

2. Fisheries Development Project— 9.3.1981 3,53,000 DANIDA
implemented by Krishi Vigyan ' Denmark
Kendra, Sultanpur, Distt.

Sultanpur (U.P.)

3. Foot and Mouth Disease 16.3.1981 1,42,49,000 DANIDA
Vaccine Project Phase-I1 (Equipments Denmark
implemented by Bharatiya + Cash)

Agro-Industries Foundation,
Uruli Kanchan, Poona,
(Maharashtra)
(i) 1982

4. Scientific Pests Management 9.2.1982 8,46,000 DANIDA
to increase the productivity Denmark
of Mango—implemented by
Cecidological Society of
India, Allahabad, (U.P.) ’

5. Gram Scva Yojana ~Earn and 19.3.1982" 2,30,800 S.D.C. (Swiss
Learn Centre Monghyr— Development
implemented by Shram Bharati, Corporation)
P.O. Khadigram Distt.,

Monghyr (Bihar)

6. Minache Dairying Project— 3.4.1982 3,26,300 F.A.O. of
implemented by Decospin United
Charitable Trust, Ichalka- Nations

‘ranji Distt., Kolhapur

(Maharashitra)



Project, Seva Bharati,
Kapgari, Distt. Midnapore
(West Bengal)
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1 2 3 4 5

7. Multipurpose Agricultural 7.7.1982 1,81,785 Swiss
Dairy Farm—implemented by - ' Development
Kamala Nehru Smaraka Samoohya Corporation
Vikasana Mahila Samajam, (§.D.C)
Paripally, Quilon (Kerala)

8. Extension of Artificial 11.10.1952 5,39,000 Swiss
Insemination facilities to Development
Sunderbans farmers— Corporation
implemented by R.K. Ashram, (SDC)
Nimpith 24, Parganas,

(West Bengal)

9. Installation of a tubewell 21.10.1982 30,000 Shri Shamboo
for drinking water at Nath Kapil-
village Mahadeva Dubey ~ deo~Citi-
Distt. Gorakhpur (U.P.) zen of Trini-
under scheme for adoption dad and To-
of village by Indian Resident bago (West
abroad (SAVIRA) Indies)

10. Lift Irrigation Scheme— 22.10.1982 5,42,000 DANIDA
Bhogawati to Ropadevi Denmark
River—implemented by
Shivaji Shikshan Sansthan,

Gaodgaon Distt. Sholapur,
(Mabharashtra)
(iii) 1983

11. Development of Backyard 9.2.1983 1,77,000 DANIDA
Poultry Project—implemented Denmark
by the Thainad Cooperative
Society Ltd., Puthenchenthae,

Trivandrum (Kerala)

12. Integrated Development of 18.1.1983 1,07,600 DANIDA
Mandra village —implemented Denmark
by Mandra UJnnayam Samsad,

P.O. Mandra, Distt. Hooghly
(West Bengal)

13. Seva Bharati—People’s 17.3.1983 7,14,456 DANIDA

Action for Development Denmark
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ICAR'’s Cattle Breeding Project in Madhya
Pradesh

7623. SHRI B.D. SINGH : Will the
Minister of AGRICULTURE be pleased to
state :

(a) whether ICAR’s cattle breeding pro-
ject, Madhya Pradesh was started in 1970 ;
if so, date of start, year-wise milk produc-
tion cows in milk, cows dry, number of
females from start upto 15 March, 1984,

genetic group-wise ;

(b) whether DDG (AS) and DG, ICAR
had visited it since 1979 and reported on
unit’s performance ; if so details of each
visit reports submitted by them upto March
1984 ;

(¢) amount ICAR released, year-wise,
from start upto 1983-84 and year-wise recei-
pts accrued and findings of review of its
functioning by any committee and/or work-
shops vis-a-vis action ICAR has taken there-
on till 1 April, 1954 ; and

(d) whether Government are satisfied
with functioning and performance of this
unit : if not, action proposed to be taken
and when ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) Yes, Sir.
The unit started functioning from 1.12.1970.
The year wise quantity of milk produced up-
to 31st March, 1983 is given in Statement-I
laid on the Table of the House. [Placed in
Liabrary. See No. LT-8183/84] The number

of cows milk, cows dry and the total

number of females on 31st March of cach
year since 1971 till 1983 and on 1.12.1983
are tabulated in Statement-II laid on the
Table of the House. [Placed in Library.
See No LT-8183/84]

(b) Senior Officers visit the agricultural
universities from time to time and also
utilise the time available to discuss about
the functioning of the projects located at
these universities. Deputy Dircctor General
(AS) also visited the Jawaharlal Nehru
Krishi Vishva Vidyalaya, Jabalpur recently
on 26th and 27th February, 1984 in connec-
tion with the Workshop on the All India
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Coordinated Research Project on Poultry,
The Assistant Director General (AP and B)
also visited the unit from 19th to 2lst
March, 1984 and the position has been con-
veyed to the university authorities and Pro-
ject Coordinator (AB) for further actions.

Further action from the side of the Council
will be taken after the comments are recei-

ved.

(c) The information on the amount
ICAR has released year-wise from the
start upto 1983-84 and on the year-wise
receipts which have accrued is given in
Statement-111 laid on the Table of the House
|Placed in Library. See No LT-8183/84]

The performance of the ICAR Cattle
Project is regularly reviewed at the Work-
shops being held from time to time. It has
been recently reviewed at the 6th Workshop
held at Haryana Agricultural University,
Hissar from 28th to 30th August, 1983.

The performance of the project was revie-
wed by a Mid-Term Review Committee
constituted by the Council for this purpose.
This committee has suggested a number of
measures for improvement of the working
of the project in terms of staff, housing and
fund for the unit.

(d) Yes, Sir. However, the ICAR has
been taking measures from time to time to
improve the functioning of the project fur-
ther.

'Deaths due to Septic Tank Gas in Capital

7624. SHRI RAM VILAS PASWAN :
Will the Minister of WORKS AND HOUS-
ING be pleased to state :

(a) whether Governments’ attention has
becn drawn to the news item appearing in
the ‘Patriot’ dated 14 March, 1984 wherein
it has been stated that three persons have
been killed in Delhi due to Septic Tank
Gas ;

(b) if so, the causes and details thereof ;
and ‘

(¢) whether any compensation has been
paid to the victims and if so, the details
thereof ?

188 -
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THE DEPUTY MINISTER IN THE
DEPARTMENT OF SPORTS, IN THE
MINISTRY OF WORKS AND HOUSING

AND IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS (SHRI
MALLIKARJUN) : (a) Yes.

(b) It has been reported by DDA that on
the night of 12.3.84 at about ©-00 P.M.
three workers (2 male and 1 femalc) wer
assigned by the contractor to clcan the
septic tank in Block A, Jahangir Puri. One
of the workers who was cleaning the septic
tank by taking out sludge through a man-
hole with the help of a bucket, was reported
to have slipped into the manholc. He
could not come out of the septic tank.
Another person was then reported to have
entered the septic tank to rescue him. He
too did not come out. Therefore, the third
worker, who had been called to the site by
the lady worker, tried to take out the two
persons, but to no avail. Thereafter, somc
more persons were reported to have entered
the septic tank and ultimately succeeded in
taking out the three trapped persons. All
the affected persons were immediately
rushed to Hindu Rao Hospital, with the
help of local residents. The doctor on duty
in Hindu Rao Hospital, pronounced the
three persons as dead. The other three
were admitted for treatment. The names
of three casualitics has been given as :

1. Shri Chumbadia
2. Shri Remnua
3. Shri Ramesh.

The survivors who were hospitalised for
treatment has since been discharged from

the hospital.

(c) The Lt.-Governor of Delhi sanction-
ed ex-gratia payment of Rs. 5,000 to the
next kin of each the three workers who died
while cleaning the septic tank, on com-

passionate grounds.

wfw & fowrw & fag fpmmaa ssqrga
geedlage W TqGAT

7025. sit gOm vaa : 397 pla wxtag
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FJATA F) HIT F4T fF

(%) qar fgmiaas ax § Ffq qqr a9
dag a7 & fasrg ®Y gqrgArsn &1 oaar
17 & fq9a IaT gw & fagqivmg foaer &
ogafam @t § IqTedw Ffy favafaarag
qaII & AT 4 uF fgataaT saqg
fedYeye erfaa &8 w1 geaT g

(@) af< gi, ar searfas gearT &1 qa
ST 1T & &Y

(7) g@ FEFg A AT IF 70 FIIATE HY
a3 ?

gfa dxeg § vsw ddY (s e
wEAr) : (F) & () Mfarg Foasw g
Ffy qar Nranfrar favafagraa, dqavt
Fgar ¥ A wew F fuatang a9 &
qaeq1dt § fgaraa yaqrgy geqrT eqifad
F FT F13 gearg 431 21 aqife, widg
gfa sqaur afwwz, Nfass qeaw o=q
i gar stenfusr favafaaias w1 ow
AN AFAYTT F7 F Tgrqar F, fagay
qgra® & fog 1-2 FFFEIT ITHET Y
EQTIAT & ATQIAY, FZIAAT 37 9T AgAT )
w31 §, i fgmaT aix ¥ v faat & fao
FT FM | J&7 GNT F78 H) UNERY
(fegdr weatar) § eaifaq 13 &1 we7q17 3
aqy FaIY, ITLHIN aar fgqiag faad
& UF ITYFT 7T H IT 3T HeE ¥ Y U
Y TITT FIT H7T €A77 139 SEWT &
fau favafaaraa fauag fasr & aaer
IgNT F 0T 100 UTFT FIF 9180 F
7 FIfrT FT @I

qg AFEYTT 9q-F75 TN & FAT
AT Heg F AT T AT TATNFIT Iog
F w7 ¥ wd F7 198 Y FY Ageagor
AREFIET 9T ATEHTT | FHAT |

favafaamag & go-deg & araeg § oF
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fareqa afcaraar seara e & s+t seften
FT AT W g )

AT SA| A TG0 FAT H-LATA
frd=or grerg

7626. &t gdw Taa : Fa1 pfa a=n
I AT Y FIUT F4A % ¢

(%) tadr asf F AUA IFLIRA *
agrdY &= & fag dqz & af fafweT aq-
Aoy a1 y-e7or fagexor qrsrae (Fafasa
ety wifaal gra s@fad) & am
FT § ; A

(@) 7 Ararsy w1 satu FaT ?

Hiw warem § Ty @it (6 A we-
grar) : (%) favg 9% & fa<hia @graar &
fae qa Srast & S, “fgareg g7 99
fawisrs”’ garas of@eAn, sax wew”
TS U 9fqieEr /ST & A a1 xq
qfcisraT & JFaT IAT A_W F qgIST &N
¥ AT AT Y & 31 a9 fawisas sna g

(@) za afesar a1 gea fafwang
gaw faam d Sy wf g

faaxw

frmrem ot s favrers waew afeaisen
N sqa fastvang

zq qfeamr #1 grafas Igey 37 §1-
gror 1 eftorar, sifa® S, afear g-sqam
aar g a4 g% fawio & gr fgan-
o7 &x & qevar & A qrffeafasy aghy
¥ AT A G H W FEATG ) I
gl F100 ¥ 3T 4N F gar 17 7 gfg
gt g Fawn A fawqa fawwarg fae-
fafaa & -—

(1) awwd gar fast eifaca am=,
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g T Y gfaai & Saa, garedt
IH HR U IATET ¥ fAg
fafsa serrdYa arTAT S w197 |

(2) adwra agHl AT AT FW T
Ff dr i w1 g8 53 F fag
IR GT I SAF 7IT AT
IITAY F1 gE FA F fqg 72 -
&7 S XA &1 fwfor o

(3) agas faw@ qar 99 ANIF-NIA
wiawa foad sfw fasd qar
ALATRF qTAT FT INEF qal &
q1g 2-] F & q IIAT ATGT & )
arfs quel & @& 9 g qqr
ITH! IATIHATH ITGEY | TF AFR
qgel TG I gIST &AT § M HY
1T A

(4) wfy fasarz i &1 gur |

(5) s fasa

(6) =rRYaw arfewrsn & fawior agr
3% GFHT AATHT arerral 1 faafor
F@& faar fasa )

(7) == fawra @ qafad sIgaeamE s
sifareror 1 fawTg |

zq qfeNSar & &7 H SAT NI & g}
gTH JgT &I qG 99 fAWTIF o71a §
qar g < fgara a8 9gfq (Fa star)
& AqN AT I & | FA IF [IAITH &7
312,000 %21 &g agl & eafyg ¥
66 TS T & F& afeas § & favg §5
FY GEHATT FXG 46 FTAT 7Y T |

FATILE 97, 1983 &1 gearaa< faa
T ¥ ) qf@sar ang F1 Sr wWg |

qaTT &) qfcarsAn

7627, st gdn Taa ;. Fan fawvd |
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g a1y A FO1 F f

(%) garT aSt aftgisar 9T ¥F q«
fFaa g @¥ fFar aar g ;

(@) saraga= & fF 7@ afw@lsmn av
F10 a1 w3 & fau seafas faqea g1
wE ;e

() afz g, &1 fawior @ 7 atfeq safy
gfafvaa #30 & fau a1 gura {6 91 3@

g ?

femif Ao@g & Usa &= (N A
frava faul): () @ (1) AT @aEd
wAa: TFIT & qAAge e ®OTEAn
fa=ig afedisar 47 soor@ TR 5138
T YTAAT 11 7 1971 W srqnifaa &3
A Q) 3F A H 49370 FFEAT T &I
grfys faaid 7@ qar e o Nefos
sstAY & fam aster £y sfafer 100 fafa-
Faday 79 Ay snfy w33 F fan Ay Azl
qT UE aiy aq1 g9 Farng F fanfor &7
sggey g | afvaisar & feato-srd 1972
# arreed v oo 9 At 1977 9 907 fRar
ST HT & | TE U ) 7L B et g
st qfearsar @ qr fa=rd q@ar 94,
1984 a% gfag &7 fag stid &Y errar &
gfegi=ar ay “AdT TgARIfag ad s
45 FUT ®T gt wsg ¥ A9, 1984
aF 42.69 U3 w70 597 fag § AT ATY
a9 1984-85 ¥ fag 1.92 T w9T &
qfveay &1 weEqTa fohan war § | Qi@ &
1984-85 & 107 gWY q¥g & Q0 &Y A1
Y FETFAT § |

-1 & wICw w-agAl w gifq

7628. =it g waa : Fur wfw &3
g qJATA HT HIT F4T f :

(%) y-&13m & &1207 9fq ag fafwew -
grfaal & ag 97 & g9 qrergifa &
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USTHIT ATHE 797 § qUT  q-GI0 H) AFA
% fae yas wsa o ufa av g fraay
gaifa sag FY g ;

(@) ITTTRWH -9 AFA §T F14
FT @Y gAfaal & amaar § ;

() ITT 9@ F aqdT @A F 7@ AT
991 & ST -7 & w1 frgay iy g
R

(7) &7 & F saF w0 @@ -
A B A & fag w1 garg f56d o @

-

Fie Aea § veg @t () Al -
A1) : (F) 5E3F a§ g1 & fafiea aeay §
99T & efuraegsg gin ardr afa %
USFIIT ATHT amiq & faw 515 woag gd-
qu qg% fFar war &) awify oz oF @ag
AIMA G & @TqT 1750 Ar@ FqT 4
7 731 qaeeq 1T yfu faedeo dar g
1982-83 9% 941 FTT TIYT &1 7177 q
265 @@ g ad &7 fafurs gar ek
ST I Iqral T ogra 37 Fpgr aar

g |
(@) & (=) v faawor gaiq g
faaa

ST 93U F J&T JqI&A 93 fAg7n 34
I 7T {IT AT T GIHT &G &)
Fratfeag 33 & fag faer odifaat § . —

1. &fy fawrr
2. gifasy faswm
3. 9qdta fasrg fawr

9" @ qar dwga & sfaswaw gagm
¥ qafyd uw & sdera & faway a1 afg-

fafaai &1 aq-9a £ & foag &g §AT &l
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ysgerar # wsy gfw suanT NS Taify
fwar Ay 31

ST S2W & nFdy gAtai 4 fadg 8-
gu 7 fag STH F FIRA 7T FTEA & -
UTAEIET qgA ATl HGT A AIAT T 94T
AgY aarar o1 gFd; ) gmfy sfg qifeasr &
qar 99aT & % 53.68 Ar@ A1 FOT &7
gfga dnaw 97.64 @@ a1 &% LA
qig & fardlada g w1 g faad fagagy
AT HIT AT L&A ITIF 1A FY ATTEEAT
2| gady gw T afga usa § 4a1 JAEA
%Y fagfag 37 & garg geaa: usy 411
ASE F weny g feo o <@ §, 70 fawa-
fafaa & . — |

(1) yaai § 71 A1 I g9
(2) A=Y F 7aT HT AT G

(3) gardr gfa #1 gaw FI FATEIET
qfa &1 feaiam

(4) sifw iz safza gfe @ gar %1 gar
I TET Al |

(5) strafediat st FaT qfa #7190

(6) war 1 sifA IqFIT AFAw

(7) @zrAt &R 93al QAT F FgEUA,
TIWT HIL L0

gaa afafvaa usa @ F 19 9@
qfn & sfafead a@ afs F gagge &7
SHEEAT AT FAFA 1982-83 &
fanfeag fear g 98 1983-84 F A
ot . @1 war g1 g araef & AT
USY A HTAAFATZAR AUEA G50
Iq1q I F G19-919 FdT, 99T, JIA9
AT FUwg fawrg F Aeww g GO
0.70 ATE I & FeATRH ST+9 qgfaal
F avaa faar g wsa & faeatafaa
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AT F ATEAA ¥ FeEIT TEAAT IqASY
FUL AT W & —

(1) a8 @@y afearsamei sufq awa
F Faqu A 97 T I FET
qratfsr AT,

(2) war afaw ®Y arg gaur afeqy & wao
&1, srafa mady, @, saft agAr
AT YA TAT F HAT &F ¥ ghiFq
JF TG TFY H7 Fegrg qAfaa
FITAT,

(3) fgmea &= & 731, 9 (I g8 8-
g9 & HEA TATT ST,

(4) sa13 @AFE & 9 F Q9 gfga
graifas arfa, g afafiaa, 3o
g § fagoy @grgar g fas-
fafga afidwAd F19@ & :—

(1) fawa §% ggraar wieg fgrag
F JaEan garg  gf@iaHr,
IAT 927 ;

(2) gQdrg sfas @gerg  agAwT
gicq &feq o Ry ¥ g9 A
HRT G0 af AT g

Groimd Water Potential in North
Eastern Region

7629. SHRI AJOY BISWAS : Will the
Minister of IRRIGATION be pleased to
state :

(a) whether Government have made any
assessment of ground water potential in the
North-Eastern region ;

(b) if so, details of the assessment ; and

(¢) steps Government have taken to
exploit the ground water reserves for irriga-
tion purpose ?

THE MINISTER OF STATE OF THE
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MINISTRY OF I1RRIGATION (SHRI
RAM NIWAS MIRDHA) : (a) and (b). The
utilisable ground water resource for the
States and Union Territories of North
Fastern Region of the country is of the
"~ order of 1.86 million hectare - metres per
year, The present utilisation is 0.02 million
hectare metres per year Icaving a balance
of 1.84 million hectare metres for further
development.  State-wise details  arc
enclosed as Annexurc-.].

(c) The Central Ground Water Board
has so far drilled 202, boieholes of various
types for exploration of ground water
resources. In addition 48 production
(deposit) wells hiave also been drilled.

On the advice of the Government of India,
the Government of Assam staried a ciash
programme of construction of 5,000 shallow
tubewells in 1980. 7919 such tubcwells bad
been constructed upto Feb. 1¥84. To handle
this programme the Ministty of lrrigation
assisted the Governnent of Assam in setting
up a Minor Irmigation Ccrporation. This
is the only Corpecration in this  country
receiving bulk finance from institutional
sources for implementing programme of
construction of tube wells.

To help the Statcs stcp up the programme
of exploration, the Ministry of Irrigation is
at present operatng two centrally sponsored
schemes. Under these schemes financial
assistance is being provided to States;U.Ts
for the strengithening of ground water
organisations by purchase ¢f equipment and
for encouraging the use of alternative
- sources of energy such as solar pumps,
Wind mills, and Pumps, and Sprinkler and
drip irrigation systems. An amount of
Rs. 7,443 lakhs was released as Central
Share to the States of Assam and Tripura
under these schemes during 1980-3.

Benefits to Workcharged Staff of
C P.W.D.

7630. SHRI AJOY BISWAS : Will the
Minister of WORKS AND HOUSING be
pleased to state :

(a) total number of workcharged em-
pioyees of the CPWD ;
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(b) whether the workcharged employees
of CPWD are getting all the benefits similar
to regular employees ; and

(¢) if not, whether Government will
conside; to extend all facilities of the regu-
lar  employees to the workcharged
employees ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
(SHR] MOHAMMED USMAN ARIF):
(a) 20,442 (Ason 31-12-1983).

(b) No.

(c) There is no such proposal.

agA @ @A &1 Raar

7631. it ywmeA VG 7T Fawig
AR ag qETA K FAT ST (5

(%) 7ar 2w & &t ysHl g0«
T & frud & ay fFu qu gFwu &
AT 7 Arg gaea g sy aifaw sffw qrdl
# fead & s o fAagw g & ;

(@) afegi,ar z@ qeaeg & U9 USAL
& grary ¥ feafa a1 g ;

() Fuv ITIFT ATFE & AR 7 gfoT *7
ag g A7 afe gf, drar a & faa |
swifag qfa graedl Frafas «wiwg gh
FWT ATawgd ¢ ; afcagn, ar sed aar
EIT & 3

(o) gidY & fra® & gwifaq usdi ¥
AT F IF P& FT A9 I FNEATE
AT

(%) s gewIR A ol & faq & qfq
F1 a7 & fag a9t yfa 1 $S a0 707
& e FE QA dmTar § @reafk g,
&Y qeqFaFET SHYRT 44T § 7
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faaré waTm & wsq wA (S AW
famia fagl) : (%) & (9) 15 TSATH 41
fa=rE wara & fqara af s & oa
gadr § agrar war § s s aftanaar
FA17 A 5.6 AT@ 2FIT F AT § 9-
fawra wwear afga 7.43 1@ gFeaT qf«
s a1a & gaifaa 1 usal 7 aer qf-
AT F qvaeq § g1 WA GU AL
WSt € &) ST T FY FaArg wHEl
¥ SH-FAATT AT SAL FT FeATHA FIE qQT
qfeeAE siFs gufsa &@ & fag
sty far 7ot § | AA-STHTE T AL F
gdew qu g s Ty fafse safa aq
qIAT TEAT G ¢ |

(=) fa=rd afentadd & sensAr
agqr srat-aas & fau usT gIFR G
& foga & guwial @ wia A1 geear & fag
sy gLET A1 YHI-GRT 9% ( 1) scafa®
fegsr ardy ag=i § agd &1 9FF1 $E@T
(2) sreafus frga oAl qgsn & JhAar
arzfan afga agara feward gmfaal &1
sigfagywzo ; (3) swas qgr wfard aa
FT §3F ITAN ; (4) TRERN AT FHAT
A AT SOt AT HAT ; (5) fafwa
a7 § Fa-frem 1 qald sqaeqr FIAT
Y ITATUCHE IAUT FIGA AT AT &Y TS

.g.

za® afafaa, g TS F917 &=
fagFg FAFR & FITT HWA: T QU
- gFwy @F-aifaat & fawio & fag fa<ha
qErAar 3 JraAv g |

I 93| N N IqraA

7632. st T q& TF : Fa1 piw wen
g 919 1 T H4] {5

(%) %a1 58 a9 § fw famiws 26 w@,
1984 % “wzadq’’ ¥ gwifwa aqrarT &
HIATT QAT I 9_W ¥ T4 Fifa (srramd
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¢FE) UF AT A F F7I77 Y IJeqreT {
Wit afg g g

(@) afs g, aY Ao ® gaF sy § wda
Fifa (1Itwd o) OF N A F Aeada
aa-aan fea ufm suasy FUTTEE ;

() #47 3w F TAF VST § Y IqTA
T afg gd g &t afe gf, at g9 gearg §
HiFwe #1471 § ; T

(a) fogdr ag otz 39 9a7 USF-AR

fraar ga Searea garr 9 qeavasdl 1T
2 -

wie @ & o W= (s Qe
AFAWN) : (F) 19397 g9 | T 2 &
AFIIA 3 IET & fag F1E 99F qi6g
IqAsY AET § ) q91fT IAT 9T H g B
F Jeqrea § gfg gd &)

(@) amaR@a gars-1, s 31-3-81 @
AT g, & strada gavfm &1 o e
et gH13 Y —

s ATEo Tlo &Yo
g rafza
1 2
(7T w9Q)
ATFLT q2W 7.22
fagrc 3.85
DERL 25.32
giagrom 5.07
TS 25.76
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l 2 1 2
T 5.45 |
fearas w3w 8.67
AATATH 4.97 |
FATTH 308.00
afaerre 18.58
I 93 7.96 STEY AT FEHIT 7.87
fem 20.64 ¥ 358.42
[ = m m 79 )
qTRWT FHI-2 F eqqa WIEA aﬁ 7.74
e grar fegwat, 1983 aF fafae sl
1 frsfaad ) 7% g gaufo A% & 95 RIS 1067.91
¢ gHar 439.34
T A€o o Hlo qife3d 25.24 -
g fagea _
qIAT 133].59
] 2 U 175.79
(s1@ &9Q)
gegATT 1T fAdlErT 14.18 afasrg 876.74
FET SR 1732.60 frg 14.19
AqH 124.12 [CASKS 9%“ 190-36
fage 133.34 i S——— 45101
faestl 478.60
ar 100.87 ,
i} (w)sT (9) a9 1980-81, 1981-82
garad 13096.34 #X 1982-83 F faq gu & wreqarT I
A& AR AiFg gova faaem § fag g
gharom 152.81 £
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feraw
1980-81, 1981-82 X 1982-83 % 3l TIgaTT
sRIfAaE T3 Seane wY amiA war faaw
_ ___ (o00edzm)
%o Ho W KT AMN QA
1980-81 1981-82 1982-83
1 2 3 4 5
1. HATFET TRW 2350 2420 2500
2. F@w 501 522 543
3.  fa@iX 1942 2035 2133
4.  IFUE 2153 2239 2317
5. g 2107 2274 2300
6. fegmi= a3m 315 339 358
7. T AT FIHIT 250 260 270
8. FARE 1154 1202 1350
9. ¥ 924 950 1010
10. Heg S_W 2282 2390 2510
11.  #gIUse 1620 1772 1857
12.  =frg 60 62 63
13. AT 56 58 60
14. AT E 3.30 3.45 4
15. %@ 310 316 322
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1 2 3 4 5
16. (T 3221 3494 3599
17. TATEATT 3250 3300 3400
18. fafaraﬁ# 17 18 19
19.  afawarg 1800 1840 1900
20. farqar 16.50 17.50 18.50
21. IAT g 5721 5953 6203
22. gfesrw S 1280 1782 2012
23. HEUTAT TR 31 32 33
24. fasat 157 163 168
25. fasiea 2.70 2.85 2.95

S AT AT F 47 faare faua az sraifa g

qaf 9T AT W Y H1 JeAA

7633. st T\ T WY - F47 Hiw way
qg qqTA HY FIT H 4 fF ;

(%) Fa1 gdT ITT AW F JTIWA 498
1A F seanig g &1 fFd seaa

AT R
(@) afz gf, ar arakwa gag [ NI &

AT U FT FA1ET ag ¥ fag g+
eq F1 feaAr gaufa & af ;

() aar w<aF UvT gy F FIEA F
e gi g ae

(=) afa gi, at AmakwA e 1A 11 &
g& 5 a1y & 999 39 FT AT IAT-

g7 feaar ar X g@ aq7 frgar § o
qeqra-gT sqTr FATE ?

wfg gama & usg @ (5 Qe
weArAn)  (F) AARAT FAS-] qAT 2 F
qgd g IART & fag 1% quF AT 63
gyasy Agl § | awifa, g9 MW F g
frarwcqu & SeareT H Afg gi g )

(&) sa&r Y gFT § a1 @ g &
gA-9S 9T & &) JIudt |

() 1T (=) AW gFE-] Fr Ay
FIA AT F TSAIIL GG IATIA F ATH
el A3 & 1 qurfT 1980-81, 1981-82
MNT 1982-83 & fag g ¥ Jwqraa &
USFAT A6 G77 faaen & fea 13y §
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farm
1980-81, 1981-82 @41 1982-83 & FT17 T37qAT
agrifad Tu Searaa Kafng wq aren faaww

(redY 27)

%o Ho Y &T ATH 1980-81 1981-82 1982-83
# AT IR |

1 2 3 4 5

1. AT q_aW 2350 2420 2500
2.  ¥gw 501 522 543
3. fagre 1942 2035 2133
4. AT 2153 2239 2317
- 5. afvmnl 2107 2274 2300
6. fawsa w3wm 315 339 358
7. ST HEHIT 250 260 270
8. FATEH 1154 1202 1350
9. @ 924 950 1010
"10. TEq g_M 2282 2390 2510
11.  #gIUss 1620 1772 1857
12. #forge 60 62 63
13.  A9@g 56 58 60
14 AT 3.30 3.45 4

15 g 310 316 322
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1 2 3 4 5

16.  d9a 3221 3494 3599
17. e 3250 3300 3400 |
18. fafng 17 18 19
19.  afgare 1800 1840 1900
20. fago 16.50 17.50 18.50
21. A MW 5721 5953 6203
22. qfysra FaTe 1280 1782 2012
23. CEIE S EL) 31 32 33
24. faost 157 163 168
25.  faaraw 2.70 2.85 2.95

" @Y — AT TN & AT wweE) faare-fawe a3 AT |

Setting up of a Housing Bank to Finance
Group Housing Societies

7634. SHRI B.V. DESAl : Will the
Minister of WORKS AND HOUSING be
pleased to state :

(a) whether Delhi Cooperative Group
Housing Federation has demanded a hous-
ing bank to raise share capital for disbursing
loans to housing societies ; i

(b) if so, whether at present 424 group

housing societies which have been given
land, require a loan assistance of Rs. 300

crores ;

(c) if so, whether nationalised banks and
HUDCO have not been able to _ﬁnance

these societies ; and

(d) to what extent the loan will be pro-
vided to them, the names of these socicties
who are waiting for the loan and are
suffering because of the delay in providing

loans to them ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF SPORTS, IN THE
MINISTRY OF WORKS AND HOUSING
AND IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS (SHRI
MALLIKARJUN) : (a) The Registrar
Cooperative Societies Delhi has reported
that no formal request for registration of
Cooperative Housing Bank for Delhi has

been received by them.

“(b) The members of the Cooperative
Group Housing Socicties allotted land will

‘baye to finance the construction of flats ™
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from their own resources and by raising
funds from other sources including loans
from financial institutions. " The Registrar
Cooperative Societies has, therefore, repor-
ted that they have no information that the
loan assistance of this magnitude would be
required.

(c) No such report has been received.

(d) The loan assistance to Societies is
being provided by Dethi Cooperative Hous-
ing Finance Society to the Cooperative
Group Housing Societies. They have
sanctioned a loan of Rs. 17.47 crores and
disbursed an amount of Rs. 11.45 crores to
24 such societies.

The Delhi Cooperative Housing Finance
Society Ltd. have issued letter of intent for
grant of loan to the following two Societics :

1. East Delhi, Cooperative Group
Housing Societics.

2. Swatantra Bharat Mills, Cooperative
Group Housing Societies.

DCHFS is processing the loan applica-
tions of the following Cooperative Group
Housing Societies.

1. Ajay Cooperative Group Housing
Society.

2. Eminabad Cooperative Group Hous-
ing Society.

3. Joyti Bagh Cooperative Group Hous-
ing Society.

4. IMD Employers Cooperative Group
Housing Society.

5. New Subhash Cooperative Group
Housing Society.

6. Madhuban Cooperative Group Hous-
ing Society.

HUDCO provides loan assistance for
Housing Schemes to the Registered Primary
Housing Cooperative Societies directly as
well as through apex Finance Housing
Societly if any in a State and Union Territory
as per HUDCO's guidelings, The HUDCQ
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has sanctioned loan of Rs. 128.98 lakhs to
two Cooperative Group Housing Societies.
The applications of the following two
societics are being processed by HUDCO.

1. Rangmahal Cooperative Group Hous-
ing Societies Limited.

2. Airmen and Sailor
Group Housing Society.

Cooperative

Setting up of Food Policy Research
Institute

7635. SHRI B.V. DESAI :
SHRI RAMAKRISHNA MORE :
SHRIMATI JAYANTI
PATNAIK :
SHRI M.V. CHANDRA-
SHEKHARA MURTHY :

Will the Minister of AGRICULTURE be
pleased to state :

(a) whether Union Covernment have
mooted the idea of setting up a Food
Policy Research Institute in the country to
study the implications of various policy
measures and to suggest improvements ;

(b) if so, by what time the final decision
is likely to be taken ; and

(c) if not, the main reasons for delay ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) As per
the allocation of business rules, 1973, a
National Institute of Agricultural BEcono-
mics Rescarch has been proposed to be
established by I.C.A.R. to deal, among other
things, with food policy research also. This
proposed Iastitute was earlier named as the
Central Institute for Apgricultural Market-
ing and Food Policy Research. This pro-
posal was included in the Sixth Plan
proposals of the .C.A.R. '

(b) A final decision will be taken as soon
as possible.

(c) Inview of (b) above, the question
does not arise.
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Piprasi-Pipraghat Bandh

7636. SHRI PITAMBAR SINHA : Will
the Minister of IRRIGATION be pleased
to state :

(a) whether it is a fact that Piprasi-
Pipraghat Bandh breached last year in June/
July between 8to 11 kilometres, uprooted
villages, crops, trees worth crores and
damaged not only Madhubani Anchal of
West Champaran District in Bihar but also
parts of Deoria District in Uttar Pradesh ;

(b) if so, steps taken by Government to
bridge the gap between the said breaches at
Bharpatia so far ; and

(c) the results thereof ian view of the
ensuing monsoon season which the people
apprehend may bring a greater disaster to
them ?

THE MINISTER OF STATE OF THE
MINISTRY OF IRRIGATION (SHRI
RAM NIWAS MIRDHA) : (a) to (c). The
High Level Committee on Gandak had
recommended construction of about 5 km.
retired embankment with anti-erosion
works to close the breaches of 1983 in
Piprasi-Pipraghat embankment in the reach
between 8 Km. to 12 Km.

During a recent meeting of the High
Level Committee, the representative of
Bihar has indicated thar the construction of
retired embankmeng alongwith anti-erosion
works in Thori gap is proposed to be
completed before the floods of 1984.

Animals Slaughtered and Export of Beef

7637. DR. VASANT KUMAR PANDIT :
Will the Minister of AGRICULTURE be
pleased to lay a statement showing :

(a8) the number of bovina cattle viz.
cows, bullocks and calves slaughtered in the
registered and licensed slaughter houses and
Abattoir in the country during 1980, 1981,
1982 and 1983, Statewise ;

(b) what is the monitoring authority and
the supervisory agency to check slaughter
of young animals in the slaughter houses ;

CHAITRA 27, 1966 (S4KA)
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(c) whether there isa ban on the export
of beef from India, if so, from when; .

(d) the figures of export of beef during
the last year before the ban in terms of
tonnage and export earnings ;

(e) whether the attention of Government
has been drawn to the export of beef

~ clandestinely under the heading ‘‘Buffalo-

meat® to Saudi Arabia and other countries ;
and

(f) what special steps have been planned
by Government to save bovine cattle from
slaughter and stop various inter-State
malpractices like smuggling etc. ? :

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) The
State-wise number of bovine cattle
slaughtered in the country during 1980,
1981, 1982 and upto October, 1983 is given
in the enclosed statement.

(b) The State Animal Husbandry and
Veterinary Department of the State con-
cerned is the monitoring authority and
supervisory agency to check slaughter of
young animals in the slaughter houses.

(c) Yes, Sir. Export of beef from India
has never been allowed.

(d) Does not arise.

(e) Yes, Sir. Some allegations were
made and complaints received and found
incorrect.  The export of beef is banned.

(f) The State Animal Prevention Acts
do not allow slaughter cattle fit for milch,
draught and breeding purposes. The State
Governments have also been advised to
include specific provisions to prohibit the
issue of permits for export of cows to States
which have not yet enacted legislation
restricting or banning cows slaughter. The
proposals of State Governments for not
permitting the movement of cattle for pur- .
pose of slaughter outside the respective

states have also been supported,
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Registration of DDA Flats on Ownership
Basis

7638. DR. VASANT KUMAR PANDIT :
Will the Minister of WORKS AND
HOUSING be pleased to state :

(a) whether Government have taken a
decision for allowing transfer and registra-
tion of flats on ownership basis in Delhi ;

(b) if not, the reasons of delay in arriv-
ing at the decision ;

(c) whether itisa fact that Delhi Deve-
lopment Authority has started selling flats
on perpetual lease hold basis under its Self
Financing Scheme, Middle Income Group
and Lower Income Group Schemes ;

(d) if so, what will be the mode of regis-
tration of such flats in the names of the
allottees ;

(e) whether the same mode will also
apply for transfer/registration of flats of
private parties in Delhi ; and

(f) if not, reasons therefor ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF SPORTS, IN THE
MINISTRY OF WORKS AND HOUSING
AND IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS (SHRI
MALLIKARJUN) : (a) In accordance with
the present policy of the Government flats
are allotted by DDA on lease hold basis.

(b) Does not arise.

(c) Land under the flats allotted under
various Housing Schemes is leased out on
perpetual lease-hold basis to the registered
agency and its constituent members.

(d) Conveyence deed in respect of
structure will be executed and registered in
the name of allottee. The conveyance deed
will be between the DDA and the Allottee.

(e) and (f). This will depend on the tenure
status. . '
Ban on Setting up of Jhuggi/Jhoparis in
Delhi

:7639'. DR. VASANT KUMAR PANDIT :
Will  the Minister of WORKS ANDP
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HOUSING be pleased to state :

(a) whether it is a fact that a ban has
been imposed on the setting up of Jhuggi/
Jhonparis on Government Jland in the
Capital, if so, details of the order ;

(b) whether it is a fact that despite the
ban jhuggi/jhonparis are still springing up at
various places in the capital ; and

(c) ifso, details thereof and action taken
in the matter ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF SPORTS, IN THE
MINISTRY OF WORKS AND HOUSING
AND IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS (SHRI
MALLIKARJUN) : (a) The setting up of
jhuggis and jhooparis on Govt. land is not
permissible.

(b) and (¢). Some jhuggis and jhonparis
have come up on public land. Instructions
have been issued to prevent, check and
remove encroachments on Govt. lands and
public property. The DDA has also confir- .
med that encroachments are removed as
they come to notice from time to time.

Programme for Planting ‘Neem’ Trees

7640. SHRI RASABEHARI BEHERA :
Will the Minister of AGRICULTURE be
pleased to state :

(a) whether there is any massive pro-
gramme for planting ‘neem’ trees in the
country ;

(b) ifso, the target fixed for plantation
throughout the country and amount allotted
for this programme ;

(c) whether the target of neem sceds
collection has been achieved ; and

(d) if so, the details of the utilisation of
neem for pest control and fertiliser and other
important requirements ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) Planting
of ‘Neem’ trees is encouraged dependiag
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upon the locality factors under various
afforestation programmes.

(b) No targets are fixed specifically for
planting of Neem trees.

(c) No target for neem seeds collection
was fixed.

(d) Does not arise.
Minimising Foodgrains’ Losses

7641. SHRI RASA BEHARI BEHERA :
Will the Minister of FOOD AND CI1VIL

SUPPLIES be pleased to state :

(a) whether it is a fact that due to lack
of unscientific storage conditions, India’s
foodgrains losses are the maximum ;

(b) what is the percentage of losses ;

(c) the steps Government propose to
adopt to minimise foodgrains losses ;
and

(d) if so, the details thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD AND CIlVIL
SUPPLIES (SHR1 BHAGWAT JHA
AZAD) (a) and (b). No, Sir. Some
losses to foodgrains have occurred in Food
Corporation of India and Central Ware-
housing Corporation on account of various
factors during procurement, storage and
transportation. The percentage of total
losses to the total volume of opcrations
(purchase and sale) during the year 1980-81
to 1982-83 in Food Corporation of India are

as under :

1980-8; 2.76%
1981-82 2.28%
1982-83 2.37%
(c)and (d). A number of preventive and

curative measures are being taken to mini-
mise the losses. They include, effective
supervision at the loading and unloading
points, insistance of weighment and coun-
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ting of bags at the time of transportation
and receipt, tightening up of security arran-
gements, quality control measures at all
stages, augmenting scientific storage capa-
city, and reduction of storage in the open. "

Export Farms in Corporate Sector _

7642. SHRI BALASAHEB VIKHE
PATIL : Will the Minister of AGRICUL-
TURE be pleased to state :

(a) whether there is any proposal before
Government to establish 100 percent export
farms in corporate sector ; if 5o, the details
thereof ;

(b) how it will affect the Land Ceiling
Act ;

(c) whether Government would consider
to give incentives to farmers for export
items production instead of giving facilities
to corporate sector ; and

(d) if so, the details thereof and if not,
the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) No, Sir.

(b) to (d). Do not arise.

Strike by Employees of F.C.I. in Sympathy ’
with Dock Workers

7643. KUMARI PUSHPA DEVI
SINGH : Will the Minister of FOOD AND
CIVIL SUPPLIES be pleased to state :

(a) the extent of loss suffered by Food
Corporation of India due to the strike
organised by its employees in sympathy with
the Dock workers ; “

(b) whether F.C.I. employees strike has
affected the public distributjon system in the
country ;

(c) if so, to what extent ; and

(d) the steps taken by Government to
ensure better public distribution system after
the strike ?
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THE MINISTER OF STATE OF THE
MINISTRY OF FOOD AND CIVIL
SUPPLIES (SHRI BHAGWAT JHA
AZAD): (a) to (d). No strike has been
resorted to by the emyloyces of the Food
Corporation of India in sympathy with the
dock workers. However, departmentalised
labour working at godowns in port-cities of
Bombay and Vizag have gone on strike
w.e.f. 15-3-84 (midnight) alongwith other
port and dock workers to press their demmand
for wage revision w.e.f. 1.1.84.

The public distribution system has been
maintained and has not been allowed to
suffer.

Demands of Farmers

7644. SHRI RAM VILAS PASWAN :
Will the Minister of AGRICULTURE be
pleased to state :

(a) whether representatives of the Indian
farmers have recently threatened Govern-
ment that if their demands are not met, they
will not send their products to the Mandis
with effect from 15 April, 1984 ;

(b) if so, their demands ; and

(c) the action Government have taken to
meet the situation ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (ShRI
YOGENDRA MAKWANA) : (a) and (b).
One of the Farmers’ Organisations in the
country namely, Shetkari Sanghatana, Pure,
has in a letter to the Government, made the
following demands :

N

()" ‘Immediate scrapping of the Agricul-
tural Prices Commission and setting
up of Agricultural Costs Commiission
which would calculate in a sciertific
manner ¢
costs which should include wages at
the rate of Rs. 20/- per day ; and

(i) pending the formation of the new

Agricultural Costs Commission, ad-
justment of all agricultural support
and procurement prices to the move-
ments Of the cost of living index since

1980,
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(c) The procedure already adopted for
the fixation of procurement/minimum
support prices of agricultural commodities
is scientific and takes into account all the
clements of the actual cost of production and
changes in terms of trade between the agri-
cultural and non-agricultural sectors. There
is, therefore, no nced to replace the Agricul-
tural Prices Commission with Agricultural
Costs Commission or to adjust the support
and procurement prices according to the
changes in the cost of living index since
1980. Under the existing proceture Govern-
ment has already increased the procurement
and minimum support prices substantively
in case of cereals, pulses, oilseeds, cotton
etc. over the last four years.

Plight of Roller Flour Mills

7645. SHRI RAM VILAS PASWAN :
Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state :

(a) whether his attention has been drawn
to the news-item appearing in the ‘Times of
India’ dated 17th March, 1984 alleging that
due to unrealistic wheat release policy of
Government, the roller flour mills of North
Zone bhave been adversely affected due to
high price ;

(b) whether this has resulted in reduced
capacity utilisation of the mills and they are
running with “*Nil Profit” ; and

(¢) what remedial measures are contem-
plated in regard thereto ? )

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD AND CIVIL
SUPPLIES (SHR1I BHAGWAT JHA
AZAD) : (a) to (c). The news-item referred
to reported a statement by Noirth Zone
Flour Millers’ Chamber that roller flour
mills of the zone had been adversely attected
by the high price at which wheat was being
issued to them. According to this statement
the difference in the procurement price of
wheat and the price of wheat in the open
market had resulted in reduccd capacity
utilisation of the mills and nil profits.

Wheat is being released to roller flour
mills through Food Corporation of India at
a uniform price of Rs. 208/- per quintal,
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which is less than the economic cost. The
utilisation of wheat by the mills which de-
pends upon several factors was over 909 of
the allotment during 1983. The mills are
required to supply wheat products at a fixed
price provides them a reasonable milling
margin over and above the issue price of
wheat to them. As such, the question of
their not making any profit on this account
does not arise.

Chipko Movement to Save Forest Wealth
of the Country

7646. SHR1I KATANSINH RAJDA :
Will the Minister of AGRICULTURE be
pleased to state :

(a) whether Government are aware of
the ‘Chipko’ movement launched to save the
forest wealth of our country ;

(b) whether it is a fact that the forests are
destroyed mercilessly at the rate of 32
hectares per minute ; and

(c) the steps il any, taken by Government
to prevent this devastation of forest wealth ?

THE MINISTER CF STATE IN THE
MINJSTRY OF AGRICULTURE (SH.Rl
YOGENDRA MAKWANA) : (a) Yes, Sir.

(b) No, Sir.

(¢) The steps taken by _the Governmant
to prevent devastation of forest wealth are

given below :

(1) Epactment of Forest (Conservation)
Act, 1980.

(2) Elimination of the agency of con-
tractors in the working of forests.

(3) Enactment of laws by the State
Governments to prevent unauthorised
felling of trees.

() Formulation of guidelines to manage
forests on the principles of forest con-
servation.

(5) Taking up of intensive studies of the
problems of grazing, encroachments
and shifting cultivation with a view to
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finding long term solutions.

(6) Creation of fuelwood reserves by
taking up massive tree planting.

Sugar Industry Facing Problems due to
Mounting Stocks

7647. SHRI RAMAKRISHNA MORE :
Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state :

(a) whether Government are aware that
sugar industry is facing various problems in
regard to mounting stocks due to bumper
production, resulting in financial crisis ;

(b) if so, steps taken there about and
whether Government will seek more export
quota from International Sugar Organisa-
tion ; and

(c} the details of the sugar production,
domestic need and export of sugar in 1983
84 7

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD AND CIVIL SUP-
PLIES (SHR]1 BHAGWAT JHA AZAD):
(a) and (b). Due to bumper sugar produc-
tion in 1981-82 and 1982-23 seasons the
stocks of sugar with the factories had increa-
sed to 46.05 Jakh tonnes as on 1.10.1983. As

a result of larger releascs of sugar for internal
consumption as well as exports, the stocks
of sugar with the factories are gradually
coming down and as on 3!st March the
total sugar stock with the factories in the
current 1983-84 season was only 54.64 lakh
tonnes as against 60.47 lakh tonnes on the
corresponding date in 1982-83 season. Be-
sides larger releases for internal consumption
and exports, the other steps taken include
liberalised bank credit facilities and main-
tenance of ten lakh tonnes of buffer stocks
of sugar with the industry on which sugar
factories are getting holding costs as also
100 per cent credit from the banks. India’s
existing expoirt quota under the Interna-
tional Sugar Agreement, 1977 is about 6.5
lakh toones and efforts are being made to
secure a higher export quota under the new
International Sugar Agreement presently
under negotiation.

(c) The sugar year is reckoned from
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1983-84, that is, during October, 1983 to
March, 1984 are as under :

October to September. The latest figures of
sugar production, internal consumption and
exports of sugar in the current sugar year

(Lakh tonnes)

Period Sugar Internal Export
production consumption Shipment
October, 1983 to March, 1984 51.03 37.08 5.58

The reliable estimates with regard to the
above for the sugar year 1983-84 as a whole
would be available by the close of the main
season that is some time by the end of May,
1984,

Extension in Scope of Command Area
Development Programme

7648. SHRI G.Y. KRISHNAN : Wil
the Minister of IRRIGATION be pleased to
state

(a) whether there is any proposal under
consideration of Government to extend the
scope of Command Area Development Pro-
gramme to cover some more irrigation Pro-
jects ; and

(b) if so,the dectails regarding the pro-
gramme of Government in this regard, pro-
ject-wise and State-wise ?

THE MINISTER OF STATE OF THE
MINISTRY OF I1RRIGATION (SHRI
RAM NIWAS MIRDHA) : (a) Thereis
only one proposal of the State Government
of Haryana for extending the scope of the
Command Area Development Programme
to cover some more irrigation prajects,
which is pending for consideration of Govy-
ernment of India for want of certain clarifi-
cations from the State Government.

(b) The four projects are Western
Yamuna Canal, Bhakra, Shivani Lift Irri-
gation and Loharu Lift Irrigation,

Implementation of Minikit Scheme

7649. SHRIMATI JAYANTI PAT-
NAIK : Will the Minister of AGRICUL-

TURE be pleased to state :

(a) the names of the States where Mini-
kit Schemes has been implemented ;

(b) the number of farmers who bave been
given the benefit of Minikit Scheme in those
States since the inception of the Scheme ;
and

(¢) the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) Minikit
Schemes have been implemented in all the
States.

(b) and (c). Prior to Sixth Plan, minikit
scheme were started mainly for pre-testing
of pre-released varieties by way of research
support, particularly in case of Food Crops.
During the Sixth Plan, this programme has
been re-oriented as a tool to popularise im-
proved varieties. The progress of distribu-
tion since 1980-81 is given below :

Year Minikit distributed
(number in lakh)
1980-81 1.05
1981-82 6.12
1982-83 24.54
1983-84 49.20




231 Written Answers

Import of Rice from Thailand

7650. SHRIMATI JAYANTI PAT-
NAIK :  Will the Minister of FOOD AND
CIVIL SUPPLIES be pleased to state :

(a) whether Governmeni propose to buy
rice [rom Thailand ;

(b) if so, the total tonnes of rice propos-
ed to be purchased from Thailand ;

(c) whether the Thailand rice will be
delivered in 1984-85 ; and

(c) the programme of Government in this

- regard ?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD AND CIVIL SUP-
PLIES (SHRI BHAGWAT JHA AZAD):
(a) to (¢). The Government has already
contracted import of 3.70 lakh tonnes of
rice from Thailand during 1983-84. As per
contracted delivery schedule, a quantity of
0.75 lakh tonnes is to be delivered during
1984-85.

(d) The Government always keeps open
its options to import rice, if and when consi-
dered necessary and feasible.

Role of F.P.O, Authorities

7651. SHR] CHINTAMANI JENA :
Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state :

(a) whether all fruits and food processing
units are covered under Prevention of Food
Adulteration Act ;

(b) the role of the Fruit Products Order,
1955 ;

(c) the responsibility of FPO authorities
after licensing a factory or testing samples :

- (d) whether there have been any cases
of complaints after FPO authorities have
made inspection and what action has been
taken against the erring F.P.O. officials ;
and

(e) the need to have two bodies supervis-
ing one industry ?
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THE MINISTER OF STATE OF THE
MINISTRY OF FOOD AND CIVIL SUP-
PLIES (SHRI BHAGWAT JHA AZAD):
(a) Al fruit/food processing upits are
covered under the Prevention of Food Adul-
teration Act, 1954. However, fruit and
vegetable processing units covered under the
Fruit Products Order, 1955 are not required
to take a licence for manufacture etc. under
that Act.

(b) The Fruit Products Order (FPO)
requires the manufacturers of such products
to take a licence under the Order and regu-
lates the quality of the products produced
and marketed by them.

(c) After a factory is licensed, the FPO
authorities continue to be responsible for
ensuring that it complies with the provisions
of the Order. In respect of samples which
after testing are found not to conform to the
standards prescribed, they have to take such
action as may be warranted under the order.

(d) There has been no such case in the
recent past.

(e) The two authorities are supplement-
ing each other’s efforts in regulating the
quality of the fruit products.

Crisis in Sugar Industry in Maharashtra

7652. SHRI CHINTAMANI JENA :
Will the Minister of FOOD AND CI1VIL
SUPPLIES be pleased to state :

(a) whether Government are aware that
many sugar plants in the country and parti-
cularly in Maharashtra are in crisis due to
complete breakdown of the plan for equita-
ble supply of sugarcane to all units ;

(b) if so, the details thereof ;

(¢) whether it is a fact that sugar pro-
duction is likely to decline during the current
season ; and

(d) ifso, what steps are being taken to
regulate the supply of sugarcane to these
units so that sugar production may not
suffer and also save the sugar industry ?

THE MINISTER OF STATE OF THE
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MINISTRY OF FOCD AND CIVIL
SUPPLIES (SHRT BHAGWAT JHA
AZAD) : (a) and (b). Ensuring the snpply
of sugarcane to sugar mifls is the concern
of the State Governments.

No formal reports have been received by
the Ceniral Government about sugar mills
in Maharashtra facing a crisis due to a
breakdown in any plan for supply of sugar-
cane to sugar mills,

(c) Yes, Sir.

(d) The expected drop in sugar produc-
tion is not attributable to apy in-equitable
supply of cane to mills, The drop in pro-
duction has becen caused by a number of
factors, the primary one being the varied
change in agro-climatic conditions imme-
diately preceding the beginning of the cur.
rent Sugar Year.

T4 AT TUITNN H1 Jearaa
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4. ghearoy 1283 2423 —_
5. WL 3750 — 5667
6. ST 2108 648 —
7. qtTel 12918 9076 8028
8. ST 93 1591 3297 —
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11. FATEH 516 9 —

wewl & fanin & fag sroca w
wiga gaTin

7654. st gtg wif mifaw : qar fAafa
AT AW A% g Fq &® FIT & 5
¥ GGV fawed AT ag & qua
AT & AIfgF &1 q FHAI anf & fag
& & fwfor & fag qoudg g s
fea®t gaufw elga 1 ad N 9 gag
¥ 741 qev fagifea e wg ?

& fawrr #, fautor st smna saea
aqm @adla w faww & 99 AN (o
wfcomom) @ srraTe sy F1 fawg gAF
FTX07 g6l qIAIfas smarg ATAg ey
A /Ay Usg T I &g f%a1-
frag &Y or @Y § 1| F7T gLET FTT qA-
fra o qur aufeq a#gzAl & wO A
agraar aar g1 & ey S A9 § dag

T g g

gl a% 73 AT as? F DT @A

usy § qifas gfss § wue a9 ¥ fae
HTATH ®T g7y § T&7 feq qFe g - —

1981-82 gAWdl ¥ 39y
g g

1982-83 17,546 ©%%

1983-84 15,000 ¢FF

Regularisation of Casual Labourers in
C.P.W.D.

7655. SHRI K.B.S. MANI :
SHRI VILAS MUTTEMWAR :

Will the Minister of WORKS AND
HOUSING be pleased to state :

(a) whether it is a fact that the casual
labourers in C.P.W.D., Delhi are automati-
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cally made regular after working for certain
number of days ;

(b) if so, the details in this regard ;

(c) the number of casual labourers in
C.P.W.D., Delhi who have been made regu-
lar during the last one year ;

(d) the number of casual workers who
are working for more than two years and
have not been made regular and if so, the
reasons therefor ; and

(¢) whether Government have formu-
lated any time-bound programme for mak-
ing them regular ; if so, the details thereof
and if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI MOHAMMED USMAN ARIF):
(a) No.

(b) Does not arise.
(c) 264.

(d) The information is being collected
and will be laid on the Table of the House.

(¢) No.In C.P.W.D. Casual Labourers
are appointed on regular posts which are
required to be filled by Direct Recruitment,
subject to availability of vacancies and ful-
filment of requisite conditions by the
workers.

Irrigation Potential in Saurashtra

7656. SHRI MOHANLAL PATEL :
Will the Minister of IRRIGATION be pleas-
ed to state :
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(a) the percentage of irrigation achieved
in Saurashtra region of Gujarat as against
irrigation potential upto the end of 1983 ;

(b) whether it is a fact that Saurashtra
region of Gujarat is backward in regard to
irrigation facilities ;

(c) if so, what are the details of the irri-
gation projects going on in this region ;
and

(d) the details of the irrigation facilities
likely to be provided in this region during
the Sixth Five Year Plan and the achieve-
ment made so far ?

THE MINISTER OF STATE OF THE
MINISTRY OF IRRIGATION (SHRI
RAM NIWAS MIRDHA): (a)to (d).
Irrigation plans of the States are discussed
in the Planning Commission as a whole and
not region-wise. As such separate infor-
mation for a particular region of a State is
not available.

During the planned development 40
major/medium schemes with a potential of
about 1.46 lakh hectares have been complet-
ed in Saurashtra region. Further 48 medium
and 2 modernisation schemes are under im-
plementation during the Sixth Plan, Minor
irrigation projects are sanctioned by the
States and therefore the information in res-
pect of minor irrigation projects in the
region is not available at the Centre,

The details of the on-going and new
medium schemes proposed by the Gujarat
Government at the time of discussion for
anpual plan 1984-85 are given in the enclos-
ed Statement.

Statement

Details of ongoing and New Major|Medium Irrigation Schemes in Saurashtra
Region of Gujarai

- Sl. No. Name of Scheme

Est. Cost Exp. upto Utl. pot. Pot. created -
March upto June
. 1983 1983
1 2 3 4 5 6
I. Ongoing Schemes
A. Major Schemes Nil Not available
B, Medium Schemes
1. Sukhbhadar 13.97 7.03 6.86 -
2. Macbhundri 11.34 8.34 N.A. -
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1 2 3 4 s
3. Uben 6.45 6.29 N.A. Not av.ailable
4. Kalindri 1.81 1.81 1.25
s. Shingodg 3.00 2.8§ 3.73
6. Ambajal 0.99 0.97 1.52
7. Raval 3.53 3.30 N.A.
8. Amipur 3.70 1.87 6.76
9. Hiran(s) 5.54 5.04 N.A.
10. Kalubhar 11.30 7.48 3.93
11. Bagad 4,07 3.40 1.53
12. Rajwal(p) 4,32 3.12 3.28
13. Venu-Il 13.69 7.48 5.29
14, Aji-11 8.19 5.09 2.39
15.  Aji-IIl 22.84 10.28 6.84
16. Dhami-II 7.42 4.73 2.44
17. Phophal 3.57 3.56 4.06
18. Chhaparwadi 2.90 2.88 N.A.
19. Ghodadbari 2.60 1.99 N.A.
20. Und (Jivapur) 28.90 12.87 5.33
21. Sani 8.64 2.14 3.24
Modernisation of Schemes
22. Machhu-1 6.92 - 9.95
(Additional
2.61)
23. Shetrunji 14.40 —_ 35.00
(Additional

0.20)
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1 2 3 4 5 6
II. New Schemes
A. Mafjar Schemes Nil Not available Not available
B. Medium Schemes
1. Raidy 3.17 1.03 - -
2. Hamirpur 2.55 0.79 — —_
3. Kharo 3.51 3.38 — e
4. Lakhanka 2.31 1.80 —_ —
5. Keniyed 1.26 0.0} - —
6. Dared (Melan) 5.43 0.01 - —_
7. Mithapur 8.18 0.01 -_ —_
8. Sonangmati 2.35 0.95 —_ —_
9. Rangmati 2.39 115 — —_

10. Dai (Minsar) 3.96 2.84 — —
11. Und-lI 7.48 0.01 — —
12. Vardi 2.67 0.01 — -
13. Vrajani 2.80 0.81 — —
14. Ani 8.40 0.14 —_ —
15. Ozat 4.52 0.01 -_ —_
16. Sangawadi 1.53 0.01 —_ —_
17. Ramnath 3.83 0.01 — —
18. Ozat-Il 15.92 0.01 - -_
19. Uben 9.06 . 0.01 —_ —
20. Nyari-II 4.61 0.58 — —_
21. Karmal .15 2.37 - —_
22. Bangawadi 2.70 0.12 - -
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1 2 3 4 s 6
23. Malgadh 0.78 0.46 —_ -
24. TIshwaria 1.14 0.71 — —
25. Aji-lvV 6.47 0.01 o —
26. Machhu-III 3.80 0.01 —_ —
27. Machhu-I1 20.44 2.54 — —

Total 134.42 18.78 — —
Maintenance of Asiad Flats be pleased to state :

7657. SHRI MOHANLAL PATEL :
SHRI NAVIN RAVANI :

Will the Minister of WORKS AND
HOUSING be pleased to state :

(a) the expenditure incurred monthly in
the maintenance of Asiad flats ; and

(b) the use of which these flats are put
to at present ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF SPORTS, IN THE
MINISTRY OF WORKS AND HOUSING
AND IN THE DEPARTMENT OF PAR-
LIAMENTARY AFFAIRS (SHRI MALLI-
KARJUN) : (a) Monthly average expen-
diture on maintenance and operation of
various services including civil, Electrical
and Horticulture Works of estates in Asian
Games Villages Complex is Rs. 4 lakhs.

(b) The process of disposal of the flats
to non-resident Indians, Public Sector
Undertakings is in hand.

Promotion to Post of Assistant Eagloeers
in CP.W.D,

7658. SHRI TRILOK CHAND : Will
the Minister of WORKS AND HOUSING

(2) total number of posts of Assistant
Engineers in CPWD filled up by Depart-
mental Examination and by promotion in
1984, separately ;

(b) the number of Civiland Blectrical
Assistant Engineers working on ad-hoc
basis in CPWD till 1977 and the last date

of ad-hoc promotion of the senior-most
Junior Engineer, separately ;

(c) latest recruitment rufes for the post
of Assistant Engineers in CPWD :

(d) total number of vacancies of Assis-
tant Engineers in CPWD as on 31 Decem-
ber, 1983 for civil and electrical, separately ;

(e) total vacancies of Assistant Engineers
in CPWD in Civil and Blectrical including
new posts during 1984-85, in details ; and

(f) total number of Junior Engineers and
Assistant Engineers in Civil and Electrical
working in the Department as on 31 Decem-
ber, 1983 ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI MOHAMMED USMAN ARIF):
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(a)
By Dcptt, By pro-
Examina- motion
tion
Asstt. Eng. (Civil) 20 17
Asstt. Eng. (Elect.) Nil Nil

(b) The number of ad-hoc promotions
made upto 5.2.1977 i.c., the date of amend-
ment of Recruitment Rules, is given below :

(i) Asstt. Engineers (Civil) 319
(ii) Asstt. Enginecrs (Elect.) 136

The last date of ad-hoc promotion in the

case of Junior Engineers (Civil) is 20.11.76
and that in the case of Junior Enginecr

(Flect.) is 1 2.1977.

(c) The Recruitment Rules for the post
of Assistant Engineers (Civil and Electrical)
published in the Gazette of India vide
Ministry of W and H Notification No.
SRO-1842 and 1844 dated 2Ist May, 1954,
respectively and amended from time to

time.
(d) Assistant Engineer (Civil) 28
Assistant Engineer (Elect.) 10
(e) Assistant Engineer (Civil)

No. of retirement 17

No. of retirement
in higher grades 43

Total : 60
Assistant Engineer (Elect.)

No. of retirements 3

No. of retirements

Written Answers 248

There is a ban on the creation of new
posts and therefore, the number of posts
duc to new creation cannot be anticipatad.

(f) Junior Engineer (Civil) 3899
Junior Engineer (Elect.) . 1603
Asstt. Engineer (Civil) 1193
Asstt. Engineer (Elect.) 398

Present Strength of Officers in C.P.W.D.

7659. SHRI TRILOK CHAND : Will
the Minister of WORKS AND HOUSING
be pleased to state :

(a) the present strength (working and
sanctioned, separately) of the officers in
CPWD, viz., Chief Eugincers, Superinten-
ding Engincers, Executive Engineers, Assis-
tant Engineers and Junior Engineers, Civil
and Elcctrical, separately ;

(b) whether therc is any proposal under
consideration to rcview the existing cadre

structure of Class 1, Class II, Class III
Enginecring Cadre ; if so, the details
thercof ;

(c) whether it is a fact that the CPWD
has approved the proposal of filling up the
post of Assistant Engineer to Superinten-
ding Enginecer by Executive Engineers and
EE to CE by Superintending Engineers ; and

(d) if so, how the promotional stagnation
or Junior Engineers for the post of Assistant
Engineer is being controlled ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING

i higher grades __ (SMRI MOHAMMED USMAN ARIF):
Total : 3 (a) The present strength of the various
—— grades is given below :—
- Sanctioned  In position
Strength

S l 5 ;
Civil _
Chlef Engineer (Level-1) 8 7
Chief Engineer (Level-11) 8 8
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1 2 3

Superintending Engineer 66 63
Executive Engineers 356 323
Assistant Executive Engineer 123 67
Assistant Engineer 11€¢4 1193
Junior Engineers 4185 3899
Electrical
Chief Engineer (Level-I) 1 1
Chief Engineer (Level-1I) 1 1
Superintending Engineer 18 18
Executive Engineer 98 98
Assistant Executive Engineer 32 22
Assistant Engineer 404 398
Junior Engineer 1625 _ 1603

of Group A" servees. ate. under considera- et gt aorn & wua & af

tion of the Government. Since the matter

is at consideration stage only, details cannot 7660. it WTWFG’Q’ :

be indicated. The cadre review proposals
of Group ‘B’ have not been formulated as
yet.

As regards Group ‘C’ an Expert Commi-
ttee set up by the Government in August
1982 had conducted a cadre review but its
recommendations could not be processed
in view of the setting up of Fourth Pay
Commission.

(c) No.

(d) This will be taken care of in the
cadre review of Group ‘B’ services. For
the present, promotion of Junior Engineers
to the post of Assistant Engineer is being
regulated in accordance with the Recruit-

ment Rules or the post of Assistant Engi-
neers.

st /Y W s A

Fq1 e @5t 2g 917 F F9T F G v

(%) ¥t feeelY 79 QST %7 uq G

17 a9t & AR GG Wr R ;

(=) afz g, @t Ia&1T aga1T 410 Far

& @R ga qfe & sar vo §

(7) #ATEE @F B TH T F qAG

feq me § ; &R

(=) afz g, & aedae slxr wav § 7
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pfa axram & Tea W (ot ok AW-

T : (F) S, &8i

(&) madg awt &1 ;g7 famfafea
3 —
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ag =Y (f-qre)

(F012 TTY)
1981-82 27.18
1982-83 34.28
1983-84 41.10 (3rafan)

sqg ¥ gfg g1 & gea w1 farafafaa
g —

(1) warfag ga wf 7raw & afg
(2) ®=% gy & @07 gea 7 3fg |

(3) wredig a9 faew grar geard fag g
AT G U GAT JZ HAT & AT
wedl ¥ afg

(4) feselt o &A1 1O @ud fwg g
SIFA, BIXAT ATAT, FIA, TTAT-TYA
qqr =g qTAAT F @A geai # afg |

(5) arfys aga afg @91 gwa-gaa T
YT GIU @VFd J@ns wa adar
sreafen wga o afg |

(1) &1 (9) T 99 F71a797 80 wfa-
Wd W F=4 gH, G927 FF q0 97 q2X
AT 6 FUT § AT § | FTT AT qUT
q9z1 g AU F Heq WA A9 fAaw
g fauifia fFg s &1 F59gu 3 yea
#1 afg a9 Fmfaa frar star § aifs v
A weRWmAl F ArsAw { faeAt iy AT
1 afa® g gears # & fag frarat )
go sfus wifwafas fear or @%) @
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SEIT AFT U7 AAgY § gfg AT WY arafk-
gia &1 amfy, Seaw amar ¥ guT F&
qqT €I w1F § A AT eafqa qar
] FY g2-5E F1 fAafera wT@ w19
@¥ ¥ 3fg a3 wgfaq fadaw wa@ar @wg
g1 AT & 11983-84 & A S=1AA &H
TE F T IATIA AN F7 qaAN 18 qfa-
wd g, TafF 1981-82 & YT ag AMHA
20 sfawa am)

glan ararafzal o wfa & s

7661. =it ¥iw fag:
27} MFAATE rTo e

Fat fawtor st strave w1 gg @qra A
FIT FQ 5

(%) 731 g 97 & & grsfan Marafeat
faeett fasra arfawor grvr ooitea § ;

(@) afzgi, 7@ ast ¥ A=y, a9-
arT f&adT ararafeat gtz 1 7¢ ;

() ga# ¥ Pradt srarafzal F) ad-arc
wfi srafea T ag &

(o) Marafeat #1 yfq faT qragest &
ATHIX I HATaAfeq FY 1% § ; MR

(z) =7 @vanafzay gru food faga
gifawn &1 arfaw F sv 7 fFaAT gaufa
w1 W fearaar d ?

ad frwm &, fawto SR s saa
¥ qur qudia & faamr § 9w A (o
afrawrea) © (F) &R (@) S, g qars-
s 1981 ® Afw & snded & fag o)-
w07 &g feeett fawra sifaswor ¥ amgfes
qu arara afufaai & sraga o= |7 T
453 urgfes v e afafaqis qfy &
araed & foau faeet faswg sifawr wt
s faar ar |
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() faeet fawra sifasaor ¥ 424 T-
fgw qa arrave afafaat #1 qfi aefea £
a3 | g9 arded A frg g § - —

1982 262

1983 162

(9) faoet fawra mifaseor 3 97 @Iyg-
- fg g9 e afafadt s g smafea £
2 faegia sifw &1 g Fwa FRTFTT
& feg doftgs agadr afwf, faedt aar
feeeft famrar srifusor gra faaifa -
Frfewarat &1 g &3 faar g 1

(%) g afafqal aqfa N amg F &0
¥ 47 02 'y 1 ufer afyw &7 F a0
FT Y |

Irrigation Projects with Foreign Aid

7662. SHRI MOOL CHAND DAGA:
Will the Minister of IRRIGATION be
pleased to state :

(a) the details of the projects in hand of
his Ministry which are under foreign aid
during the last five years giving year-wise
break-up and amount involved ; .

(b) whether the above projects are in
progress as per schedule and if not, reasons

for the same ; and

(c) how many foreigners are working on
these projects and amount of expenditure
incurred by Government during the last five

years ?

CHAITRA 27, 1906 (SAK4)
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THE MINISTER OF STATE OF THE
MINISTRY OF IRRIGATION (SHRI
RAM NIWAS MIRDHA) : (a) and (b).
During the last 5 years, 34 projects were
finalised for foreign assistance. The details
of these projects and amounts involved are
given in the Statement attached. Of these,
2 projects were expected to be completed
by March, 1983, Out of these, only one
project namely UP Public Tubewell Phase I
has been completed within the stipulated
period. The UNDP Scheme relating to
Flood Forecasting System in India has been
delayed due to later decision to develop
indigenously electronic equipment, which
necessitated complete revision of the time
table for the project, and delay in supply
of electronic equipments for the scheme by
QGujarat Communication and Electronics
Ltd. The stipulated completion date of the
remaining projects has not yet over.

(c; No foreigner is employed on the
World Bank Project. However, UNDP
experts and experts from World Bank visit
the project for monitoring evaluation and to
provide advisory services.

Ex-patriate specialists are working on
some of the projects as Project Coordinators
or Chijef Technical Advisers. There are :
A Projcct Coordinator on the USAID assis-
ted Irrigation Technology and Management
Projects for Maharashtra and M.P. Minor
Irrigation Projects ; Similarly Ground
Water studies in coastal Kcrala Project
assisted by SIDA, Flood Forecasting Unit
System Engineering ; Projects of CWD are
also employing one Expatriate Chief Project
Coordinator each. The expenditure on the
Consultants/Project Coordinators is being
funded through USAID, UNDP assistance
as the case may be.

Statement

List of Irrigation Project where Agreement for Foreign Assistance Signed during

Last Five Years

—

SI.No. Name of the Project Lending Year of Projected Amount of
Agency Agreement date of com- Assistance
signed pletion (US Dollars)
(Financial Original (Million)
Year) Revised
1 -2 3 4 5 6
I Suvernarekha Irrigation IDA " 1982-83 31.3.86 127.00

(Bibar and Orissa)
Project (Cr. 1289-IN)
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10.

1L

12.

13.

14.

15.

Second Gujarat Irrigation
Project (Cr. 1011-IN)

Haryana Irrigation-II
Project (Cr. 1319-IN)

Karnataka Tank Irrigation
Project (Cr. 1116-IN)

Kallada Irrigation and
Tree crop Development
Project
(a) Credit 1269-IN
(b) Loan 2186

Second Maharashtra

3

IDA

IDA

IDA

IDA

IBRD

IDA

Irrigation Project (Cr. 954-IN)

Maharashtra water
Utilisation Project

(a) Credit 1383-IN
(b) Loan 230i-IN

MP Medium Irrigation
Project (Cr. 1108-IN)

MP Major Irrigation
Project (Cr. 1177-IN)

Chambal (MP) Irrigation
Project (Cr. 1288-IN)

Mahanadi Barrage Project
(Cr. 1078-IN)

Orissa Irrigation-II
Project (Cr. 1397-IN)

Punjab Irrigation
Project (Ci. 1397-IN)

UP Public Tubewelis-1
Project (Cr. 1004-IN)

IDA
IBRD

IDA

IDA

1DA

IDA

IDA

- IDA

IDA

Second UP Public Tubewells IDA

Project (Cr. 1332-IN)
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4 5 6
1980-81 30.4.85 175.00
1982-83 31.3.87 150.00
1980-81 31.3.85 54.00
1982-83 60.00
31.3.86
1982-83 20.00
1980-81 31.12.84 210.00
1983-84 32.00
J 31.8.89
1983-84 22.70
1980-81 31.3.86 140.00
1981-82 30.6.86 220.00
1982-83 30.6.86 31.00
1980-8] 31.3.86 83.00
1983-84 31.3.87 105.00
1979-80 30.6.84 129.00
1980-81 31.3.83 18.00
1982-83 31.3.87 101.00
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1 2 3 4 5 6

16. Artificial Rechurge UNDP 1980-81 April '85 0.54
studies

17. Soil Dynamics Lab. UNDP 1982-83 May ’86 1.09
CSMRS

18. Research and Testing UNDP 1981-82 Sept. ’85 1.28
facilities in Rockfills,
CSMRS

19. Hydraulic Structure UNDP 1981-82 Dec. ’84 4.17
Res. Centre

20. Research on behaviour UNDP 1982-83 Aug. 86 1.27
of concrete under High
Triaxial Streams, CSMRS

21. Research and Testing for UNDP 1982-83 Sept. '87 1.82
Rock Mechanics, CSMRS

22. Institute of water UNDP 1983-84 July 85 0.27
studies Madras.

23. Studics on the use of UNDP 1982-83 May ’84 0.88
saline water in the
Command Area of
Irrigation Projects,
Haryana.

24. Drainage of Black Cotton UNDP 1983-84 Nov. ’86 050
Soil under Irrigation
Agricultural in Maharashtra

25. Water and Power Infor- UNDP 1982-83 June ’85 0.84
mation System

26. Flood Forecasting System  UNDP 1979-80 Sept. 82 1.49
in India. Dec. ’84 )

27. Improvement of Irrigation UNDP 1983-81 June '86 0.57
through Canal lining and
compaction of embankments

28, Ground Water studies in SIDA 1982-83 Nov. ’87 Sweden Kr,
coastal Kerala including 7 million
Silent Valley area Kerala.

29, Rajasthan Medium Irri- USAID 1980-81 30.6.85 36.25

gation Project
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30. Irrigation Management USAID

and Training Project

31. Mabarashtra Irrigation USAID
and Technology and
Management Project

32. MP Irrigation Project USAID

33, The preparation of Techno- USSR
economic feasibility study
for and the setting up of,
an enterprise for the
manfr. of pre-fabricated
components for consiruc-
tion of canal linings in the
Gujarat State.

34. Application of directional USSR

blasting techniques in the

construction of Dams (in

Himachal Pradesh)

1983-84 30.9 %0 51.00

1982-83 31.3.87 47.00

1983-84 30.9.89 46.00

1980-81

Report Financing
submitted : under the
in 1983 ? Roubles

| 520
J  Million

TG AIHO AR FIAFA T I

7663. W {AAT W F4T ATHIOT
famia w30 g Gard @1 T FLA fF

(%) a1 UEEF FrEIT AT FAFA
HT IZVY W H ZH IHITH FA FEAT § Al
TS TAEQ & ¢ ; WA & faw qrweiad §
N egray afcavafaar & &7 § g1 9% & ;

(@) afzgh, ar wrHlr YA FIEFT
AT F4 & @17 fFwa-fea ueal oy 99
usa g3t ¥ argaifas sfw & gmifas
qifasy & s=awa a1ar w@r g v fEHaar
T A% FrAUT AMATAIT g ; GSF & 0
AT T FATY AT 3 ; FAL & AT I
& < fead 9 g ag § ; wggf=a a4-
siifq agzat & fag AT JHF T4
TQ &, N & qUAT F ¢ @18 ¢ § LA

fraaw & faq &g fa=arg gigard g
ER A L

() @Az, usT-MIT R g Uy
A1 39 9 feaarsay fraraar & 2

qusto fawE wWaew & T way ()
gita faw) : (F) usdlg arte AFm
HidFq &7 Sgeg afafead Aqm ¥ sga
FT A4 FIAF FAFT JET ATATAT
giw F1 g W@ & fq fems easa )
wrgatfas afvaeafadl #1 fawio s @
g !

(@) 1680-81 & AT 1983-84 &
DA WG GIHAIY VST FIGFA & o7+
wq fafea it oy afeeaiaal & a@dfuq
usg-g1T feafq faavo-1 4750 a@t g
[sqreg & <@r war | @ wEA
LT-8184/84]
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() ararfas arfaa) stz Faw srqgfaa
wnifaai/emgfaa s sfaal & v ag=m
AT F1a1 F1 BISHT A FIAFH & Avaiia
qT-JIL 30T FY AAT UFF agl F1 A1 @Y
21 &9 1980-81 ¥ AFT 1983-84 A
arrfas arfaay o< sqgfaa srfaai/sg-
gfaa sa-sifagi &) quigar a1 9g=1
qrer FTat & spawd garr sad famew-5 sk
6# fzar warg [warag ¥ @ AT

afeg LT-8184/84] _

i A% faato e & sya=afal
w1 frafaa fear st

7664. =it fagiw fag : a1 fasin s
AT | I IITH T HI7 F AT [

() sarag aag fFag wevEa &
Fifa® oz gmafas garz fasa 7 feamw
5 W37, 1984 &F  ®lodo Ho
49014(3)83-%o (&ro) grar srdw AT
fre & fwafs #15 s991d 240 faq ¥
Q1 QO FI AQT &, q1 9g fafag feg and
FTEHIITLE ; AT

(@) afz g1, at FoArofaofa & queals
Frataa & 1980 ¥ 419 &3 W@ N faq
faeaft, g, qa¥, oT Farar § faeei 240
ferr & arfas 4t @ar gl Fv AY § feg 9=
frataa a8 fwar war & sitT g g1 F 130
g7

fafo el srarw daraa § sy A
(=Y Sgema gemiA ufesw) @ (F) o, 48
TRAANA & 5 w3, 1984 & wratay
9T F FFAIX a8 afaF A 19T FY-
1 fagay garafy gt awt (Fasr 240 fax
B agl) ay g g g, #1 frafag frgfea &
farq feaar gwar &1

(@) Sg#a (F)F 99T F! @Y gu
S ) ag) sar |
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Production of Cashew

7665. SHRI HARIHAR SOREN : Will
the Minister of AGRICULTURE be pleased
to state :

(a) the target set during 1983-84 for pro-
duction of cashew ;

(b) the names of the States where cashew
plantation has been taken up in 1983-84 ;

(c) the performance of each State in the
production of cashew during 1983-84 ; and

(d) the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) No
specific target for Cashew production was
fixed for 1983-84.

(b) The cashew plantation programme
was taken up in the States of Kerala,
Karnataka, Andhra Pradesh, Orissp, West
Bengal, Tripura and the Union Territory of
Goa during 1983-84.

(c) and (d). No official estimates of area
and production of cashew are released and
hence the production of cashewnut for the
year 1983-84 is not available. However,
according to rough estimates production of
cashewnut in 1981-82 was 1,95,760 tonnes.

Loss in Super Bazar of Delhi during
1982.83

7666. SHRI R.P. DAS : Will the Minis-
ter of FOOD AND CIVIL SUPPLIES be
pleased to state :

(a) the total profit or loss of the Super
Bazar of Delhi in 1982-83 ;

(b) the total loss incurred from its

inception ; and
far to

(c) the measures adopted so

improve the situation ?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD AND CIVIL
SUPPLIES (SHRI BHAGWAT JHA
AZAD): (a) As per the provisional
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Balance Sheet for the year 198.-83, Super
Bazar earned a net profit of Rs. 34.50 lakhs.

(b) 1n the initial period of six ycars of
operation from 1966-67 to 1971-72, Super
Bazar bad incurred a loss of Rs. '100.05
lakhs. Since 1972-73, it has been running
on profit. The estimated cumulative loss
as on 30.6.1983 is Rs. 17.29 lakhs.

(¢) The management of the Super Bazar
has taken several steps to improve its
working, These include increase in sales
turn-over, cconomy in overheads, better
inventory management, Managing its busi-
ness with its own resources €tc,

Guidelines for Purchase of Commodities
by Super Bazar

7667. SHRI R.P. DAS: Will the
Minister of FOOD AND CIVIL SUPPLIES

be pleased to state :

(a) whether there are guidelines for the
purchase of commodities for sales through
the Super Bazar outlets in Delhi ;

(b) if so, the broad features of the pur-
chase policy or the guidclines ; and

(c) whether Super Bazars bave virtually
been turned into display counters of pro-
ducts of the big private firms and of the
multinational companies in many areas,
particularly in the area of soaps and tooth
pastes ?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD AND CIVIL
SUPPLIES (SHRI BHAGWAT JHA
AZAD): (a) Yes, Sir.

(b) All purchases, as far as possible are
made direct from the manufacturers or their
authorised stockists/distributors/agents on
rates applicable at first point of distribution,
Items like pulses, spices etc. are procured
from the National Consumers Cooperative
Federation subject to their availability and
competitiveness of rates vis-a-vis the whole-
sale market. Similarly, fruits, vegetables
and eggs are procured from NAFED.,
Textiles are procured directly from the
mills, in most of the cascs, through National
Consumers Cooperative  Federation, A

ADPRIL 16, 1984
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Purchase Sub-Committee under the Chair-
manship of Vice-President of Super Bazar
guides and oversees the work relating to
purchases. The purchase policy of Super
Bazar is reviewed by its Managing Com-
mittee from time to time.

(c) No, Sir.

Development of Inter-State River
Valley Projects

7668. SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of TRRIGA-
TION be pleased to state :

(a) whether Government have taken
several measures for the development of
inter-State river valley projects in the coun-
try during the Sixth Plan ;

{b) ifso, the funds earmarked for this
purpose in the above plan period ;

(c) the details of the amount spent on
different Inter-State river valley projects ;
and

(d) what are the developmental measures
taken in the Inter-State river valley projects
like Hirakud, Machhkund and Rengali in
Orissa ?

THE MINISTER OE STATE OF THE
MINISTRY OF IRRIGATION (SHRI
RAM NIWAS MIRDHA) : (a) to
(c). While recommending funds for irriga-
tion plans of States, the Working Group of
the Planning Commission recommends
adequate outlays within the constraints of
resources of the States. The details of
outlays/progress during the VI Plan of
Inter-State  projects are given in the
Statement-1 enclosed.

(d) Hirakud and Rengali are Maulti-
Purpose projects which provide irrigation
benefits to the State of Orissa only. For
the Hirakud project, the full potential of
251.15 thousand ha. is already under
utilisation. On the Rengali project the
anticipated expenditure upto March, 1984 js
Rs. 2672.91 lakhs on the construction of
dam and Rs. 3669.33 lakhs on irrigation
project under irrigation sector. Machhkund
is a hydro-electric project which hasg
already been completed. '
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Statement
Statement showing progress of ongoing inter-state projects
(Rs. Crores)
SI. Name of Project Latest estima- VI Plan Likely expendi-
. No. ted cost outlay ture by March,
1985
(1) e (3) @) ()

1. Tungabhadra HLC St. Il
Aundhra Pradesh 71.30 18.57 47.00
Karnataka 15.00 0.74 1L.73

2. Bansagar
Bihar 27.87 16.50 19.68
Madhya Pradesh 367.35 42.00 83.25
Uttar Pradesh 65.00 21.00 20.50

3. Mahi Bajajsagar
Gujarat 45.35 35.63 38.61
Rajasthan (Unit-T and II) 82.64 32.03 73.95

4. Beas Unit-T and Extension
Punjab 13.82 1.22 13.66
Haryana 9.22 0.81 9.10
Rajasthan 4.05 0.37 4.03

5. Beas Unit Il and Extension
Punjab 62.08 6.58 58.61
Haryana 41.38 4,40 39.23
Rajasthan 145.84 15.45 136.80

6. New Okhia Barrage
Haryana 8.00 8.00 2.00
Rajasthan 1.25 1.25 1.25

7. Rajghat -
Madhya Pradesh 145.23 21.00 41.28

115.00 60.00. 51.06 3

Uttar Pradesh
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1) (2) 3) 4) &)
8. Urmil
Madhya Pradesh 9.96 6.16 9.96
Uttar Pradesh 10.00 6.97 6.58
9. Gurgaon Canal
Haryana 16.83 2.34 15.34
Rajasthan 10.93 6.23 10.36
10. Chambal
Rajasthan 52.38 14.85 50.48
Madhya Pradesh 86.64 11.10 86.07
11. Gandak
Bihar 427.61 185.00 373.00
Uttar Pradesh 103.45 17.00 105.45
12. New Tajwala Barrage
Haryana 26.00 22.91 17.32
Uttar Pradesh 15.00 Nil 0.10
13. Tillari
3.44 4.61
Maharashtra } 85.02
Goa 1272 -
14. Sardar Sarovar
Gujarat 4357.00 300.00 267.16
Madhya Pradesh Project report = —
Rajasthan awaited 299.70 -
15. Subarnarekha
Bihar 665.20 55.00 88.16
Orissa 391.41 Nil 13.59
West Bengal 161.46 0.13 0.46
16. Sutlej Yamuna Link
Haryana 214.00 102.02 97.00
Punjab ' 5.00 4.34




269 Written Answers

Growth of Agriculture in Drought Prone |
Areas of Orissa

7669. SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of RURAL

DEVELOPMENT be pleased to state :

(a) the specific steps taken in the

drought prone areas  in Orissa for the
growth of agriculturc in 1983-84 ;

(b) the amount carmarked in 1984-8S
for the development of agriculture in those
areas ;

(c) the various schemes proposed to be
implemented for the development of agri-
culture in financial year 1984-85 ; and

(d) the details thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF RURAL DEVELOPMENT
(SHRI HARINATHA  MISRA) : (a)
Under the Drought Prone Areas Programme
schemes of agriculture as detailed below

were taken up in 1983-84 :
1. Soil Conservation

2. Pasture development

3. Soil survey

4. Soil and water management works

5. Crop Husbaadry.

(b) to (d). The amount allocated under
the DPAP in Orissa for 1984-85 is Rs.
585.00 lakhs to be shared equally between
the Government of India and the State
Government. Sector-wise allocation  of
funds and details of schemes will be avail-
able only after the State Government
finalises the annual plan for the programme.

Implementation of Small Farmer Deve-
Jopment Agency Scheme in Orissa

7670. SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of RURAL
DEVELOPMENT be pleased to state :

(a) whether Small Farmers Development

Agency Scheme has been implemented in
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different districts in Ori_ssa :

“(b) if so, the number of blocks in Orissa
covered under S.F.D.A. Scheme 50 far
during the Sixth Plan ;

(c¢) the number of beneficiaries covered
under SFDA Scheme ; and '

(d) the details of the devclopmental pro-
grammes taken up in those blocks ?

THE MINISTER OF STATE OF THE
MINISTRY OF RURAL DEVELOPMENT
(SHRI HARINATHA MISRA) :
(a) No, Sir. The Small Farmers Develop-
ment Agency Scheme (SFDA) was merged
with Integrated Rural Development Pro-
gramme (JRDP) with effect from 2.10.1980
and the IRDP is under implementation in
all the districts in Orissa.

(b) to(d). Do not arise in view of (a)
above.

Development of Agriculture in Orissa
in Backward Areas

.76.71. SHRI ARJUN SETHI : Will the
Minister of AGRICULTURE be pleased to
state :

(a) whether Central Government have
sought a report from the Government of
Orissa regarding the details of the pro-
grammes being implemented for develop-
ment of agriculture in Orissa, particularly
in the areas inhabited by Scheduled Castes
and Scheduled Tribes and weaker sections
of the society including backward classes :

(b) if so, the details thereof ;
(c) the amount of Central assistance
given to that State for the purpose in

1982-83 and 1983-84 and the progress
achieved so far ; and

(d) the amount earmarked for the pur-
pose for the year 1984-85 ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) No, Sir.

(b) Does not arise.

(c) According to the current practice,
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Central Plan Assistance for the State Plans
is given in the shape of block loans and
block grants. It is not related to any
scheme, project or sector. The amount of
Central Plan Assistance released to the
Government of Orissa was Rs. 145.36 crores
during 1982-83 and Rs. 162.72 crores during
1983-84.

(d) The amount of Central Plan Assis-
tance earmarked for 1984-85is Rs. 172.29
crores.

News-Item “‘Growing Unrest among
Forest Service Officers"”

7672. PROF. NARAIN CHAND
PARASHAR : Will the Minister of AGRI-
CULTURE be pleased to state :

(a) whether attention of Government has
been drawn to an article published in “The
Hindustan Times” dated 17 March, 1984
under the caption ‘Growing Unrest Among
Forest Service Officers’ ;

(b) if so, facts regarding stagnation in
the service and the bleak chances of pro-
motion as compared to the IAS ; and

(¢) the likely date by which Government
would initiate any action to remove the

frustration among the service and make it
attractive ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) Yes, Sir.

(b) and (¢). Officers of the All India
Services are allocated to the States. Their
promotions in the State Cadres depend on
factors like total strength of cadre, avail-
ability of vacancies, etc. The officers of the
Indian Forest Service have been represent-
ing for parity with the officers of the Indian
Administrative Service and the Indian
Police Service in the matter of pay scales
and other service conditions. This aspect
is to be examined by the Fourth Central
Pay Commission. '

Restriction on Multi-Storeyed Buildings

7673. SHRI BRAJAMOHAN MOHANTY:
Will  the Minister of WORKS AND
HOUSING be pleascd tb state :
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(a) whether his Ministry has put some
restrictions on construction of multi-store-
yed buildings in Delhi ; if so, details
thereof ;

(b) whether Government have advised
the State Governments and Unicn Territo-
ries to put restrictions for such construc-
tions ; and

(c) if so, their reaction thereto ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF SPORTS, IN THE
MINISTRY OF WORKS AND HOUSING
AND IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS (SHRI
MALLIKARJUN) : (a) For the construc-
tion of buildings in the Union Territory of
Delhi the maximum heights prescribed are
indicated below :

1. In case of residential (Group housing
development) maximum height s :6.58
metres (120’) in respect of Govt. point block
buildings where overhead water tank is
provided, otherwise maximum height is
24.4 metres (80').

2. For institutional buildings, the maxi-
mum height is restricted to 24.4 metres (80')
when lift and other necessary service are
provided and 13.72 metres (45) if such -
services are not adequately provided.

3. The Hotels, Boarding Houses, Guest
Houses. Hostels, Lodging Houses and
Motels (Building Standards) Regulations,
1977 specify the maximum height of the
hotel buildings as 36.58 metres (120°), which
can be rclaxed by the DDA/Delhi Urban
Art Commission subject to the clearance of
the Civil Aviation Department.

4. In Metropolitan City Centre/district
centres for commercial/office buildings, the
height of the individual building is based on
comprehensive scheme under which such
building is proposed to be constructed.

(b) No. Urban Development is a State
subject. Sanction of building plan is done
by local bodies etc. in consonance with land
use regulations, building by laws, master
plan regulations and allied legal provisions.

(¢) Does not arise.
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Proposal to Change Law for Free Transfer
of D.D.A. Flats

7674. SHRI BRAJAMOHAN MOHANTY ;
Will the Minister of WORKS AND
HOUSING be pleased to state :

(a) whether Government are considering
any proposal to bring some changes in law
in terms of lease for free transfer of flats
allotted to individuals by Delhi Develop-
ment Authority and other Housing Boards ;

(b) the States and Union Territories
which have changed the law for free transfer
of flats constructed and distributed by
Housing Boards ; and

(c) the details thereof ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF SPORTS, IN THE
MINISTRY OF WORKS AND HOUSING

AND IN THE DEPARTMENT OF
PARLYAMENTARY AFFAIRS (SHRI
MALLIKARJUN) : (a) to (c). Housing

is a State subject. State Governments/U.Ts.
are free to implement various social housing
schemes and work out their modalities in
accordance with their needs and priorities.
It is, therefore, for them to decide the mode
of allotment of plots/flats. The question
of abolition or modification of the lease
hold system rtelating to residential leases in
Delhi is being examined in all its aspects.

Assistance to Gujarat for Irrigation
Projects

7675. SHRI NAVIN RAVANI : Will
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the Minister of IRRIGATION be pleased
to state :

(a) the amount of Central assistance
asked for by Gujarat for major, medium
and minor irrigation projects during the
vears 1982-83 and 1983-84 ;

(b) the amount actually allotted ;

(c) the details of work done during the
said period ; '

(d} whether it is a fact that the amount
allotted was not sufficient to carry out the
plan ; and

(e) if so, the provision made for the year
1984-85 and the details of irrigation scheme
sent by Gujarat ?

THE MINISTER OF STATE OF THE
MINISTRY OF IRRIGATION (SHRI
RAM NIWAS MIRDHA) : (a) to (e).
Irrigation is a State subject and irrigation
projects are funded by the State Govern-
ments themselves within the framework of
their overall development plans. The centra)
assistance js given in the form of block-
loans and block-grants and is not tied to
any project or sector of development. During
1982-83 the Government of Gujarat had
requested for an additional outlay in the
form of special additional centra) assistance
of Rs. 36.23 crores for irrigation schemes but
no additional funds could be made available.

However, the following amounts were
released as fifty percent matching assistance
under the Centrally sponsored minor irriga-
tion schemes to the Government of Gujarat :

(Rs. in lakhs)

Scheme

Central assistance released during

Strengthening of surface water and
ground water (Minor Irrigation)
Organisation._

Encouraging irrigation through the
use of sprinkler/drip system Solar
pump, windmill, hydrams etc.

1982-83 1983.84
23.00 85.30
88.10* *

-

*During 1982-83, 1009 central assistance (including State share) has been released to

the State of Gujarat.

507, central assistance given as an advance during 1982-53
was subject to adjustment during 1983-84, :

-
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- The Central assistance during 1984-85 for
the above schemes is yet to be finalised.

Test Tube Goat Kids Developed by
I.V.R.IL. '

7676. SHRI K. MALLANNA :
SHR1 ARJUN SETHI :

Will the Minister of AGRICULTURE be
pleased to state :

(a) whether Government’s attention has
been drawn to the ‘Hindustan Times’ dated
14 March, 1984 that the Indian Veterinary
Research Institute, a Jeading Institute in
animal health sciences, has proved the effi-
cacy of embryo-transplant technology in
goats and has produced recently what can
be called “‘test tube kids” in its faboratory
for the first time in the world ; and

(b) if so, the details in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTUKE (SHRI
YOGENDRA MAKWANA) : (a) Yes, Sir.

(b) It has been possiblc to fertilise female
germ cell (oven) with male germ cell (sperm)
of goat in culture media outside the body
(in vitro fertilization). On transplantation
of the embryos thus developed into the foster
femalc goats ‘“test tube kids” were born
alive. Initially, the technique was standar-
dised in rabbits. The study of the develop-
mental characteristics of rabbit embryo
helped in planning out similar studies in
goats. The attempts to fertilize goat ova in
rabbit reproductive tract becamc success-
ful by 1982 and in the same year the work
on in vitro fertilization of goat ova was taken
up. Transplantation of twenty embryos at
2-to 4-cell stage developed in this manner
when transplanted into foster mother goats
resulted in the birth of 8 kids between 2nd
and 28%th Moy, 1983,
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Utilization of Central Assistance for
Drought Relief Programme

7677. SHRI K. MALLANNA : Will
the Minister of AGRICULTURE be pleased
to state :

(a) whether various State Governments
have utilised the Central assistance including
foodgrains allotted to them under the
drought relief programme ;

(b) if so, the details regarding such
States which have utilised or utilised for
other purposes also ; and

(c) the steps taken to ensure better utili-
sation of the Central assistance ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI

YOGENDRA MAKWANA): (a)and (b).
A statement showing the Central assistance

sanctioned, amount rcleased there against

and utilisation of foodgrains against the
allocations made under the Drought Relief
Programme  for the year  ]983-84
is attached. The Ceiling of Central
assistance is scanctioned under different
sectoral heads. On the basis of sectorwise
details of expenditure furnished by the
State Government, the amount is adjusted
against the approved ceilings. There is no
information with Government of India about
utilization of assistance purposes other than
those mentioned in the sanction, from any
State.

(¢) A fortnightly return has been pres-
cribed to keep an upto-date information
about utilisation of Central assistance under
different major heads. The utilisation of
Central assistance is also looked into by the
Special Inter-Ministerial Teams which are
sent to the States to look into the utilisation
of Central assistance,

Statement

Nawme of the State

Ceiling of assistance
sanctioned and amount
released by Central Go-

vernment for drought

relief during 1983-84.

Allocations of food-

grains .under drought
relief programme and
its utilisation 1983-84

Ceiling of
assistance
sanctioned

(Rs. in croics)

1. Andhra Pradesh 28.26

Amount Allocation  Ultilisation
released
(in M.T.)
26.19 Nil Nil
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2n
1 2 3 4 5
2. Bihar 8.98 @@ 9230 1583
3. Guijarat 918 7.60° Nil Nil
4. Kerala 42.46 39.57$ 3500 Nil
5. Karnataka 14.00 10.79£ 12000  Not reported
6. Madhya Pradesh 22.29 21.51 18200 183
7. Mahgrashtra 11.63 3.15%¢ Nil Nil
8. Orissa 24.65 22.05 12285 Not reported
9. Punjab @ 4.00@ Nil Nil_
10. Rajasthan ‘ 39.85 30.79Q 22100 Not reporied
11. Sikkim 0.13 - —ff Nil Nil
12. Tamil Nadu 59.15 54.385¢ 23000 21254
13. West Bengal : 30.59 16.83 15000 Not reported
14. Uttar Pradesh ‘ 1.57 1.57 Nil Nil

@@

o

Met out of the Margin Money.

Recovered Rs. 7.60 crores from the State Govt's entitlement for assistance
for State Plan Schemes for 1983-84 in view of excess releases made in 1982-83.

Includeé Rs. 1.22 crores which was released in 1982-83.

Includes Rs. 6.66 crores released in 1982-83 in advance, adjusted in 1983-84.

This relates to Cotton crops damaged by pests, Central Team yet to visit the
State.

]ncludcs amount of Rs. 11.00 crores released in 1982-83 in advance.

Ceiling were approved in the month of March *84. No expenditure Statement
has been received from the State Government,

Includes an amount of Rs. 6.42 crores released in Advance in 1982-83, adjus-
ted in 1983-84.

Rs. 5 crores had been released on ad-hoc basis during 1983-84. However,
on the basis of the expenditure reported by the State Govt., their entitlement
works out to Rs. 3.15 crores. Hence, the balance of Rs. 1.85 crores has been

recovered from the Central assistance for State Plan for 1983-84.
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Conducting of Servey regarding Potential
of Establishing Refining Units of
Edible Oils

7678. SHRI N.E. HORO : Will the
Minister of FOOD AND CIVIL SUPPLIES
be plcas_cd to state

(a) whether Central Government have
conducted any survey regarding the poten-
tial of establishing refining units of edible
ofls in rural areas ;

(b) if so, the details thereof ;

(c) whether Government would like to
direct its Oil Technologist to investigate the
possibility thereof ; and

(d) whether Government propose to
prepare a plan in this regard considering the
economic feasibility of the project 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD AND CIVIL
SUPPLIES (SHRI BHAGWAT JHA
AZAD): (a) No, Sir.

(b) Does not arise.

{c) and (d). The Government is already
encouraging oil refining units in rural areas.
Such units have already been registered/
licensed in the cooperative/State sector and
also under the auspices of the National
Dairy Development Board.

Survey of Flood Affected and Barren
Lands

7679. SHRI N E. HORO :
SHRI CHHITTUBHAI GAMIT :

Will the Minister of IRRIGATION be
pleased to state ;

(a) whether Government have made
study regarding the total area of flood affec-
ted and barren lands in the country ;

(b) if so, the details (in hectares) ; and

(c) whether any scheme has been initia-
ted by Government for the protection of
crops grown on flood affected lands in Bihar
during the last two years ? -
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THE MINISTER OF STATE OF THE
MINISTRY OF JRRIGATION (SHRI
RAM NIWAS MIRDHA): (a) and (b).
The Rashtriya Barh Ayog in its Report sub-
mitted in 1980 has assessed the total flood
prone area to be of the order of 40
million ha. and protectable area as 32
million ha., the area under the barren and
unculturable land is estimated at 21.50
million ha. in the country.

(c) A number of schemes taken up by
the Bihar Government are in the various
stages of formulation and execution for
providing reasonable protection to the
flood affected areas which include protection
of agricultural lands. The State Govern-
ment has intimated protection of about 1.05
lakh ha. from floods during 1981-82 and
1982-83.

Schemes from Madhya Pradesh for Pro-
viding Drinking Water Facilities

7680. SHRI PRATAP BHANU
SHARMA : Will the Minister of WORKS
AND HOUSING be pleased to state :

(a) how many schemes were submitted by
the Madhya Pradesh Government for pro-
viding drinking water facilities in rural areas
during 1983-84 ;

(b) the amount sanctioned for these
schemes ;

(c) whether Central Government have
provided separate norms for installation of
hand pumps and construction of water sup-
ply schemes in villages ; and

(d) if so0, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WOKRS AND HOUS-
ING (SHRI MOHAMMED USMAN
ARIF) : (a) During 1983-84, the Govt. of
Madhya Pradesh submitted schemes for 388
problem villages for technical approval
under the Centrally sponsored Accelerated
Rural Water Supply Programme at an esti-
mated cost of Rs. 270.152 lakhs. Out of
this, schemes for 105 problem villages at an

‘estimated cost of Rs. 113.76 lakhs were given

technical approval. During 1983-84, the
State Government also submitted 1581
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schemes at an estimated cost of Rs 1218.392

-lakhs for technical approval under the new
Central Incentive Scheme based on perfor-
mance. Out of this, schemes for 1208 pro-
blem villages at an estimated cost of Rs.
788.371 lakhs were given technical approval.
The remaining schemes could not be approv-
ed due to non-fulfilment of the prescribed
criteria or defective formulation.

(b) During 1983-84, the Govt. of Madhya
Pradesh was provided grants-in-aid amount-
ing to Rs. 1244.20 lakhs under the Centrally
sponsored Accelerated Rural Water Supply
Programme. An unspent balance of Rs.
35.39 lakhs out of the previous year’s grant
was also available to the State Govt. During
1983-84, an amount of Rs. 600 lakhs was
also released to the State Government under
the new Central sentor Incentive scheme for
rural water supply based on performance.

(c) The guidelines prescribed for techni-
cal approval to schemes submitted by the
States/U.Ts. for providing drinking water
supply in problem villages under the Cen-
trally sponsored Accelerated Rural Water
Supply Programme are given below :

(d) Spot sources i.e. tubewells with hand-
pumps etc. may be provided at the rate of
one for 250-300 persons to ensure availabi-
lity of minimum drinking water supply
throughout the year.

(ii) In the case of piped water supply
system, the per capita nor is 40 litres per
day and the supply should be only through
public standposts. No housa service connec-
tions are contemplated.

(ili) The schemes are to be designed for
a population of 1509 as per 1971 census of
population or 1309 of the population or the
village at the time of preparation of the pro-
ject. '

Guidelines to States for Providing
Drinking Water Facllities

7681. SHRI PRATAP BHANU
SHARMA : Will the Minister of WORKS
AND HOUSING be pleased to state :

(a) whetherit is a fact that recently
Government have sent sotne guidelines to all
States for providing drinking water facilities
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in rural areas ;
(b) if so, the details thereof ;

(c) whether Government approved the
projects of water supply schemes in densely
populated areas ; and

(d) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF SPORTS, IN THE
MINISTRY OF WORKS AND HOUSING
AND IN THE DEPARTMENT OF PAR-
LIAMENTARY AFFAIRS (SHRI
MALLIKARJUN) : (a) and (b). Water
supply is a State subject. Schemes for pro-
diving drinking water facilities in rural areas
are formulated, implemented and monitored
by the States themselves under the Miniroum
Needs Programme in the State sector. How-
ever, the Centre supplements the efforts
of the States by providing grants uoder the
Centrally Sponsored Accelerated Rural
Water Supply Programme for covering
villages identified as problem villages. In
order to ensure that maximum number of
villages are covered, the Central Govern-
ment issued guidelines in 1977-78 for grant-
ing technical approval to schemes for
coverage of problem villages. The guide-
lines prescribe the following norms for
approval to schemes for the above purpose :

(i) Spot sources i.e. tubewells with hand-
pumps, etc. may be provided at the
rate of one for 250-300 persons to
ensure availability of minimum drink-
ing water supply throughout the year.

(ii) In the case of piped water supply
system, the per capita norm is 40 litres
per day and the supply should be only
through public standposts. No house
service connections are contemplated.

(iii) The schemes are to be designed for a
population or 150 per cent as per 1971
census of population or 130% of the
population of the village at the time
of preparation of the project.

(c) and (d). Under the new 20 Point Pro-
grajmme, the endeavour is to cover all
villages identified as problem villages as on
1.4.1980 with at least one source of safe
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drinking water by-the end of the Sixth Five
Year Paln i.e. 31.3.1985. Out of 2,30,784
villages identified as problem villages as
on 1.4.1980, 1,31,964 villages were covered
till December, 1983.

Expenditure out of Funds Generated from
Gifted Skim Milk Powder and Butter Oil .

7682. SHRIMATI GEETA MUKHER-
JEE : Will the Minister of AGRICULTURE

be pleased to state :

(a) the amount Government have spent
out of the funds generated from gifted Skim
Milk Powder and Butter Oil since 1980-81
to 1983-84 for milk plant erection and
equipping vis-a-vis that for milk production
enhancement ; and '

(b) what corrective measures Government
proposec to take to ensure self-®liance and
when ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA): (a) The
Indian Dairy Corporation has spent an
amount of about Rs. 9012.96 lakhs towards
milk processing facilities and Milk Market-
ing Systems and an amount of about Rs.
3607.09 lakhs towards milk production
enhancement and infrastructural support
for disease control from 1980-81 to
1983-84 (upto January, 1984) for Operation
Flood 11 Project.

(b) The achievement of self-sufficiency is
rather relative and is dependent on the tar-
getted per capita availability. The per capita
availability of milk is
gms. per person per day by 1934-85. The
National Commission on Agriculture (1976)
had reported 201 gms. of milk per head per
day as the average minimum nutritional
requirement. The per capita availability of
milk is related to the rate of growth of
population. While milk production has
increased significantly, there has also been
sizeable increase in population. Efforts are
being made to increase milk production to
meet the requirements of the growing popu-
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lation.

New Breeds of Cows Evolved by AICRP

- 7683. SHRIMATI GEETA MUKHER-
JEE : Will the Minister of AGRICULTURE
be pleased to state :

(a) whether ICAR’s All India Coordi-
nated Research Project on cattle improve-
ment has evolved through crossbreeding new
breeds of dairy type in large number ; if so
where, when and how many cows each and
what productivity enhancement in the area
came about ;

(b) whether most research stations of
this project lack water supply and if so, the
particulars of area of land and irrigation
facilities available at each vis-a-vis that con-
sidered essential and corrective steps taken
by each State centre ;

(c) whether total expenditure incurred by
ICAR on this reszarch project exceeds Rs.
two crores but no breed has been evolved
nor likely in Sixth Plan period also :

(d) the particulars of date of start of each
centre and reasons for not taking action on
accountability ; and

(¢) whether Government propose to
appoint a high power committee to probe
and report ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) No, Sir.
No new breeds of Cattle of dairy type have
been evolved through cross-breeding so far,
under the All India Coordinated Research
Project on Cattle. However, a technology for
evolving new breeds in terms of the effective-~
ness of the exotic breed in crosses, level of
exotic inhcritance and future breeding of
crossbreds, has been developed.

(b) Among the research Centres of the
Cattle project the.. Lam Centre lacks water
supply for irrigation purpose. The parti-
culars of Area of Land and irrigation faci-
lities arc given below :

Centre

Area of land

Irrigation facilities

1. Lam

271 acres

marginal irrigation facilities
for 70 acre,
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To resolve the water problems of the
Lam Centre, the Andhra Pradesh Agricul-
tural University, Hyderabad is trying to get
water from the Nagarjuna canal. The
Andhra Pradesh Government has also accor-
ded permission on a permanent basis to
draw one cusec water from Vagu river by the
lift irrigation system.

(c) The work of evolving new breeds of

-
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cattle is in progress through cross-breedihg.
However, the techinology for evolving new
breeds in terms of the effectiveness of the
exotic breed in crosses, level of exotic inhe-
ritance future breeding of crossbreds, has
been developed.

(d) The dates of start of each unit are as
follows :

S.No. Name of the Centre

Date of start

1. lodian Veterinary Research Institute, Izatnagar (UP)

2. Haryana Agricultural University, Hissar (Haryana)

3. Harringhata Farm, Harringhata (West Bengal)

4. Jawaharlal Nehru Krishi Vishva Vidyalaya, Jabalpur (MP)
5. Mahatma Phule Krishi Vishva Vidyalaya, Rahuri (M.S)

6. Andhra Pradesh Agri. University, Lam (AP)

1.4.1968

1.4.1968

1.1.1973 -

1.12.1970

1.12.1970

1.12.1970

The Cattle Project has been assessed by a
Mid-term Review Committee and the per-
formance of the project has also been exa-
miped in the workshops held from time to
time. Action on the recommendations made
by the Mid-Term Review Committee and in
the workshops has been initiated for imple-
mentation.

(e) In view of the replies furnished above,
the question does not arise.

Reservation Percentage in Allotiment of
D.D.A. Flats vis-a-vis Commercial Units

7684. SHRI BHEEKHABHAI : Will the
Minister’ of WORKS AND HOQUSING be
pleased to state :

(a) whether it is a fact that in para § of
New Housing Registration Scheme (1970)
of DDA, 25 per cent houses/flats in Janata/
Community Service Personnel, LIG/MIG
was reserved for allotment to persons be-
longing to SC/ST ;

(b) whether it is also a fact that 124 per
cent shops/commercial flats and plots are
reserved for allotment to SC/ST ; and

(¢) if so, the reasons thereof ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF SPORTS, IN THE
MINISTRY WORKS AND HOUSING
AND IN THE DEPARTMENT OF PAR-
LIAMENTARY AFFAIRS (SHRI
MALLIKARJUN}) : (a) to (c). According
to the present policy, there is a reservation
of 12.8 per cen! in the allotment of built-up
shops/stalls and 25%; in the allotment of flats
and plots in favour”of SC/STs. There is no
reservation -in favour of SC/ST in the com-
mercial flats/plots.

Report of Committee Appointed to Look
into the Demands of DDA Employees

7685. SHRI BHEEKHABHAI : Will the
Minister of WORKS AND HOUSING be
pleased to state :

P
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(a) whether a Committee under the
Chairmanship of Shri R.M. Vats, Finance
Secretary, Delhi Admistration was consti-
tuted by the Chairman, DDA, to look into
the demands of DDA employees and the
said Committee had to submit its report by
30 November, 1983 ;

(b) if so, whether the Committee has
submitted its report and if so, the decision
taken on the demands of DDA employees ;
and

(c) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF SPORTS, IN THE
MINISTRY OF WORKS AND HOUSING
AND IN THE DEPARTMENT OF PAR-
LTIAMENTARY AFFAIRS (SHRI
MALLIKARJUN): (a) The DDA have
informed that
Chairmanship of Vice-Chairman, DDA, with
Shri R.M. Vats, Finance Secretary, Dethi
Administration, and Shri K.D. Bali, Ex-
Engincer Member, DDA, as its members,
was constituted by the Chairman, DDA
to look into certain demands of DDA
empioyees.

(b) and (c). The report is likely to be
submitted by the Committee very shortly.

fazent fama wifuwwo g fRiwg
4T HIX IR wETA G S
g afsar

7686. =it fazar wiw gaarfoar: Far
famtor stz srare s ag w9d &Y g
w1 faF .

(%) feest fawrg wifumor 3 ag
1983-84 & YT wagrA & f&ay qqz

w1 faafo frar aar 398 sde g v
wisaT staATa

(@) fran safsaal & g7 oql & ardeq
RT GSFTT FUAT § AT IAS! GAE F4
a& smafed T fgg sugw ;

() Far 7g g9 & f5 oS & fag ama-
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frga ok fasg awiad i &1 20 g
FIAFH & sf+qorq fwadr gaafa F agraar
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() afz gr, avFa1 FT FT AT &
faxnior & forar Qa1 @Y 39 gavfa Y ag@
F1 faaic g e afs g, o smareg §
ST FAT 7

&« fawm &, faato ik smava gaeg
% aqr dqda & fawm § 9 WA (s
wEAFWA). . (F) g A UFAT F
daigq afafa &= & enfas gfez ¥ FAAT
ant & fag 884.88 @@ &y gRar fag
3 |

(@) g% grU =O & ®F F IAF,
q%T19 F fag 3000 To F ufwr 2 wrelt @
fraeY vog g agicy gaAd § |

() Frergrer F=dtar aTawTT ETU QA faid
weard q¥ faare Ag) frar A w@rg
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SC/ST Employees in the Ministry of
Works and Housing

7688. SHR! BHEEKHABHAI : Wil the
Minister of WORKS AND HOUSING be
pleased to state :

(a) the total number of Government
servants (excluding SC/ST) and belonging to
SC/ST in Grade ‘A’ to ‘C’ (category-wise) as
on 1 January, 1982 in each department
(Ministerial and non-Ministerial staff)
separately ; and .

(b) the total number of Government ser-
vants (excluding SC/ST) and belonging to
SC/ST recruited and promoted (category-wise)
as in (a) above from 1 January, 1982 to 31
December, 1982 and 1 January, 1983 to 31
December, 1983 ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI MOHAMMED USMAN ARIF):
(a) and (b). The information is being collc-
cted and will be laid en the Table of the
House.

Government Servants in Grade ‘A’ to ‘C’
Posts

7689. SHRI BHEEKHABHAI : Will
the Minister of AGRICULTURE be pleased
to state :

(a) the total number of Goveroment
servants (excluding SC/ST) and belonging
to SC/ST in Grade ‘A’ to ‘C (post-
wise) ason 1 January, 1982 in each depart-
ment (Ministerial and non-Ministerial staff)
both separately under his Miuistry ; and

(b) the total number of Government
servants (excluding SC/ST) and belonging to
SC/ST recruited and promoted (post-wise)
in above posts from 1| January, .982 to 3i
December, 1982 and 1 January, 1983 to 3}
December, 1983 ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) and (b).
The information is being collected and will
be laid on the Table of the House.
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U.S.A. Scientists Associated with Goat
Research Scheme of ICAR

7690. SHRIMATI GEETA MUKHER-
JEE : Will the Minister of AGRICULTURE
be pleased to refer to the reply given to
Unstarred Question No. 4707 on 26th
March, 1984 regarding U.S.A. scientists

associated with Goat Research Scheme of
ICAR and state :

(a) whether ICAR sanctioned scheme on
goat breeding research are financed out of
FL-480 funds ; if so particulars of USA
scientists who had referred/commented upon
it before start or who certifies proper satis-
factory functioning periodically and his
exact role ; and

(b) the date of sanction, date of start,
duration of sanction and the amount sanc-
tioned along with objectives set vis-a-vis
results achieved upto 1 April, 1984 ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) Yes, Sir.
ICAR has sanctioned a Goat Research
Scheme entitled, ‘‘Studies on the combining
ability of desirable characters of some
important Goat breeds for milk and meat
separately and in combination” with effect
from July, 1974 to June, 1979 for a period
of five years and another scheme entitled,
“Studies on combining ability of desirable
characters of three important Goat breeds
for meat separately and in combination”
with effect from 24.1..1980 for a period of
five years. Dr. Clair, E. Terrill, Staff Scien-
tist, production of Sheep and other Apimals
Federal Research National Programme-
Staff, Beltsville, Maryland has been a coope-
rating Scientist of these two schemes for
review of the same periodically and for
preparation of final technical reports. The
cooperating scientist was nominated by the
USDA Research Office for technical assis-
tance and exchange of research ideas as he
is the specialist in the field. The purpose
of this arrangement was to provide easy and
rapid means of communication between the
Principal Investigator and the USDA Rese-
arch Office. However neither did the USA
scientist show interest in goat research in
India nor is he associated with the imple-
mentation of the project recommended by
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the ICAR, but the cooperating scientist has
assisted as a counter part and has evaluated
the progress of goat breeding in India.

(b) The information with respect to the
date of sanction, date of start; duration and
amount sanctioned is given in attached
statement.

The project had tht objective of studying
the performance in terms of production
(meat and milk) in different breeds and
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breed crosses. Under intensive management
and stall fecding, Barbari appears to have
performed the best, considering the overall
performance involving milk and meat produc-
tion, reproduction and feed conversion effici-
ency. This was followed by Beetal, Black
Bengal and Jamunapari in descending order.
On the basis of the preliminary observations
and that too on the limited data available
on the two breed crosses, it appears that
Jamunapari x Black Bengal cross could be
utilized for meat production and Beetal X
Barbari cross for milk production.

Statement

Details of two Schemes Goat Breeding Financed by US
Held Rupees Fund (PL-480)

Name of the project Date of Date of Duration Amount
sanction start of the sanctioned
scheme
1 2 3 4 5
1. Scheme No. FG-In-510 3.12.1973 1.7.1974 S years 14,67,871
(since terminated)
“Studies on the combining
ability of desirable characters
of important goat breeds for
meat and milk separately and
in combination™.
2. Replacement scheme,
FG-In-583 entitled,
“Studies on the combining 9.5.1975 24.12.1980 5 years 22,?O,CCO

ability of desirable
characters of three
important goat breeds
for meat separately and
in combination.”
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Proposal for Setting up National Buresu
of Animal Genetic Resources and Insti-
tute of Animal Genetics

7691. SHRI SURYA NARAYAN
SINGH : Will the Minister of  AGRICUL-
TURE be pleased to refer to the reply given
to Unstarred Question No. 4767 on 26 March,
1984 regarding proposal for setting up
National Bureau of Animal Genetic resour-
ces and Institute of Animal Genetics and
state :

(a) the objectives of National Bureau of
Animal Genetic Resources and Institute of
Animal Genetics separately and propos-
ed scientific manpower as stipulated
by ICAR vis-a-vis year-wise amount
sanctioned/ approved by Finance and
when ;

{b) the present mandate of Southern
Regional Station of National Dairy
Research Institute, Bangalore and how those
of above Institutes complement NDRI’s
mandate and criteria vsed to decide this
site ;

(c) the particulars of Office-in-charge of
each new Institute and composition of selec-
tion board ; and

(d) how Government monitor such new
ICAR proposals to ensure relevance and
priority ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) The
National Bureau of Animal Genetic Resour-
ces will undertake systematic surveys, des-

cription and cataloguing of animal germ -

plasm resources and further recommend
and take steps for the conservation of
breeds/strains of different livestock species
and poultry identified as threatened by
‘extinction. The Bureau would be a centre
for information regarding all animal genetic
resources including the ' superior animals in
the country.
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The Institute of Animal Genetics will
conduct fundamental and applied research
in the methodology of identification, evalua-
tion, documentation, conservation and utili-
sation of animal genetic resources. It will
also conduct basic and applied research
related to population genetics, molecular
genetic and cytogenetic blood groups, bio-
chemical polymorphism in relation 1o disease
resistance, productivity, reproductivity,
pedigree identification and phylo genetics
of animal species. Some of the essential
posts during the VI Plan have been cleared
by the Ministry of Finance. The Budget
Estimate for the Bureau/Institute for the
year 1984-85 bas been estimated at Rs. 15
lakhs.

(b) The Southern Station of the National
Dairy Research Institute is engaged in
Dairy Prouction and Technology relevant
to the Southern Region and is imparting
Indian Dairy Diploma (raining.

The National Bureau of Animal Genetic
Resources and the Institute of Animal Gene-
tics were approved by the Planning Com-
mission at a meeting of experts held under
the Chairmanship of Dr. M.S. Swamina-
than. These are independent institutes and
these are not ‘0 complement or supplement
the activities of the Southern Regional
Station of National Dairy Research Insti-
tute. '

[

~ The consideration for selection of the site
at Bangalore was the Jocation of the Agri-
cultural University, two stations of the
Animal Science Research Iostitute viz,
National Dairy Research Institute and
Indian Veterinary Research Institute and
the Indian Institute of Science. The State
Government was approached to provide
suitable land in Bangalore. Since the land
could not be provided in Bangalore and the
ICAR had a Southern Recgional Station of
National Dairy Research Institute it was
decided to utilize part of the land available |

there with them.
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(c) Dr. P.G. Nair, Head Southern Regio-
nal Station of National Dairy Research
Institute, Bangalore has been asked to look
after the work of the Bureau additionally
as Officer on Special Duty, since 5.11.1983.
Therefore, there is no question of composi-
tion of a Selection Board. The regular
selection of the Director is yet to be
held.

(d) The proposals for the new Institutes
are examined by the Expenditure Finance
Committee/Project Implementation Com-
mittee of Department of Agricultural
Research and Education after obtaining
comments from the Planning Commission
and other concerned minijstries.

Promotion of Assistants to Section Officers’
Grade in Government of India Offices

7692. SHRI R.L.P. VERMA : Will the
Minister of PAREIAMENTARY AFFAIRS
be pleased to state :

(a) what is 1he position of promotion of
direct recruit Assistants to the post of Sec-
tion Officers in the Department of Parlia-
mentary Affairs vis-a-vis other Ministries/
Departments of Government of India ;

(b) whether itis a fact that direct rec-
ruit Assistants of 1964 c¢xamination batch
have not so far been given regular promo-
tion whercas in most of the Ministries/
Deparunceuts the direct recruit assistants
upto 1976 examination batich have been pro-
moted to posts ol Section Oflicer ; and

t

(¢) 1f so, what steps Government propose
to take for the amelioration of their lot ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, SPORTS AND WORKS
AND HOUSING (SHRI BUTA SINGH) :
(a) and (b). Two direct recruit Assistants of
1964 Examination have been promoted as
Section Officers on regular basis and one

is officiating as Section Officer on ad hoc

basis in the Dcpartment. The position regar-
ding promotion of direct recruit Assistants
10 other Ministries; Depariments is not known
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as this Department do not participate in
the Central Sectt Services Scheme.

(c) The Department of Parlimentary
Affairs (Recruitment and Conditions of
Service) Rules 1963 provide for cent percent
promotion of Assistants to the grade of
Section Officers, and as such the Assistants
are promoted as and when vacancies arise.
Io addition, Assistants are also eligible for
appointment as Research Assistants and
Accountant.

Passing on of New Technologies to Farmers

7693. SHRI MOHAMMAD ASRAR
AHMAD : Will the Minister of AGRICUL-
TURE be pleased to state whether ICAR
evolved any new technolcgies and processes
and passed them on to the farmers in respect
of the following :

(i) increasing the production of oilseeds
and pulses ;

(ii) fighting the disease which destroyed
coconut crops in Kerala ; and

(ili) increasing rubber production ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (1) Yes, Sir.
Research on oilseeds and pulses has been
organised under the All India Coordinated
Project for the Improvement of Oilseeds and
the All India Coordinated Project for Pulse
Improvement, There are¢ a total of 8 annual
oilseed crops and a total of 113 improved
varieties which have been developed and
released for cultivation. Corresponding
production technologies to improve produc-
tivity have also been developed and passed
on to the farmers for adoption.

In the case of pulses too, several improved
varieties along with appropriate production
technologies have been developed and relea-
sed for adoption at State/Zonal/Nationa}
level. Dry farming technigues to improve
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the productivity of oilseeds and pulses have
also been developed and recommended for
adoption.

Plant protection schedules have been
standardised to control the disease and pest
problems and infuse stability in production.

(ii) With regard to coconut disease, cer-
tain measures have been developed to mini-

mise the losses, such as :

Management of Coconut plantations
through recycling of organic matter,
mixed and inter-cropping ; applica-
tion of fertilizers in a balanced man-
ner ; replacement of West Coast tall
Coconut variety with Dwarf x Tall
hybrid which is fairly tolerant to
Coconut root wilt disease, and eradi-
cation of affected palms. With the
adoption of these measures, it has
been found that there is an improve-
ment in yield levels.

{

(iii) The Indian Council of Agricultural
Research is not decaling with research
on rubber and no action has therefore
been taken from the side of the Council

so far as this aspect is cor:cerned.

Research in Improved Breeding for Goats
and Sheep

7694. SHRI MOHAMMAD ASRAR
AHMAD : Will the Minister of AGRICUL-
TURE be pleased 1o state the result of the
research made by CSWRI, IVRI, NDRI
and National Institute for Research on
Goats and Sheep in improved breeding
methods for goats and sheep and in increas-
ing the yield of milk and meat from goats ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : The Central
Sheep and Wool Research Institute (CSWRI)
has evolved an apparel wool strain ‘Avivas-
tra’ from inter-breeding and seclection of
Rambouillet x Chokla, half bred base which
is capable of producing about 2.5 kg. greasy
fleece per annum having average fibre dia-
meter of 25 micron and medullation of
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about 4%. Further a superior carpet wool
strain Avikalin has been evolved through
interbreeding and selection of Rambouillet
x Malpura half bred base which is capable
of producing annual greasy fleece of 2.0
kg. with average fibre diameter of 25 micron
and 219 meduliftion. Under the All India
Coordinated Research Project on Sheep
Breeding, half breds have been able to pro-
duce the targetted quantity of 2.5 kg. greasy
fleece weight annually of 58-60s count.
There is improvement to the extent of 18%
in fibre fineness and 529 reduction in
medullation. Half breds are being inter-
bred to stabilise exotic fine wool inberitance
at 509%. Under the All India Coordinated
Research Project on Sheep Breeding for
mutton half breds arising out of cxotic
muiton rams with native ewes have achieved
the targetted 30 kg. live weight at 6 months
of age under intensive feeding. Half breds
are superior in feed Yot gain and efficiency
of feed conversion over the indigenous
breeds and to a small extent in dressing per-
centage on live weight basis. For develep-
ing indigenous pelt sheep extremely coarse
and hairy breeds viz. Malpura and Sonadi
and medium quality wool breeds Marwari
have been crossed with Karakul rams.
Karakul half breds show excellent promise
for producing acceptable lamb pelts.

At Central Sheep and Wool! Research
Institute the Sirohi and Beetal x Sirohi cros-
ses under intensive feeding have achieved
the targetted 25 kg. body whight at six fhon-
ths. The crossbred were marginally superior
to the Sirohis.

At the Indian Veterin: ry Research Insti-
tute (IVRI) work on improvement of Pash-
mina production in Chegu goats through
selection is in progress and some encoura-
ging results for Pashmina production at -
lower altitudes have been obtained.

At the National Dairy Research Institutc
(NDRI) the research on goats for milk pro-
duction was conducted under the All India
Coordinated Research Project on Goats.
Cross breeding of Beetal with Sannen and
Alpine has resulted in increase of milk pro-
duction to the extent of 50%;. .For lactation
yield upto 150 days, the Sannen x Beetal
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cross was superior to Alpine cross. Half
breds produced the maximum and there
was little gain from increasing cxotic inheri-
tance beyond 509 from one or more than
one breed.

At the Central Institute for Research on
Goats (CIRG) methods for early pregnancy
diagnosis have been developed so that rebre-
eding of does can be done around the year
to get a lavger kid crop. These methods will
also help in culling the does on the basis of
reproductive rate, three months earlier than
the kidding date.

Two selection experiments involving
Jaronapari for improvement in milk yicld
and Barbari for improvement in meat/milk
have been started at CIRG in 1982. Rese-
arch-on freezing of buck and ram semen is
being conducted at CIRG in order to stan-
dardise the technique of freczing buck and
ram scmen.

Distribution of Mini-Kits of Oilseeds
to I'armers

7695, SHRI ERA ANBARASU : Wil
the Minister of AGRICULTURE be pleascd
to state :

(a) whether itis a fact that 30.35 lakhs
of mini-kits of oilsceds and pulses were
distributed free of cost to small farmers
throughout the country during the year
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1983-84 ;

(L) il so, how many mini-kits of oilseeds
and pulses were distributed free of cost in
Tamil Nadu during the said year, district-
wise ; and

 (c) the target for 1984-85 and the share
of Tamil Nadu, district-wise ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA): (a) It has
been reported by the State Governments that
25.23 lakh winikits of sceds and fertiliser
for oilseeds and pulses have been distributed
free of cost to the small and marginal far-
mcrs under the Centrally Sponsored Scheme
of assistance to small and marginal farmers
for increasing agricultural production during
1982-84.

(b) In Tamil Nadu 81700 minikits of
oilsceds and pulses have been distributed
free of cost to the small and marginal far-
mers during 1983-84. District-wise distri-
bution of minikits of oilseeds and pulses is
indicated in Statement enclosed.

{(c) The target for distribution of mini-
kits of oilsceds and pulses in different States
during 1984-85 is 20.07 lakhs. Of this 150800
minikits are proposed to be distributed in
Tamil Nadu State. District-wise targets
have not yet been fixed by the State Govern-
ment.

Statement

District-wise distribuzion of minikits of oilseeds and pulses Under the Centrally

Sponsored Scheme of assistance to small and Marginal farmers in Tamil Nadu
during 1983-84 (upto 31.1.84)

(No. of Minikits)

District Oilseeds Pulses Total
1 3 4

1. Chingleput 1937 1800 3737

2. North Arcot 2650

2245 4895
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1 2 3 4
South Arcot 6642 4529 11171
Thanjavur 5371 3172 8543
éalem 6282 1815 8097
Dharampuri 203 800 3303
Tiruchirapalli 6605 3237 9842
Pudukottai 2144 650 2794
Coimbatore 3269 1148 4417
Periyar 2866 1105 3971
Madurai 4991 1700 6691
Ramanathapuram 5231 1925 7156
Tirunclveli 4837 1681 6518
Kanyakumari 93 472 565 .
Total : 55421 <6279 81700

Transfer of Memhership of Housing

7696. SHRI R L.P. VERMA :

Socleties in the Naime of Relatives

Will the

Minister of WORKS AND HOUSING be
pleased to state :

(a) whether a member of Cooperative
Land and Group Housing Society in Delhi
can transfer his membership of his/her near
relative ;

()

if so, what is the procedure in this

regard and the dctatls of the relevant rules ;

(c) whether the Registrar, Cooperative
Societies, Parliament Street, New Deihi has
the option to accept such transfers or he has
to get clearance from DDA before affecting
transfer ; and

(d) the details of other formalities in this
regard ; if any ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF SPORTS, IN THE
MINISTRY OF WORKS AND HOUSING

AND IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS (SHRI
MALLIKARJUN) : (a) and (b). Yes.

The procedure in this regard is laid down
under Sections 25 and 26 of the Delhi Co-
operative Societies Act, 1972 and the Rule
34 of the Delhi Co-operative Socicties Rule,
1973. The relevant Sections/Rule have
been reproduced in the statement laid on
the Table of the House. -[Placed in Library.

See No. LT-8185/44].

(©) Approval of transfer of membership
under Sections 25 and 26 of Delhi Co-
operative Societies Act, 1972 and Rule 34
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of Delhi Co-operative Societies Rule, 1973
is to be given by the Society and not by the
Registrar Co-operative Societies.

(d) All the membership of Co-operative
Housing Societies before allotment of plot
or the flat has to be cleared by the Ragistrar
Co-operative Societies according to the
prescribed procedure including the transfer
cases.

qE Feaeht § avs fafoas Sfeagatie
A fea v & fog agraar

7697. 5t ATTo o NTAFATE : 341 @A
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Expenditure of ICAR Institutes and
other Plan Projects

7698. SHRI VIJAY KUMAR YADAY :
Will the Minister of AGRICULTURE be
pleased to state :

(a) whether many ICAR Institutes and
other plan projects had incurred actual
expenditure upto 31 March, 1983 exceeding
60 percent of the corresponding Sixth Plan
outlay approved for. each and were antici-
pating to exceed their plan outlay by 31
March, 1985, if so, Institute-wise and other
plan programme-wise approved Sixth Plan
outlay, actual expenditure from 1 April,
1980 to 31 March, 1983, actual expenditure
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in 1983-84 and that proposed for 1984-85
and total anticipated vis-a-vis percentage
excess over approved outlay Plan-scheme-
wise ;

(b) what are institute-wise, plan scheme-
wise reasons for exceeding 60 per cent of
outlay in 1980-83 and also for exceeding the
approved Plan-outlay being proposed upto
31 March, 1985 and date when Plan-outlay
was approved and sanction conveyed ; and

(c) whether Government propose to
appoint a Committee to probe into improper
fund utilization by ICAR and if not the
justification therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) Out of
about 150 plan schemes presently in opera-
tion (excluding foreign aided projects) 8
Institutes and 7 other plan schemes
(total 15) exceeded 609 of their original
approved Sixth Plan outlay by March, 1983
and are likely to exceed the total plan outlay
on the basis of Revised Estimates 1983-84
and Budget Estimates 1984-85 by March
1985. A list of these schemes and the
percentage of excess is appended at
the enclosed statement (See Cols. 305—310).

(b) In the case of the Institutes the
excess is primarily due to revision in the
estimates of works and equipment due to
cost escalation, while in the other plan
schemes the excess has been mainly due to
an iacrease in the recurring contingencies
and pay and allowances of the staff.
The date of issue of sanction in respect of
cach scheme is given in the attached state-
ment (See Cols, 305—310).

(c) There is no case of iffproper fund
utilisation by ICAR and therefore, the

question of appointing a Parliamentary
Committge does not arise.

qzayis § 9.q gistan avarafear a
arafea ot wd wfa
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qars, 1983 ¥ freeft fasrm mifgwwr |1
fe & srided g araga fear g1 AT Iaq
¥ frat mimafaat s gfv snafea &t ag

g

(@) faa Maafeal F1 gzagas @3 &
qfw safeq ) wf & 97 arw Jam 9F F47

2

(1) SFd Wi (@) & afeaﬁaa_ qrara-
feat & & fradr drgad F feeedt fawm
gifarFTo #t srqa A3 2 faq § ;

(=) #ar faea) fasrg qifasvor 7 I
g9 F1 TVH1T F faar % s afe gi, ar
SAFT MATTSY-FTT AT F4T § ; AT

(%) afz agh, ay saF FAr HFIOT 7

@d faam /, fAatn &R snaw wwEa
# qav gada w1 fawmm 7 Iq gy (i
afeageA) @ (F) qaArg-sweg 1981 W
453 gy g9 ey afafany & gy s
aged & fan feeet fawrg gifawor #1
aragd fzar) 9% § 424 wgFA qT
Ay afafagi w1 yfe safea sy wd

g1

(=) 7zagas & qfa snafeq agvdy qa
smarg afafagt & sal? qur qza 93 w3 qu
faazor & fag o & 1 [weatag § zar war )
Qf@a gear LT—8186/84]

() gAY 18 ggFIA 39 wrarg afwfyay
A fasgrg [ad sguIad g fase fawm
grfa®or #Y gega faw |

(a) otz (z) feeelY fawe mifasr 3
fara agF1dY g9 srare wfafa qar faean
agFI 97 araia afafa & Faai £1 wdga
%7 fagr g afafaal & wead £ Gy
fa®rg sifgszor gran stiw #y s @ g
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wreiter gt AT ML T *
st I AW & drarqT sy
safea arufn

7700. * TR AR UL : 37 GTHIA
famra walY 22 aq A FOTFW F

(%) arefvor fagha Qsmz e F1g-
FH & eqd IAT AW & AT faar &
fau fradt gaafa snaEfcamy ad & aix

(@) 3 gfadls safsaqi A gear foadl
2 faeg dtarge faor & Qawme 9y
FAYTAATE 7

quator frrra Wawa € wea s (o
gheara fas) : (F) & (@) gfada
TAFATL IS FIAFA & FeqaT ST /H+g
wifag @3 F7 avwEA F FET agEar
arafeq & Ity & agar usa/Feg wifga
g7 /Ry ggsmaT N A gfF
ardfeq &y o€ gavfm & & wsa/EaE
mifaa & 2 ¥ frafraa fag sa &g fafuse
qfedIFATd FATFT | T FIGFT F Hang
Fea1g aIwEIT gy faen wt fAfaar snafeg
T8 #Y ardy &1 AArge fax § gy
agH! agqr a8 arfaar F fauto £ gd qf-
TIFAT q1eq g3 1 | amifr, ST FW@EIT |
T qfegar &1 qmfuq F7 fghe
34 aray o faar g | gaifaa afearsar s
qF 1T A gL ] |

Awmenities to Scheduled Caste and Scheduled
Tribe Employees Welfare Association
of F.CI.

770i. SHRI R.N. RAKESH : Will the
Minister of FOOD AND CIVIL
SUPPLIES be pleased to state :

‘a) whether thc  repgesentatives of
Scheduled- Caste and Scheduled Tribe
Lmployces Weclfate Association of Food
Corperation of India are being given
all benefitS like special leave, Travelling
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Allowance and Dearness Allowance etc.,
which are given to the representative of
other staff bodies ; and

(b) if not, the reasons thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD AND CIVIL
-SUPPLIES (SHR1 BHAGWAT JHA
AZAD) : (a) and (b). Scheduled Caste
and Scheduled Tribe Employees Welfare
Association is not a Trade Union rcgistered
under the Trade Union Act, 1926. However,
to identify their problems, Food ‘Corpora-
tion of India Management has sometimes
held informal meetings with their represen-
tatives at local levels. The question of
allowing TA/DA or special leave does not,
therefore, arise.

Achievements of Fishermen’s Insurance
Scheme

7702. SHRI SANAT KUMAR
MANDAL : Will the Minister of AGRI-
CULTURE be pleased to state :

(a) whether any assessment has been
made of the achievements of the Fisher-
mens’ Insurance Scheme ; if so, the details
thereof ; and

(b) the efforts being made to cover
fishermen in West Bengal, particularly in
the Sunderbans area, under the Insurance
Scheme during the current year ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : {(a) The
Scheme of Group Accident Insurance for
active fishermen became operational during
1983-84. This has been implemented by
all the Coastal States and the Union Terri-
tory of Pondicherry except Tamil Nadu and
Kerala where the scheme is being imple-
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mented in the form of ex-gratia payment,
During 1983-84, an amount of Rs. 18.55
lakhs has been released to all Coastal States
and the Union Territory of Pondicherry.
About 5 lakhs fishermen have so far been
covered under the scheme,

(b) An amount of Rs. 3.30 lakhs as
Central subsidy was released to the Govern-
ment of West Bengal during 1983-84. About
50,000 fishermen are reported to have been
insured in West Bengal under the scheme
which includes 1000 fishermen from the
Sunderbans area.

Execution of Drinking Water Supply
Schemes with Allocations from EEC

7703. PROF. NARAIN CHAND PARA-
SHAR : Will the Minister of WORKS AND
HOUSING be pleased to refer to the reply.
given to Unstarred Question No. 2447 on
12 March, 1984 regarding execution of
drinking water supply schemes with alloca-
tions from EEC and state :

(a) the names of the drinking water
supply schemes which are being executed
with financial allocations from EEC in the
districts of Bilaspur, Kangra, Hamirpur and
Una, separately for each district ;

(b) the number of villages and population
to be covered ; and

(c) the details thercof, separately for

each scheme, district-wise ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
(SHR1I MOHAMMED USMAN ARIF):
(a) and (b). The information as made
available by the State Government is given
in the statement attached.

(c) These details will be available only
with the State Government.

Statement

Names of water supply schemes, number of villages and population to be benefited
under EEC assisted drinking water supply schemes in Una, Kangra,
Bilaspur and Hamirpur districts of H imachal Pradesh

S!. No. Name of scheme No. of villages Population
1 2 - 3 4
District Una .
1 621

L WSS Chattarpur
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1 2 3 4
2. WSS Marwari Gunna 3 957
3. WSS Akrot and adjoining villages 1 1000
. 4, WSS Paontha, Kakra 12 1337
5. WSS Marwa, Sidhian 1 782
6. WSS Dundia G.P. 18 2285
7. WSS Kadh and adjoining villages 2 733
8. WSS Chamyani, Sihana etc. 5 1077
9. WSS Lohara and adjoining villages 3 2883
10. LWSS Kunehran 2 2200
11. LWSS Samoor and adjoining villages 3 1549
12. WSS Jawar Proh 2 2367
13. -LWSS Sidh-challet and adjoining villages 3 655
14. WSS Abdora 2 2084
15. WSS Sohari Takoli 4 2527
16. WSS Ishpur, Pandog 2 4431
District Kangra
1. Preliminary estimate for providing WSS 2 638 souls
to Kotplari group of villages in tehsil 192 students
Nurpur
2. Rough cost estimate for providing WSS 3 2549
for village Solig, Jurther, Kasba Jaloh in
G.P. Aarbanoo
3. Improvement of WSS in Baijnath in teh. 3 1967 S
Palampur 1196 St.
4. Preliminary estimate for providing WSS to 5 758
Asanpat group of villages in block
Panchrukhi in teh, Palampur
S. Pre. est. for WS to village Balla Kotla in 2 524 S
Teh. Nurpur 65 St.
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1 2 3 4
6. WSS to village Bharahr in Deol Panchayat 3 53
teh. Palampur
7. WSS to group of villages Bari in G.P. Bir 3 117
in Teh. Palampur
8. WSS Charnot Chak.ol "Behru  Chhattar 4 840
Ghar etc. in Teh. Palampur
9. WSS Gandera in G.P. Sebar in teh. 25 1859 S
Nurpur 564 St.
10. WSS Selathor in G.P. Bir, Teh. Palampur 1 308
11. WSS to group of villages Turbhu Dagor 14 1317
etc. in Teh, Palampur
12, WSS to Sagoor group of villages in teh. 18 2729
Palampur
13, R/C estimate for providing WSS Bara- 1 689
Gopipur in Teh. Dehra
14. P/E for providing WSS to village Lachhun, 5 1120
Band Purani Palam in teh. Palampur ext. of
WSS Rakkar Majherana
15. WSS to village Gurial Dab Duk and 13 2795
Hornota etc. in Teh. Nurpur
16. R/C estimate for providing WSS Teep 7 1385
Thalaken in G.P. Surani in Teh. Dehra
17. R/C estimate for WSS to group of villages 5 1417
Samela Sakot in teh. Kangra
District Bilaspur
1. WSS Naswal Seya and Jandher etc. 5 1401
2, WSS Dobhla 4 1443
3. WSS Sandher 9 4085
4. WSS Mohara 1 203
5. (i) WSS Karloti 10 2347
(ii) WSS Sunhholi -
6. WSS Trambri Khoh 8 604
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L ]
N

7. (i) WSS Jangal Sungal 4 1435
(ii) WSS Sirha
(iii) WSS Sungal

8. WSS Kalsai 1 171

9, WSS Sainaruan
. WSS Ghata Kalan 9 1736

10. WSS Leongri 2 85

11. ~ (1) WSS Rori
(ii) WSS Manjhot Pandoh

(iii) WSS Dadoh . 9 2160
12. (i) WSS Suni Sudhar
(ii) WSS Nackhar Matra Suni Sudhara Malaurn 6 1115
Pongwana »

13. (i) WSS Noa
(ii) Nyal Sarli
(iii) WSS Ratt. 6 1001

14. WSS Patta Plog Sanur 4 312

15. WSS Upper Galasin
Lower Galasin

Paniyalaproh 4 768
16. WSS Jharian Lakhnao Dharot 3 862
17. WSS Katharan Chalawa Maorta: Goh 4 1822
18. WSS Sasota Dhanola Dhani 3 441

19. (i) WSS Kamlota, Batheu Norger
(ii) WSS Suin Surhar
(iii) WSS Dabar
(iv) WSS Dawar
(v) WSS Chalog 19 10953

20. (i) WSS Dhatoh Dhawan Malob 20 5941
(ii) WSS Nehran Ustan ]
(iiil) WSS Bachirin and Morsingh
(iv) WSS Upper and Lower Giana

District Hamirpur

1. LWSS Chowki . 16 1360
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1 2 3 4
2. LWSS to village Karot 10 | 1133
3. LWSS Santana 5 1082
4. WSS Nanal 6 716
5. WSS Balta Khurd 12 1550
6. LWSS Desﬁala 2 200
7. LWSS Masyana 8 944
8.  LWSS Kaseree 7 1782
9. LWSS Paniyali 14 3182
10. WSS Chambon 25 6527
11. WSS Jakhyal . 22 : 4051
12. WSS Lagmanwin 5 2305
13. WSS Samtana Kalan 5 1982
14, WSS Ukli-Main 15 2856
15. WSS Nara 13 1753
{6. WSS Naunighee 58 4780
News Item Captioned “Ads-All that’s SUPPLIES (SHRI BHAGWAT JHA

said is not Meant”

7704. DR. A.U. AZMI : Will the
Minister of FOOD AND CIVIL SUPPLIES
be picased so state :

(a) whether attention of Government
has been drawn to the news item *Ads-All
that's said is not Meant' appeared in the
Indian Express of 24 March, 1984 ; and

(b) if so, the steps his Ministry propose
to take to ensure that the advertisements are
not alluring and they give full information
about the quality and price of the product ?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD AND CIVIL

AZAD): (a) Yes, Sirt.

(b) The Monopolies and Restrictive
Trade Practices (Amendment) Bill, 1983,
under consideration in Parliament, inter-
alia seeks to include in the Principal Act
specific provisions to curb certain unfair
trade practices including false and mislead-
ing advertisements.

DDA'’s Specific Alfotment of 4770 Flats
Under New Pattern Scheme, 1979

7705. DR. A.U. AZMI: Will the

Minister of WORKS AND HOUSING be
pleased to state :

(a) whether Government's attention has
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been drawn to DDA’s specific allotment of
4770 flats under New Pattern Housing
Registration Scheme 1979 appearing in
Indian Express dated March 30, 1984 ;

(b) if so, will a copy of the result of the
draw held on 1-2-1983 be laid on the Table
of the House ;

(c) whether there are duplicate regis-
tration numbers allotted one for general
category and othcr for reserved category and
if so, reasons thereof ;

(d) what do strokes “S”, “G”, “C” and
“H* stand for which are indicated against
registrants ;

(e) amount to be deposited by registrants
against whose name strokes *‘C” and “H”
" are written and monthly instalment of hire-
purchase and how is it accepted and where ;

and

(f) rules for change of floor and location
of flats allotted by DDA ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF SPORTS, IN THE
MINISTRY OF WORKS AND HOUSING
AND IN THE DEPARTMENT OF PAR-
LIAMENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) Yes.

(b) The result of the draw held on 1.2.83
was published in all the leading News
Papers on 16.2.1983.

(c) and (d). There are no duplicate
Registration numbers. The registration
numbers for General and Scheduled Castes/
Tribes categories start with the same serial
Ncs., distinguished by addition of ‘G’ and
‘S’, ‘G’ standing for general category and
‘S’ for SC/ST category. The addition of
‘C’ stand for ‘Cash Down’ and ‘H’ for Hire
Purchase.

(e) In case of flats on Cash Down basis
an allottee is required to deposit the total
cost of the flat etc. within 2 months from
the date of issue of Demand-cum-Allotment
letter. In case of flats allotted on Hire-
Purchase, the premium of Land plus 20%
of estimated cost of flat is recovered as
initial deposit at the time of allotment and
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balance amount is recovered in monthly
instalments spread over a period of 7 years
in case of MIG, 10 years in case of LIG and
1 years in case of Janta flats. The payment
of cost of flat and monthly instalments is
accepted in various authorised branches of
State Bark of India and Central Bank of
India.

(f) As per the policy, the flats construc-
ted by DDA are allotted through draw of
lots. However, in exceptional circums-
tances, persons arc allowed change of locali-
ties and floors with the approval of the
Vice-Chairman/Chairman, DDA.

Implementation of IRDP

7706. SHRI CHHITTUBHAI GAMIT :
Will the Minister of RURAL DEVELOP-
MENT be pleased to state :

(a) the details and number of blocks in
cach State taken under the Integrated Rural
Development Programme of revised 20 Point
Programme ;

(b) the details regarding the various
schemes launched in those blocks under the
programme and the extent of progress made
thereunder ; and

(¢) the number of blocks proposed to be
taken under the programme in each State,
specially in Gujarat during the remaining
Sixth Five Year Plan ?

THE MINISTER OF STATE OF THE
MINISTRY OF RURAI. DEVELOPMENT
(SHRI HARINATHA MISRA) :
(a) All the blocks in all the States/UTs.
are covered under Integrated Rural Deve-
lopment Programme (IRDP).

(b) Under Integrated Rural Development
Programme capital assistance is given to
the target group below the poverty line for
taking up any economically viable anmd
bankable projects in primary, secondary or
tertiary sector. A statement indicating the
beneficiaries assisted under the scheme
during 1980-84 till Feb., 1984 in various
States/UTs is attached. :

(c) Does not arise in view of (a) above,
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Statement

Beneficiaries covered under IRDP during the 6th Plan till February, 1954.

_________ (Nos.)
Sl. No. Name of the 1980-81 1981-82 1982-83 1983-84
States/UTs, (till Feb.,
1984)
1 2 3 4 5 6
1.  Andhra Pradesh 166483 238846 284783 191634
2. Assam 20285 221N 39588 53_714
3. Bibar 252630 276169 362354 é88038
4. Gujarat 105477 - 116115 173790 135795
5. Haryana 47548 79605 158678 81589
6. Himachal Pradesh 48090 34877 45755. 37307
7. Jammu and Kashmir 9357 27689 35435 34783
8. Karnataka 63906 87460 178856 121025
9. Kerala 80088 96832 127798 97431
10. Madbya Pradesh 234000 231861 313870 235810
11. Maharashtra 113409 139092 219690 178390
12. Manipur 2768 3627 8358 : 5438
13. Meghalaya , 5267 6045 7457 689
14. Nagaland 16721 12565 —_ 5561
15.  Orissa 100749 138367 252453 154497
16.  Punjab 63361 86867 98435 67932
17.  Rajasthan . 82683 121576 183402 133033
18.  Sikkim 29 262 3158 1804
19.  Tamil Nadu 255323 3;8225 271563 200580

20.  Tripura 11006 10146 9122 6279
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1 2 3 4 5 6
21.  Uttar Pradesh 998986 540160 . 554980 461517
22.  West Bengal 37415 67378 9560') 115670
23. A and N Islands — —_ 73 257
24, Arunachal Pradesh 2736 5921 13685 8865
25. Chandigarh NA — 405 512
26. D and N Haveli NA — 29 415
27.. Delhi 2561 2040 5027 3194
28.  Goa, Daman and Diu 5117 5259 6616 3703
29. Lakshadweep NA — 312 301
30. Mizoram 480 1712 1977 3516
31. Pondicherry 272 2591 1971 1374
All India : 2726747 2713418 3455447 2630553

Taking over of Management of Sugar
Mills in Uttar Pradesh

7707. SHR1 R.N. RAKESH : Will the
Minister of FOOD AND C1VIL SUPPLIES
be pleased to refer to the News-item appear-
ing in the Fipancial Express dated 14th
Qctober, 1983 about taking over of Sugar
Mills in U.P. and state :

{a) whether Government propose to
takec over Anand Nagar Sugar Mills,
Khalilabad, Ganesh Sugar Mills, Basti of
Swadeshi Mining and Manufacturing Com-
pany Limited in public interest ; and

(b) if so, the details thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD AND CIVIL SUP-
PLIES (SHRI BHAGWAT JHA AZAD) :

(a) The Central Government has no pro-

posal to take over either of the sugar mills.
(b) Does not arise.

fang’iwg nia & srgfaa sfady
®Y qavadt wiq & fagn

7708. =0 Ao Ao Trha : F47 fantor
AT A1 Hat a8 T TV F97 F9 O

(%) wfa faadig sreftg satw faeelt &
g fHat d=mady gfa #1 20 g w4-
9 & daiq sgfaa wify qar gfada
safaqal ¥ faafa fear s ;

(@) 9% ¥ gfa & frar dawe w)
gay §&41 (9759 gfga) qieay ¥ faafa
fevar war, fead sofeasl & faafa & of
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qqr 39 T F1 FARA (TG HEAT/eT AR
afga) war & ford ot faafia frar srar §
aqr gury seafagy FY gear Far §, faeg
aft fr 3N ;

() sy ai= g7 aftard § ¥ x@w
F1 &t uwg qfw &y ag g, afe gi, a19a%
FT F107 § 4T 3949 e srafy I wreg
wfw Y @it F30 faar qrgar ; T

(%)wcas safaq & Fso H wrorg 9fq #1
& AGT (@EY Geqr/eT awa afga) Far @

a1 ag fea-fea fafadi & sa% a0 §¢ -

qqr 9% A ¥ ufe Y @t FUT F
fare ara a® Fa1 FTHATE FTAS & 7

ad faar &, faator st smata /+REa
¥ qar gadta G fawm § 9o " (s
wfeagrsa) : (%) g s1F & farige
atg § gra aar & qra fafga sww @ g4
g7 426 AT |

(@) sed, 1983 & 44 srqgfaa wfa
qar afugta safsaai 1 156.6 fa@r &
ef ¥ faafea frar a1 g1 @E@U Ao gy
& & 91 9T 92 9T W QT fugor §
faw wg &1 [aFaras ® varaan ey
%11 LT—8187/84] & 1 Iy &7 dlwi-
T & Q9T ATaET A1 § |

(7) dafwa i &7 andeT T A qew
gifawrd & srgavea & faar w3 fKar g1 @
WIATENT § | STr QT g1 & Savrea @Y ufy

w1 @Y FT T FEAAT wA

ST |

(a) stgqu @ & arg § A+ feafa
TS ZA |

HEY NS | AN HA § Lq@HQ)
FIATA &Y TATIAL

7709, it &9 9+ awt : 77 W@ HR
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mﬂ&mgfaﬁzraaaﬁqﬁwrﬁﬁs:

(%) mew gaw F rE-wrongT fw F
TYHETT F A8 eqaE) & arq fhay FIe-
Qg ;

(@) 7ar a3FT & faare awrd A
# TIFULY FT UF 9T FI@EAT eqriay
FIT FT§ ; AR

() afz g, avg@ wvawa § sqyu ¥4

87

aig T awfiw qfa dawem & v
w0 (ot WrEs W) ¢ (F) g §
areqd &g gEcre (gfear) fafade—ow
FUHTY FEA FT 72 JAMY 7 0F gfe &1

(@) &t (1) Heq AU H AXEA A7 {
FIZ 941§ € A7 1 gfae «amy F7 -
g1, F13 T3 A8 § |

12.00 hrs.

SHRI H.N. BAHUGUNA (Garhwal) :
Mr. Speaker, Sir, 1 have to assert about my
privilege motion.

HEAG AGIA : GGYWT S, TF FT Jq7q
al srat fasrar fear g ok gal &1 9fa-
IALAA G R | |

sft FRAAY XA AT FIIG qT W
faadrs § 1 fafqeer @ guad*® aar g
saarte gad fAed & A9 argEy 2, ag-
are a4 fasw 1 ¢F femddz aamar &)
TR A FL BI-QAAT-FI]T-RT
IaFT AT5qT Fear=q fawar 3 |

AA HFRA : HY 9gA FT JI77 Far-
qET § ) AT AW AT §, g@HT W ¥
faxrHzor &A1 | AL qasA TG R &Y.
& arqer faorg g ) |

**Expunged as ordered by the Chair,
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o} et waw agawr: fAusw F
fag wwd § 2% @ IFC Y, A AW
T |

MR. SPEAKER :
myself.

First I have to satisfy

off grEdt Avqw agaon: dte 17 ®)
Fafrrea T Q1ET 99T QAT A dAro 23 F

gt AE W@ |
WEqR WA : KH H HIg AT AN § |

off FRaAw AT AP ; I AT A~
qof ATHAT § |

MR. SPEAKER : 1 have to find out and
then give my decision.

(Interruptions)

SHRI H.N. BAHUGUNA : Will you
hear me ?

(Interruptions)

MR. SPEAKER : Yes, any time.

ot wew fagrd amudy (A faesld)
d7q § 47 399 Qw947 fgg 7

weae WAy : a3 fag s faar g gn
q® q3 fada @ €

oft sree fagrd At sy 9 e
§ A7 FW@TEA AT T F1 9T FA FT
w7 g

Heqw AW : g UF a9 (AF @ &,
I AT A AT AT, AT GHIG HT A AT

dar A9 FEA qg FIA )
DR. VASANT KUMAR PANDIT
(Rajgarh) : To my adjournment motion

tabled last week you said that you were
collecting the information with regard to
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the spoiling of India’s image at Hanover.

MR. SPEAKER :
mation so far.

I have got no iofor-

DR. VASANT KUMAR PANDIT :
Our High Commissioner there... (Interrup-
tions)*

MR. SPEAKER : No question.
allowed. I have not allowed you.
not & Member of this House..

Not
Heis

(Interruptions)

MR. SPEAKER : Mr. Swamy, do you
want to say something ?

DR. SUBRAMANIAM SWAMY (Bom-
bay North East) : I want to mention about
Shri Lanka. I want the Government to
make a statement on what firm and decisive
action they propose to take on the Sri
Lanka matter. It is getting worse, and now
Mr. Karunanidbi has said that they would
revive the secessionist demand.

MR. SPEAKER :
we will talk about it.

You also come and

DR. SUBRAMANIAM SWAMY : What
to do about Ceylon and what to do in the
House ?

MR. SPEAKER : You come and we will
discuss Sri Lanka as well as Pubjab.

qorg fquuwma & qrq o1 g qrq
FTAT |

PROF. K.K. TEWARY (Buxar) : What
] am going to raise and show will get the
unanimous support of the House. I have
given a notice about American interference
in Punjab affairs. The Assistant Secretary
of State of the United States of America in
a Committee Meeting of the House of
Representatives has made a long report.

MR. SPEAKER : Let me get the facts.

ot /AL TW qrd Y @ A A7 @y

& IEH A & )

*Not recorded.
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PROF. K K. TEWARY : 1Itis a serious
matter. We have already drawn attention
toit. Based on the report, Mr. Suleri,
Adviser to the Pakistani President, Gen.
Zia-ul-Haq has made a statement. In the
meantime the Press’ reports have come...
Therefore now it is confirmed that foreign
forces are interfering and it is a serious
matter. |

MR. SPEAKER : We will get the facts.
You also come at lo’clock and we will
discuss.

sl sEe fagA awwdr : gg agd
WgeAqu WIAAT IBIAT 1 § AT GAGT
FIAT g | gl 13 faard oY aumard f1
AT FR G|

rEnS WEIW : g TGN AT ALY TR I
T AT | T ST WY gzl IET FE @ 9,
1T Y 9FAT THI Fg @ & |

oft AY Trm awiE (fgame) : ag aifwas
AT §, ATTHT §HEF FAL A19AT A

eney AW « A7 FFT )
st RAY TR WL F47 FgI g 7

AT WENAT © G TAFT FTUTI F
a fF e g a @ AT )

DR. V. KULANDAIVELU (Chidam-
baram) : Dr. Subramaniam Swamy has
raised a very serious problem concerning
Sri Lanka...

MR. SPEAKER : I have just said that
we will get together ang discuss how to raise
it‘

DR. KULANDAIVELU : We have been
discussing this issue for a long period.

MR. SPEAKER : Whbatcan I do? Is
there anything more than that ?

DR. V. KULANDAIVELU : Mr,

Jayawardane has stated... (Interruptions).

MR. SPEAKER : When the time comes,
we will allow you in full. So, do not
worry.

st 7w e gt (Frafa) : sreger -
g, 5@ 3w # A & Seorfaq awgd g
sTa, §YHe, dYgr AR gE /Y oY g1 g,
9 FI FIUT TF qIT J§ AT F JIE F95T
Fu AgY Ear | '

AETW AP : A9 WA ifwg |

ot T " g : afee et gru s
dargd s & a3 ax ¥ e &
forg sy &, oY aga aedy A & '

HETR AEIT : AFI FIF T F1E HIgT
AgY § 1 AT TAISHT ) o

(Interruptions)**

MR. SPEAKER : Not allowed. Nota
single word will now go on record.

SHRI H.N. BAHUGUNA : The sitva-
tion is deteriorating not only in Punjab but
in Manipur also

MR. SPEAKER : We are discussing it. .

SHRI H.N. BAHUGUNA : 1 will not
take more than a second. The point is we
will discuss it 1 agree. We have been dis-
cussing it in the House as well as in your
chamber. And the situation is everyday
deteriorating in Manipur area.

MR. SPEAKER : What do you want
me to do ?

SHRI H.N. BAHUGUNA : I am making
a suggestion. Therefore, whatever we get
here when the sccessionist activities take
place, we never get the Prime Minister’s
intervention... '

MR. SPEAKER : Last time, we had it,

**Not recorded.
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So, 1 do not agree with you. Not allowed.
He is going out of the way.

(Interruptions)

oft HAY T amEl: AW FH-UHT TG
g I (saEera)-

ALY WENEY : AT TAISHE |

st T faam qrame o fage W Fi9r-
ATATT G @I |

HEqH WA : EAT FU @ § |

ot 7w fawra qEaw 9 9 ST
QEWA QTS SIS |+ (qAUT)

12.07 hrs.

PAPERS LAID ON THE TABLE

Detailed Demands for Grants of the
Ministry of Health and Family
Welfare for 1984-85

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B. SHAN-
KARANAND) : I begto lay on the Table
a copy of the Detailed Demands for Gr.ants
(Hindi and English versions) of the Minbistry
of Health and Family Welfare for 1984-85.

[Placed in Library. See No. LT-8150/84]

Detailed Demands for Grants of the
Ministry of Works and Housing
for 1984-85

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, SPORTS AND WORKS
AND HOUSING (SHRI BUTA SINGH):
I beg to lay on the Table a copy of the
Detailed Demands for Grants (Hiadi and
English versions) of the Ministry of Works

and Housing for 1984-85.
[Placed in Library. S¢e No. LT-8151/84]

Food Corporation of India (Staff) (Eighty-
Eightbh) Amendment Regulation, 1984

THE MINISTER OF STATE OF THE

APRIL 16, 1984

Papers laid - 436

MINISTRY OF FOOD AND CIVIL
SUPPLIES (SHRI BHAGWAT JHA
AZAD) : 1 begto lay on the Table a copy
of the Food Corporation of India (Staff)
(Eighty-Eighth) Amendment Regulations,
1984 (Hindi and English versions) published
in Notification No. 28/F.No. 5-2/77-EP in
Gazette of India dated the 24th March, 1984,
under sub-section (5) of section 45 of the
Food Corporations Act, 1964.

[Placed in Library. See No. LT-8152/84]

Annual Administrative Report, Annual
Accounts etc. of the Tea Board India,
Calcutta for 1982-83

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND IN
THE DEPARTMENT OF SUPPLY (SHRI
NIHAR RANJAN LASKAR): I beg to
lay on the Table—

(1) A copy of the Annual Administration
Report (Hindi and English versions)
of the Tea Board India, Calcutta, for
the year 1982-83. '

(2) A copy of the Annual Accounts
(Hindi and English versions) of the
Tea Board India, Calcutta, for the
year 1982-83 together with Audit Re-
port thereon, '

(3) Acopy of the Review (Hindi and
English versions) by the Government
on the working of the Tea Board
India, Calcutta, for the year 1982-83.

[Placed in Library. See No. LT-8153/84]}

Statement explaining reasons for not lay-
ing the Annual Report etc. of the Oil
Palm India Limited for 1982-83 with-

in the stipulated period

THE MINISTER OF STATEIN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : Ibegto lay
on the Table a statement (Hindi and English
versions) explaining the reasons for not lay-
ing the Annual Report and Audited Accounts
of the Oil Palm India Limited for the year
1982-83 within the stipulated period of nine
months after the close of the Accounting
Year.

[Placed in Library. See No. LT-8154/84]
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(2) A copy of the Detailed Demands for
Grants (Hindi and English versions) of

Notifications onder the Central Excise

Rules, 1944 ; Detalled Demands for Grants
of the Ministry of Finance, Department
of Parliamentary Affairs, Secretariats
of the President and Vice-President and
U.P.S.C. for 1984-85 ; Annual Report
of the Deposit Insurance and Credit
Guarantee Corporation, Bombay for
year ended 31.12.83 ; Report of the
C. and A.G. for 1982-83—Union Govern-
. ment (Civil) and Union Government Appro-
priation Accounts (Civil) for 1982-83

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : 1 beg to lay on the
Table—

(1) A copy each of the following Notifi-
cations (Hindi and English versions)
issued under the Central Excise Rules,

1944 :

- (i) G.S.R. 251 (B) published in
Gazette of India dated the 3ist
March, 1984 together with an
explanatory memorandum mak-
ing certain amendment to Notifi-
cation No. 95/81-CE dated the
Ist April, 1981 so as to extend the
duration of the partial exemption
from excise duty thereunder to
Transformers of rating 150 KVA
and above upto and including
30th June, 1984.

(ii) G.S.R. 252 (E) published in
Gazette of India dated the 3lst
March, 1984 together with an
explanatory memorandum mak-
ing certain amendment to Noti-
fication No. 96/81-CE dated the
Ist April, 1981 so as to extend the
duration of the partial exemption
from excise duty thercunder to
Electric Motors of 5§ KW and
above upto and including 30th
June, 1984.

(iii) G.S.R. 269 (E) published in

QGazette of India dated the 3rd

April, 1984 together with an ex-

planatory memorandum making

certain amendment to Notifica-

tion No. 184/81-CE dated the Sth
November, 1981.

[Placed in Library. See No. LT-8155/84]

the Ministry of Finance for 1984-8S.
[Placed in Library. See No. LT-8156/84]

(3)° A copy of the Detailed Demands for
Grants (Hindi and English versions)
of Parliament Department of Parlia-
menptary Affairs, Secretariats of the
President and Vice-President and
Union Public Service Commission, for
1984.85.

[Placed in Library. See No. LT-8157/84]

(4) ‘A copy of the Annual Report (Hindi
and English versions) of the Deposit
Insurance and Credit Guarantee Cor-
poration, Bombay, for the year ended
the 31st December, 1983 along with
Audited Accounts, under sub-section
(2) of section 32 of the Deposit Insu-
rance and Credit Guarantee Corpora-
tion Act, 1561.

[Placed in Library. See No. LT-8158/84]

(5) A copy of the Report (Hindi and Eng-
lish versions) of the Comptroller and
Auditor General of India for the year
1982-83—Union Government (Civil),
under article 151 (1) of the Consti-
tution,

[Placed in Library. See No. LT-8159/84]

(6) A copy of the Union Government
Appropriation Accounts (Civil), for
the year 1982-83 (Hindi and English
versions). :

[Placed in Library. See No. LT-8160/84]

12.08 hrs.

ESTIMATES COMMITTER

~ 72nd Report and Minutes and 64th
Action Taken Report

SHRI BANSI LAL (Bhiwani) : Sir, I
beg to present the following Reports and
Minutes (Hindi and English versions) of the
Estimates Committee :

(i) Seventy-Second Repori on the Depart-
ment of Supply-Directorate General
of Supplies and Disposals and Minutes
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of the sittings of the Committee
relating thereto.

(ii) Sixty-Fourth Report on Action Taken
by Government on the recommen-

. dations contained in the Fifty-Fourth
Report of the Committee on the
Ministry of Defence (Department of
Defence Production) Ordnance Fac-

tories.

12.09 hrs.

CALLING ATTENTION TO MAT-
TER OF URGENT PUBLIC

IMPORTANCE

 Reported threat by the so called ‘Kashmir
Liberation Front, and other extremists to
the life of Prime Minister and other
VIPs

SHRI P. NAMGYAL (Ladakh) : I call
the attention of the Minister of Home
Affairs to the following matter of urgent
public importance and request that he may
make a statement thereon :

“The reported threat by the so-called
‘Kashmir Liberation Front® and other
extremists to the life of the Prime
Minister and other VIPs and action
taken by the Government to meet the
situation.”

12.10 brs.
(MR. DEPUTY-SPEAKER in the Chair)

THE MINISTER OF HOME AFFAIRS
(SHRI P.C. SETHI): Sir, Government
are aware of the threat posed to the life of
certain VIPs by extremist elements. The
reported “threat of the so-called Kashmir
Liberation Front has also been noted. In the
wake of these threats, security arrangements
have been reviewed and appropriate action
has been taken to strengthen existing secu-
rity arrangements wherever required and
provide security cover to certain public men
such as Members of Parliament, leaders of
political parties and religious organisations,
Journalists ¢Jc. Diplomatic missions arc also
being provided security cover.
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In the case of the President, the Vice-
President and the Prime Minister, detailed
instructions already exist for their protec-
tion. These are reviewed from time to time.
The House will agree that it will not be in
public interest to disclose details of the steps
taken by Government.

off dYo ATWIT : JUTHAET HEAT, qgd
G GIATT ATH EATX AW FATHA § | T
TR H AT q9Y AW F A AmaAw 99 §,
Iad qgq F) fad wr g o dwar
AT FIYAMR T1gEd, gafam S F qma
HqA W qg g1 71471 & fr wreAR faaw
T F1 qUE § UF AFT JIAT @F 39 o4-
AT 1 faar § 1 9ad faar gar g e wwgar
Jg A &Y et frg & 1T S9F H A IqF]
RITT 9T TFTAT AT 47 | JAHT AAT 4 &
faw qarm w= siaar gfeawr aiet o s
ST AT qHoTo FT THFNFAT FIT F
faq wrediT fgaaA wre &1 T J gaHy
ST IT FGIATRATA &1 W gFAY &
TS g fF s gw @wa &1 afsaw agl fear

Y IEHY T FIHNFFAST B F G | A

ag Y &gr a7 g i seougo wrF &1
FIAT A WA F@ dFT § ASTHETAT
A AFYT ag F1 B T AFTGT AT HF |
qg 99 £ 99 99LH ©MT AT g1 4
grIgivag WY wg1 & 5 w10 wrew
Hsgedr, faegiv 1974 ¥ 1A Ioog @i
AR FIEN fAadma o & S )
¥, A7 AAT I FEAR cafaarge wee &
A9 9T A FTQAFIZTANA 9T, AFIA 95 &
q19 g 988 INA & fqu, waw T
4, ITHT W gudt ¥ Fgr a7 § 5 wA-
TS B FL 9N | FA ¥ fgrgear argrq
¥ WY 3@ TE @av ot 2, frasl T gar
H1AFH Head J qas9g &) &N | oF age
qA GIATF vt §, 9 Ieaia fedfter Frar
& | JUHT AT hearq §
Extremists fan out to other States

“ferger argre” & 15-4-84 F gy T
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gad ¥ ¥ 3o ¥ART FIT FET @A,
STTHY FATHT J

‘“Intelligence reports show that the
extremists are armed with Pakistani
marked grenades, sterling SLGs sup-
plied by the United States and the
famous AK-7 supplied by the Soviet
Union.

The most disturbing fact is the
almost abundant supply of .38 calibre
service revolvers and other automatic
and semi-automatic weapons available
only to serving personnel of the Indian
armed forces.

While the United States supplied
Sterling SMG is the most frequently
used weapon for experimentation
attempts, the Soviet and Chinese wea-
pons are reported to be in abundant
“ready stock ™.

Intelligence reports <have also
stated that the exremists have a safe
passage ‘““in and out” of the sacred
Golden Temple through a labyrinth
of tunnels which is continuously being
expanded.

Along with defensive preparations
to meet a possible attack on the
Golden Temple, a large number of
assailants, some of them reportedly
belong to Pakistan’s elite Special
- Services Group have been moved to
safe shelters alt over the country,
mainly ip the Terai region of Uttar
Pradesh and remote hill villages.

#4 ag gafag ugr fF o ag @av afay
qq , IHTT F1 A 71 Foraat qqoqgo
Stro & A9 ¥ wgT wraT Y, ag qifpcaA &
FAIET G Zud § S MAT 1 AT gaR
e # HETR AT qAET F Wque S
fag go g &1 o g o 3 gerfaad
g, arY qifFearT ¥ Q| TEY Fewe N
¥ grow 1 Afcq ¥ ow @ T@ AET
TR §, M g 75 5 q@oumesho qu
F @F F2Ifaay g i § a5 & o

the Life of P.M. and Other
VIPs (C.A.)

¥ fevarrg A1 7€ 3 9 O% agq & AT
T &1 AR ag e frarsrar § e 5@
AR AIATT FIR F gOTF Fgarr & §
14 fot afea ) ®WE, acagh ¥
§q qvTa ¥ Iwrefl grwifuczd & 4rg

JAHRT
T

FIRFT ENT TAT &1 GAFT AT
MY FIYAT HUIT FAT, TETE

I FETE | q91d F g q8T o AT
gAarR arua §, S w9 Y 37 WA _weg
FY A07 A1 & € g AT 9G¥ qdr Fwrar
® 5T g1 1T FT IF Far g A Ig o
qHoqHosio § A &ATe A fedw qigz are
Y ¥ IFT FILETT AL T 199 &1 T I
TFANE A% EfoRAT H qga Gavad & Qi

qraAr

Tifge fF @1 wam da7 =1fgw

@A a1 g 3% AN qogmoshto &
T qAlaet & qadw S dr ot 8,

fSasr
qpeee

§4 agor W qer @ fors frar

forerst forar wrtfiveaar 7 ghar i wary
& I frr v § wad @y Efaw fra

W

s frarsll & eradee quft

§ Y FATE-HIG §, TU I9F §, gars g

¥ duye & wig T FW 4 A

aw@H

§99 TRATE FW X Fivr o

@ & A8 a8 Nehifes dum ), a1 iw
a7 g, urawifa feargw & fr gor W
HY JAG FIAT §, W 35 %) %y qwg
FIAT &, 99 ag F 27 G ¥ o Feqld
AW §1 98 g fag aga § swda

ga

F A9 AT W T ATY WY

fargeana avgre qw A|T NN, TEA qTA

:—qarﬁ

faar war § :—

“Foreign Hit Squad

An international ‘hit squad’ was re-
portedly approached by Khalistan
extremists offering a multi-million
contract for ‘elimination’ of certain
‘highly placed individuals’.
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[Shri P. Namgyal]

The first inkling of ‘shopping for
terror’ by the Khalistan protagonists
has been there for some months.

The confirmation was, however,
obtained when Indian counter-intelli-
gence units checking out all  possible
security angles for Prime Minister
Indira Gandhi’s initially scheduled
four-nation tour stumbled on a ‘stool
pigeon’ (The tour was cut down to
two-nation visit ostensibly because of
a crisis at home but was also pro-
mpted by a ‘no go’ security alert).”

MR. DEPUTY-SPEAKER : You have
given sufficient background. Do not be im-
mersed in that. Now put the question.

SHRI P. NAMGYAL : The report poes
on i

“The persons included in the hit list

of contracts which were reportedly

negotiated with at least three different

‘hit teams’ were Prime Minister

Indira Gandhi, Congress-1 general

secretary Rajiv Gandhi, Opposition

leaders Charan Singh and Atal Behari

Vajpayee and two of the senior most
intelligence officials in the country.

g Freae ¥ & T oI F QAN FHZAT
rgar § f% ag oF Jaged si@fada @
3T 5OH B g &\ qATq &1 29 g AT
AEG-FTRNT | BV, GHAT FIAT TL-F 131
Hezfanra @ E

2, 3feA g AT ard g,

(zaaena)
SHRI ABDUL RASHID KABULI
(Srinagar) : Sir, I beg to. ..

MR. DEPUTY-SPEAKER : Do not
interrupt ; plcase sit down. This is not a
general discussion. Do not record whatever
he says.

(Interruptions)**

MR. DEPUTY-SPEAKER : You cannot
interrupt as you like, Please go through
the rules book. Please do not record any-
thing he says.

(Interruptions)**

MR. DEPUTY-SPEAKER : It is for the
Minister to reply to him. Do not record

whatever they say.

(Interruptions)**

MR. DEPUTY-SPEAKER : Do not re-
cord whatever they say. It is for the Minister
to reply to the Calling Attention. I am not
allowing anybody else.

(Interruptions)**
SHRI A. NEELALOHITHADASAN
NADAR (Trivandrum) : Sir, on a point of
order...

oY qYo ATRIATA : IATEALT HEISA, T AN
FTATEATE M FT T & | Fed gfqatad
# gTd &1 § T a7 FHHITT gT A |

(saaam)

FTENT H qlolod o AT FoUToHIFo
FY fraat Y oIS 8, 3aFT oY guaEl
TR

(saaar)

MR. DEPUTY-SPEAKER : No point of
order is involved,

(Interruptions)

MR. DEPUTY-SPEAKER : Record only
whatever Shri Namgyal says.

Mr. Namgyal, please put the questions
and conclude.

SHRI P. NAMGYAL : Let me give the
background first, only then I shall put ques-
tions. (Interruptions)**

**Not recorded.
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MR. DEPUTY-SPEAKER : Do not re-
cord. I am not permitting anything.
This is no discussion. This is calling
attention going on, If anybody makes
any derogatory statement oOr uscs any
unparliamentary word while participating in
the discussion, the Chair will take care of it.
But whatever he says, it is for thc Govern-
ment to reply. Let my hon. friends go
through the rule book. They cannct inter-
rupt and they cannot participate in this

way.

If he is making any derogatory statcment,
the Chair will take care of it. Chair will
not allow things like that.

(Interruptions)**

If any view expressed by any hon. Member
is not palatable and any hon. Member
adopts this sort of method to interrupt, the
Chair will have to take a serious view of this.

(Interruptions)**

Please sit down. I am not allowing. Do
not record anything. The Chair will take a
serious view of this.

I am sorry you are stalling the proceedings.
I will not allow it. 1 will allow anything
but not stalling the proceedings. You must
allow every Member to express his view.
You may agrec with him or not. This
forum must allow him to express his own
views. 1 must make it very clear,

st do  AMWEAW ¢ T I G AT FeT
fewIz udrdls sz @i &1 fad o7 3§ &,
39 GF 9T Y, FITHIT FT qIeeH qTH
AATGATR | FHY gar Iqar g fF aanr
Az A & AMffaae Py §1 & straay
qavag fzarar =igar g fF 3 N emfwar
W «@2X fa® St @ &, ST s
FAFed, 1317 & ffam, vawfady « -

argorad T FwAtT &t ¥ fadmfaes qq

FIT |

MR. DEPUTY-SPEAKER : You con-
clude now. You have already taken more

Threat of Extremists to 346
the Life of P.M. and Other
ViPs (C.A.)

than twenty minutes.
(Interruptions)

Mr. Namgyal, do not address them. You
address the Chair. Do not reply to them
also.

(Interruptions)

You put your questions now.,

st qlo AT : FAT @I T IW
A1 &1 g0 2 fF g@oumosiio—aAWH
afaq q9—aT FTg-FTeNT & FAfmedma @
W&, AT g, qAl 3qF 9% 0 F fqu
AYFIT A %97 F30 I § 7 Jqf ) Fa)e
¥ qar JAqr § fF Meeq g F grg 9T
w1 3192 fas &1 a1 @ & Nfeg &
A ATT M E ? FAT GHIL FY 57 17 FT
Wl o0 & fF aeg-wrelit ¥, aew? g
feom &, q@ougdoesito &1 uF Farforga-ga
g & ; A ], Y o ufadiz gow feradeg
4T FIAT 918 &, IT8T AFT F fAg q¢-
FTLFT €9 I3T @Y § ?

W faafaer qo sEg-wreNT & AleE
8, e faea Faares & Y favar oo, &Y
qar FAAT fF RIS A F qry ITH7
fas & o ag Iadt gAwds FX @S &
AT F1gan g fw axwie 393 faars sar
TFUT F TE 2
O e (R
.:_../Lu‘;.-u“"':.-l,/ s (_f{)dmbuz‘
LU e VT FE LU S
o’:tf“ P Upiag PEA% Uy .a},JJ*/
S Lo s L
A g3 100 i e
o ;‘.z?&flu!&&ud.._{dxv/{,
et L s s, wlﬂb‘&u—;lg./u‘i
S QISR Py G 55
LF'J‘:.JJIJ&/V//.(-Q,L‘-/J//U}!
UW u’wk;-u"/z_wwm "——ofd:
Z‘f‘fd-{’-—«/d"’v*’d"' AT

**Not recorded.
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Py Vd.j‘w.f,:) . ./f/;., LfL‘,fu"/

S & It L Ly o Lo
s ind . Loy
Uil Us i e LI s 2 O S
L x5 ff}‘/f/mulib;dww,‘,qq <&
ALY Y b FOFIE AU # s
Afé LaprreBl L 2o ) PR I
S A e e o on S5
d}u"w/(fu“(_f"tu»vw J:L,VZU/J,/
JM)]’&,J/&/’&-JL’—’J'JU U'U'i/
Vi (ﬂ}ud.dﬂb".;.[:ﬁ ..(L)Af Jlg’ L

Extremists fan out to other States 4_(}"‘:@]

SIWA L 1o - ane LAV e
Sc;tcnus

[ c:-a)l:)tfu;f— J L bL/.&f/U_“&

“Intelligence reports show that the
extremists are armed with Pakis-
tani marked grenades, Sterling SLGs
supplied by the United States and the
famous AK-7 supplied by the Soviet
Union. '

The most disturbing fact is the
almost abundant supply of .38
calibre service revolvers and other
automatic and semi-automatic wea-
pons available only to serving person-
nel of the Indian armed forces.

While the United States supplied
Sterling SMG is the most frequently
used weapon for experimentation
attempts, the Soviet and Chinese
weapons are reported to be in abun-
dant “‘ready stock”.

Intelligence reports have also
stated that the extremists have a safe
passage *“‘in and out” of the sacred
Golden Temple through a labyrinth

of tunnels which is continuously being
expanded.

Along with defensive preparations
to meet a possible attack on the
Golden Temple, a large number of
assailants, some of them reportedly
belong to Pakistan’s elite Special
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Services Group have been moved to
safe shelters all over the country,
mainly in the Terai region of Uttar
Pradesh and remote hill villages.”
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“Foreign Hit Squad

An international ‘hit squad’ was re-
portedly approached by Khalistan

extremists offering a multi-million

contract for ‘elimination’ of certain
‘highly placed individuals’.

The first inkling of ‘shopping for
terror’ by the Khalistan protagonists
has been there for some months.

The confirmation was, however,
obtained when Indian counter-intelli-
gence units checking out all -possible
security angles for Prime Minister
Indira Gandhi’s initially scheduled
four-nation tour stumbled on a ‘stool
pigeon’ (The tour was cut down to
two-nation visit ostensibly because of
a crisis at home but was also ptompt-
ed by a ‘no go’ security alert).”

MR. DEPUTY-SPEAKER : You have
given sufficient background. Do not be
immersed in that. Now put the question.

SHRI P. NAMGYAL :
on :

The report goes

““The persons included in the hit list of
contracts which were reportedly nego-
tiated with at least three different *hit
teams’ were Prime Minister Indira
Gandhi, Congress-1 General Secretary
"Rajiv Gandhi, Opposition leaders
Charan Singh and Atal Behari Vaj-
payee and two of the scnior most

intelligence officials in the country.”
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(Interruptions)

SHRI ABDUL RASHID KABULI (Sri-
nagar) : Sir, 1 beg to...

MR. DFEPUTY-SPEAKER : Do not
interrupt ; please sit down. This is not a
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general discussion. Do not record what-
ever he says.

(Interruptions)**

MR. DEPUTY-SPEAKER : You cannot
interrupt as you like. Please go through
the rules book. Please do not record any-
thing he says.

(Interruptions)**®

MR. DEPUTY-SPEAKER : It isfor the
Minister to reply to him. Do not record
whatever they say.

(Interruptions)**

MR. DEPUTY-SPEAKER : Do not
record whatever theysay. It is for the
Minister to reply to the Calling Attention. 1
am not allowing anybody else.

(Interruptions)**
SHRI A. NEELALOHITHADASAN
NADAR (Trivandrum) : Sir, on a point of
ocder. ..

ity .amsp o It 86%

Ggeliss e S U ST s i |
-

(Interruptions)
1 1.37.0.4 o It d gF
s s S . I GG
(Interruptions)

MR. DEPUTY-SPEAKER : No point
of order is involved.

(Interruptions)

MR. DEPUTY-SPEAKER : Record only
whatever Shri Namgyal says. Mr. Namgyal,
please put the questions and conclude.

SHRI P, NAMGYAL : .Let me give the
background first, only then I shall put
questions.

(Interruptions)**

**Not recorded.
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MR. DEPUTY-SPEAKER Do not

record. I am pot permitting anything.
This is no discussion. This is calling atten-
tion going on. If anybody makes any dero-
gatory statement or uses any unparliamen-
tary word while participating in the discus-
sion, the Chair will take carec of it. But
whatever he says, it is for the Government
to reply. Let my hon. friends go through
the rule book. They cannot interrupt and
they cannot participate in this way.

If he is making any derogatory statement,
the Chair will take care of it. Chair will
not allow things like that.

(Interruptions)**

If any view expressed by any hon. Mem-
ber is not palatable and any hon. Member
adopts this sort of method to interrupt, the
Chair will have to take a serious view of

this.

(Interruptions)**

Please sit down. I am not allowing. Do
not necord anything. The Chair will take a
serious view of this.

I am sorry you are stalling the procee-
dings. I will not allow it. I will allow any-
thing but not stalling the proceedings. You
must allow every Member to express his
view. You may agree with him or not. This
forum must allow him to express his own
views. I must make it very clear.

Ayl ISk s
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MR. DEPUTY-SPEAKER : You con-
clude now. You have already taken more
than twenty minutes.

(Interruptions)
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Mr. Namgyal, do not address them. You

address the Chair. Do not reply to them
also. -

(Interruptions)

You put your questions now.
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SHRI P.C. SETHI : Sir, this is a fact
that one organisation named J. and K.
National Liberation Front had written to
Mr. Ved Bhasin that this news should be
published within two days that ‘J. and K.
NLF hereby pledges and vows to avenge
the death of Sheikh Magbool! Butt, who
was killed by anti-Kashmiri power-hungry
politicians in Tihar jail. We have decided
to kill the Prime Minister of India and her
son as a mark of respect to our great leader.
Kashmir will not be the grave of these two
persons, but we shall take revenge outside
Kashmir and in any part of the world. The
people of the world, especially of India, are
still unaware of the fact that Mr. Mahtre's
murder was planned by the Prime Minister
of India in consultation with RAW.’

As far as Mr. Mahtre’s Kkilling is concer-
ned, the allegation that this was planned by
the Prime Minister in consultation with
RAW is absolutely false,

**Not recorded.
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With regard to the news of SSG battalion
crossing the Kashmir frontier,, we have
reports from the Kashmir Government that
the borders are being sealed by the Army
and the BSF and there is no infiltration from
that side to this side. Further, if there is
any, we shall take care of that.

As far as the security of VIPs and other
M.Ps. is concerned, we have taken ample
precautions which are being reviewed from
time to time,

MR. DEPUTY-SPEAKER : Now, Mr.
Satish Agarwal,
(Interruptions)**
MR. DEPUTY-SPEAKER Do not

_record that also. Mr. Namgyal, please sit
down.

(Interruptions)*®

MR. DEPUTY-SPEAKER : Nothing is
going on record. Why do you make noise ?

(Interruptions)**

MR. DEPUTY-SPEAKER : Do not
record anything. Please sit down. Yes, Mr,

Satish Agarwal, you may start.

SHRI SATISH AGARWAL (Jaipur):
Mr. Deputy-Speaker, Sir, the threat by the
extremists, whether by the so-called Kash-
mir Liberation Front or by the Dashmesh
Regiment or by any other extremist organi-
sation in the north-eastern region, is a seri-
ous threat to the unity and integrity of this
country. 1 have not come across a situation
like the one which is obtaining as on date
during the last 37 years when the threat to

our unity and security within the country is

so much threatened by the extremist ele-

ments all throughout the country.

Sir, it is-a sad commentary that despite
the powers being taken by the Government
now and then with regard to the tightening
of the National Security "Act, and I and my
Party not objecting to those powers, we find
that the extremists of Punjab are spreading
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their activities not only within Punjab, but
ina very well organised manner they are
extending and spreading their activities to
the national capital, that is, Dclhi, they
have robbed three banks in Rajasthan, they
have robbed two banks in U.P. today and
I apprehend, Sir, with all my passiofi for a
sense of patriotism, something much more
than this if the Government is not able to
apprehend all these culprits and have a
command over the whole situation.

Iamnot on a very limited point also.
The statement of the hon. Minister which
has been read out here in this House refers
to the threats by the extremists as well as
by the Kashmir Liberation Front. Now,
the situation has become so serious that not
only every common citizen living in Punjab
or living elsewhere in the country is feeling
apprehensive of these threats now and then,
but our grown-up children in our families
have become so apprehensive and so dread-
ful about the whole situation that even when
Members or persons coming from our con-
tituencies visit our houses in our absence,
they say, ‘We will not open the gates and
doors’ because they have seen the episode
of Mr. Tiwary in Chandigarh recently,
unless they know the man personally. That
is the position. Now, on account of this
sort of a panic which has been created in
the whole country nobody knows who will
reach home safe after attending the Parlia-
ment or after attending the office. And so
far as this situation is concerned, the whole
House has supported the Government in
taking a firm action against the extremists.

There is no divided opinion so far as
this House is concerned. There is absolutely
no division on this point. The House has
demanded time and again and imprcssed
upon the Government that you take what-
ever action you like and think in the fitness
of things to deal with the situation but for
God’s sake protect the life and property of
the innocent people in this country. The
most unfortunate aspect is that the extre-
mists are carrying on their activities in a
very well planned way. 37 railway stations
had been burnt up at a particular point of
time. The modus-operandi is the same. Time

**Not recorded.
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is the same. The whole incident is practi-
cally the same. Now, thissort of thing is
going on. I am surprised at what our intel-
ligence agencies are doing ? Does the

Goveroment not have the intelligence net-

work ? RAW is there. IB is there. Other
special security intelligence agencies have
also been created. What are they all doing
about all these things ? This is no solution
of the problem that if a question has been
raised in the House that Chaudhury Charan
Singhiji’s life is under danger or Atal Bihari
Vajpayecji’s life is under danger, you put
half a dozen people at their residences. This
is not the solution of the problem. After
all, at how many places, is the Government
gding to provide security to Members of
Parliament and to VIPs 7 What happened
to Harbans Lal Khanna in Amritsar ? The
security guard was provided there. The extre-
mists came. They snatched the sten gun from
the security guard and from the same sten
gun, killed Mr. Khanna, our BJP ex-MLA.
So, what is the use of having security guards
like that 7 At how many points are you
going to post the security guards ? After
all, there are more than 800 Members of
Parliament and at least 50 to 100 Members
of Parliament are very actively participating
in the debates on Punjab. Whosoever speaks
against Mr. Bhindranwale will be put on
the hit list. Our hon. Speaker said that he
is in the hit list. You are not in the hit
list. Sir but the Speaker is in the hit list.
You are fortunate enough because you come
from Tamil Nadu and you don’t poke your
nose so far as the Punjab affairs arc concer-
ned. You are concerned much more with
the Tamilians issue. Now, what about
others ? The leader of the Opposition, Mr.
Charan Singh’s name is there. Shri Atal
Bihari Vajpayee’s name is there. And then,
the Prime Minister’s name is there. Shri
Rajiv Gandhi’s name is there. Madan Lal
Khurana’s name is there, Kedar Nath
Sahani’s name is there. Vijay Kumar Mal-
hotra's name is there, Those people organise
some sort of protest and come to the rescue
of the Government to say, here we are to
strengthen your hands ; you take your firm
action against the- extremists, we are with
you., And if they protest in a peaceful
manner, in a non-violent manner and
organise some bandhs and some protests
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against these extremist activities urging upon
the Government to take firm action, I don't
think, they are committing any crime Now,
in this whole House, for 45 minutes, Prof.
Ranga remembers, the whole Housé, all
sections of the House were with the Govern-
ment demanding a firm action. Now, what
more does the Government want from us ?
After all, the action has to be taken by the
Government,

Now, in today’s newspaper, the Prime
Minister has said, she does not bother about
the threat to her life. She is very bold that
way. And she says, she has been receiving
such threats right from her childhood. Now,
about our ruling Party Member of Parlia-
ment, Shri Rajiv Gandhi, I read one news
in the newspaper yesterday. His program-
mes up to 30th of April have been cancelled..
Now, of course, all possible arrangements
should be made for taking all preventive
measurc measures for the security of the
Prime Minister. Howsoever differences one
may have with the Party, the Prime Minister
is the Prime Minister. She is the Lcader of
the House. Then, of course, that is the
right step. Now, sir, this particular news-
item has appeared in the newspapers that
Mr. Rajiv Gandhi’s programmes upto 30th
of April have been cancelled. He has been
advised to remain in the house. But for
how long will he remain in the house ?
After all, elections are due. And all Mem-
bers of Parliament have to go to their cons-
tituencies. Now, Pandit Kamalapati Tripathi,
senior veteran leader of the country is very
upright in his approach to this problem.
Now, you are going to post security guards
to him ; then, Prof. Ranga ; then myself ; then
Dr. Karan Singh ; then Sbri Yashwantrao
Chavan. This is no solution of the problem.
For how many of them will you provide
guards ? If there is some disease in the
blood itself, then putting some ointment
here and therc will not solve the problem.
And that is why I am on a broader point.
This issuc has arisen. Now, with regard to
the extremist activities, I was still more sur-
prised to see this. You must have read,
those people came, killed somebody and
walked away. This was a report in the
newspapers—extremists killing people and
then walking away like in a morning walk.
What does the police do ? What does the

'BSFdo ? What does the CRPF do ? But
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I am told that the Home Minister has issued
instructions that the BSF and the CRPF will
act only under the instructions of the local
S.P, or the Dy. S.P. That is why they do
not act or react. They are silent spectators
in Punjab and elsewhere because the Jocal
police, the D.C. and the S.P. have
to give instructions. I am sorry to
say that the Punjab Police has failed to
discharge their duty. They have lost the
confidence of the people. This is the grea-
test problem. How to solve it ? It is for
you to solve it.

PROF. N.G. RANGA (Guntur): Mr.
Vajpayee does not want CRPF.

SHRI SATISH AGARWAL : 1 cannot
comment on all aspects of the matter be-
cause these issues are very delicate, 1do
not want to go more deep into the matter.

MR. DEPUTY-SPEAKER : 1 think, we
are goiog to have a discussion on this.

SHRI SATISH AGARWAL : It is not
necessary that I participate in that debate.
Different types of people participate in
different debates. Everybody has got his own
point of view.

The local police in Punjab have lost the
confidence of the pcople. You on your
part withdraw the CRPF. The moment
Mr. Longowal demanded the withdrawal
of CRPF, you withdrew it. The moment
they say, you amend Article 25, you
say, it is all right. If they want a separate
personal law, you say, all right. The moment
they demand for the withdrawal of CRPF,
you say, all right. Itie no firm handling of
the whole situation. This is a very s-rious
problem that has arisen in this country.

I am one of those who will agree that the
security environment along the borders is
tense but within the country it is more
dangerous. I am not worried about the
security environment being tense outside the
Indian boundaries. We can face any threat
from outside, whether it is from Pakistan or
any other quarter. But unless the country
is strong, unless we are united, unless there
is some law and order in the country, unless
there is peace in the country and every
citizen has faith in the integrity of the
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country and the authority of the Govern-
ment that, look here, here is the Govern-
ment which can deal firmly with the extre-
misis, the country will pot stand united to
face outside aggression. We can face any
threat from outside. No Seventh Flect can
deter us from our action ; Pakistan cannot
deter us from our action ; nobody for that
matter can deter us from our action. We
can take any action to face outside aggres-
sion.

So far as this particular thing is concer-
ned, the situation that has been created by
the so called “Kashmir Liberation Front”,
particularly after the execution of Mr.
Magbool Butt in Tihar Jail, I would like to
know what the Government has done about
it. The execution of Mr. Magbool Butt had
some sort of a reaction. I do not want to
go into the history of it. May I know from
the hon. Minister why Mr. Magbool Butt
was not executed 6 or 7 years back when a
final decision was given by the court of the
land for his hanging ? Why was his mercy
petition to the President kept pending for 6
or 7 years 7 Why did the execution not take
place 6 or 7 years back ? Is there any proce-
dure within' the Government that mercy
petitions are kept pending for 6 or 7 years ?
Why was this matter kept banging fire for
so long ? Why was he not executed imme-
diately thereafter ? Has the Government
devised or amended or modified the rules
in this behalf that the mercy petition to the
President against death sentence will be
disposed of latest within one year ?

Has the Government identified extremist
organisations within the country, whether
it is Punjab or Jammu and Kashmir or
North-Bastern regiog, ? We have read in the
newspapers today also that some extremist
activities are going on in the North-Eastern
region also. Mayl know whether the Go-
vernment has identified extremist organisa-
tions within the country and whether the
Government is collecting uptodate informa-
tion with regard . to their activities ? How
many extremists belonging to different orga-
nisations, whether it is the so-called
“Kashmir Liberation Front’’ or whether it
is Dashmesh Regiment in Punjab or whether
it is any other organisation in the North
Eastero region, the Government have besn
able to apprebend or arrest or prosecute
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during the last 2 years ? llow many of
them you have put under NSA ? How
many of them have bcen convicted by the
courts ? Can you cite cven 5 examples
throughcut the length and breadth of the
country where any extremists have been
arrested by you, have been prosecuted by
you and have been convicted by you,
despite the fact that hundreds of innocent
men, women and children have been killed
by thesc extremists during the last 2-1/2

yeais ?

Does the Government of India intend to
avail of the services of some expert interna-
tional organisations in the field collecting
intelligence or detection like the Scotland
Yard ? Are you going to avajl of the
services of such expert organisations in the
field of collecting intelligence or detection or
the like mattcrs ?

In this particular matter, is the Govern-
ment going to enlighten the people of this
country as well as the Mcmbers of Parlia-
ment by publishing a white paper for the
information of all concerned in this country
that ‘“‘Look here, thesc arc the extrenusts
organisations, these are the people heading
these organisations, these are the organisa-
tions which have been banned for their anti-
national activities and these are the people
involved in this, this is the modus operandi,
so many people have been killed by them.” ?
So, in order to enlightcn the people of this
country, in order to take the people into
confidence, in order to warn the people
about the preventive measures they should
take in case such cxt[emists spread their
activities throughout the length and breadth
of the country as they have done by looting
two or three banks in Rajasthan, two banks
today in Uttar Pradesh and many more in
Delhi and elsewhere in the country, what
action is the Government going to take ? I
apprehend and 1 wish to argue that the
extremists are going to spread and they are
fanning out in the ncighbouring States,
particularly in the neighbouring States they
are going to create problems ; and Pakistan
is very much in that whole show. Pakistan
wants to take revenge on this country for
J971 affair and so, this is but natural that
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they are doing all these activities. Lastly, I
wish to draw the attention of the House and
of the hon. Minister of Home Affairs “You
please make an enquiry from your end.”
What happened in Jamnagar, in the air force
area ? 12 people were killed by accident
and civilian vehicles were burnt in that air
force area. That is a prohibited area. You
please make an enquiry as to how the
civilian vehicles and civilians had entry into
that prohibited area, where the accident took
place whereby 12 people were killed. 1
have got a letter from the Advocate of
Jamnagar with regard to this. If you like
these contents which contain much more
valuable information with regard to this as
to how Gujarat also is being made a rockbed
of spying activities, for these smuggling
activities and how Pakistani spies in the
garb of smuggling are finding a place and
protection in various strategic points in
Gujarat also, you can have it.

Looking to the situation, we have got
Punjab on this side, Western side.

Coming to Rajasthan, you go to Ganga-
nagar, Bikaner and Jaisalmer, right up to
that area where we are extending the
Rajasthan canal. And as for Rajasthan
canal also, I am told, 1 do not have any time
to dwell upon that particular matter, many
pecople who have migrated to Pakistan, are
coming back to settle down along the
Rajasthan canal border depriving the local
population of the fruits of development of
Rajasthan canal. They arc coming in many
more numbers. You have a record from
Rajasthan Government as to how many
Pakistanis have come over to this area,
crossedd over to this day and settled in
Rajasthan canal area so as to have the ad-
vantage of irrigation facilities in this area.

Again Gujarat activities are very trouble-
some and very worrysome for all people.

In view. of these things, I would request
the hon. Minister to clarify all these points
with regard to these issues that I have raised
and also Shri Hashim Quereshi who is the
leader of Kashmir Liberation Front. Their
headquarters are in Birmingham. What
about their intelligence ? He was not getting
any intelligence.
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I do not believe Prime Minister getting
involved in the killing of her own diplomat,
Mahtre. Nobody would do that. It is
some bastard’s mind. Noboby is going to
do all that. But, anyway that happened
there.

This particular Shri Hashim Quereshi who
is known as JKLF leader was in London and
he was in the BSF previously. Then he
went to occupied Kashmir. He was involved
in an incident of hijacking of a plane from
Srinagar to Lahore. He was convicted by
Pakistan court. He was in jail for seven
years. How did he come back ? And all
sorts of activities he did. ‘How did he go to

Occupied Kashmir and came back to India ? -

He was initially in BSF which belongs to us.
Such persons if they are in BSF go to Occu-
pied Kashmir, and you utilise their services
some way or the other, naturally, if,such
people who have got a price in one
or the other, thcy are purchasable by
the other party also. Be cautious about
thesc things also. The situation is very
explosive, and 1 demand from the Govern-
‘ment a2 complete  White Paper for the
enlightenment of this House us well as
the country regarding the extremist
activities in this country, the action taken by
the Government, arrests made, prosecutions
Jaunched and corvictions obtained in this
country. 1 do not want you to disclose the
details of security arrangements that you
have mentioned in your statement ; I do not
demand disclosure of all those dctalls, what
particular type of security arrangements you
have made for tbe Prime Minister or Mr.
Rajiv Gandhi or for other Members of
Parliament or for other leaders. But this is
‘a very explosive situation and you should
take some firm action to deal with the extre-
mists. Unfortunately this Government has
utterly failed there and that is why the
members of the Opposition have demanded
resignation of the Goverment. I am not
joining issue on that right now, but I re-
quest the hon. Home Minister to enlighten
the House on the points that I have raised.

SHRI P.C. SETHl: As far as Shri
Magbool Butt is concerned, his mercy peti-
tion was finally rejected on 6th February,
1984. The delay in rejecting the mercy
petition was due to the fact that the
Supreme Court had given - a géderal stay of
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executions in the country between May 1979
and May 1980-and again between November
1981 and February 1982. The Supreme
Court had also specifically stayed the execu-
tion of Shri Butt in April 1983, which was
vacated in August, 1983. She rejection of
the mercy petition had nothing to do with
the killing of the Indian dlplomat Shri R.K.
Mahtre.

As far as the arrest of extremists is con-
cerned, from 7.10.1983 to 29.3.1984, 101
extremist persons have been arrested and
about 130 AISSF activists have been
arrested. The cases are under examination
and they will be challanned in the court as
soon as tbe investigations are over. With
regard to the other incidents which the hon.
Member has mentioned, Jamnagar and
others, we would certainly make enquirjes.
1 would request the hon. Member to pass on
to me the letter which he has got. . .

SHRI SATISH AGARWAL : Surely.

SHRI P.C.SETHI : T would certainly

make all the enquiries.

With regard to Hashim Qureshi, I would
like to say that this particular organization
JKLF has their office in Birmingham, UK.,
and their branch in Pakistan and in Pak-
occupied Kashmir.

SHRI SATISH AGARWAL : He has
not said anything about bringing out a
White Paper with regard to the extremist
activities throughout the country, the names
of the organizations and their heads, their
Presidents. The country should know
which are those¢ organizations. Sometimes
we read about Deshmesh Regiment, some-
times we read about Kashmir Liberation
Front, sometimes we read about some .
organization in the north-eastern region.
Government should come out with the
information that these are the extremist
organizations.

SHRI1 P.C. SETHI : I have already given
to the House a list of all the extremist
organizations, whether in the porth-east or
Punjab or Kashmir.

MR, DEPUTY-SPEAKER : He says
that he has already given to the House,

Mr. Zainul Basher,
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&} IS A[T (VISNYR) : IqEAY HE)-
ag, AIAAg qg WAY S F IEJey q UG
sifg giar & & feeel & oY wgeaqor safaa
&, FETAHHEY S ¥ AFT gaT gIEal ab A7
ga USIfa® g & AQE, A -
gifeal £ fge faee & 3 Y qraraar §
A ag warwifas it § fx suanet afafafaai
T & AT § gi, I FTHIT T g R AR
Arg-geed e ¥ g1 97 aq &1 fAmEn Uus-
a7+t § @ a1 ageaqu safaqar g gar
g1ag gfrar & gad 2wl A W Qarwre
AN gAR W T WY Q1 g @i § AR A
a1q g w1 faa W g

fedt v Swadt wfafafaal w1 @@
wFgs AW & arad ar 4faF Gar F0
giar & | ga Gar e ¥ wifra-cqaean &
faq |ar Gar &1 2Q &1 U feafy g%
fag s 1A & 1 ag SyaE nfafafaat
o fedl ¥ = W@ §) AA-gEeA €I H
AR qara Hat fueR ud @ & agd &
afa® 1 7f &) FIwIT Y oY FwAY g7
afafafual #1 g=ar faadt wdl g 1 afFA,
Uk a1q FY Qs &I agar g o faedl
gfera & faselt &Y aga gg a® za afafafua
F fqamd § 910 @' & | 39 qAd § faesfy
gfr &t qrds &1 st Sifgq ) gw ag
gy § o Y war ? wfwa gg 9d q@d
fm gar @1 aFar g1 A ag ALY gaIn ?
fawett, gT suaifaal &1 famrarw@rd 1 9a
¥ ghar ag) Ffaw W GFfaeet 4
HTE% TAC 3R wgeayu sqfFaat w1 gaan
&3, §51 F1 2 a1 frd) gF1 & 7gi W@
wif-a-zgaeqr F1 @IV IGATY | IEH! UHA
3 faseit gfeqa & yfawr aga & wgeagqu
W1 = HA9ET FY AT F1 BITFT
feeett & QY F1€ wear A g2 faad feeat
gfra € frsrag s w5 ) arcafasar ag
¢ I feeett gfarm & Swardy afafafusl w1
AwA H aga §f swiw frar g, faas fag
ST AT &1 J1AY A1feq 1 zES faqda
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da1a qfaa &) faadr fasraa 1 J1g, ag
FARI AT gy Hfus IJUFEY IAT Y
faeeft itz A & gaR fewdl H agg @R
T AT & aArviwr § IHIT A fFHAT ST
aFar fe gara &) IEr-3dr FIEETH f
SuarY afxa gg § 1 ag Wrgrawarg fw
G YT FIEANT F IFATEY a@N A i~
Wiz g1 | Afea qaa #1 gfaqa sugifaat i
AFA H O 738 ¥ TG%T WY § | JA qATT
%1 gfra sgaifeal 1 Qv § FTRATA AT &
ar faesdY argat gl ¥ 9% AN FY grvr-

AT FAFAFA & | o 7 9ferm & agi

& IqaTdY AgY afes agi F wifa-fa amr-
few g3 < § 1 931 ag @wI9IT 9gH agd
&1 g@ gaT fF srqamT & drosrrTodlonto
geT AY A% | AT 9% U T w1 & fag Az
FATIT AW FT FTE 4AGT &1 ITF! g2IA
A yNAET F AT T g B wAY G MR
91T gfaa 9T & gura F-mfeg-firg qm-
few, =@ ag ferg ar faam g1, adt &1
fagarg sz war &1 & =igar g fa dura
qfrq &1 faedt &Y gfem & adgg @
Fifgq | qorra gfea W sa19F w9 § afadq
FA1Aifgy agqr Fla fwwg gfeq ar
oudoUFo &I Afyw farRgrdy gYdT ATAY
Tifgw 1 FgifE e g9 § FeNa wrad
& | A1 g7ra FY gfa § S §9 sy AT
&, 84 I arQw wA Tfgu FaifE e
gH ag fuwraa stw gaq &1 faadt & &
gota gfqa &Y guaifgal & . qis-Tis g
R IRATEY agt q-919 g9 W@ § |

g0 a1, fqad aX ¥ Fgg axa o
FI-AT FZAT @RI, Ig Jg ¢ [ HIT W F
fedt oY T & aF Suaifzml  F19we
a%d &, A1 S &Y, AR FIYNT I a1 W
F1 H1E WY gg feean g 1 afea syaifaal
A 91T § §© earT gfag &1 fag § agi
q G- @Y &, v aifad S §,
€T Fd §, N1 q1 § AT T F7
SR IT gER A d W@y §, e
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gardl afws agi adf a1 T A ITH
qeg A3 aedt | & guaarg f gfvar
gg s uF wrwaqd g 4w gfAar F FE
ga fgean var «&f o) 3@a w1 famar
srgi forell 1 uFed & faq gfas a smasdt
gl afss gma o Afae i 9
YTl § gfaa vy @l 1 qaFgq Ag T
g&dr | agf g @ gfag geada agl &3
gaal | s gy gfwa agi A&l @1 G,
&t 3Ty w3 guarfzal &1 gwgw | guarfal
FT &IT MNega v g, i a1 mfaw
21 &, adf aT IAF AT 43 3 §, &N S
FY I NI FIAY & o< qgf a3 94717
A FH faRdl o vy F1 AR AT ®
§eI+ W A § | afwd srawr gfew agi
AgY 9T AFAY 1 FY gEIR TG /AT AT ITHT
wg a0 {7 fagrea: at gu wat § af6T o
AV Y STAAISA] F FF FW GO, gH gl
AEY Straar | afe sng AdY stidd ar Igaifeay
FY wfafqfuat ow 78 a1 ag sramw ag
2 g1 Mg Swet weT g 8, I &9
fordy ot fazstraT #, fody Y ufige Har
fat afesra & sTHY, ar fadt gadt sig o
FL UFEIfAte® F1 993 @59 & | g 979
g YT aoTa &7 Taw Af*qT Y | AT aF A9
agi agl sad, snq S aifedi wr wfafafuay
a1 agl OF gy N g afafafuar aa s
FMATT Fgdy @t | afe T wfafafasi oy
gl qgdl @Y, 3w F ATAF Q& &Y HAQT @I
Y IasT aftmra aga T eI gH ar

T 29 & AW & qF H ArAE KA Fifgy,

IAE agizg &t ards A Fifge 5
57 guaifeal av wfafafadi &1 g 3w
* fedtgat wim § Fgf &9 quan g,
T g1 g hAt & 1 Ffda T g
FT g% QF G g | 1T ar 979 § &9
2T Y 9 &, w9 &) gfg gera § Srar-
faqt sraT & ST @Y FAT IAFT AGT IV F
fodt gat fger & adf q3mr? s R
3 N sy ¥ AGTAGY AT qFAN? S §

the Life of P.M. and Other
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foa aQF & strr hadt @, 341 3G a8 WY
HTT TR AW F A B ATQaAY R @i A
1 JYAL T9T & A T AW 1 IF gHA AY
FATHFT | gafag, Sureae o, 7 fragq
gfE qg @At o a1 IFR H I FH-
I FT Tfgu ) FgaAE) @ ¥
faae #Y 30 W g7 Iw & NN & g wae-
i wifaa gy awdt 31 gafag ga@) afy-
o¥q FEATEY FIAT TfEY ) |

g qrq, Sreas oY, & g @A A F
£t ¥ ag 91 A1gar § 6 et andy gark
Armigre S A fergram argvm &) fdr
gIL ST Seod fwar T Famar f ans
grfeal 7 fadY gue@mae fge @de ¥ gaw
F1aq feq § ok Al wau A fady §
1R IFH Fg17 A F AFT gAR FF Ageq-
qui safeaal Y AT FIT FT GIF+F qA14T
74T &, 4T TH SFIT AT HE GI97 78 7Y
At 1 agHt & 1 FAE Ag =1 AFAR wwAT
& o1 §F IHIT & 913213 gfAar W § iy
war g1 @ gfrar § aga ¥ puriwae
fgz cagias &Y awg & wifeardw § faw
FT &R g1 38T & f& uadfas Jaqren @ qr
fmay WY safag & GaT AHT A1 fagr sig
3% aF Araqrdr gAF § & F I A1a-
qrdt aOF @ ATATHIA FWQ § 1 4T gAY
fau faear w1 fawa § e g0 A% ag w9
st &1 fa@w et qar wifge) & spar
FIgaT foF Fur qg #AY S Y q@ THC A
FIg GIA1, U 941 & JATAT IS
faeY &l & qg<1 g a1 ad) 1 afz qg= § ar
ZEATAA H J FT FIGAE FTRE ?

AT & GuIAIX 97 & o fawen & fo
q# dloHTEoto & WAYT fr2wF & ATA
frera & fosar @ s qor & s adT ez §
GATE, AW, AU, TTEa1T a1 NG Feed
weq § 1 AT qreft wrdanfgay s dto
Arelo FRUTET 2 g § AN FmE.A)
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[+ sigar qme].

WITE Wi § S& Aeq g3w, IAT 9N Agf
fawadw ¥ o 3o snamardy sgaifga
yE f&d S7 ) qiaar AT @|rE ) a8
@EAgTEd  Igi uF frara § Fear
agd &) graNEs adF ¥ | @ K Y@ a
Agl & f ax@w # g awg # afafafaay
ST qar § T & ? & sraqr gigarg F qar
g #A S A HosmEoqo Y Y afa-
frfaal &1 qar § fF agi ? i 3aq faoed
s R FIT AT FTRE ?

qifeedia F avs uF W fHar aar
Qus g gEAAT  qAST N, qrfEEE
1971 FY EIX &Y o1 aT 7Y § &R feufa
faeger adr & @mwd a1 W@ § St as
der @) w¢ Y | wifeweara 3o feufa 1 waar
- geT @Fdl &, A aww gifweaT w7 91z
g3 2, IAXT AYYTAT, WINT, 9FA, QIA-AF
&1 aQF1 fawar gaar &1 99 9@ 0%
g ar, a2y re At & FAfEES W @)
gFxar &, fEy o a0 81 AiF g AT A1
£ a0 1 § FITN Y AFT JOUT aF
fwa fex st F& 7 3§ qagleq g o
g o ag & OF W e ¥ QY AV S
garad fe g1 FE qifseardy gra g1 &
WY gFFT qar 991 & 7 Fuifs sifswam &
G @ JTTFT AT T @AW § WAL IS § |
gg swaifeal 1 e ¥ 99 fag W@ §
AT uw VAT FIITFIW FAAT S @I &
fgegeara Z53-2%3 §1 Wi | AR Tifeary
g WiF FT HAAT IIAT ARATE ) AR
-y fsarsags # 1gd) 919 & § 8-
Y GF F ATAY I AT AT @Y g
T UIAITE AT § AANT F AT H
At 1 ar g Wt S Y g@ ar # atwer
AT fgy |

T weal & arg § amaFr T § |

off yern w2 A Agt gF SN
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WRIAITT § § @37 fawdr T I8
MTeQowas grr gNfwdw fopar s vgr
& S IaFN gsArd F qqT AATAT [ &7

g

WgT % WA gIeg A g7 fF |@vo
HATToqloQFo FI HFTAT ¥ gar fear agr
8, g faege wwa §) gaw1 Meeq Eewer
% g% B go Quwfan fearwar o9k
floUdoUFo FI AT FT dfgg # faar qar
g1 oo oTHo HIT AYoUToTFo
dR Fafaad donag ¥ Jsag g ek
grasaifeat qar suarfzat w1 der g
sg ast & fear ar 1@ &

ag ara gl g f& fwage qwcsr
MeeT efeqa F oA &1 fFat gH1THr Mg
IRIGT I8 &, grwife guw) 39 ard & fayg
SHFATET ST @rg | AfFa IAFY wigarsi
FT EA19 TEA gQ gl gfae et gr gT-
fag adi auaa &1 O sarEr (T S
FAE FET Iifge agFT W1 T
qfqq ¥ g5 feArRAINT 9% & | SgH!
3F F37 & [ F& azAr ¥ 1 971 36 &,
gfere 1 % welf ft 7 @ 1 st gEd
ary & arg aara gfaq & anfwad & aarg
A fHe aq &, argeq WY FB aifead s

AT T gfaa & qrg A T § 1
(Interruptions)

13.10 hrs,

MATTERS UNDER RULE 377

(i) Need to take up construction of at
least one hydel project in Ladakh in

d the Central sector
SHRI P. NAMGYAL (Ladakh) : The
Government of India has sanctioned and
taken up two giant Hydel Projects i.e. Salal
and Dool Hasti in the Central sector, in the
State of J and K. However, no such project
bas so far been taken up in the Central
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Sector in the most- backward area of the
country, that is, Ladakh.

Great potentials exist for construction of
big Hydel Projects both in Leh and Kargil
districts of Ladakh which in the event of
execution will be useful not only to the
residents of Leh and Kargil djstricts but
also to the entire state including the Armed
Forces stationed in the area.

Two such projects, that is, Parkachik
Hydel Project in Kargil and Damkhar Hydel
Project in Leh are already in the detailed
investigation stages.

I, therefore, urge upon the Government
of India to take up for construction at least
one Hydel Project either the Parkachik-Suru
Hydel Project of Kargil or Damkhar Hydel
Project of Leh in the Central Sector enabling
the people living in the cold and desert area
of Ladakh to have modern amenities.

(i) Scarcity of drinking water in Ghazi-
pur district of Uttar Pradesh

oY FA FA(ATNYR) : JTEAL WA,
ST I & ATAY (53 T g Fo1 7
qHT qa1 g1 wAT § | WY S ggrazarg
ageal § ar feafg warag grag &1 7 &
qry & fag @ &1 @ g R ST
agat &, {67 ot a1y gfewe & famar &
FFTFIT AMIGYLT TTT T 9T AT &) sqqeyy
Ag arag &, ifs 7 ata 37 1972 4
yATAYET gAY § wifaa agf ¥ 1 Freafawar

ag 2 fr e € aof Y ¥ wig Yo 9w &
dahe-ued § | ITT yom I A q@ aigd
¥ g o qaeYT FA A AN FT AGWT
Farar &, A iy e & fAgew &
FATY Fq IeE\ Aial § QT ST WY sgqEqT
AV ST E S 1972 FY erwrawEd gEAr
wifas § 1

ST 99-919 TG § Y, agi oY fasrey
7 faaa & w1207 97 w1 IuAsw ALY § W
& | 9Igt 99-9197 §F 9 £8-9¥q @MY MY §,
ggi Mg wY gL QT FT qTAEAFAT HY
EAIT W g T@T AT § | ¥ FE q1q ¢
& S S AT N gIGT AT §, SAA FAA
o Wi ¥ Fe-mrad @t fearoar §, aga ¥
Fe-qrgg WY QI 3 ¥ qaAT F W §

st § Mg & FV2T § | 49 99 & fag
Fgi Atfg-a1fg A= g<d 1 AT qwFT &
arrag & fe wenfaster arsige & e
ged a9 § 97 9 FY NFAT AT K A )
AT ASFAT A &, ITH AT FV sgaeqy
FY ATQ | ATSAYT § 97 I &7 sqqear §s
qrEqY & ITAVIY AgY 1Y, g7 ALHIA AHA-
FH91 & AFATS T KT 1 |

(lii) Scarcity of Vanaspati in the country

oft vt T amd (fgwrT) @ gaveas
AgRA, 15 919, 1984 ¥ 9T, 1984
TF A & Hafy & R0 aaeafy F qear
U A Ifg g3, o 59 IFI g —

15919, 1984

15 a9, 1984

sfa-fz7 164 freamm

sfa-fza 164 feeamm

o 238—250

%0 255—260

HYHFTT I FAEIT IAT T ITHY
araeaFIre &7 qfa & faa 12,000 w9w
wfa-za # sararfes Fraq g7 ararfaa Iy
#1 20 sfama afafga arar feo a3

et & 1993 78 3fa gf § ) Vv Aggw

f&ar o 21 & for qvad, saFar a1 azg
Sq wet ¥ &y g fRars gaeqfy Y

I aga afas aga #1 a1 Wi

A AT Fiforsg dea & @@ AIF
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JJWIT ZH Twy gaeafa qaf F o fa@
arfga, #aifF stratfag qe #1 9 qrenT F
goaré FT fear qar § 1 39% FIgI W I
T TR R

femia qrar s1g, &Y 12.36 &9Q Sfd
et & fgara @ 163 foat aawafa #1 e
203 90 1Y Tifgu, safw aeF F a9
Fdf aafus wraq gfg-faaea qaa £y 21 F
feett 1 Wi 12.36 TTQ g9 qyg fasaar
. 55 wfama srafaa gaeafa d& A F
1 OF fHe A F1wa 9.71 = HAY §
AR JeTEA-FT A 9 IJNIA-3AT A1QT
¢ 2.65 ®auw wfq fEaT |

feed feal alegr &1 staq v o
HIG AT 93 ATA F F107 FAeqfq Y 77

S FHY AT &Y | o aeafa faa-wifasi
gI T8 Ieq139 § F79T 4,000 27 gfa
|1 FT FEIAT HT I 7€ o7 | T HGTAT G
& fw afe gawafa fasll gra scared d s
T &Y A1y, O 7 FIT g 7T 9T AN Y
fratf@ g & 9 gv awsy Har, afew
e qrer el & o) @y F7 T Wt ) g
faY &1 3 & 17 Y gW ANIF FT FTL
g1

FEEI F aqeafa & g w4
N eqra AT [ifge, faa@ aday a@x
#ifas &1 & FAAIR auf F1 wfsrg 7
HIHAT 7 FIEAT T8 |

(iv) Neced to declare Pathanamthitia dis-
trict of Kerala as industrially
backward district to enable its rapid

industrialisation

PROF. P.J. KURIEN (Mavelikara) :
The Pathanamthitta district of Kerala is an
industrially backward district. This dis-
trict has the highest percentage of literacy
in Kerala and is one of the districts which
produce the maximum quantity of cash
crops like rubber, cardamom etc. Thus,
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this district contributes enormously to the
foreign exchange earnings of the Govern-
ment. Besides, a very large number of
people from this district are working in gulf
countries whose remittances run into
hundreds of crores of rupees.

However, this district has no industry
worth the name. The problem of unemploy-
ment among the educated people is very
acutc here. The Government of Kerala
is presently formulating some schemes for
setting up industries with the help of non-
resident Indians working in the gulf
countries. But the Centre’s aid and assis-
tance is very much required in this respect.
If this district is declared an industrially
backward district, the pace of industrialisa-
tion can be accelerated.

Therefore, T would request the Govern-
ment to dcclare Pathanamthitta as an
industrially backward district and provide
all facilitics for the rapid industrialisation of
this district.

(v) Harassment to public caused by
Scooter and taxi drivers

=t v fasm qraarm (groig): sarsaer
agiey, § g F1 eqrq feedt F Sy
AT T THEIT AAET FIU AFATAY
FAETET ATfAAT @Y sgfaur Y N di=gan
TEATE |

faalt wiza Y wroetA & Afwa wagr
§ arat faad aima g1 @ § e waz &
Fgl gaU 9ng A gt ) faoelt § Ead) uad
TET aT A% fraeao 3 & 1| 4t & wa-
wrAt Gar agd fwar srard oF ar sifusw
2F4Y 0 THIT FT NI U &, @ and
¥ sfas fmat ot feafa gua )

741 faeelt ug faoct sigma & gay adx
gifal Y fEadt qar @it 8, swwr
FFRTAT AE ANTAT T AFATE | A Fwe)
ud w7 fad giza st 91y § 9gh g
@ El IAET niz-Niz WA g1 IaF syeniAl
g8 sg a1 & A frafe ¥ E A
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aATAT SO Wiy & | gAaTAr qar ad 3|
ax arfaal & ey w3 § 1 Efew gfaw &
ATIHT HETTT FTHLIEI WA § 139 IE
TN FIQIT qacqIeqt & g O Y @
& 1 aga @ dxd) w¥e A mifeat @ @l
R AHT A 7 T qI6 FFTTFT W) AR
g grgeg ¥ #% a1 fafga od #3eT
gITr q1argIa uqo qYo qar 7 Afusmrfar
%1 fawraq & Afsq :1% FdaE a8 .
1 & | anfal w5t frard ¥ faw wd @)
fagag-ax 2 fegr srar @ afsa gaux
FIFEY ) AT & ) Aol § A9 q0g
qT |t FarT qfyal &) FFH AMEHL
qgATAT AT § A1 AfwF 97 agI A § |

oa: A LA ¥ 7w § 5 qeFre g
SFHY UF THeT F A2 FY 117 FUq | 57
wifeat A FwT gUT g IAFT ATIHA
e FT | T & qUA fwra @ F1 am-
fug &3 faad fegar Mz I3 Faa1 &Y qar
faar sirm 1 miamaa gfqw # gea-gEa
foqr sie faaa oifsa |1 samwas ad-
WY q FHTAT ST G |

(vi) Irregularities in recruitment in Dena
Bank of Calcutta region

PROF. RUP CHAND PAL (Hooghly) :
The Calcutta region of Dena Bank, a
nationalised bank is not following any
acknowledged policy of recruitment in res-
pect of subordinate staff. There is no
regular system of recruitment of subordinate
staff in the above bank. The management
began notification of vacancies only after the
judgement of the Industrial Tribunal dated
2.4.1976. Subsequently, the management
started engaging persons on daily wage
basis. The head office of Dena Bank
clearly instructed, through its letter dated
18.5.1979, that the entire recruitment of
subordinate staff be inade only through
Employment Exchanges. Even after this
clear instruction from head office, the
Calcutta region of Dena Bank continued to
recruit subordinate staff on daily wage basis
only. The head office issued a further

circular on 6.1.1982 which contained the
directives and instructions of the Central
Government in this regard. '

But except for recruitment in two branches
of Dena Bank at Krishnanagar and Berham-
pore, West Bengal, the Calcutta region
continues to disregard the directives and
instructions of Central Government for
recruitment of subordinate staff through
employment exchanges only.

I urge upon the Central Government to
ensure that recruitment of subordinate staff
is done according to the set rules.

(vil) Need to exempt small huller rice
mills of Kerala from the Central
Government’s order for modernisa-

tion of all rice mills in the country

SHRI1 V.S. VIJAYARAGHAVAN (Pal-
ghat)* . Iwant to draw the attention of
the Government to a problem being faced
by ‘the small huller rice mill owners in
Kerala.

There are about 13,500 small huller rice
mills in Kerala. These mills hull paddy for a
charge, and that is the only source of liveli-
hood of the operators of these mills. The
average quantity of paddy hulled in these
mills is not more than 250 Kg., and the
daily income is not more than Rs. 25/-.

The Central Government’s order about
modernization of all rice mills in the country
has dealt a stunning blow to these small mills.
Firstly, modernization requires a large
amount of capital, which cannot be mobili-
zed by the small operators. Even the spare
parts of the mills are so costly that it is
often beyond the capacity of these millers
to buy them. Secondly, no special advan-
tage will be obtained by modernizing these
small mills, Unlike in other States, the
consumers in Kerala use boiled rice. Hulling
of boiled rice does not result in any
wastage. One important consideration
which weighed with the Government while
directing modernization, was the tremend-
ous wastage of rice which occurs in the
process of hulling. This problem does not
exist in Kerala. :

*Original specch was delivered in Malayalam.
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Therefore, the Government should sym-
pathetically consider the problems of these
small millers. Insistence on modernisation
~will put them out of employment and push
them towards a condition of starvation
which should be avoided. In this circums-
tance, the small mills should be completely

exempted from modernisation. Bcsides, new
mills should be sanctioned in any particular
area only when the existing mills cannot
cope with the demand. Similarly action
should be taken against all those mills
which are opcrated illegally in the country.

I request the Government to consider

these points sympathetically.

(viil) Need to provide more funds for irri-

gation facilities in  Sitapur and
Hardoi districts of U.P.

ot Tw A U@ (FArgE) o Sremer
Agieg, § IHIT F1 €477 IAT JAW F A9-
9g AT g ¥ I AT freg el
N fesrar =ngar g, 9at i fmgy av 39-
1% 8, 7 fa=is argal & swra F FII07
frara srqm &Y W s qfzare &t faam@
wT & fag WY A Ger A 7 91dr |
gfiurEa®Eg ereq NAFTT, T, IFTA AT
q&@RA &1 w1 Far war & 1 aF F A
¥ IaA Qrg, Iaw N9 anfz g7 § Ffw sua
Fgr & foo gy £ gafaw snavawar 2
gark 3w A fa=arg & fag 9g¥ at &=t 9%
gula & ag?l &1 wxqe ar sy fawid &
fae qdr awg & grAarsr AgY g1 a1 Wy
FE-FET AT WIF F FIWO U FIAT
qfa qafz FTaFT )

Tg=AqT § IAT 92w a¥FT favx g%
g gitq agraar &1 fg=ig agat w1
q17 AT 21T T g7 FIIE ) UADIg
AAHRT AN T fawg a7 frar qr w30 )
G Jo Fo F AT IANE AT WA
TET UK ATHRT & QA F7 TG -5
Wa 9T srasaFar § | wIEHIT 3T FAIE FN
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sfas g qrEfeq w0 T FAd FTWE
2 1 §Yarge ¥ A favm % gru a9 39 §
wia 25 audal & fao agraar a5
gedlg FAE agi F AN dx ¥ favg 9%
F AIEAN § F7 § FH Gl IGHT AT T
BY ATTLAEAT 4T | Yz qar 7ar § fr favg
TF 31 ASAT 3T HA9T F gaIeq FT & a8
& | A ATHIT Y |i § [ SFrq @arge &
fae &g g fanga €T 3 A 9 T
ZATTAAERT A1 & fAT ITTFAW F1 47
IUAST FIY TIT gLEIS FATE JAT &qF
# fau fava 9% g0 95T AT JH H
faq sifus & sfus ga snafea s |

—— — —

13.27 hrs.

DEMANDS FOR GRANTS (GENERAL),
1984-85—CONTD.

Ministry of Commerce — Contd.

MR DEPUTY-SPEAKER : The House
shall now take up further discussion and
voting on the Demands for Grants under the
control of the Ministry of Commerce. Time
left is still 2 hours and 40 minutes. Shri
Rajda is going to spcak and the hon. Minis-
ter will reply to the decbatc at 4 PM. We
will complete discussion on this Ministry

today.

SHRI RATANSINH RAJDA (Bombay
South) : Mr. Deputy-Speaker, the Ministry
of Commerce occupies a pivotal position in
monitoring cconomic aflairs of our country.
Out of three economic Ministries—Finance,
Industry and Commerce — Commerce is the
kingpin and occupies a central place in the
economic affairs of our country. It can
generate production ; it can generate wealth,
and it can also generate and participate in
the distribution of wealth in this country.
From that view point, it can create a miracle
if there is a political will with the Hon.
Minister and his establishment ; it can
create a miracle in com.plctely overhauling
the cconomic picture of our country.

In the last meeting itself, I had told our
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very popular Commerce Minister that he is
presiding over the vast empire..

This Commerce Ministry is such a vast
empire that their hands are spread cvery-
where and'in every nook and corner of the
country and they are concerned with so
many things. The Commerce Ministry is
concerned with so many things and they
are monitoring the external tradec, they are
holding the key to all economic movement,
and the export import policy. Recently
the policy was announced ritualistically by
our Minister. s

Then, all the giant public sector - under-
takings like the STC, MMTC, NTC eic,
they ' are manufacturing and marketing
textiles, jute goods, handicrafts, and other
commoditieés, etc. Now, this shows that
this empire is a very vast empire. The only
question and the multi-million Dollar ques-
tion would be. how the management of this
empire is being conducted and how things
are monitored. With the best of musical
instruments, if one discordant note is struck,
then the music will be spoiled. With the
best of intentions ol our Ministers, if there
is some lacuna in the machinery, if there is
no proper implementation of our policy this
empire will not be improved. It would only
work to the detriment to our country’s
economy. [ am going to argue today about
this ; what is happening in this Ministry.

I am now raising a point, with some
qanguish. T have been taking keen interest
in the working of this Ministry, I have
written several letters to our hon., Minister
point out certain specific cases where some
malpracticecs have been resorted to and are
still being resorted to. For the first time, I
have to allege, or make a complaint though
a very mild one at that, against our Minis-
ter who happens to be a very amiable gentle-
man. But I am mentioning this because no
reply has been received to any of the letters
written by me. I have given all the figures,
or statistics, at my command, 1 collected
information, I worked hard, 1 am mention-
ing with anguish about this. If there is
corruption in the working of the Sccretriat
it must be rooted out lock, stock and barrel.
But unfortunately the Minister did not take

pains to send a reply to any of my letters.

This is why, with anguish, I am. raising this
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point here.

Now coming to the working of this
Ministry, I have gone through the report
carefully. I have read the report of the
Ministry of Commerce. According to me it
makes a very disappointing reading. It may
be that with a very optimistic note the
Ministry has reported to this Parliament
that evcry department is improving, that
they have turned the corner and production
is increasing cverywhere, the our exports
have inc.reased and so many things which
appear superficially very good. But if we
go decp into the matter, the proof of the
pudding would be in eating. What are our
public sector undertakings doing, and how
arc they functioning ? And on that will
depend the success or failure of the working
of this Ministry. Lot of things are exported
and those exports yield lot of revenuc to
our economy which is expzscted to reach
commanding heights now. We have expec-
ted the public sector undertakings to work
and if any public sector undertaking does
not work then the entire wrath of the masses
will come on this Ministry and that will only
give rise to the reactionary forces in the
country to disrupt the economy. I would
like to caution the Minister that the proof
of the pudding lies in eating and the working
of these public sector undertakings should
be improved. If they are not working
efficicntly, then, as I said, the rcactionary
forces will take over.

We have taken a pledge that we shall
remove poverty.

If we want to remove poverty, the basic
thing is whether the conditions of the lowest
of the low have been ameliorated by our
policy. My test of success or failure of the
working of the Handicraft Board would be
whether the condition of our artisans who
are working down below has improved. We
have invested Rs. 42,000 crores in the
public sector undertakings in this country
and no economy can bear the burden of loss
every year, one after the other. Colossal
loss is being occurred day in and day out
every year. And this story is being repeated.
Of course, our hon. Minister, after he has
taken over the reins, has tried his level best
to improve the situation. I have nothing
against him. But in spite of that, if basi-
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cally revolutionary overhauling is not done
with a political will, then 1 have got my
own doubt and the Ministry will not be
making any headway. I will give an example
of MMTC. About this Corporation I have
given specific instances where stinking
corruption is going on, where in spite of
all our avowed objectives of exporting and
boosting our export trade, the working of
the MMTC officials_is such that they are
creating stumbling block and it is #key who
are not allowing you to reach the targets
which are fixed for the export of iron orc,
manganese-ore, etc. How is it happening ?
In my letters I have made these charges. 1
do not know whether those charges have
been investigated. And if they have been
investigated, I demand, once again, a CBI
inquiry into all these things. I am speaking
with a full sense of responsibility. Some of
the officers have been indulging in the mal-
practice of under-invoicing and over-invoic-
ing. They sell the iron ore of a very high
quality and the price that we are getting is
of a very low quality., This is how it is
quoted. All these specific examples I have
given. If the hon. Minister de novo would
apply his mind, I am again prepared to
furnish all the facts about the malpractice
that is going on in the MMTC, Same is the
position in NTC and the Handicrafts Board.
Our Public Undertakings Committee has
made certain suggestions and I would draw
the attention of the Minister to those
suggestions. We have given monopolistic
power to the MMTC to export and to
canalise iron-ore, manganese ore, etc. Here
is the reccommendation contained in the 82nd
Report of the Committee on Public Under-
takings. They said :

“Itis high time now to consider
whether only to allow exclusively
MMTC to monitor this export and
import of iron-ore, etc. and the
Government must think de novo over
it.”

In the reply the Government says that it
is under their consideration. So far it has
not been done.  Because it has not done it,
so many things have happened. I would
pose a question about which I also wrote to
the hon. Minister. It is startling and every-
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body would be surprised to know that
corruption at the hands of corrupt officials
is going on to a great extent. Unless it is
stopped, the entire working of the MMTC
would never be successful. You will be
startled and surprised to know that several
Chairmen of MMTC and STC have left this
country after their term is over. I gave their
names to the Minister. After 1975-76 the
Chairman of the MMTC went to
Canada and he has settled in Canada.

There is another Chairman of MMTC,
He has gone to London and has settled
there. In 1983 again the Chairman of MMTC
went to London and has stayed over there,
Latest, the STC Chairman has also gone to
London. This is a thing worth probing.

MR. DEPUTY-SPEAKER : Is his native
place in London ?

SHRI RATANSINH RAJDA : That is
what I am asking. Inthat case they could
not have been Chairmen over here. They
are hundred per cent Indians and were
Chairmen of our public sector undertakings.
And this is what is coming out. If these are
facts, they are very startling facts. I do not
know anyone of them. I have animus
against none. Iam very proud that we have
got some Finance Officers with us in all our
departments.

MR. SPEAKER : If you had known
some of them, you would not have mention-
ed their names. '

SHRI RATANSINH RAJDA : Naturally,
Sir. I would never. But I have not men-
tioned any name so far. T have got those
names over here but as you know. I always
maintain high standards in my life so1
speak with dignity. I have got the names
and if the hon. Minister wants, I will furnish
the names of all the Chairmen who have
left. But when one Chairman, in 1983, was
running away from India and he had plans
to settle in London and went there with all
his paraphernalia, with his family members,
etc. at that time I wrote to the Minister.
I approached him personally and told him
to kindly stop him so that the enquiry
against him could be taken up. But unfor-
tunately it was not done and the gentleman
is now sitting ip London. I do not know
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why. The probe should be on the lines as
to how these people are maintaining them-
selves and their families with those luxurious
lives in London ? Unless they have resorted
to some malpractices, some corrupt prac-
tices during their regime when they were the
Chairmen, they cannot afford to go there
with their families and to stay over there.
This is just as a way of passing remarks that
T have stated but this shows in bricf that
there is much to be desired as far as the
working of the MMTC is concerned. I have
got several examplcs which I can cite where
this "undcr-invoicing and all thesc things
have been resorted to. I had even taken
one party to MMTC. That party is in this
business for the last twenty years. That
party has  been after the MMTC
officials telling them that they have brought
the contract which is at a higher price and
they have been requesting them to be
allowed to export. The contract is for
exporting commodities to the extent of
about 20,000 tonnes and our exports would
be boosted up. But in spite of that, the
officials are not paying any heed to it. May
I ask, why ? What crime has that party
committed ? Why is any party singled out ?
Why no private party is allowed even to
service his contract with MMTC ? It is
because of those officials who want complete
monopoly because they are playing these
tricks of under-invoicing and over-invoicing.
That is why they do not want anybody who
has got complete knowledge as to how to
monitor these contracts, how to bring best
terms, best offers from the foreign buyers.
Such people have scuttled our export drive
and that is working to the detriment of our
export drive as far as manganese ore and
iron ore are concerned. With these few
points I would request the hon. Minister to
apply his mind and to see that if such
malpractices are true, if they are being
resorted to, he must address himself most
ruthlessly towards these and must remove
them completely.

There are many things to be desired about
the working of our various Commodity
Boards. I am not going into each one of
them but several recommendations of the
Public Undertakings Committce are very
much clear about it. One such recommen-

dation says :
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“The Committee notices with con-
cern that India’s share in the total
volume of the world’s iron ore export
trade remained stationary at about
six per cent since 1967, They feel
that efforts required to achieve results
on a long-term basis have been
lacking.”

Their language is very mild. They say that
our cfforts are lacking but perhaps they are
not aware of the malpractices and corrup-
tion that is going on in MMTC. Having
suid that, 1 would like to draw the attention
of the hon. Minister towards the working
of our Handicrafts Board. In this Board
also the same difficulty is there. The re-
commendation of the Committee at serial
No. 23, paragraph 6.12 says :

“More than Rs. 11 lakhs were em-
bezzled by an officer by resorting to
fraudulent acts and forgery. The
case remained unnoticed for several

years. . . .

“....and was detected by us by
chance. This causes a serious refiec-
tion on the supervisory staff, It is
also indicative of the lacuna in the
system followed in the CCIC. The
Committee would like that suitable
remedial steps to be taken to avoid
recurrence of such cases in future,
The Committee would also like to be
informed of the outcome of the cases
now pending in the court of this
occasion.”

This is just a sample survey of all this, I
would like to know from the hon. Minister
whether he could site any undertakings
which are under his Ministry which are
without corruption, It may be any commo-
dity Board, it may be any public sector
undertaking, or it may be any organisation
on the tax side, but everywhere stinking
corruption is going on on a very large scale.
If you are occupying a very key position
in the economic scheme of things of our
country and if there is a leakage
to this extent, what will be the aggregate of
corruption in all these undertakings under
the Commerce Ministry ? I think, Sir, we °
shall be able to run our Five-Year Plans if
this corruption is stopped. But, Sir, we are
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not doing it. It is not an exaggeration—the
hon. Minister may or may not agree. He
may like to defend his Ministry and he
would like to draw a very rosy picture. But
with due respect to him, 1 differ with him
and I would say that as far as our monitor-
ing the affairs of our country is conccined,
in the Commerce Ministry there is much to
be desired. Many things are rotten in the
Kingdom of Denmark, and it is high time
that he rises to the occasion. In Sanskrit
thete is one proverb :

“arfq qerea axafon fad sy Mg’

‘If our friend gives fome home truths
which are true, but which are not palatable
to us, then we should not be angry with that
friend.’

I would like to request and beseech the
Minister that because 1 have launched a
campaign against the working of some of
the officials, I do not know any of the
officials, I have not seen their faces, I do not
know their names, but when people come
to us as representatives of the people and
they give certain facts and after verification

we are convinced that there ‘is substance in

those allegations, then if we raise our voice,
then it is the duty of the Minister to see
that they are all investigated thoroughly and
to come to just conclusions and make
necessary changes. Unfortunately, that is
not being done. 1 do not know whether
the Minister is being pressurised by very
influential people. My impression is that he
is not open to such undue pressures from
any quarters and he started his career as a
very clean person and I have already
showered encomiums on him in the past,
and 1 still say and I hope that his conscience
is very clear. If that is so, what prevents
him from taking :uction against those anti-
social elements who are creating obstacles
in our way 7 Why should he not improve
the system and completely overhaul the
working of the machinery of the depart-
ments under his Ministry ? If that is done,
there would be a change for the better as
far as our economy is concerned.

Bir, you have rung the bell. In fact, I

import policy and I wanted to offer some of
my remarks on some of the policies that
have been announced recently. But since
the time at my disposal is very short I would
merely say, in brief, that we require com-
plete overhauling of our policy and our
working. Mere ritualistic announcement of
the import policy for each fiscal year does
not mean any radical departure. 1 under-
stand that the Commerce Minister is left
with only marginal manoeuvrability because
of near stagnation in our exports and huge
trade gap.

Though we have turned the corner a little,
we should not feel elated because we have
reduced the gap. The adverse balance of
trade is there. We shall have to put in
great effort to see that we turn the corner as
far as that is concerned.

Having said this, the new policy is wor-
king under many constraints. This has
been mentioned in the Economic Survey. 1
would not go into it.

Unless all the departments under the
Ministry of Commerce, all the public sector
undertakings, Commodity Boards, etc., are
streamlined, and anless Vigilance Commi-
ttees, not your Department Vigilance Com-
mittees, but the Vigilence Committees of
the people who know things, they are
appointed and within a time bound pro-
gramme of three months, six months wor-
king of the Ministry, every Department,
they give you a report, the road will not be
very clear for you to find out what changes
are necessary in those Departments and how
efficiency should be brought in and intro-
duced in the working of the Ministry of
Commerce.

13.51 hrs.
(SHRI R.S. SPARROW in the Chair)

The structural constraints and infrastruc-
tural bottienecks shall have to be removed.

With a given political will we shall be able
to do all these things.

I do not like to take much of your
time. I would like to once again request
and beseech the hon. Minister to take
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prompt action. 1 have given some of the
facts which are specific. 1 am prepared to
give documents as I have been doipg in the
past. Thank you, I have done.

SHRI GFORGE JOSEPH MUNDA-
CKAL (Muvattupuzha) : 1 am not going
to take much of your time. 1 am not well
also. But I have to point out some of the
discrimination against the Kerala State.
Kerala Statc is giving maximum foreign
exchange.

We are selling our fish products—cashew
nuts, tea. We arc exporting cardamom,
We are getting much of the foreign exchange
for our country. Unfortunately, that money
is being utilised to import rubber, coconut,
nut mug, cloves and all our agricultural
products. This is actually affecting our
economy.

We are always considered as third class
citizens. Bombay, Delhi, U.P. are consi-
dered to be Class 1 citizens. Tamilnadu,
Andhra Pradesh and Karnataka are conci-
dered sccond class. Assam and Kerala are
considered to be third class.

What is the necessity of importing nutmug
and cloves ? These are luxury items. Let
these be consumed by the Arabijan, barons
and the American people. There is no
necessity of importing these products and
wasting our foreign excharge. '

This year the rubber crop is more.
Actually we get rain in Japuary, February
and March. Crop is more.

Our manufacturers, unfortunately, are
trying to import more rubber. Import duty
has been reduced. So, the poor farmers of
Kerala are suffering. 909 of the holdings
of rubber land is less than five acres. All
the farmers arc marginal farmers. Please
see how do they struggle ?

Recently the labour charges in the rubber
estates has been increased by the Kerala
Government. We have to pay minimum
wages, bonus etc. In Kerala State the
labour is well organised. But the farmers
are un-organised. Government of India

has to protect the interest of the poor far-
mers of Kerala.
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This year the crop of cardamom has
suffered because of the long dreught.
Prices in the last season have gone up.
Unfortunately, the crop is less. There is
no necessity to import cardamom also.
Anyway, the Government has to protect
the interest of the poor cardamom planters
of Kerala.

»
I once again request you to restrict the

import of rubber, increase the import duty
on rubber and save the poor rubber far-
mers.

It is because the spraying subsidy has
already been stopped. Formerly, for spra-
ying of insecticides on the rubber trees,
since during monsoon the disease occurs
and fell the leaves of the rubber trees,
subsidy has been given. So we are spraying

the insccticides with copper sulphate and
lime.

Unfortunately, last year, the spraying
subsidy has not only been reduced but com-
pletely stopped. I would request the hon.
Minister to re-start the spraying substdy
scheme to the poor farmers. 90% of the
rubber cultivators are marginal farmers.
So, 1 would request once again, to start
this spraying subsidy scheme and increase
the import duty so that we can get a fair
price.

1 would also request the hon. Minister to’
stop the import of nutmeg and cloves and
to help the poor cultivators of Kerala.

sitaat fawar Seaafa (fasaarer) @ qur-
qfq wgiaw, &y @ wag faar §, go&
fae & geaaig 2ar argdl g1 & srewr w3w
¥ fasraargr stz & ang g wad
frfaed & aR § 3o Fgar argdt g1

qI*E AT AR HAT /glRq 7 Al
g2 & fau 12 A3 wagi #7 =acyr N
9, 38F fag ¥ & o) graae R«
q1gdl g, AfwT g7 qrer e aF ot gardy
g19d Qe § f Gew wgade @) gardh w2
FY Ga7 37 ¥ fow dar @, afeq e ad-
e dur 7 & fag qareagi & |
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gAT Za®1 qia| &1 ufwar g1 gan
far SE@F @ @) FT AF §, ofda qazaF
g &1 ARG [ AT ¢ aY Ieg TIAqC &
FaT fedz ®w@r gzar g1 ag gar fau
JIRAR a7 ML &1 AFSHT {19 qgT FR0
fe Gz wgAfe gar? seawaw &1 10
FU TIA &7 & fau Jaix &, sfsq guid
ATeer S3W AEIL fHqAT $F a1q a1 HIAY
2, wfea 9% 19 FW & fau o7 qgy
s g, 8 fFura &1 wag & F fag qan
T8l 21 ag 10 FUs &1 ufm a=wx fram
A gaF gde F fag aare g &) @t
F uRaqie 31 FB euarar Tgl g zafag
gaIR qw At Fafaat g &) saHr ada
gidl 81 ga% fau aal eara agl fear aar
&, ag ATAA AL QI W@ g | A AN wgiEq 9
fraza &M fF ag snrar & A% fafazes
a1 97 fa@ fFag 10 F0T T qzT @
AF fFardl &1 Agg agqi agl A7 1A & ?

TITFIA & QI 9§ FgAT Fgdt g {5
Sq A93d FAMAT 1Y §, FAST T &
ar HUS Ty e W gg o ol g, afdpA
zq &Y & fau ag Jareagi g |

Gz T A avs T N a9 fafaee
qIgd 1 aE ¥ F agar qgdt g fv gard
wT TaAHe T A19d & fag ghwr U@
& @ g1 agw mgw g fr falai §
qQF SHVNWA ATq71 4T, IgiT FaT fa dga
Nadde B 7T FL A1gH @A & fag
dart g1 afsq g7 dga vadde 3 qar
fear, ag Y ag @7 & fag Jarcagl
qr | T gu A 9w fafaet &1 @a

fa@n, a1 IgF1 Ja1T A8 ruaAr ) gufay
A Agid ¥ gaiv fagga & f& ag A%
fafaree a1 @a g fgu daT [ & fag
&I §, A19 341 A @O &, AN AGH
qIE MEIIF AL §, AT Hr$Ie MIIA & 4,
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151 fade & Fgdaast &1 9g A&H! 9
ST HAT § |

/
g1 7L EFT a1 vFRNIE g W 8§,
afea &1 7 Qa1 ¥ fae g1za fradwa
7g1 & 1 fRaTaY #1 37 w1g3z AW W qga
FU IH qLIFAT 93471 & ) i IqHT
138 fEFawT a7 Ifgy |

FZ! AT & FF giiweaT w18 2wy Ag)
g | # guad g fs &, a1, 9%, *ieq,
faa aitvg fio i & FedIwT F1 g}
%1 g1 A1 91fgu ) 99 &% get faw
giar &, @ I@wT qar arw w3 fgar srar
gt affT Sa dqwa FAfad) & qag
feara &) o w1 gFAE giar & oar wd
I GHEAT wIHA AT @, ar IaFH0 G4r
HI% agl fhur SITar sl 9y greed! &t avg
gfaena agy ¥ say |

AFET WG SIS FT BT AT TGV 2 1 301T
®T qaAHe IgH @U3q & fqu i agf

- HTdY, Q1 g2 TgAdE ®Y AT 9FFL THo

Howto & FfXA, g7 FIT WA ATTATZNGF
JAET IaF JfG AqH1 gldear Ffgy
AT frgral ar agg St =iz )

fora avg or-orR fFaEl 3t 433 &9
# fag & A 4 F16 S FF¢ 9§,
4T G IFHY @IS S AT AT F1fgT
a1 fRFqma FI7 T 9z &Y A1 48 S1AH!
F A1 ay A fae g s f5 @9
Tg FEI §, THIFeTT HT o) gFeTel HI A
Zle HTAT1 AT | FTAF 1T FFeedl ¥ aga

_astErs &7 feear g

F aOY AT AW F G A HFAT
qrgdt § fa AR TA@ § 3 919 § AR
gER SATFI § WY &, ITF A1 < groad §
ag I$Y MFAIT § | AT RT 9348 9%
gt & fag @ 9 s g ar aga
AgAdz F A1 FgAT Jnfgy aifs agw
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TgAdz Yo WMF fog &1 AR guA §
a1 g A8y enar & fF & feanat & a1 wg
AT HY ITFI Heg & | T a1 ITHT qF
Fzggea & W ag gt § &Y snay agh
TG FIGT g fF gaar G A @l
wex gl Sifgn 9 g w1 S oS«
@ | 3T TT TIAHE A AFY 47 Y @
dl §sgd wFANES F1 OGN OHIT HAIFT I
fraraT &t azg F3 Fifge feg aw@a
39 fHEIAl F1 7eg g1 gHdy § ag ar A
g1 SUIIT =BT FATHY giN 1 M AT AGT &
13 a9 JfFw, g q@odlodio ¥
wfge, 2 Qg 1€ § *fgg @fFa fwa
A frdt axg @ 37 fegral &) aeg @A )
=ifgu 1 a9 fags qug § W IAFT A
#1 g foa® fag & sasr ghwar s@r &3t
g afea gg are o R e F1 AT
SET AT Aifgu | g =g 1§ Y UEAT
fastfan afesr 9931 w3z seT Fifac
gH g qtarqw g1 war g fe @@ qadwe
za% fau s agf agr agifs ag a1q a1
FIA! & afewa 1w 781 Fdr & 1 o fFaT
agd dfgs qia g 1+ & 3 fararal 1 aiw
¥ gl agl 9% a9y fAaeq 1 ) g fo #18-
A-H1E TEAT ([AH1S FT 19 ITHT 2qF) F)
gz 7 aifs ITa) §6 933 g ad |

A1 1 YA qwg daA & fag fear sa
& fora & srawt weaare AV g

*DR. V. KULANDAIVELU (Chidam-
baram) : Mr. Chairman, Sir, on behalf
of my party the Dravida Munnetra Kazha-
gam I rise to make a few suggestions on the
Demaands for Grants of the Ministry of
Commerce for the year 1984-85.

The Ministry of Commerce has a vital
role to play in the economic growth of the
country, T am happy that the import-
export policy of 1984-35, recently announced
by our hon. Commerce Minister, has been
acclaimed by FICCI, Indian Chamber of

CHAITRA 27, 1906 (SAXA)

D.G. (Genl) Min. 390
. Commerce

Commerce, Assocham and other represen-
tative organisations of trade and industry in
the country. They have welcomed the
extension of wvalidity pericd of import
licence from 12 months to 18 months. The
inclusion of 162 items in the Open General
Licence group has been universally welcomed.
Though they have not welcomed the exclu-

“sion of 53 jtems from the OGL, 1 would

like to commend it in the interest of eli-
minating unwanted imports. 1 also wel-
come the canalisation of the import of iron
and steel through the State Trading Cor-
poration. During the period April-Septem-
ber, 1983 the value of the import of iron and
stecl was of the order of Rs. 417 crores.
Recently our Minister of Steel has stated
that he would like to ban the import of iron
and steel. This assumes serious significance
in the environment of steep decline in the
export of engineering goods.

The members of the Engineering Export
Promotion Council are touring all around
the world at the cost of public money just
for the promotion of export of engineering
goods. But the export of engineering goods
has not picked up ; in fact there is decline
in their exports. So it is good that the
import of iron and steel has been canalised.

When the Government proclaims from the
bouse-tops that the exports have gone up,
1 am at a dismay to find that in real terms
the exports have not gone up at all. Accor-
ding to the Annual Report of the Ministry
of Commerce, the exports in 1982-83 had
gone up by 13.1%. The factual position is
different from this assertion. On account of
inadequate refining capacity in our country,
we have exported the crude oil from
Bombay High directly. If you reduce the
value of the crude oil export, then the
increase in export just comes t0 2.6%. Even
this increase of 2.6%, in our exports is due
to the implementation of cash compensatory
scheme. 1 have seen in the newspapers that
many malpractices have crept in this cash
compensatory scheme. I have to say that
if you wadt to lay the foundation-stone of
our exports on the quicksand of cash com-
pensatory scheme, then we will be sinking
ourselves in the mire. We have necessarily
to improve the quality of our goods which

*Original speech was delivered in Tamil,
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alone will generate demand for our goods
in international markets. The  Export
Promotion Councils have not scrved the
purpose for which they were constituted. |

suggest that they should be wound up soon. -

There is no meaning in multiplying such
institutions.

OQur traditional export item of tea has
gone down. The principal reason is the
fall in the standard of tea. The tea-estate
owners are just depending upon the age-old
tea plants. They are not taking any interest
in the re-plantation echeme, as that will
delay their profit-earning time. The tea-
estate owners of South India are no excep-
tion to this. The Tea Board has not been
functioning fruitfully in this matter of
replartation. 1 demand that more funds
should be allocated for re-plantation of tea
plants. The tca-estate owners should be
compelled to take to replantation processes
forthwith. Othcrwise in course of . time
none will touch thc Indian tea with a pair
of tongs. Wec have any number of commo-
dity boards like Cardamom Board, Coffee
Board, Tobacco Board, Silk Board cetc.
which are meant for Jooking into the needs
of these cxport commoditics. But they
have all failed miserably in this respect.
Their lethargic functioning is best illustrated
by the fall in the export of tea, coffce,
cardamom, tobacco etc. The Government
is maintaining another white elephant of
Trade Development Authority. We have
the Trade Fair Authority. Wc have our
Trade Counsellors in our Embassies abroad.
Yet, the exports have not shown any signi-
ficant increase. We have the Foreign Trade
Institute also. Unfortunately the exports
have not kept pace with the growth of such
institutional arrangements. Even after 36
years of Independence, our country’s share
in world trade is just below 2%,. The share
of a small country like Japan is above 209
of the world trade. It is time for the

Government to pay attention to the causes

of such an insignificant share for India in
world trade. The Government should also
formulate a plan for improving our exports.

I would give the illustration of Japan and
Taiwan which are tiny nations as compared
to India. There are more than 3000 mecha-
pised fishing trawlers in Japan and about
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3500 mechanised fishing trawlers in Taiwan.

Their export of marine wealth is many times

more than that of India which has the

longest coast-line. We have just about 100
mechanised fishing trawlcrs, You can

imagine the reason why wec have not able -
to exploit all the marine wealth available in

our 200 kilometre economic zone. 1 would

like to recall that the former Janata Govern-

ment had banned the development of small

fishing harbours in the country. In our

coastline we have the delicacies which are

cherished in the Continent and in Americas.

Yet our export of marine wealth is negligi-

ble. In my constituency there are many small

fishing harbours like Parangipettai which are

being neglected. From Madras to Kanya-

kumari there are any number of such fishing

harbours which are in primitive stages. If
they are developed fast, we will be able to

increase the export of marine wealth. For

example, Nagapattinam, Cuddalore, Pondi-

cherry, Chinnamuttom etc. require immedi-

ate attention in the interest of our fish

export. The Minister of Commerce should

use his good oflices in lifting the ban on the

development of small fishing harbours and

also in the acquisition of more mechanised

fishing trawlers. It is wvery necessary

for him to take personal interest in these

matters, so that the great potential
available in fish exyortis adequately exploi-
ted. Many cxperts have pointed out that
we will be uble to improve our fish export
to the value of Rs. 500 crores. I would
suy that our fish export would go to
Rs. 1000 crores if we develop the small
fishing harbours and increasc the number
of mechanised fishing trawlers. I Liope that
the hon. Minister of Comnerce pays atten-
tion to this immediately.

Sir, 1 suggest that the State Trading
Corporation should be exclusively earmar-
ked for expoits. A similar organisation
should be set up for looking after the
imports. Our import compenents are
getting complicated day by day. Hence
there should be a separate organisation for
this purpose.

I may be permitted to point out here that
the actual users’ licences connected with our
exports are being misused blatantly. Indis-
criminate imports are being resorted to
under the AU Licences. Many times the
AU Licences are sold for a substantial
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margin. The AU licences fall into the
hands of un:crupulous export houses. I
don't think therc is need for crutches like
cash compensatory scheme, AU licences vtc
for augmenting our cxports. It is enough
if the cash compensatory scheme is imple-
mented effectively. I demand that the
system of AU licences should be done with
immediately, in order to ensure that unne-

cessary imports are reduced.

I would now come to the export of hand-
loom goods from our country. The Hand-
loom Export Promotion Council has not
risen to the occasion. In Tamil Nadu there
is glut in the handloom cloth. The value
of stagnating handloom cloth is, estimated
to be of the value of several hundreds of
crores of rupees. The DMK Government
under the dynamic leadership of Dr. Kalaig-
nar Karunanidhi gave all the necessary
impetus  for the growth of handloom
industry in Tamil Nadu since it ensured
extensive employment opportunities in semi-
urban and rural areas. But today the
handloom wcavers are facing c¢xtinction
because of the accumulated stock: of hand-
loom cloth. 1 demand that the hon.
Minister should bestow his personal atten-
tion in this matter and comc to the rescue
of handloom weavers in Tamil Nadu.

Here 1 have to refer to the role of
National Textile Corporation in the growth
of textile industry in our country. Many
sick textile mills have been made to work
profitably by the NTC. Recently last year
13 mills in Bombay were taken over by the
Government and entrusted tc the care of
NTC. 1 have no hesitation in saying that
the chaotic conditions in textile industry do
demand the nationalisation of whole textile
industry immediately. But this laudable
objectivec may not be possible of achieve-
ment within a short period. This necessi-
tates that NTC should be giver a dynamic
role to play not only in the interest of
common people of our country but also in
the survival of textile industry as a whole.
Al the textile mills run by NTC in southern
States are working profitably. But the
NTC Mills in thc North are showing
recurring losses. There are many reasons
for this. According to me, one of the
primary reasons is that the Government
bave ordered the production of standard
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cloth only by NTC mills. Previously the
private textile mills were compelled to
produce some quantity of standard cloth.
That was stopped. by the Government.
Probably the Government wanted to keep
the textile mill owners happy. All the fine
cloth with the potential to yield maximum
profits are produced by the private textile’
mills. But the standard cloth where there
is no margin js being produced by the NTC
Mills. It is not that NTC mills alore are
to serve the social objective of providing
standard cloth to the common people. The
private mills owe something to the natjon.
Hence I demand that they should also be
ordered to produce some quantity of stan-
dard cloth, so that the losses in NTC mills
can be minimised.

MR. CHAIRMAN : I have given you
double the time. You may have 10 pages
more.  But already I have given you double
the time allotted. It js such a vast subject
and one can elongate jt. Your 7 minutes
have come to 17 minutes ; others have also
to be given time. You can send those points
to the Minister ; you don’t spoil your speech
now. You can pass on those points to the
Minister.

DR. V, KULANDAIVELU : May I have
S minutes ?

MR. CHAIRMAN : You are not coope-
rating ; you must cooperate ; please wind
up.

DR. V. KULANDAIVELU : I will abide
by your directive, Sir. The Rodier Mill,
which is known as Anglo-French textjle
mill, in Pondicherry is remaining closed for
the past 10 months. The 7500 workers of
this Mill are waging their last ditch battle
between life and death. The pangs of hun-
ger have driven more than 30 workers to
commit suicide. The Minister of Commerce
canpot afford to delay further the decision
to take over Rodier Mill in Pondicherry and
entrust it to NTC. This must be done
forthwith in the interest of 7500 workers of
this Mill. Similarly, the Buckingham and
Carnatic Mill in Madras is also remaining
closed.. Thousands of wotkers are on the .
streets and they have been reduced to beg-.
gary. The Minister of Commerce should
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rescue thousands of workers from imminent
starvation. The NTC should be directed to
take over the B and C Mill immediately.

Before 1 conclude I would refer to the
necessity for eliminating  unnecessary
jmports. I came across news items recently
that one FERA company has imported
stealthily ball-bearings worth several crores
of rupees. This has affected the indigenous
production. Similarly, another FER A com-
pany has imported manufactured items
from Italy and they have re-crated them for
sale within the country. The same company
had imported potato powder also from
Sweden and re-exported the same to  Russia
after changing the gunny-bags in which the
powder had been packed. While ostensibly
this irm bas set up a unit U.P. for those
manufactured goods imported from Italy,
this firm did not think it proper to set up a
potato-powder making unit in India so that
the potato available in abundance within
the country can be converted into an expor-
table items. Thus the foreign exchange is
being unnccessarily wasted on the import
of these items. 1 demand that the Govern-
ment should take effective steps for elimina-
ting such unwarranted imports by FERA

companies.

1 thank you for the opportunity given to
me to say these few words. 1 am surc
that the hon. Minister of Commerce will
give serious consideration to my sugges-
tions.

st um fag aEa (s@aw) @ AT
garyfa o, wAta aifosa 947 o 7 qza
¥ oY g5 &) 7T 9w A1 §, § IAHT R
F@r g | svana M faata sarmie & ggaa
#71 fagrea fadr Y use &1 qrfas syaeqrn
¥ fore agg srravas glar &1 AT gy
st ¥ = fagrra & wfawrza ¥ fag gvmar
F1 afvay fear g ofix s Afa fAgifa )
QAT AT AT H TJF & | ARAAY, I
arrard T faafa ¥ F19) ana & aga agr
AT 9AT AT G 91, A9 1982-83 Haw
#fwfae Iz g a #0z Ty a1, fag
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F1 HFAG A ST A G AFeAT § FLIHFT
gg % 3558 FUg & &qx as a1 fgar g
98 AT HIT § UF 6T JATE & | G 1A
& [ afz gt ww1e & gz Sfwfaz = #w
fwmar waqr a wea ¥ anfgs  fegfa site @
g3 g1 gHY |

uregE, & A St & g ana & fag
quig AT FEATE % o119 agyr WA &
faegia g0 AT nagqiE qifadt #1 fan-
9 ®7 937 & arad gegq fFar o]
39 38 faftaa wiagee fraifea feg ag §
foa® aR § uss & weaw amfew #1a
A1 IR faata sy A feeaedy T@ard,
991 I9Y afwT v & mifaa &, ag safsq
et Y &1 & G ¥ gl 1@ awan)
a7 faa  srara-frafe g9y Afg #
qEATAS §F §39 § weqa foar g, A sy
Sad fa7 fagrat 1 wfaaifeq frar g, s
fagrai & avarg & oW 7 7=f F@ 7
agel, § aqd faggd wTAT Agar g fe e
W gHIL 918 F1aTa SR frafa avardl 39
gg 0¥ &, faau afe srg ;g & # &%
AT & 1 (1T g W I ¢ fF 99 aF 9
AT G FET AL FC qq a6 ST Y
sifa® feafa raga a8t grasdt 1 ag #9a
Hqe I7gT AT 9T AT AT & Ak
faar sz &t s gafs 78) g awdr sz
Wil AEIQ AT FY aAFHAT F fag afvarg
g | WIFgaY, 99y qge @Y ¥ srqy faaeq
AT AT fHgn oY Swa @ee w
AT F7F § A A9 o e ¥ ¥

A¥IT |5 ATZSH Ao 20 ¥ 89 €elq—
false precious and semi precious stone

fea® srgare av 1981-82 & 397.38
FAT FT ATAT a9 1982-83 # 93 &<
6777.43 FUT F1 g 147 | F§ 17 7Y &
f& zad faoia & ot w19t afg g€ g, 3aifs
WF Qs J@d &1 frafa qgd 811.49
FUE T 4T &1 a5 1982-83 H agav
894.03 FUT FT war1 AfeTag qar
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arrgew &, 9 fir wita S Fasrasirer 2w &
fore srrawas wdt &1 <fw fraar dar g
BRA wFgas § grace grar @, afq gq ag-
qrg ¥ 2@Torra fr gwar feamr arw @Ay
arfgu, ag grar & ar AgY, qg a1 Ay ATwS
¥ s ardar § g 1 fawg @, afsq
g wE ¥ g f9ar BT gaass awdr
& &Y & awmar § fr g0 ITFT FH T 9F
a0t g za wg ¥ afux ¥ afgsw w4t
Y Fifga « A% arg-arg & gg fF AT
Frg fF faa 2w & 80 sfawa sar sfy
gz aifrg &, fg oA & @t § 3w
Fiy gurT 3w & o fog 2w & fawg ¥ #g1
s g frag afa ¥ gmrg §, GEdad
gag ¥, aifcgen & geaeg §, gATE da9
¥ arenfasit @, adY g = &7 avara
W § AT ad 1982-83 F 292.27 U
®qU F7 551 gAA A fawgr, q9 Y F@r
sraT & & awT e W@y & fag g

arard fear X fom saeEY mgfa gar

g fafaee, w3 fafaezy, O gilaeax
fafeee & g1 =fgg, ST @ gei 9%
feew o7 71 wafa @@ =rfge, feq sigt
gaR farama &1 sast sgie & fag 135 ar
140 ®93 ufg fagew & fgame & sgrgd
FI ATy g T gw ;AT Fe A 150 4T
152 w90 gfa fa@ea &Y g7 g aaa § <
faon ¥ 3T sge T FART 200 TIAT 4T
a9y B afuF A T q @A §, @ o
F1 39 a1 H1 WY AT =[fze fF afg ga
agt & femiat #1 91 w97 Hfuw aT-faazq
49 2 g a1 ITH a7 [IN g &Y, At
W AT NI O] BT gFgEd w9
@5 T, 9T 300 FAT To & AT AT
FfrarAieY? W& g I gH A
fraTT £ wag FTAT TIfgT 3 39 T1@ Y
ATIHT TNFIT FIAT AFRT 1 7T aF g7
&Sz Fg1 war i wTed stay 3w fadw ¥ A
g, faad 6 smavawar wgi ], ssen
A @nar 1 afe #E gay ol @ faad
qgT ATIHY AT E1 &, O 9§ GHiNT Y
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Aaee wararfge Ngady hs &1 arara
FIAT AEC |

god arg-arg faes sl w3 fag
59.87 &0 ®o FT arrgra fwar s, 91

3\ 9T A W @) ey Igefsear

SIAT AT yAaT R Iq F gy FAmAA
AEAT I agr fask Madicdz aga
sfas giar g 1 afs sme 73t # agFd gy
afafgal #1 < fearai #) w=afeg A N
ATIH! TG A Az T g% Sregzg qary
D1 HIS AMTEAFAT TG @AY | AT9HT q&q
& f* 1990 a% & wrae # anew-fasiz QY
TG AT IqF a1 fodl SFT &1 97a1q
T F4r1 afz ama 3@ a A § S afas
qqfael &, A1 &, wiEAfwaT gedegneg
FAEIN ¥ facs Negad #1 3R I
ag®I< afafaal S ar enit ) avam g3
60 FUS W @ FT @ & 5TF ATTvqHar
AET TR 1 38 A1 F srasr A= Tifgg

ga A wT qgR ¥ AT § g a3
38.54 AT To @I ZIATY | AR TACGT
¥ 30 AYE B! HT qa1 AT § S 797 v F
afvaer g, AT AR A oY Wg Hwray § g
Y oV FA 12T &Y @Y { | TG HT A FIR-
TREA FT FAIATE AT IAFT T JAF
¥ safan g1y g @dz Y a1 aga
IRl AN § 1 gafay gH giefome e
qT STET ea1F }AT A1fgw | Faw zafag
for g8 a1ge & or=eY & fawdY & gafag
AATT FI, §AQ AT TYITAH FY 1§
gafrea agl fagar @1 uawam § S ¥

- g Tt frara fagw qfefeafasy § aqay

WS qrady § T S 99 FW §, ) gawr
gh TF1T A1 Fifgu o Vg qred a3y
fraral #Y graz wa 37 w1fgd « sy Y
AT T qF AN W@ ], I N FFAeee
FLIQ &, STFT a7 HAT TF |

I F qrarg § oY agh w10t 99i gt |
T Ay feaTal w1 agey gwam gar sk 9w
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¥ 9gA TG FTWIT g FT 97 | 3T 1§
q Tara /a7 W@ &, a9 N wfwam | @

g

Textile Yarn fabrics and made-up articles

112.59 AT FT 1982-83 7 #urar, sl
1981-82 ¥ 96.73 FUT 4Tl |13 FUT
T AT FIRT UFQET Y 9T @H FY @ &,
g gaufo ¥ wax agt & et &y g3tz
Faraw & faga o w@ar | wTE G FW
qixr frart &) faed @Y atg & @
qHRATT W1 I JFATA &1 aga
g FI g 91 fF Fiea 1997 39
Fra 71 @l § faega & WY &, 9aq
arg q3 fFarE § F7a a0 gqern i fEma
F) @) FizT Gar w37 F fara faramr afz-
ST F3AT agdr g, frgar aqr awar @, ar
2gT §, IWFH HIIA W HHA IGFT AT
faadt @ ? T3 serrar argT ¥ sfgaforq
Fieq Al AN-T3qF FeA HFATH G I
Fizd g9 oMaTd 39 g, IqH T2 1A}
F1 oY F3 qIg 1 gearedde giat g, fsraay
fedeq o & ag) srAr =rgar ) fa aga
AN T T g8 a1 FAT & 2 A 37s8r
FizT g Mgl W W H dar FIIQ F, yaH
fawer 2, 3 939 & fFamT 1 agd ag IF-
qIT Y 12T 2 | SAfqU 57 AT | A gw
FH FL AD AT 4G FIH ATTHL

£ gATR OA ftmaa Argerq & faasr
frata gl @ie & fgrgeara &¥ar q&r A1
P E, AT § FIA, AT, FIE AT
QAT arAe, AfFT e gewmAd
mixz ¥ 919 & qEA T g FAF-HAF
gy wifvz @t IR § 1 R AT & ¥ zw
Fq Y oo N & sad wifge fwar g
for wiSEeT ag ¥ 500 FUS &I FI 417 g
7 faqmi § WY &, I@FT @ra FIWO AZ @
fiF st QuaRAWAS WiHE § 1T #Y KA
CESIEINEREES
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TNF GIA-ITH A FIHT TT FI 1A @
g afprgad gy Y @A) N
IS UETAMTT € BAX gH AT R §, g1
Fgq a3 Fafgaa oIt Y ga goat §
g, JoUHoTo FNY JZT Fiwr @I A1
gest & a1, Ffwa ag g9t agf @da gr g ?
FIT HTII07 ZHH 2 ? F97 gAY T@es | fay-
gz orrg & AT gWIY MeaT ¥ a1 A oSS
ST FT F19 &7 W@ 7, 4% fafaaar
AT 2 ? A6 & grasr 7 FHTYU TR
Arhe H gles 9T, A& ark § gH Ig@Ar
Fifga |

WE Araezg § gAY @I HIHY
I UFAAST FAGI, AT 0FATIE agd
sar a1, afza fusa v agf ¥ ag fazar
AT 31 TET & 1 A7 w1307 faar § fF geT-
AWAT AIHz ¥ 2T N agd g1 f@aq e
31 gER ETA” LT H g8 Aad F1 fafqa
ATAT § | AT FA-TIGAIGHZ & | TS AIY-

- wg gH ag Wt 2mar aifga fr g geras

¥ gATL TSIEl 3w, /AT 41 AT H 98
qihe Hea¥ FIG AT @ &1 zafau g
A § g¥ AAT FIAT TSAT AT I qAF
F AR gare s g aqrfe gara ey
77 AifFwe 91 3% gw BT axe a4

AT H AIAT A AT g7 aga Ay
ST R TET Uiy AIAAIAGE GIETT A FT
f 2@+ &1 Ay guryr 1982-83 A
31.23 &AL FTIZT A1 AN 179 @T & .
fF 57.67 #71g, g 9T fFaAGHI G qA
§T 1S3 HT FAKT [grgeard ¥ agar sir
g1 &, agT g9 §97 qEATE AT H9G qFAIF
I g T AT LT 930§ G3T FI @
2 ITET ITET AZ 49 GF | A% FIWON A
g® weIITqEF SATAT 1T |

AN G ATIVIFA T geow A ag B %
gmiR faa ot nflFeava wiedza §, a3
I F 99 q T @ododle ATTH efem
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FIARAT TI7 WY §, IHY AIE GAFHIA
segzd & fag Y srawy F srerr 2few
FIGRAT FATAY §IIT 1 ITFT F1I7 98 & fp
FAIR AT, AT, AT § OIS &l
wEA qgd ar=el gial g1 feaway, saadr ¥
qg q¢ ATAY § | 39 AU gAIY fvata oy x17-
a7 9fq OFT 3 g FT JFE gAT &)
gawt #1207 g3 ¢ & fafema aor qv 39
FT TS 31 FFa1 ST FT1 2997 QT
Tar g B w3 feara &Y wgd gvna ¥
FTE &, T I ATZH W gAY § AT
Sa#! fewga o & fau Aaqe @Ar agar
g1 %z, FNTFT N gD mNFeEIA
TITFEH FT 97 93 FANE 7 g § fHaray
FT FZT JHAT AT & | T FTI7 T G
[T F.IARF FT AT AFAT FATR |
qIfSERTT IR U ara F) qga wiw
fpu oA g3 ot ITFT gEHT I HATATIS
) fwar ST awr Al At AgY WS S
#FT ) wrr ag Sy arar v smfea
qrFe ¥ gaar yizfas saer a4 ag g |
ZHHT UF AT ATTHIL0 aF W & fa g3F1e
A AThe F1 wgr faar v qree A gaR
F1$ feqraedt 78) o, Foa@ fFamal #1aga
TFAIT gAT1 ATHS W §EY I1H 9T 479
GATFI IH HAT HIAT 9T g YAl § AT
FLIGTFUE & JNF Y @IT AT {
argdr g fr afs o g &1 garer s909
F foa g1 aqer war &, ar IS A B
araggFat Ag) o 1 afz #15 gear faata &
FTH &I SF ZT Y A FT HFA!, ¥V IGH
SATATES FIAT A1fgn | Fawaar g fF
UHIFeAA MqH vagqid FIORTT T
g1 § & fraAt #1 Y gewraT o @@
#19d faq gFdl § o) vgaaiE g adF §
gl asar g |

gt # srat g fw Wnar w1 argady
F A1 § gg-13TE FAIfAS F1 TIAT WA
TAr g AT FE AMT A ZEA FUST wIQ
FA1Q § | Fwar & f5w A ¥ 39 9w 5t
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qia fwar a1, 933 fawrs  oFoa faar war
a—agt aF g1 a1 & f AT wadagera
gaT 8, Ire widr tawr & af &) afww
ggi 9T ag Fia AR NGr-a FI¥ el
& faers Y7 qr ugma faar aar &7 fra
ot & fMav 993 &% «igdy fao
T qI-v3E FAALY &7 =799 W fa7 ?
it #1 sfzar freqg w1 qrEaT NAF F W
QW FI AT FT AT AT §, =TT FT GFHT
A g AN guar wra ) gAar aga
AAgA N A0y Fiferer WA w1 IT Oy
w1 AIgSARIE Fwr wifge, frdir =g
7T H19 641 §, @ AAA A SE-NT
FAT F1fgQ o< afs siawswar &), aF g9
faare slaardt ¥ 99167 378 qeq T asq
gt faarAt afga

FGATA ¥ &t 797 77 @aC gy &
A & CFNE § 100 FAF ©IT &7 9IT
gaT g ? g9 waT A 30T AT far ¥ @
T F97 eI TG 4T 97 ? T ZHHT AT
atdhe § JIT 0@, a1 @y feaar wqar
fasrar ? st oz 1 argT AN ¥ gH %-
A gAT §, a1 38D A H AGIU A=AT
F1fg |

¥ | [T T AI1E IAT AT
fe 3egin faata oz stravg +1 Sararss
T fanfaa far g w8l 13 Sggerse
faett 1 FwAdzdoT frar, faad aggd
A1 UFT (AT 9 3w F w98 v argfa §
WY GUIT g1 | SAFT I8 F1 W1 gAaAly
& 1T @ % 98 39 7gTN & F17 ) AR
Y g |

g7 wedl & g1y & a@iforsg waraw &Y
wimy FT G7GT FIATE A

SHRI K.A. RAJAN (Trichur). : Mr.

" Chairman, the working and the performance

of this Ministry has got very deep implica-
lions on the overall development of our
country and for the stability of the economy
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of the country.

The performance of this Ministry regard-
ing the liberalisation of thé import policy,
regarding certain items which have been
imported, is not relevant. I very much
doubt whether care has been taken to see
the indigenous production before imports
are allowed. Taking for example, folic
acid, there are units working in my State,
factories which have been doing well. But
unfortunately these two units which employ
more than 2,000 people have been closed
for the last six months. The folic acid
imports go against the working of these
units. It is not only a question of improving
the working. According to whatever statis-
tics that are "available, it is seen that this
folic acid is being imported liberally.

This also is the case with rubber, and
patural rubber. We have been pleading
about the working of this industry, and
several times it has been mentioned that the
indigenous production should be improved.
But, for the last two years the statistics arc
not encouraging. We really do not know
what action has been taken. Unfortunately
this Ministry has been omitting this big-
gest of the big industries, in giving conces-
sions. Institutions like the natural rubber
manufacturers who rua into thousands have
been demanding an improvement of the
conditions in the rubber industry. Kerala
is adversely affected by the import policy of
the Ministcy, To meet the demand in the
country rubber is being imported. What
is the reason for this ? Several representa-
tions have been made and it has been brou-
ght to the notice of the State Government
of Kerala by the rubber manufactures and
also the various organijsations connected
with the working of the rubber industry.

This is also the case with coconut 0il. A
big hue and cry is raised about the imports
of coconut oil. While coconut is one of the
products which is having a very important
bearing on the economy of the country, now
it has become unfortunately a very losing
proposition, because the crop is facing a
drought and there is also scarcity, Even
with regard to meeting the demand of the
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soap manufacturers or even the big manu-
facturers this reversal in the policy about
the import of coconut oil is only acting
contrary to the interests of the rcal coconut
growers in the country.

I would like to emphasise one point regar-
ding the working of the Ministry about
export, which has been mentioned as a rele-
vant factor—irrelevantly—and I am quoting
from page 4 of the report, atout exports &

““The international trade environment
continues to be harsh for the exports
of many of our commodities and
manufacturers. - The persistent reces-
sion in the industrialised countries,
associated with  high levels of
unemployment, has led to increased
protection in the world economy,
which has had serious repercussions on
the export prospects of developing
countries in general and India in
particular. The past few years have
witnessed a marked deceleration in
the growth of world trade. In sharp
contrast with the phenomenal expan-
sion in international trade during the
-quarter century from 1950 to :975,
world trade increased at an average
rate of about 5 per cent per annum
from 1975 to 1979, by 1.5 per cent in
1980, remained stagnant in 1981 and
declined in 1982.”

While it is said that our policy is oriented
towards exports, unfortunately, we have
been tied up with the development of capita-
list economy. And those capitalist countries
are having their own crisis of recession #nd
other problems, and the effects are felt by
us- also. That is the position about the
development of capitalist countries. It is
all a hoax to say that we will come out with
some useful results. Their interest is invol-
ved and it is clear, that if we go through
the whole economic position or analyse the
development, we find that it has some effect
on our own economy. If we are going to
bank on this market alone, unfortunately,
we will be in dire difficulties. But still our
performance is based on exports to other
socialist countries which is not a good thing.
There is no recession, there is no question
of employment and there is potentiality for
this country getting a good market in all
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those countrics. My request is that we
cannot depend upon these capitalist count-
rics. And these developed countries are
just putting all sorts of obstacles of protec-
tionism. If you want to have a new econo-
mic order you will have to see that our
trade is expanded towards the socialist
countries. There is no question of unemploy-
ment and recession. If that is the situation,
we have to make a policy to swtich over our
trade in that direction. To an extent that
is being done. But still there is scope to do
more.

On the textile front, much has been said.
So many hon. Members have already
emphasised as to whatis going on in the
mill scctor. Even though we have declared
a textile policy in 1980-81, unfortunately, I
find that therc is not cnough coordination
and we are lacking in an integrated policy
regarding the mill sector, the powerloom
sector and thc handloom sector. 1 need
not narrate about the fate ¢f the handloom
scctor. Lakhs and lakhs of weavers are
starving. A large chunk of this scctor is
brought under the cooperative. Still they
could not market their goods and they have
to go with a begging bowl for subsidy to
the State Governments. Non-availability
of yarn is one of the major factors.

Regarding mill sector as it is,it is a
known fact that 46 mills are still closed.
For example, the Anglo-French Mill in
Pondicherry, The Birla Mill in Dclhi and
the Hope Textile Mill in Madhya Pradesh
have been closed down for several months.
We could not just solve that issue and see
that these mills are run properly. It is repor-
ted that in Ahmedabad one or two mills
are falling sick and the workers are very
much worried about the situation that is
going on in the textile industry. Even though
Government has taken over in Bombay 13
mills, I do not know what is the rational
behind this partial take over. There is a
private mill owner and the private mill
owner cannot run these mills properly.
Whatever money is given to them, that is
being siphoned off and they are putting the
mill sector in a very bad condition. Those
who are concerned with the proper function-
ing of this particular sector from the wor-
kers’ point of view, and irrespective of poli-
tical affiliations all trade unions, have
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demanded that the mills should be taken:
over and nationalised in the best interest
of the nation and the country. I would urge
upon the Minister to review the working of
the mill sector and take over all the sick
mills. Inthese 46 mills which have been
closed down, thousands of workers have
been starving for want of jobs. Therefore,
the management of these mills should be
taken over. 1 would request the Minister
to see that this important industry which is
export-oricnted, is taken over and nationali-
sed in the best interest of the nation.

About the jute industry, I nced not dwell
uponitina great length. As you know,
there was a long strike in this industry.
Fortunately, that has come to an end. But
still the main demand raised by those wor-
kers irrespective of party affiliation, is that
the industry should be modernised. Much
money has to be invested for that. If you
want to compete in the world market where
mills with advance technology have come
up, this whole industry has to be taken over
and the workers’ rights also have to be pro-
tected. 1 would urge upon the Minister
that in the best interest of the nation and
the best interest of the workers, this industry
which is being squeezed by private mono-
polists, is taken over.

With these words, 1 conclude.

) AAEF gET (AGIUATT) . qwniafa
I, F1HG FT /[ ga97 71 Y 2, Fonw
W 8 999 F1 39 fawa 9T wggr @A
Frfarw wea o a3 gwasT § aga w9
7491 g8 & M foad gaR gw gaq ¥ afoss
qIE A QTo Siro iy faniy famaedt way
& | AL FZA F7 AIAT Qo §92T Y
QUESH FY AH ATA J 9z § faw uw arq
TNE-TIANE & QX F FigAr FgM—
garl g¥IE-gFaqie arfad wrad fafie
FaT LA B, WfwT Jgr % sana-faaty
YER AT KT W §, A8 BIgAq fafredy &7
qXE § AATHT ATAT § | AT €7 qIgL FY
gATR Sy fafaea T ot wgga s W@ & 1 ga
q1d H1 ¥ F q12 & §osqw £ avs, qwr-
ot wdww, @M9F wemw ¥ F s
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fafaez 1 eara farar agan )

dogaw 1 wa fos gar § a1 ga
qT9-g19 BT gad qgd ga @1 faw
STar &, A\ ga oF 9@ ¥ [ RUSTH
S ar g wfgd @ damaEd U A
q01q & ) afed ag g & Arg HFAT 9347
&--uq 1947 & @18 ¥ ¥4 ab gAIA
AT A T AIF F1 AT GAH @A
Fifam a8t 4 &1X ag AnNA T~
ATl F g1 § @Y g, TG g GI SHWEAFA
gogedt & e g1, A1 9rEAA F faa @,
13 73 dusaa & Sidegarges GaelEtan
g, frad araear #AsT qaw g vt faa
1 far 27 aT-arT 439 § o foaay Ag
FY 13 g G- T F AT G § |

auy Fxgzrger faew Amaags {57,
Nfra IAAY v & araor, aqAr qifagy
F FI0r A 1 qqergw fadf w1 gRA IH
fax qmaargs ag) fear f6 6 1A
FY gz ¥ QO FFEIET IUEELT EI AR
g grd ¥ s, afew Al FUAAIES
far, sgifs F SymiC of | F¥E HIT
frgat faet ? 9 Eqaerga ardl 1 fasl
S ga & oared § gE a @I g # fesw
AT AT 198 1T SHT HEAT ATA— H1g
QY gfaardt gadia qigy, fsgar Fag @
FH § FH, I YX SFGIITA GHT B
SITH ATH 219 W AZE J@AT ATEA & AT A
<q, afp & @ araEar § 9 FEAIR
qa% % G &, 9 2IEqT 7 FW HIW &, W71
TIFY Y TAETT § IAFT 41T 9 IF TF
Frad g, yaifas $1aa a3, ga fae %
XY FIE saqEdT YA AW TF AL FT 2 |
1T «=1 QN 6 F197 Ay FeqH F191-
WA AT | 9 FehA 7 wad feafar
fasw oY @9 glvare @ § AR g feafqa
fas ww W FT G § ) afea a9 gg ara
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& Q1Y f5 91 39T 93w &), JR 0
QU g_w &Y sy aF ‘Fgard” ar faar-
AHE G 4EF T QT @ & ) a19d 7 oA
<@r g, 3 & &Y swaar <gr, a7 50 a1
WY IaET QI T qrar yiewa &1 a3
At g FUN F fag w18 gfanre qadie
TET N, A gAY geAW B wraQr g
BT 1 3G FTaEqT AW &1 W4T G
g, fad faw arra gaar fagiar dred

WIE

THE Q19 &Y a1 # uF 45 F1 61 faw
FL AT AIGAT § A FSAA AT GEIH F
FIeAT F AR @1 AT AT AT G-
ST aiferst aaid &, 9% agd are-ars
Fgl & & Eaw a1 wgr1ar T 2 o EEL
FARH AT gy 2 T zmaY g aw
N1%E 397 9gd § Al sty qifady &
AT A1 1T FQ1E 75 €8¢ 41 gIF17
GIAYAH BT AFEAT T R F 1 9d oy AN
AT AT SfY KT T 7@ A1 fraar
AT srg Y fearar =ngar g 1o (saaam)
o F FHT Sf?:m 1 17 zafag #3 wrgfs
HIT AL NIW & GeTA=il g 9% § Afwa
ITLNRY F ITWT HAT wgray, gIFIT W
GAlgeaT St g, ag #v agh gar g,
QIFLAH FY GG 9T 9T & A1 ATZHG
3 ¥@ § Wi UF A19 39 I F ¥ 9gi 9T
AME FICT AR IAFT IAT g7 FY
wigafeaqd  wRTORTE ¥ wag fgday
TALTET &Y AT SHAFT F ATT A IAHT
AIeg fEa e | a8 & G1TRT SAF 3497
ATEAT § | 309 7ger Y §9 sAasQy & 4y
AT qar Ag7 <197 I 9T Fq7 gawA faar,
qg # AEH AT 1 17 59 R H A F74-
argt FC W@ §, 9g N aard |

§q & gewrq % faq wigHq av ar@ a¢
H1AT § | §2FH ATAT H1 KA 41 qga
feawa g1 & 1 3u faafaar & & oo ag
Fgdal AIFW & 9a g1 FTI9T AGT AT
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AT HT I 9T AT 9 WY A, a1 IwH!
agq ¥ fagear ¥ gu §7 a5 g1 @l 4
fm aarg & sramar equ @ Ewwa &
fag st @ uwF §F @rEr arAr 9rfg

afea 3q aag & wigaeq fafaezeama &

Fgl A fa A1 WY w3 FSwaT T
HqW ey § T@AT AT IR FIzAfraad
AETFTT FT U FJAT1 37T A% F1 S 74
SIAHTA §, IaF AL ATE 7 AT
odrmeg #1 wrgfgad aw@l F QU
F ¥ F1E agoag gl fe@rs § ) zafao
5 ard A 6 & figuar Tigar g fw omv
g fiq=edy, JaEy GIFT I Jaqg

FiEFs gsAA AT ZEFraza a7 §, aY F=qA

AT FEHIFEE F) wrEAfrggd qwral &1
qRT FIA F AU anq 393 farg oF sqaq
% Y TIYAT F | |

Feqw aq Y =7 syrqF) feaig q o g
AT 3yl A OF qATH F FA(F H 199 Fgl
& {5 1984-85 F1 o7 7 ay¥ |AT @ §
AfeT 1T IAY avg & §Tow ag |41 &,
faq avg & fawaim ag & wwage & «wn
FY i@ w1z & o ¥ IqET 9197 97 o7
ufgarsii & ary fas AW &1 qagy v&
wfgd1 a9 w197 797 97, AL I A Y
STqH q¥ WA &, A1 43 FIAA & @w
fasrare €A1 T A{IX gSHqT § FraEar
gAs F @rF fgaarg a1 gar Tt
FD a1d {87 H1 TG, JTH 94E KA FY
FATA, IAF] FEAT AT I A1 as07,
ITH! GF AT FIA FT IATH, ITF AT G
ez A &Y g wfezad siw ghsar A
wmfas g1 & fag smT sy argT e § @
ZHY geg) T7g AR &1 KIAIT GRIT ST Y
A1 FeAW & IrAEAT §, AR A wragar
qga aTaT Ag) & | ¥ =g g 5 e ag
FraE AW AT AATA[ A1ZT & AV F7 §FA
us gfaardt arg sifag fs sma fafa
F areT gY, & aaw & fafaedy &y wivr "

F@l, UF TFENSs gsqw w1 feqdde
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aterr e a1l fady qasqg aed agsn
w1 g8% ST & grdla ar g fv s-
TH 49 & AT 9 QAT FIH J§H D Frad
T A1 W@ h 5 Fiag fafaed) Fara ow
gfredsz Eeoqm &1 Feqrddiz @var aar ar

PROF. N.G. RANGA (Guntur) : It
should be separated apart from the Textile
Commissioner,

SHRI ASHFAQ HUSAIN : Yes, I am

* coming to Textile Commissioner.

w1ad fafaee & seav dvqerga wfamaz
HY TR TFFLIZA & AIAATT & GAAT FIA
AT @I 7 7 g Afeqary fear gan
& 1 7 orqd geEIRd FEar & e a9
FMISA & AT @ FwqIrgw MW
IAI¢ T IqH oA R qaqq qar
TUR 3R F1 Y F1a9 G, 9 § Erqr-
¥ HReTT ITFT YA AT AAHET §) |

PROF. N.G. RANGA : Solely for the
handlooms, not combined with powerlooms.
Powerlooms are swallowing the handlooms.

ol ANEE gEA : gH guit v g wad
% 999 9ies gzeq a7 gy Faqq &
AT § g9 FTW 1 { ag WY geAlg
AT g FF guR Wt Agizg Wt Jeaqw &
FIRASTIE & F W g, 97 IR gAY
agafa saa F3 A IT 9T T4
afpa, 7t o A wagfai g §, gan
qga g awar g fa ¥ guaelt w&m gu siv
gfrardl qifad §, a1 9 7 FT 71d )
* (ST )L FIFT 6 AIHTCHI gSqH
J w1E fgasedy & a1, s FHAI qa% gy
g & § ATeS[ 1@ §, S9F W & forg
G FLAT A1EAT § A qIY g« sre¥T @
fe 37 faq EFar £ sgaear g 1 e
SRATT T T 9EE FY qIady qar &)
21 A FEA N A gfrgar Fegqw qoe
gErwrTEa 1€ FY 9 Mfen gf o 1 ggH
et 997 g% oY R 39 qgdr WY oF FA
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ax1s af off e ag wgr A o f@ &%
grd #1 faaude qir A8 @1 w@r g
Y& A5 g1t F g ard 1 feaaras
¥z efifan fusg oY qu qEF &7 W E |
AfFT, QAT T H1 N FFATET TG T
ST @ 2 ) U0 Elo Ho FT AT RIS
Y {21 uAo o "o FT qATH 9vET H
W w3 9T A fragmwdz qu w8
arfge ar, ag ag FT a1 & &1 Teio o
@Yo &1 AN AWAATIS fwar | g€ FF1T
103 a1 104 fuai Frager sy 13 faat
F1 a1 § AwAarzst fwar ) ag A f/d
qt, gafa fFar 1 sma, sFedse fad 8
A& eqifan gFT F FwAAgT Fifwq
s} feafan fud &% a1 Jare HT @) & 7
ot fad srad qveg § qIgy §, AT AT
gatfas aud 1 0F F1ILARAT LAY aq13d
CHECHRICIE C 10 S EOl Gl U 3 B el |
Friifae fadi &1, feafqsw fasat w1 sna
AmAdATess Fifse ) 1 fag gedw & fag
qa qA1X &%, S FIAN ANAA IFWAIZH
FITIRWT FT 997 47 1980 4 A |
W &, a1 1980 & g8F (g aar ar
S1a1 @1 &, AT o wg f arga qua
g1 ifew graa §, 4 Hifzw g §,
afee sna adid & g @ aar far g
FAT HIF AT IZ L6 1 4 AWAT 2R
EFRIIEd FRAWA T FE FH W YE
faar ar 78 1 suifE qifew w41 QN gFWT
FIHAG 2139 FORWA & fqu gy
|6 uEsagfed a1 sraigz & fgar ar
A 7 o Y, AN ATAFTY F qGAIT, qY
Faigzde A8l g= & | afz avaq ag fagfea
FT & g A1 g9 Fa1 19 fFar 1 g g9
ot A&y fagifia (9o @, 99 9T s7er F@-
FW A 979 19 F1 gng fawa way, g
fpaq arer Aty GAR F9AT 3T Fafw
Auad FeW EFGCIzW FIARWT  FIH
FIAT YE FT A7 AT IAFT JAT FAFU
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9T 9T | grifred deqw Eqqafie HIRT-
A F AWy qR W W glazg @&
g, AfHT AR AT F Led FI TTARL FI
fear war, A= ayAefor w9F g At
wifgu o, s ag w17 T 98) g1 W1 g A
IFHT AT a8 § fF Eeqw gaFT qarg §
AT IT%1 o wfgfada faady arfgg «F,
g gfaard 38 #gf faa W@ g g 18
NEgma A8 fasd W L, AT IAF T H1E
wiEwfeT F7 egaearagi ¢ & agl 41 @
arg F TAT W FAT FIg F Gewn qA-
FU HT T 1970 ¥ 79 dFT 7 AqAA1%-
@A gy 41, 3 ang fwdr #1200 W
fsdl &1 400 ¥IF g8 ¥ g3 120041
1800 ¥9% & & &1T 9 fasqry a7 4|
HqA 39 agq @gl 91 v @@ guwILEA®
qdal aw 9gx @ &1 d#fFT ag w9 4%
HqIled T &1 ITLT F13 §EA THIT FT
agdnt ag) faa a1, v fasgar Aifzq a4,
faas F1eor ag st aga @4 & @ 747 |
ST FA BT HIE F@ & fqC gL A 4
AFIF IS, AT Y aF ITILHIS Fgw
A& st war, § Fgm {6 &w1q I¥ A
HT97 &1 & |

YT qFA H1 GHTCT H¢T G Igq H
EAAT 9999 FgA1 F1gm & afg ara eqA
F d1FH! A18d § d1 39T e ga v 4a-
a1 fwa1 §10 &1 98 I 99F1 0F gHIA
g ue fad | w1 fasr opadY @ #3d)
garagradl g ar |1 §o |l FLE g,
HATTHY QAo Yo @to fam WY FId § &I
%% g fad W FT g Mo 99 ©-9:
HEIT §E& AT AT T&G FT T @Il 8

AT rseT ga 341 fasar §, afFa g

ATGHT FIAFIN N fF gees &1 Wig g
dalge feq aasar wgar g1 afz o9 £9
Wi g 1 dra ar 91y faa 3o ot wig gt
JIqT g1 7 3gar § f& aw ¥F7 wF
wIa 93, 9T @99 W 9! ga fraar

®QI
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awrafa AglEd, oF T qIq AT FZAT
AT § 1 3198 a8 {F g oo o GIFIT
%t 3, afwa Esqm w1 gaw faa s § 7 ag
WY g6l W FT 1 uAodYolo MIAT FAIT
FIA g, BLIT FT FILT JATHIGT & SqH)
1T IY 2 vqq F) afsadr A F 1 Ay Fagr
AT AT JATTFAT § 397 9T &) Iqa)
H17 2% %o vfeast &7 & 1 anifgy ag aay ?
BEFA AT FIEC ST AT , FTAN *1 (9
7ag Wl SATT FIAT I187 &, AfFA g oA
FH T FIH ) TTodlodlo AV 1T § AT
SAIRTAA E 1Ay & =rgar fa@ qaodiodto

b gRET T FeqA S FA FFH AN

afsat faat =nifzu, 7 fw a1z strd w9 )

¥ WSl F AT F quA) a1 @en Fear
g AT ATTHY T ZAT §
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coming to Textile Commissioner.
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PROF. N.G. RANGA : Solely for the
handlooms, not combined, with power-
looms. Power-looms are following the

handlooms.
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fa Surar ¥ SAIAT SFAVATS Gok § Z9T93
g1 o GarET &g ST SATEr ¥ SAIET uFd-
N gufea @) a7 T § wwzmar g ag
qiferdt aga &Y svar 21 Ffea gad arg §
w17 § =gt 5 ag o arg 1 azfaana
T {5 wrgda ¥ qrad i RraFr agd dad
12 4@ g agra 18 wghd &3 faar § «ix
qEN F GUATT 19 I @ & a7 q729 §
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qifi gk manmMT @ &8, dr ag ° @Ar
Fifge f w2l ga Geed 3 saraEr waTa
vy fasag gr3aq 5 grg § 1 AgF 91 Q@
g fsra w1 sarar gArwr g1, s faa nwag &
fa 7g quiw F=ame fzg a1 @ & IAFT
wITET Ea a1 1 A ofie fasda grans
1 st faer | g g% eanT A7 AIfEC )

i quaAdr g uisaT g § o1 T
AT FNST FaaT F1 Fw galzsT & I H
Fgl & T g gy & f waddz vaa-
qIzqg R S713T 7 57121 59 feen Y frarag
fad, sz gm ay § <ff ga st &z &
FO aJAT & TgT T FAIA FSIFTEH agd
gzfrory vaar & gar fau etv gag aq
FIA T g Mt & fora S gay Qs
AT W@ &, 29 f791 9T g 3O agw §
T § ATTRT AIIWR FET AEATE
gHIR Ul T B\ T(9Tq AT & gert 7 «qT
R &, AG BT 21, T FF AT T3A138
T g1, qTTATAY 1iF T FHIEGW HT AR,
Tg S AR UFGIE gy g, TAW W gAamr
1T UFAIIE FT 7Y § a8 §T T SATET YATHT
Fq1 g &1 Ta fasaw grsaa q ag &
sq Favd foar § ag f9aa1 garsr #4971 @
g I YFIA § IT F€AHTA F1 73T FH
WIAIT ST TET &1 T AR Igd Ay @it §
AT & @ H ged) genl & (Ao 1 A qar]
FIF A1 ITJTV H w1 &9 foaar @
dT S fasan gigg A9 ¥ qg &7 IAFT
T FIET AT F ITHRT IZT HAIT AT
T ST AT FHAIS T aga a7 aea & faaay
avE &3 enawr eary fawrar &) F sod
Tg BT AEAT {7 Ar fas e wreiT Ay
frataa #1 F=w19eg &, eaawTd) 1 gAY,
Wgaq 3T HFEq & a9 ¥ G g @l
¢ afer agt aY gamfgaa o) gHard a1
TA T AZT AT ZIAT 2| THY HIT gow
T EAIFT AXFT7 &1 agA TTT HAST GgIAT
21 AUS-E 'T0 4T waAR § g9 HAqAr
GO 28T & Pokl &1 93 1@ & AL s
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AITIAT FHTHT BIULT IST W@ § 1

FA ag sAar f& e gmu Fr
giaat ¥ gF1aa § qeEr 91 gear g ? A9
AR qrfFeqrT ga GazT § aga sy §
AfFT 210t ot g9 IATT gETAAT T @ F
Y fret gz as arvdfen & gw Fasa
F HIT ATAFT 7 73 g ageA) nfgay ¥

Tl aQF § qadw, g3 wifae, w@dae
e A ZH WA T S gw aga a1l
AF FrTFT R E T A qrd) gfvar i
IAHT &I T GO A @dAar A7 @r g, 97
F1 GO FH AEY &1 1&g, afew ag @y @,
Tuq & 39 feew & grga Ger fro so,
Farad G371 fhe 0T 91T SA1ET § SA1ET 5
HISTY F13TaT 7 & fau FAOsT 37 & fag
wfedi &t aaTw &) 17, AT FH 9T AGAT
g [& g a0 a g7 39+ aWws S ®ae
M e ag v ¥ 7

gATY o3 TIetwa 33T al § 98 W g1
SSIRIGIH H 1974-75 H g7 20 FUS &Y
gifgya 3 A7 qAT FT W A AfwA
1981-82 ¥ 88.54 FUS FI gEIHI92T gH
G AN SR 1974-75 F EHIU waATE
7.50 FUT &1 97 AfF7 317 1981-82 36
FUT To H IF19T gAA qgeAT Afedy #
W1 agfaalt@r agegr 2 #5957 19
w1 (608 447 & 2g1 g, 7 aga sa1an &, &
AT FIIET AFALE L T AIHIT W SR
TT134E GF2T W), TT g7 =191 &1 BUEd
FE & A1AT H F 1 gMT AT HIH URGY-
feam oY E @il agrags say Y & Stga
A1t ®1 ageAl ateul ¥ w0 FI W E,
afwT gg T SHITT 9T WIS GILT F
afro ggem afegi 4 91 WY&

ST uA a¥E # gw & 7@ § fF 33 ag
F ga? fasnyg gr3vw €aa9 g1 @ & Afea
g T HA o fwswrad &Y gwaar A
f =T gAY v qEAFTT §, |1 g A
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A N 73 N T @ I R
graq agd fanst gg &, @ya § ) I 7ea-
a1t graa aga frdr g€ &

& g A7 ¥ gz N o FEAM fF foew
oF T F FYAT T agd 9 Ao qrAy
Frar oY siT @rdy gfaar & = st o,
afFd o g faew F wiaw § aga faes
1Y & ST gH IR A FTATWE |

¥ qumar g fx 9gi aw fgE At /@
#q, q1° 93 AT FATET § IgT FD FY
wWeg afsT seesw ¥ g gasag
AW A A &Y 81 @I F & ¢ fF
SF-FIEHIT KT S AqAT SAAIiEAr §, I
T AR GraTaaT g, ag faew & gerrfes
& T gt AT F o agr wzER
arfsa & a%ar § Iug fF a@R 59
a3 ¥ gaTd wag F1 F4ifF agr 59 freq
#I 9IS & 9 fF a1 fad o5 § &) wradaeg
g afer qgedt ufedl ¥ o w0&3 Ffig ;
978 g0 B UFGAST KA HT QT T97

a%5d & |

gmX agi Y wie, snfs graETe an
T & ATH § qWgT §, 98 g AW §
qgeg &1 AT G, ST ANfAgq ¥ W qq=
frar cast MEIT ATARTT oY s a1 7
fas gew ¥ srea ) fawcdy A afew 18F
A 19 g aF T oA AT A Srely
AT gl g8 aga agr fay gy v
FUST F TG WIAN ¥ FE I BH H49 &Y
Y T FITAIF gHFT FIAFIT fHar g7
gaT ¥ gaar @dI-sqed & fag qraT
ggr frg & wfwa 1947 & a1z gaa &
wgeg § Aa fara amme femr g &
grzar g fF uaaiE FroRaT R g
F1-Fa¥feT DA F FEHRT I AT
a1 Fifgw T Fifow Yy na fs ESwaea
T w0eg FeA Afsa § smer ¥ sarar

T 1Y |
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¥aumarg f& srela 3 qg festg,
wrefaw o Fafor & < i qifsear
Aga W ag ¢ § 1 Afwa § €& 2t M ax
FgT I1gar g f Frdordy, agm-frmd sz
T HY aArfgas § Fg N gaAT FIINA
FIAAU BT GHITAT AL FI TFAT | FTAAT
F qIAA ¥ gAY agd @3 YRl F1 qOIs0
g 1 g7 A T agrer § T A ¥ qiw-
F3 A IFAfweaia 1 9 o G239 7 N
e fear g 1 ag 1§ adr ara A) § 6 gm0
qifFEarT s =T #1 o gad 71a < |

A sfaar d fF 99 garu oF ST
SIRAT 7T AT, AYAgh 9T AT A Fgr fF e
STH-FTOHIT HY g1 A1 A8 et ST
AT Y€ FI 2, O faw agt F 972 vy
¥ IAa @AY grasar g, aaife a srela
fagiaa g1 & ¥ A% s HTAIA &
JArd AATEAT & 1T FA A0 @ 0T FAH
w7 FY gy @1dfwar afas &1 g faar
gt # FATAGATE FF wiwe A1 #15 A
T ) Wd g g fHEw T T wAl o
AT §3 |

zq foea & & ag Y aarar agarg fs
GIET AT A A g F95 gL AT 59
Feed w1 a3 ZAfgare 31 et godto
MT g gAM F AATA FFEAUA A A
arg 93 I fear g fr fag @azca @
ATA GTY T F9T A @ &, IaF NFwT &
fag sifom 4 arfgo) gwrw sqaT agat
g fr ga fvawr wrmasdy F a gEtFdew
I FIIT F WA @ §, A7 AT gAY F
QT @AY AFm-fanrd id g1 afwa
qa A AAS § gw aga qima § | faes &
wrae # | 79T A g F gAFA A1 9%l
faar &; sa®Y S wrdy ar WY § 0 IAFT
HIE @ew g1 g7 &) gurwr YAAfaw agatd
fr aige & ged) &, @rasT awdFr i
AT, 19 ¥ g7 gq F9 AR R gad
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AN F7 WF AT AF GIT g W 2 AR
welAY F qY gU FIS TG F GEEN A IF
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w1 freia faaar & 1 g7 el Y ARy @

2| g¥ za faafad § st Faedaifal &t
ggard grar arfgu Fdrwaga, FE@Fd

&Y yifwrgr, o1 gagGIE OF IgA AT € @,

faaa aga a<t oz &, aga a7 AEaA
2 1 T fara W gu foaan oy o agar 91g,
B 4% g% @ |

wrag fafredy o1 zfoa ¥ aw awg-
e ategs g | & argnr fr gw daga M
SATET & SATRT BT S, FIGLF AT H1 TGl
g & fag 7g-a% gena 31 s gy
UF A% gH FO JFATT ISIAT TLAT, ITH
FO FAMA A1 937, AfFA A A
datgd g1 Godk FY RIFATAT, TEaht
I FYAAT stfwar FY @OJA F7 a8 a7
AFN 1| @@ AR 9T JAT T—HR I
mufaez FAT T W~ Fa1g FIEAT
A4 §, 7 agi 91 A faw §T AT asdg &
fag i &, afew agi #1 gar+ wegana,
2 wigza #1 @dad WY § 1 UF a9g ¥ agi
77 FI1T ®00 F) Aferar faw @Y ¢ 1 59 &
T goF § <[EEq F WA Y 17 F7AT §,
qt 41 gasAa fas T &y ag) &, afew
TASTEATT § WY F, GUIETR & qdAl A
frafqr F Freftar a s & 1 s sar fgear
8, ¥, AT, FAEF FAG A1 €Y §
ggi o gra & 4 gE e Y, gEwgEE
FY aady A1 gafaa g1 qwdr g safs sma
sarai @ savat fadwet @ i fgrgearT ar
F faq vARST I AT IAFT IR 9T
smiar & saret Hfafads oigar w9
zfesw T ES1Faea FWiaaa Saqqde

FT I IAAT HT 1T ¢ |

YAEA g, EArd wEw Y gwAd
€I % FAT FIG § a1 I IR
FIXTAF 3, A7 ATENT § 9g @A & |
o & qrdY A1 § AT Tgan g
FIE ALHIT { qGA AR 4T 11T F1
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mae faeaf | aiwmifaearT, 9@ &
QITT VT SUF-E0T FY FT FT FUFUEA
IF 9T YT 91 47 A AR FIAT fagd
FEZPACY | TAFT 4T SYIIT BT
gwIAY fasag wegfady & gsmar I«
aga aey aral gL afes fag wvwa 9T F1eA
a9 -39y WY F9 A9 9T IR1A FIAN
gz fay aifs Fella argT & a1 A%
wfeqr Ag @ 791 91 AT NFAT AR FT
AT AR I far faade gravsr #1
FIAA &0 FAT 9T ®U F Ry 1 s
FIAYT 30 TIT TFATAT HIE FT I F A1T
gU & IAFT 25 31T 20 TIC HIT FY FAF
qT FOET FT AT 9ET 1 THHN a8 & IF
faw fasAg gr3¥qST F1 FUST T FT HIAST
qgaT FifE Iegin are ¥ yaifad aq 9T
I FISAET F FEAT AThe § AT ToF
wfeai & & HTH FATHT HATHT 97 | AfHT
§OF! a9g  FTAT F1 g7 JHATT ISTAT
q30 | IT 3T 95T § i F 9% 9 fF T8
FIATU § SATIT T SATST FIAT FF @AI-
g0 #3 1 §3 g fawfed A oF agra @
qer a1, 13 &, aIFrR &, fF ey gwrA
FATA & g Pradr mifaaa & sl
{2 a1 ag ey gor 5 o F0T A §9
ST IFH F AgY FHrEA GOR | AT
AT ST FL fF 50 FAT § o sy
wifqad & #1179 a9 gu w@ree ¥ foas
g3 F fag amd 1 dmpgy a8 #7)
gAfag 39 109U &1 9F9T FT AT
¥ Wt 9 FI7T 9 AT F1AT far e
QI AT 3T 93 1 gg AL F FAAQ F
g agd Y A< ¢ far o) wew & fAg
HHT F GIHIT QAT 787 (18 | A & fAqw
& wanfom #ar argar g fF ash 5t arfa
T 9T feqazdy AFT, AT 37 W@ F H1E

SAHA gar gy g, Eas F wmy, ar

IF! I FW T Fifw #3 1 3 § grama
3 faegi ety anifeseq #1 qvrg fear d
a1 fafeada araras raar gar @ 13
AW FTOTU FT 1Y aga 78 2 @ § 191
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17 A1FE Argx § 5 wedic A wEgena
qeAT dfeal ¥ sarar § sa1z arerg F ¥
T 1 IgF faw ag WY s § fF Fw=-
ATESE &T I AT@FT HT A GIT WY 9T
SATET q SI1aT AT HRAT FL AT T4T 9%
13 | gF 59 917 &1 @i fasnag § e
AMAATESE AT TTAFIA F) 72T A& HTAT
& | 38 AMATIZSE IF IT sArqTiRAl Fr
STTET ¥ SA1ET 9 HXA § 1 ¥ 39 arg Y
wifg &1 9T S[Far § T # qian
fawiaq WY 41 & AfeT fr ot 1€ qrai-
gler AgY &1 gafag & qrawt @IErT FEr
Jigar § & Az g Fw@FIA Ay
qIFHT AT & A AT J1q 9137 § fF
3 Si7g A fnen F) draaifesss F1 U F
A AGHFT FIA g fF 49 AmAATgSE TR Y
mfgq fF ag &9l 37 § s ) Swew
< FqifF AWt FIAATA g Y I9Q Sarar
FTIQT IST G & |

Iq AT @ F T FZAT 98 @7 & fF
gAR FEAFIU FY IAT A1 AT FAT |
fasaa greds a1 ITHIATTA F1 9z ¥
maY-s41g & fqg 1Y, ©: 71 F@-zmw FWL
%qqT ] §, IR &S &, foww) 5y qf
feadt star @df &7 aiF 159 a@ ¥
grarta  gagar g anaw fgrgear 1 g
fraraa ¥ fad® 1 83 us |a1@ qeT ar fa
qifedrT, e, @A ar gat @) gar
gHHTAT YoF § I a19 AT HIATIT F9)
TR aST § 7 #F qor an ¢

“Whether India and Pakistan have
entered into some trade agreement
since 1971 7

19N a1 faar :

“At present there is no trade agree-
ment between India and Pakistan,
The last agreement signed in January
1975 expired on 22nd Jaouary 1978."*

T ot awpErTa & § IaN aarar § fw
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28 &1 At ST g% | F A1qH HFAT AT
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1Y 71T FIATL G317 F1 A 41 Ta)
qassgaq § ?

#3 uF g A Ter 91 | gHI gow
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qrq g 1 gaAar ag g, faaw
aflsrag grar g & = .y faar |8
garraar fRQ ST afsadma gay gokl A
AT I SM AW M =k 9 okl H
WAl g1 QT8 I8 0 god W BT W@l e
F10% oT9q | F1 gage 43 & 1 g9F an
¥ oY #9 ux \arer faar gr N Iaar
AT A 1T far ag quedlasw gl 8 )
& gawar § guR S <1 §, 1 guIR g
g, 9% qfsaama 7 fgwrsq F1 gAA
AIFTFT KT JAAT § AT 37 ak § M
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entered into some trade agreement
since 1971 ?”°
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“At present there is no trade agree-
ment between India and Pakistan.
The last agreement signed in January
1975 expired on 22nd January, 1978.”
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MR. CHAIRMAN : I am sure the
Government will take notice of this.

Now, the Minister,

THE MINISTER OF COMMERCE
AND OF THE DEPARTMENT OF
SUPPLY (SIHR1 VISHWANATH PRATAP
SINGH): 1t has been said that two sides
can never agree. So on many of the points
we may not agree. But certainly we have
traded in—instead of trade—tirades, parti-
cularly from Mr. Rajda and I am the bene-
ficiary, because in tirade you had an eye to
trade and 1 am sure by the comments that
the hon. Members have made I will be able
to sec better and 1 will try to perceive from
the light they have thrown. If we perceive
the panorama beyond our borders we see a
whole global economic system in convul-
sions enveloping the developed and the
developing economies. So far as the deve-
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lopcd economies are conccrned inflation,
recession, high rates of interest, unemploy-
ment have mauled them and they are still
hospitalised. So far as the dcveloping
economies are concerned, their sickness has
been aggravated by incrcased indebtedness
and widening trade gaps.

Sir, mention has been made by Shrimati
Suseela Gopalan, who opened the debate,
and also just now by one hon. Member that
there has becn stagnation. World trade
has not only stagnated but has also showed
downward trend. Negative growth of
world trade has been the cnvironment in
which we have to carry on our world trade.
There was minus 2 per cent reduction in
world trade. Recently there has been some
upward trend in somc countries. It has
been harpcd by many but this glimmer of
hope is yet to become sunshine and even if
it becomes sun shine it can parch us dry
even then if it evaporates our resources by
the mechanism of higher pricc manufactures
which we import.

So, this is the panorama. 1 agrec with
Mr. A K. Roy and Mr. K.A. Rajan who
just now mentioned that there is a reflex by
the developing countries of protectionism.
Now, protectionism overt or covert tends to
barricade those very products of ours of the
developing countries in which we bave
established our compctitiveness. There are
countrics which take injury to our success
and our progress. They brand it disruptive.
It is this sort of atmosphere we are faced
with and those who were advocates of free
trade now are using under the garb of neo-
protectionism political muscle power to force
free trade to embrace fair trade. Fair trade
means a trade that is fair to the stronger.

This no caviconment of free trade by
those who advocated free trade and this is
the case not of system that has broken
down or a break down of system but a case
where a system even at its best cannot have
a break-through so far as the needs of the
developing world are concerned.

Some very much laud the present system
and to the macro weighing balance of the
world trade, they say, that everything is
well. I agree. The beam is strong. The
pans are well-matched. Only the falcrum
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is off-centre. It happens to be that the
developing world finds a position at the
shorter arm of the beam. So, howcver, you
may weight—be it boom or in depression—
it has always been the case that the deve-
loping economy had to load more than what
was the true measure,

That is why a state has come today .that
209 of the population of the world in the
developed countries enjoy 2/3 of the income
of the world, while in the developing coun-
tries, 509 of the population, excluding
China, is allotted only 1/8 of the world
income and even in this group there are
309, of the worid population, of people, who
enjoy only 3 per cent of the world income.
So this is the iniquitous framework of world
trade against which every developing country
including ours is pitted against. It was
in this very context that our Prime Minister
Shrimati Indira Gandhi, as Chair-pcrson of
the NAM usked for a Confcrence on Money
and Firnance to rectify all these injustices
and called for steps of immediate concern
to the developing countries.

When we talk of trade, it is not merely a
compilation of statistics of import and
export Trade of a country ; it is balance
sheet of the human  condition of that
country. A trade gap is not a trade gap of
a few crores of rupees but a tiade gap is a
gap in the expectations and aspirations of
crores 2nd crores of people. Every day
younger people arc joining this number and
every day they are getting morc impatient
with the fabric of society in which they find
themselves in. As policy makers, beitin
Comimerce or in any other department, we
cannot be oblivious to the expectations and
aspirations of the people. The trade policy
of any country has to address itself to the
perspectives of nationa! economy, of increa-
sed production, of employment and—let us
not forget—income and distribution also.

It is in this perspective that we have tried
to do something in the present policy
because we know that trade policy cannot
have only trade and industry as its terminal.
It has to address itself to the people and
their needs. In this aspect we have to look
at some of the aspects of the new policy
which we have tried to incorporate ; one is

the met foreign exchange earning concept
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which we have introduced and the other the
thrust we have given in value addition and
also the special status which we have given
in the policy for the small scale sector.
Now regarding net foreign exchange earn-
ing, how is this related to the concepts
which I have already mentioned ? Till now,
in policy, benefits accrue from gross exports.
So, if a person had even 809 import
content and exported 100, he got the same
benefit which a person got who having no
import content still exported 100 ; both had
equal thing. If you analyse most of our
agricultural sector, most of thc industries
which are totally dependent upon indigenous
things, you find tbhat their contribution to
the national economy was much far greater.
They were not given their due share. We
have taken care that more impetus is given
to this. Thereby, the agricultural sector
and also those industries in the manufac-
turing sector which are highly indigenous
will get the benefit from the present policy,
and it is in these sectors that there is the
highest level of employment. 1 say why io
the manufacturing, in the indigenous sector,
there is the highest ratio of employment ?
It is because of the amount that we import
and for that we export labour somewhere
else. So, from the basic concept of employ-
ment and Income distribution, this is a
major policy shift which in the ycars to
come will have a direct impact on the
economy. Of course, in the small-scale
sector where the income distributive process
is there, hon. Members have rightly said
that in this sector the people make a lot of
money and it does not go down below. So,
the thrust is on those export items for which
the small-scale sector will get special benefit.
The people will also get the benetit in the
production process. We have indigeaous
raw material and availability of the same
to these people, and from the indigenous
angle we have taken care that where indi-
genous capacity is available, that is not hurt
by the import policy. At the same time,
we have also given impetus to those people

-who commit higher percentage of their

production for exports. So, here with
regard to production and export we have
tried to link them together.

-

About tricklesdown effect of the profits,
it has not come down to the worker. That
is the real problem and it is a structural
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problem, of the socio-economic structure
and we have to tackle this in a much
broader concept. Unless those structural
problems vis-a-vis production relationships
are not changed, I think much of the things
by making policy cannot be achieved. But
certainly, as committed, as the Commerce
Ministry committed, in the indigenous
sector, in this field, we are, with whatever
administrative measures we have at our
command, trying to ensure that greater and
greater share progressively reaches the
workers, the artisans and those who work.

There is one angle which I have to refer
to here. Population is also one angle.
With the huge human raw materials at our
command, in the process of production, I
think the bargaining capacity of the human
element goes down.
- population control is pot in the commerce
view, I suppose that not only the per capita
income is going to increase but before that
the distributive mechanism is also set in
motion so that income distribution will also
take place from this angle. )

About the structure of the import policy,
Shrimati Suseela Gopalan and Mr. A K.
Roy have decried the liberalisation. I have
received support from other hon. Members
and on the various aspects of the policy,
Mr. Ram Singh Yadav supported our
policy. But on the debate of liberalisation,
I just want to draw pointed attention of the
hon. Members to the structure of import
policy. Some data I want to put forward
before I come to the generalised facts and
figures of irports. 1 was analysing 1982-83
stracture of our imports and that has been
the general pattern —variations may be here
and there. Out of Rs. 14,355 crores worth
of imports, petroleum and petroleum pro-
ducts including fertilisers, ferrous and non-
ferrous metals, machinery and transport
and edible oil constitute 67.5% of our
jmports. Now, in this area, import is
almost essential which we need for our
economy. We can hardly cut it because
they are very necessary for the country's
economy. Now, what is left is hardly 332
of the total amount as enumerated above,
Out of this 33%, another 50%; will be needed
for essential production for the export
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purposes, then about 17% or 209, that is
the balance in your hand, by tightening, you
are not going to extract much or by saving
foreign exchange only, and life can be
miserable, red-tapism can increase and along
with it other things will follow.

Yes, we should keep an eye, so that this
sector dozs not become cancerous and grows
unmindfully. That is true of all the con-
sumer items. We should keep an eye. 1
suppose, the direction in which we are going
and the parameters we have followed are
absolutely right.

If you sece the gcowth of our imports, the
effect of the liberalisation policy is that in
1981-82, the growth rate of imports was 8.4
per cent, in 1982-83, it came down to 5.5 per
cent and in 1983-84, it went down further
to 2.3 per cent—this is based on data for
April to December. Similarly, in the non-
oil imports, excluding the oil imports, the
growth rate has come cown. In 1980-81,
it was 21.3 per cent, in 1631-52, it was 15.1
per cent and in 1982-83, it came down to 4
per cent. The liberalisat:oa itself does not
mean that there will be wild growth of im-
ports.

Now, the trade gap has been narrowed
down. I do not want to take the time of the
House in quoting data which have been
quoted by the hon. Members. For the second
time in succession ¢ ‘ter five years, ‘we could
arrest the tendency of growing trade gap,
reverse it and we have maintained it this
year. This is something of which we may
not boast, but it is not something to be dis-
appointed at either for the efforts the country
has made in this regard. In fact, the key to
our reduction of trade gap is edible oils. It
is the bulk item of our imports. When we
have raised the production of fertilizers,
metals, transpo::, machinery, vegetable
edible oils etc., there is a silver lining. And
I must also pay my compliments to the
Energy Ministry that it has been able to
contribute to this country by increasing the
crude oil production in the form of foreign
exchange savings. It has been able to double
its production within a very short time,
pethaps within a year. Therefore, in our
bulk items of imports, efforts to increase
production will give us far better results in
managing our trade gap. And it is time,
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we talk not only of import substitution for
manufactured items,—that has been in our
mind, but of import substitution in agricul-
ture which has become the need of the hour
today. We have to do that if we have to
manage properly. Therefore, whether it is
edible oil or any sector in agriculture, we
have to think of it very forcefully and in the
same fashion as we thought of import sub-
stitution immediately after independence in
the agriculture and various areas.

Liberalisation is not something like this ;
if you are allowed to go in the market, it
docs not mean that you have the capacity to
hold the market ; it depends on the pocket.
1 do not know whether we have money
enough to squander away like this. Cer-
tainly, we do not have,

A point was made about our policy re-
garding CCS and replenishment licence.
CCS is not something which is given as a gift ;
it is given for neutralisation of tax. If our
goods becomie costlier in the iniernational
market because of our tax system, the idea
of CCS is to neutralise the tax so that the
base line is equal to the rest.

In so far as conifining the replenishment
licence to the aclual user s concerned, in
the micro picture it may seem that it is the
person who has the replenishment licence,
should use it. If you see the macro picture
of the country, somebody has carned foreign
exchapge against whichh a replenishment
licence has been given. He might not need
it. But there is another person, who needs
that input, raw matcrial for production for
export purposcs, if that can be allowed to
him, the macro-economy altains its flexibi-
lity, while we do not nail it down to the indi-
vidual. That is the basic thought behind hav-
ing flexibility. The system should not be rigid.
It should be able to respond in totality. In
totality, we will lose nothing, because we
have already considercd that. That much
foreign exchange has been carncd.

I would also touch upon one point : when
we come to appreciation of policy, we have
to consider the genesis of our trade policy.
After independence, like all developing
countries, we were faced with the challenge
of bridging the gap between our import
needs, and export earnings. Our constraints
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were : in a short time, we could not diversify
into the export of manufactures. Exports
of traditional commodities could not be
boosted within a short period. Foreign
capital flows were not adequate. At the
same time, new markets were also not easy
for us tv» get, immediately after indcpen-
dence.

These options being closed, by which we
could bridge the gap, the only option left
was import substitution and curtailment of
imports. Import substitution became the
symbol of our industrialization and develop-
ment. Curtailvent of imports not only
saved us from unnecessary outflow of foreign
exchange, but also gave us the protective
wall for a demand-led industrial growth,
It did give us the necessary infra-structure to
build our industries here. That was just
necessary. We could not accept any other
choices ; and as there were no other choices,
debating on the demerits of the course was
Leside the point.

But it had its fall-outs, viz. it led in
certain areas where thc demand was not
sufficient to provide economies of scale, to
high-cost production. Secondly, it led to a
too cosy an atmosphere for our industrialists,
who became insulated from international
competition, and the need for quality
products. 1t is this which led us to introduce
fiscal controls also, because when we cut off
unnecessary imports, they became high-cost,
high-profit arcas of the indigenous industry,
So, to direct investments, we had to intro-
duce fiscal controls and licences. - But from
that period, we have now come far ahead.
India is one of the leading industrialised
countries in the developing world. It has
got one of the largest skilled manpower
resource, compared even to developed
countries. So, now it is time that we go
from that context, and see that international
competition is introduced a little.

No industrialist’s bone need be broken ;
but he should be ready to take bruises, and
face what is there in the outside world. That
is how we are going ahead.

I would like to speak about four types of
products, viz, consumer goods, essential raw
materials, intermediates and capital goods.
We can put aside consumer goods, except
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essential things like edible oils or some
thiogs like that. The other consumer articles
we need not worry much about. The essen-
tial raw materials which we do not have in
the country, we have to import. The whole
debate really lies in intermediates. That
is where the clash of interests comes in. And
that is the source of the debate. Capital
goods, i.e. those we need for introducing
our base production, except where there is
indigenous capacity, also are not in my field.
They are in the field of intermediates. Now,
about intermediate raw materials, there is
certain indigeoous capacity put in. They
do not want any of those intermediate
raw materials to come. But downstream
the other industries want much access to
raw material ; they are on record. For
that there is a growth of industry ; and
even if there is a token of indigenous
industries, they do not want to be constrain-
ed because it unable to cater to them. So,
the balance we have to strike, as a policy
maker, is how much protection we have to
give to the indigenous industry. But we
should be cautious about it. Just because there
is a certain capacity to help only one indus-
try, we hold the whole economy to ransom—
that would be a very shortsighted outlook on
it, because what we have invested in the last
few decades should not keep it in ramsom
for centuries to come ; and we should be
bold enough, where it is necessary, to0 pro-
vide the necessary input and go ahcad, be-
cause our campus is not the campus of the
factory ; our campus is the whole country
and the employment is not the campus of a
few places but is the campus of the whole
country ; and if the whole country is going
to benefit by employment, I think we should
have to take a direction, a bold direction
from it.

Mr. Rajan and Mr. Roy esterday men-
tioned about the rupee currcncy trade. 1
quite agree with them that out trade with
socialist country has been very fruitful and
we should consciously develop our trade
relations with our socialist countries. It has
been rightly pointed out that while there
has been instability in the open market
economy, these countries have shown stabi-
lity. It is during this time that there has
been a problem with open economy
market. Our trade has grown. The level
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of our technology is just right even to cater
to their consumer market, which is a big
consumer market coming in the socialist
countries, which we should be aware of ;
and we should be prepared to make use of
it. At thesame time, we should not be
oblivious, we should have to identify things
that we import, because in many of them,
there is a balanced trade ; and if we do not
make this exercise of importing from them,
I think, we cannot go far ahead on this ;
and there is certainly a large scope for this,
because there is one other good advantage
that whatever we import from socialist
countries, it underwrites our export to that
extent because of balance trade mechanism ;
and for this, two committees in the Ministry
of Commerce have been set up at the Secre-
tary’s level to identify what we can buy from
the socialist countries. So, all these sugges-
tions in this direction I totally agree with.

1 had an occasion 1o go to Moscow with
regard to some of the problems and could
see the warmth of USSR Government and
their attitude as also the friendliness they
had over it. 1 remember Mr. Archipov
came here. Whilc the matter of exfort was
stalled at Rs. 1700 crores, at a personal
request, it was raised to Rs. 2000 crores. [
think this year, so far as our side is con-
cerned, we should take care of the monitor-
ing what we can buy. We have contracted
97 per cent of our commitment already in
this year.

In trade, we have no enemy except friends.
In USA we have good news from the general
currency area that there has been a growth
of trade and it has reached 4 billion USA
dollars in 1983 ; and there is perhaps a com-
petition as to who becomes the biggest trade
partner. We have had a positive trade
balance with USA in 1983—317 million
dollars. With Pakistan, it was mentioned
about treaty and how the trade goes on ;
trade can goon even without a treaty, but
treaty is an instrument by which much more
positive help can be given ; and we, on this
matter, would, I suggest, expand the growth
of trade. A delegation led at the level of
the Commerce Secretary had gone to Pakis-
tan. I myself had personally received a
delegation of the business men from there.

And, certainly the benefits of that could
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flow from our neighbours and our trade with
them can be promoted, I quite agree with
the hon. Member.- We on our part have
allowed private trade to directly import
things from Pakistan, but still they have
some reservations that if we are to export all
the things, it has to be only through these
State agencies. I talked to them, those
business people who came here and they
expressed that if the Indian goods flood
Pakistan there may be problems, but that
can be taken care of and we can have some
controls if necessary. Certainly, it is very
well taken, I agree.

I want to bring to the notice of the House
that there are certain problems in Africa,
cspecially Nigeria because of the political
changes. And the credit facilities needed
by these countries continue to be our bottle-
neck for trade, though potential is there for
our trade, and perhaps we cannot afford to
lose it. We shall continue to make efforts.

About rclationshif) between Commerce
and Finance, and Commerce and Tourism,
that was suggested, we have a Committee,
an Inter-Ministerial Committee for Industry
and Defence, chaired by the Commerce
Secretary. It has been given the role of
examining the trends in the export trade.
So, this suggestion is notonly well taken,
but it has already been acted upon.

PROF. N.G. RANGA : What about the
countries in Latin America ?

SHRI VISHWANATH PRATAP
SINGH : As for Latin America there ship-
ping has become a problem, and it is a
bottleneck. We are aware of that and some
solution is being found by transhipment at
Singapore. But that is a limited solution to

this problem. We will continue to make
efforts to explore the potential which is yet

to be tackled.

ATARG WIATT 39 (A7) ¢ GET-HIT *L
a1 feafa & 7

SHRI VISHWANATH PRATAP
SINGH: 1 would only be answering
questions at this rate. But I will make only
one comment here. This Hong Kong,
Korea, Taiwan, it has become a Mantra with

CHAITRA 27, 1906 (SAKA4)

D.G. (Genl.) Min. 446
Commerce

many people, really this Hong Kong, Korea
is not actually Hong Kong but it is...
(Interruptions)

PROF. N.G. RANGA : U.S.A. is involv-
ed.

SHRI VISHWANATH PRATAP
SINGH : Professor Ranga has said it. The
real requirements of these countries are
different and we cannot meet them,

Now, coming to agricultural exports, I
am thankful to hon. Members like Shri Uma
Kant Mishra, Shrimati Vidya, Shri Ram
Singh Yadav, who have mentioned about
the need for growth in the agricultual sector.
It suits us, in our socio-economic policy and’
it is a foreign exchange earner, and it is also
an income-distribution factor. And we
have tried to give incentives to the growth
of the agricultural sector by this medium of
policy instrument. For agricultural products
we are having agro-industries of various
industrial corporations by the States and
they have been allowed to import inputs for
agricultural goods, but finally when it comes
to boosting of agricultural goods, it is for the
State Governmeants, we have a dialogue with
them. We are following it up. We cannot’
settle the requirements of agricultural ex-
ports unless we talk to them. We are
boosting up those exports. So, these are
the efforts that we are making. '

About milk products it is not, I think,—
because the need is for grants and assis-
tance—due to lack of market and marketing
needs. There are various schemes for it.

Shri Ram Singh Yadav mentioned about
the import of cotton. There is no question
of import of cotton.

About rice exports, there were some
agencies which did this export. Last year I
answered this. They have been debarred. We
found something wrong and we took strong
action. Dr. V. Kulandaivelu mentioned
that the export of tea has gone down. In
1983 we have been able to export tea worth
Rs. 523 érores as compared to last year’s
export worth Rs. 355 crores. We are
pushing grant promotion, A revolving
fund of Rs. 5 crores has been provided for



447 D.G. (Genl.) Min.
Commerce

m+ [Shri Vishwanath Pratap Singh]

this purpose. About warehousing etc. I
would not go into details because there are
marry other items which are to bc mentioned.
About value-added, we are giving special
support to tea.

Shri Ram Singh Yadav mentioned that
our export of coffee has been stagnating. In
spite of poor production of coffee, in 1983-84
80,000 tonnes could bc exported when the
quota was only for 40,000 tonncs and odd.
So, it was a special drive on this front that
in non-quota countries also we could push
our exports and got this figurc. Next year
we estimate a good crop and it is bright on
that front. Mr. George Joseph Mundackal
mentioned about maize, rubber and all that.
He was not well and even then he made

comments. 1 am grateful to him. He
wanted to know why rubber is being
imported. Rubber is imported only
to thc tune of shortage of demand.

Rubber production has gonc up from 1.48
lakh tonnes between 1978-R0 to 1.68 lakh
tonnes in 1983-84. Now, in these five years,
the consumption has also gone up very
much higher from 1.65 lakh tonnes to 2.08
lakh tonnes. So, the gap is there not because
the production has not gone up but because
the demand is growing highcr. And the
test whether an import is injurious or not or
hurting indigenous growers or not, is the
price. In 1983-84 prices have been the
highest ever for rubber. When it came to
release of rubber, we staggered it. What
the Rubber Board has recommended, only
that much is being imported. Even in the
imported rubber we took care that it is
above the quota prices. Quota and prices
were quoting at Rs. 1635 per quintal. We
took carc to release it at the ex-godown price
of Rs. 18297 and Rs. 17281. In the industry
side also, there has to be some balancing.
There are workers in that industry also.
While growers were getting higher prices,
there was need to give a balanced price.
For imports, what has been brought, duty
had to be reduced. But still the release
pricc of imported rubber by STC is not
lower than the quota prices.

About maize, ectc. that has been canalised
through NAFED. Wc have taken cire of
that. We can always stop the tap whenever
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it is flooding.

About tobacco it is a monopoly purchase.
And it is done on the decision of the State
Government. Mainly it has come to the
action in the support price to the growers.
That is the main problem. But there 1
must rake this occasion to inform the House
that the international environment was
also creating problems for us. The EEC
and U.K. constitute 75 percent of our
market. U.K. is also in EEC now. They
have reduced the maximum duty on
tobacco. This mechanism has helped the
U.S. tobacco growers. They werc subjected
to that. For Zimbabwe they have made it
duty-frce. So, another competitor has
come into it which is duty free and our
tobacco has just suffered. The minimum
duty which we werc subjected to has been
raiscd. Because of the switch-over to
FEuropcan units of currency for tobacco in
weaker currency areas like U.K., Italy and

Ireland, our tobacco has come at a dis-

advantage. Of couse. there is new com-
pctition also from Brazil, South Korea and
the Philippines, etc. So, this is the general
environment because of which we are being
aflected.

So far as the growers’ interest is concerned,
last -ycar STC came boldly and bought
22,000 tonnes. This year as soon as we
saw that the price is not going up further in
spite of the Russian tcam coming and
making its buying, immecdiately we offered
Rs. 10 crores to the Andhra Pradesh Go-
vernment. I have not yet received the
formal reply but T am surprised at the
recaction if thc newspaper reports are
corrcct ; T should not react to it. But I was
certainly hoping that this amount of Rs. 10
crores Andhra Pradesh Government would
be using becausc it is immediately needed
for the growers. Not that the State Govern-
ment does not have the infrastructure, last
year its own corporation bought tobacco
and this tobacco is still with the growers
and not with the traders. 95 per cent of it
is low grade tobacco. It cannot be exported.
It is not the question of STC exports going
up ; it is low grade tobacco. The export
idea does not come into it. The State
Government can very much take action and
I am surc the newspaper reports are wrong
and I still trust that the State Government...
(Interruptions).
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PROF. N.G. RANGA : A good portion
of it could be exported to Russia.

SHRI VISHWANATH PRATAP
SINGH ;: Not even that, That is Jow
grade tobacco. This has to be consumed
here. So, the State Government can come

into the picture.

About cardamom, there has bcen a
drought situation and shortage of the pro-
duct availability. A question was raised :
what is the STC doing about it ? 125 tonnes
of cardamom was bought by the Marketing
Federation of Kcrala and a Board meeting
of the STC has decided to lift this up and
export it to South Arabian markets. Of
course, therc is a loss of 26 per ccnt on it
but it is entircly for the gro ~ers that the
Government is doing so.

Sugar has bcen one of our achievements
this year and if you see the figures, against
7.25 lakh tonnes which we exported in 1983,
in 1980 it was 64 lakh tonnes, in 1981 it
was .98 lakh tonnes, in 1982 it was 4.53 lakh
tonnes and the price that could be attained
was |2 per cent higher than the last yezar’s
price. A point was made as to why it was
exported on losses ? Our productivity here
and the nct cost of production is higher
than in other countries which are our
competitors. They can produce sugar at
much lower ratcs. So, herc, for the growers
for the industry, the Government took a
conscious decision that we will go into the
market and move this sugar so that our
health in the sugar industry and the sugar-
cane with the growers is maintained and we
ecarn forcign exchanpe. Anyway, if that
would have been lying here, it would have
been a problem. If we calculate interest
etc. on that, in thc net it has been a right
decision and a profitable decision to the
country. Of course, audit accounts is a
different thing but sometimes we have to
takc a supporting decision on that. It is not
a loss because of any mismanagement or
anything Jike that. Not at all.

Some hon. Member referred to marine
products and the nzed for further exploita-
tion of marine resources. [ agree with him
that the sea resources or marine wealth is
still to be exploited. He has stated that the
STC should be more actively engaged in the
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export of marine products. STC has a
project for export of Tuna and it is going
ahcad with this. We hope to achieve our
target of Rs. 360 crores, so far as marine
products is concerned, this year. The main
problem here has been shortage of trawlers.
We are thinking of chartering foreign fishing
vessels till we have our own trawlers. Now
87 of them are there. So, these steps have
been taken.

So far as engineering exports are concet-
ned, the problem is that it has not gone up.
One rcason is the high cost of the raw
material itself and another is competition
from other countries. The fall in oil revenue
of Iraq and other countries has also affected
our engineering exports. The credit pro-
blem with Nigeria has already been men-
tioned. So, these are some of the problems.
I am happy to report to the House that
there is a scheme for neutralising the diffe-
rence between the domestic price and the
international price of stcel, because that has
been hampering the engincering exports. We
are trying to see that this parity could be
maintained. There are certain problems.
The Steel Ministry have informed us that
they will continue funding arrangements in
this regard. So, our enginecring exports will
go ahead and there will be no problem on
this score. I compliment the Stee! Ministry
for coming to this conclusion.

Shri Rajda mentioned about the fall in iron
ore exports. Certainly, what he says is not
unpalatable or unfriendly to me. 1 think
he is friendly in giving me advice. He
knows, though hc may not admit it, that
every letter of his has been acted upon. He
is awarc of it. Formally, he will not accept
it ; formally, I may not also concede it, but
wc know it....(Interruptions) We have a lot
of understanding. I can assure him that
we are not going to compromise either on
lethargy or corruption,

The world steel consumption has come
down. The steel production has come
down. But the world iron ore production
has gone up. This is a peculiar situation.
At the same time, Japan, which is our
largest buyer, has cut down its requirements
of iron ore. These are our bottlenecks. In
this environment, MMTC is selling to China
30,000 tonnes. Iraq market, which was
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closed, could open once again. Insucha
situation, Japan is contracting its imports.
It could expand the quantum of export from
our country, instead of contracting it. It
could also ensure a minimum which it
could lift. We can also persuade Korea to
lift more than what it was initially thinking.
I am just mentioning the balance of both

sides.

Coming to gem and jewellery, Shri Ram
Singh Yadav said that these imports are not
necessary for a country like ours. Gem and
jewellery has been one of our biggest growth
areas. While our export in this sector in
1972-73 was only Rs. 76 crores, this year it
has reached Rs. 1,095 crores. We have
reached in 11 months the target fixed for
the whole year, which is a very creditable
performance. There is an import content
in these exports. Since we do not have
diamonds here, we have to importit. But
the net foreign exchange carned plus we
have one thousand crores of employment
activity. It is a highly labour intensive area
and the employment fall-out is there. So,
itis not unnecessary, it is very much

needed.

Mr. Roy made a point yesterday that the
Bihar Government is framing questions on
MITCO and mica. Sir, it is not the ques-
tions, but what answers we give that is
important and if anybody wants to puta
question, there is no ban.

On the weaker sections Mr. G.L. Vyas
made a point that MITCO should take care
of the weaker sections, and I am happy to
inform the House that quantitywise the
MITCO’s buying from the weaker sections
is 95 per cent and value-wise it is 87 to 93
per cent.

Now I come to the most vexed area, the
textiles. It is the greatest problem arca and
I think I still have time enough to deal with
textiles. But before coiming to the internal
problems of textiles I want to report on the
textile exports. OQur ready-made garments—
I have got the figures from April to January
—have shown a 11.5 per cent growth stand-
ing at Rs. 551 crores already. Silk goods
oxports have shown 26 per cent growth
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during this period standing at Rs. 86 crores.
Handloom has progressively shown expan-
sion towards export earnings. In 1970-71
it was Rs. 75 crores and in 1982-83 it was
Rs. 330 crores—more than 10 times has been
the growth. Prof. Ranga will be specially
happy about it.

I will not go into the measures ; that will
take time, but I will just confine myself to
the proposals that have been made.

SHRI DEEN BANDHU VERMA (Udai.
pur) : Would you throw more light on
handloom workers ? Are you going to
encourage them ?

SHRI VISHWANATH PRATAP SINGH :

Thatis a very pertinent point and Mr.
Ashfaq Hussain also mentioned about it. I
have always respected his opinions because
he has always given a very sober opinion
and it is a very balanced one and parti-
cularly handloom has been taken much
care of.

SHRI M. RAM GOPAL REDDY
(Nizamabad) : Mr. Verma was also speak-
ing about it.

SHRI VISHWANATH PRATAP
SINGH : Yes. Iwill come to this first.
This is a problem, and it is concerning the
middleman. To give credit becomes the
biggest lever with the middleman. Even if
we provide yarn because governmental
sources are able to give yarn till now on
cash payment, even if you say it is a mill
gate price and all that, while the weaver
needs for his daily bread, he wants some-
thing, that is, the credit facility which the
middleman gives. That is his want, Now,
as a country we are running short of our
capital investments. Carving out what is
needed for capital investment and growth to
areas of trade is a difficult choice and it
creates its own problems, but still the term
of the Chief Executive of the National
Handloom Development Corporation is five
years, but after five years Mr. Ashfaq
Hussain would appreciate that at least the
selection of the Chief Executive by the PSB
is a bench mark, and I hope somebody will
be solely in position. So, I think a few
weeks’ waiting is not much of waiting now
in comparison to 5 years which you have
mentioned.
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PROF. N.G. RANGA : They
separate Finance Corporation.

want a

SHRI VISHWANATH PRATAP SINGH :

He is aware of that. This will provide for
material etc. and also this funding, and
perhaps the middleman could take care of
this problem.

About N.T.C. yarn, I have given direction
that if tbe States Weaver Handloom Corpo-
ration wishes to lift N.T.C. yarn at mill
gate price, we will give it to the handloom
corporation of any Stale. We have decided
that on N.T.C. side.

About handloom yarn, I may state, if
there is nothing else, there has been a cry
for long that the reservation for handloom
has no force of law. We are going to bring
enactment for reservation.

SHR1I ASHFAQ HUSAIN : Under

Essential Commodities Act, 1 suppose.

SHRI VISHWANATH PRATAP SINGH :
At present that is under the Essential Com-
modities Act. But they have goune to court.
So, an independent enactment is necessary
and that is being vetted.

Now I come to closed miils.

SHRI ASHFAQ HUSAIN : 1.50and 2.
There is difference in subsidy in N.T.C. and
handloom.

SHRI VISHWANATH PRATAP SINGH :
Last year there was accumulation and non-
movement of collected cloth, much in
N.T.C. We¢ had problems. It had to be
disposed of. Certainly, 1 have made a note
of your point.

Closed mills—Gujarat,

Binnys, Anglo

French, Birla, Krishna from Beawar—the

hon. Member is from that place, Hope
Textile Mills—)ave been mentioned. There
is a long list.

So far as Gujarat is concerned, an official
group has been set up togo into it and
identify the viable upits. Only under the
viability norm something can be done. If
there is no viability, you cannot run that.
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preliminary
report has been submitted and I can assure
you that our response to the solution will be
very positive.

About Binnies, the IDBI, S.B.l. and the
Trade Union, have fixed a meeting for 19th
April to sort out the issues of strike.

About Anglo French, the financial insti-
tution bank the State Government and the
owners, are meeting the Secretary (Textiles),
I hope, I cannot immediately say—that is
an effort that is being made for opening it.

About Birla Mills, the closure was prohi-
bited by the Labour Commissioner in Delhi.
But the management has gone to the court
and got a stay from the High Court. How-
ever, the Labour Commissioner has been
asked to expedite the settlement.

About Krishna Mill, Beawar, the State
Government is considering the revival with
the help of the financial institutions. That
is the situation there.

AT WA 3T (FIRI) : TF A Y
wat, 16 gAML HATAU & af@d &1 A
g | oY 590 Tag &9 AifSg

SHRI VISHWANATH PRATAP SINGH :
I very much share your concern and I am on
your side.

16.43 brs.

(SHRI CHINTAMANI PANIGRAHI in
the Chair)

About Textile, IDBI has given a packet.
We are in correspondence and in touch with
the State Government to implement the
IDBI packet.

A point has been made about the losses
of NTC mills. When we come to NTC, it
is not like some new investment that has
been made and they are making losses. It
is the sick ones that we have taken. Each
NTC is monument of the failure of the
private Sector. It is what they had abandon-
ed and thrown as junk and we have picked it
up. And there are losses, I say. But the
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total loss, ever since NTC was- taken, is
Rs. 425 crores, a big sum. But the total is
over the years. During this very time-—
Rs. 425 crores loss, Rs. 222 crores has
been paid as excisc. Wages it has distri-
- buted—Rs. 1378 crores. It has gone to the
labour and again to the employment of
2 lakh people. Interest rates—it has paid
Rs. 130 crores. Capacity that is being used,
out of 900 million metres, NTC produces
300 million metres controlled cloth.

1t is for the weaker section of the society.
If you take the balance-sheet—1 must say
the social balance-sheet of the NTC—it is
positive and not negative. You take it.
Certainly, we have token steps to tighten up
the management and one of the major steps
that we have taken in labour participation.
About 10to 12 mills have already bcen
covered under the labour participation
scheme. Itis not just eyce-wash at {loor,
shop level etc.  They are in the committce
for purchase, sale ctc.  The labour represen-
tatives sit in the NTC management com-
mittees and will be associated with purchase,
salcs and commercial operations. And with-

in a year. . .

SHRI KRISHNA CHANDRA HALDIR
(Durgapur) : Have you put the labour
representatives in the Board of Directors of
the mills also ?

SHRI VISHWANATH PRATAP SINGH :
The Directors are at the subsidiary level
because at the mill Jevel, there is no Board
of Directors. So, &t the subsidiury levels,
they are there.

We intend to put one-third of the NTC
mills, within a year, under labour participa-
tion because I have luid great stress on the
labour. They are our eyes and bands
becausc on the system based on profit-
making, when. thc owner  has been
removed—who was the mechanism on the
profit-making system in running the unit—
the next person who is on the side, who is
interested in the mill is the labour, the
workers. 1t is because, workers want wages,
they want bonus, they want leave but they
do not want the unit to be closed. That
is our human meotivation which we want to

.
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put for management purposes and adminis-
trative purposes.

The jute strike has been mentioned by
Shri Kali Charan Sharma and Shri K.A.
Rajan. Ttis a great relief to all of us. We
were all anxiously looking forward. Tt is
not that the Central Government was aloof
fromit. But we were in touch with the
developments and we were hopeful that
some solution would come when the initia-
tive was being taken. And today, a solution
has come and we look forward that what-
ever losses in production, in export and in
sales were there would be made up in the
times to come.

A mention was made about silks and Shri
Abdul Rashid Kabuli mentioned about the
possibilities of some projects in Jammu and
Kashmir. ! was trying to hunt it out from
the report and certainly I will look into the
suggestion as to what possibilities are there
to strengthen  the  silk industry.  But
certainly we have the World Bank schemes
in Karnataka. Weintend t> put Malberry
in Tamil Nadu, Madhya Pradesh and other
non-traditional areas. By the Swiss Aid,
therc is a Tusser Project of inter-State in
Madhya Pradesh, Uttar Pradesh, West
Bengal, Orissia and Andhra Pradesh,

About handicrafts, yesterday, Shri Uma
Kant Mishra mentioned and he was happy
that the carpets were picking up. Shri
Kabuli is also happy. Itisa good trend in
our carpet exports. Regarding the Institute
of Carpct Technology, a project has also
been sunctioned and builders have been
nominated. The Uttar Pradesh Construction
Corporation will be taking up construction
and I hope within some time matters will go
ahead.

A point has been made by Shri Abdul
Rashid Kabuli about Kashmir being an
important arca for bandicrafts and it was
the pride of our bandicrafts. Whatever he
has said is very true of the craftsmen there.
And we lay the highest importance and we
will give 1ll possible support in this direc-

tion.

Yesterday, Shri Gulam Mohammed Khan
had mentioned about Moradabad and the
brass export and about the workmen and
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other people who are not in a healthy situa-
tion. There is going to be Peetal Nagri, and
80 sites have been allotted by the U.P.
Government already. Non-ferrous rolling
mill for brass has been established. When
we see Moradabad, it is 8309 of the export
of brass all over the country from one place.
Lacquering and electro-plating foundation
has been laid to create facilities there.
MMTC would open a raw material depot
for brass manufacturers.

It has been decided that Moradabad would

be taken under the CCI and E office in
Dellhi, rather than going to Kanpur. It
will become much easier for them.

Sir, 1 have tried my best to cover as many
points as possible. 1 am thaokful to the hon.
Members for making all the valuable sugges-
tions. About the rest of the points which
I have not been able to cover, I will give

my fullest attention to them.

PROF. N.G. RANGA (Guntur): Sir,
I am sure, all sections of the House will join
me in congratulating the Minister for a very
clear, efficient and also progressive exposi-
tion that he has given to our export and
import policy. I am also glad that the
people concerned on the commercial side
who have met recently in an all-India con-
fercnce welcomed the new export and import
policy that was enunciated in this House.

I have only two or three points to make.
I am sorry 1 myself did not take part in
the debate. :

In regard to tobacco, I am sure, all the
tobacco growers are grateful to our Govern-
ment as well as our Minister for having
come forward last year to provide necessary
protection for those people in an able way
with the result that the Government of
India lost quite a huge
Government of India bas not regretted it.
But the only pity is that the experience they
have gained, they have not tried to utilise it
this year in order to help the tobacco trade
to become and tobacco growers to be
properly protected.

I would like two things to be done. 1
made enquiries about the possibility for the
State Government of Andhra to make their
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State Trading Corporation, at their level, to
purchase and to export as well as sell in our
own country. But then they raised one
point that the State Trading Corporations
at the State level are not allowed the free-
dom to export. They want licences to be
given to them. ...

SHRI VISHWANATH PRATAP SINGH :
They will be fully allowed. I can say it on
the floor of the House that if the Andhra
State Marketing Federation or whatever it
is want to export, they will be fully allowed.
There will be no barrier to that.

PROF. N.G. RANGA : Thére is one
catch there not only in regard to this com-
modity but in regard to other commodities
also. The State Trading Corporation at the
Central level wants to collect from them.
some percentage—I do not know for what
purpose—and, I think, it is an unreasonable
demand. . . .

SHRI VISHWANATH PRATAP SINGH :
I will examine this question of percentage
also. Let them export.

PROF. N.G. RANGA : Another point is
that the Government of India should try to
help the cotton growers as well as the
tobacco growers who are interested in ex-
porting their tobacco or cotton to form
themselves into cooperatives. Aun effort was
made earlier when the Janata Government
was there but it was not very successfully
done. I would like my hon. friend to take
up that matter seriously.

Coming to the handloom weavers, my
hon. friend just now said that at State level
there will be Financial Corporations in order
to providc capital and credit for two pur-
poses, one to purchase the inputs and the
other to provide consumer credit. I want
those efforts to be further strengthened and
suitable steps to be taken by the Govern-
ment of India at the Central leve] either
directly or using their good offices with the

Reserve Bank of India and other nationalised
banks. * v

In regard to promoting the exports of all
our commodities, 1 appreciate the realisation
on the part of our Government that there
is a growing market in the East European
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countries for the kind of consumer goods
or semi-consumer goods that we are capable
of producing and exporting.

Therefore, I am sure the House would
strengthen my observation that we wish
further strength to the Government in their
efforts 10 develop this market as much as
possible and as fast as possible.

Wt TwrEar meE (Tear) @ gaafa
a@za, & A gaTd @A FAEAT § 1 TH AR
& & grafraa g

qZAT & U § GAaard mAs g I 6 6
featlay Y g0 av &1 agr difaai aw@
§ fagre &z fasg & A9 ¥ uF H1R@AT
S W@ 491, I gSErA AR v shfasw
gad) oY | ag 1@, fagre iz e
fo ara gaTE 1982 ¥ a3 &1 wagd B
wagdr i Al Y ag @ & 9FF Al gAA
W 3¢ Al fed ww &) wram g fE
fagix awEIT A gl &1 @ A HA
st & faaas frar & f oo &1e@ 18T
FIT HIA FHT AFT T FI qifed agi o
500 @ ST ANG FTH FA &4, ITHT {6
¥ 19 fag 7 N gad qf@re s ww-
g gy aF | §F straar Sigar g fF g an
¥ a1/ 41 Fa7 AfafFar g ?

FEIT G97 QA oo HYo & FRfug g 1770
sraFTd § vty waet fAana & Sy wrEE
EAR Ul 99 W uF At ¥ § faaw
AT U § T g HHT § § gl agd
femi & ggaier 9o W& & | I FSATA HY A
FH-Y-HT GHIE FUATAEY | gqF AAGA
FT WY JFIT g1 Wr & 3T 91T &7 W)
qHFATT G G & | A ATLH 19 FIE @~
FU Y 2 AT AZY ? |

SHRI KRISHNA CHANDRA HALDER
(Durgapur) : Mr. Chairman, There are
various acts of mismanagement in the
National Jute Machinery Corporation. Re-
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cently its Chairman has resigned. The
President of its Union Shri . Somnath
Chatterjee has written many letters to the
hon. Minister. No action has been taken.

I would like to know what steps you are
going to take.

The hon. Minister has stated that record
quantity of tca has been exported and that
we are carning large amount of foreign
exchange by exporting tea. But in the
internal market—perhaps the hon. Minister
knows—the Government Undertaking, the
Tea Corporation of India, has increased the
price of one packet of 500 gm of Darjecling
tea of Natraj Brand from Rs. 11.75to Rs.
26/-, an increase of 130%, ! If Government
Undertaking increases its price by 1309 at
one stroke, them what would happen
regarding other private sector undertakings ?

The hon. Minister should look into the
matter and try to decrease the price of
Natraj Brand oftea, I am giving you a
specific example.

I seek clarification on these two points.

MR. CHAIRMAN : What about
MMTC’s efforts to export iron-ore from
Orissa ? That is a big problcm there.

SHRI VISHWANATH PRATAP SINGH :
About Prof. N.G. Ranga’s two queries, I
have to say that if the State Corporation of
Andhra Pradesh wants to export, it can
certainly do so. There will be no problem.

Prof. N.G. Ranga mentioned about cer-
tain percentage. charges. That can be
looked into.

But there would be no problem on exports
by the Andhra Pradesh Corporation.

About Phulwari Sharif, a point has been
raised. We have asked the Textile Com-
missioner to go into details of its viability
along with the financing institutions ard
recommend a package of measures by which
it can be restarted.

About strike in Gaya and Mokameh. . .
SHRI RAMAVATAR SHASTRI: Th
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strike is pot in gaya but in Mokameh. Of
course, the condition in Gaya is also bad.

SHRI VISHWANATH PRATAP SINGH
You know about Gaya, what was the
condition of the unit itself right from the
beginning : you are aware of it.

About this strike, I would pass it on to
the NTC to take care and report on its
condition.

About tea, mention has been made. It
was because of price rise in the internal
market that we banned export of CTC tea
though it cost us Rs. 125 crores on export ;
it was done for this purpose, for internal
market. Itis loose tea ; CTC is the tea
which the common man buys in loose form,
not the Darjeeling tea or packet tea which
we may buy. There was an impact on the
CTC prices of tea. And that has been recog-
nised, that effective action was taken on
this.

SHRI KRISHNA CHANDRA HALDER :
I have glven a specific instance of the Tea
Corporation ; there has been an 130 per
cent increase in Nataraj Tea.

SHRI1 VISHWANATH PRATAP SINGH :

The hon. Member is quite aware of this
problem. The cost of Darjeeling tea itself
is going up because of its falling producti-
vity ; due to various reasons, its cost of
production is going up.

I have to answer the question that has
come fromn the Chair. You may be glad to
know that the MMTC will be able to main-
tain at least the exports from Paradeep at
what they were last year. About the
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problem of steel, they have got their own
captive mine and they have to operate It.
We will try to do our best. That is all what
I have to say. '

SHRI KRISHNA CHANDRA HALDER :
What about the National Jute Machinery

Corporation ?

SHRI VISHWANATH PRATAP SINGH :

The Chairman has not resigned. He has
been inducted into another organization.
About enquiries, enquiries are being made.

MR. CHAIRMAN : 1Ishall now putall
the Cut Motions moved to the Demands for
Grants relating to the Ministry of Com-
merce to vote together unless any hon.
Member desires that any of the Cut
Motions be put separately.

All the Cut Motions were put and negatived.

MR. CHAIRMAN : 1 shall now put
the Demands for Grants relating to the
Ministry of Commerce to vote. The question
is :

*“That the respective sums not exceed-
ing the amounts on Revenue Account
and Capital Account shown in the
fourth column of the Order Paper be
granted to the President out of the
Consolidated Fund of India to com-
plete the sums necessary to defray
the charges that will come in course
of payment during the ycar ending
31st day of March, 1985, in respect
of the heads of Demands entered in
the second column thereof against
Demands Nos. 10to 12 relating to
the Ministry of Commerce.”

The motion was adopted.

Demands for Grants, 1984-85 in respect of the Ministry of Commerce voted by

Lok Sabha

No. of Name of Demand Amount of Demand for Amount of Demand for
Demand Grant on account voted Grant voted by the House

by the House on 14th

March, 1984

1 2 3 4
Revenue Capital . Revenue Capital
Rs, Rs. Rs. Rs.

Ministry of Commerce ‘ i
10, Ministry of Commerce  44,45,000 2,22,25,000
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11. Foreign Trade and"
Expott Production

12. Textiles, Handloom
and Handicrafts

110,45,05,000 86,77,50,000 552,25,25,000 433,87,50,000

58,52,02,000 31,84,22,000 292,60,12,000 159,21,11,000

17.04 hrs.

DEMANDS FOR GRANTS (GENERAL),
1984-85-Contd.

Ministry of Information and Broadcasting

MR. CHAIRMAN : The House will now
take up discussion and voting on Demand
Nos. 64 to 66 relating to the Ministry of
Information and Broadcasting for which 4
hours have been allotted.

Hon. Members present in the House whose
cut motions to the Demands for Grants
have been circulated may, if they desire to
move their cut motions, send slips to the
Table within 15 minutes indicating the serial
numbers of the cut motions they would like
to move. Those cut motions only will be

treated as moved,

A list showing thc serial numbers of cut

motions treated as moved will be put up on
the Notice Board shortly. In case any
Member finds and discrepancy in the list he
may kindly bring it to the notice of the
Officer at the Table without delay.

Motion moved :

“That the respective sums not exceed-
ing the amounts on Revenue Account
and Capital Account shown in the
fourth column of the Order Paper be
granted to the President out of the
Consolidated Fund of India to com-
plete the sums necessary to defray
the charges that will come in course
of payment during the year ending
31st day of March, 1985, in respect
of the heads of Demands entered in
the second columuo thereof against
Demands Nos. 64 to 66 relating to the
Ministry of Information and Broad
casting.” :

. Demands for Grants, 1984-85 in respect of the Ministry of Information and
Broadcasting submitted to the vote of Lok Sabha

No.of Name of Demand Amount of Demand for
Grant on account voted
by the House on 14th
March, 1984

Demand

Amount of Demand for
Grant submitted to the
vote of the House

Revenue
Rs.
Miaistry of Information
and Broadcasting
64. Ministry of Inform- 23,52,000
tion and Broadcasting
65. Iluformation and 5,89,54,000
Publicity
66. Broadcasting 23,20,07,000

Capital Revenue Capital
Rs. Rs. Rs.
-1,17,60,000
21,83,000 29,47,68,000 1,09,17,000

19,88,70,000 116,00,36,000 99,43,51,000
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PROF. RUP CHAND PAL (Hooghly) :
A country is known by its mass media. Al-
though our country claims to be the largest
democracy, our two electrouic media conti-
nued and still continue to be as bonded serfs.
They are just like bonded labour. Even
after 55 years, this Akash Vani, All India
Radio and after 25 years of its existence, the
Doordarshan...

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, SPORTS AND WORKS
AND HOUSING (SHRI BUTA SINGH):
They are as free as Radio Moscow.

PROF. RUP CHAND PAL : .. thery are
as bonded as ever. They are bonded lab-

ourers and there have been persistent de-
mands all these years for autonomy for these

two institutions. There should be some
democratic norms for a civilised country.

Although important committees and
working groups have been set up and one at
the time, when Mrs. Gandhi was the Mini-
ster for Information and Broadcasting—the
Chanda Committee, but never the recom-
mendations were considered and the public
demand, a very justified demand for auto-
nomy to these electronic media granted.
In this sphere the performance of the Janata
Government is not also very laudable.
Although they had an election pledge to
redeem the media from its bondage and to
relieve it from its subjugation at the hands
of the Central Government and the ruling
Party, they could not keep up their pledge.
In spite of the Verghese Committee that was
set up and its recommendations, they could
not keep up their promise and they had
also failed.

The Congress (1) Party which is now rul-
ing at the centre is determined to continue

these two electronic media as their subser-
vients and to them there is very little diffe-

rence between the Party and the Govern-
ment and the line has been erased to a large
extent. Where the Government ends and
where the Party begins they have forgotten
and they have mixed them up together...
(Interruptions) And the be-all and end-all
of these electronic media is now to project
the only leader and the only successor, the
present leader and the future -hope. That is
the purpose for which these two electronic

media are being used.

We have several times discussed on the
very floor of this House how the Akash
Vani and the Doordarshan are being totally
misused —totally, for narrow partisan ends.
Otherwise, how can we explain that a Chief
Minister of a State was to address the people
and a petty officer in one of the electronic
media had the audacity to disallow him—one
elected Chief Minister of Andhra Pradesh ?
This was discussed here. Several times we
have raised this question. Even the other day
we discussed it.

On 15th January a very ugly incident had
taken place in Calcutta when the Jammu
and Kashmir Chief Minister, Dr. Farooq
Abdullah was coming to Dum Dum Airport.
He was physically assaulted by Congress (1)
hoodlums at the instance of the known
Congress (1) leaders. ...(Interruptions)

SHRI P. NAMGYAL (Ladakh) : Jammu
and Kashmir Government Information
Officer in Delhi has totally denied that he
was assaulted by anybody. ...

(Interruptions)

PROF. RUP CHAND PAL : Iam not
yielding.

(Interruptions)

And according to the law of the land the
offenders had been arrested and in protest
they organised a so-called ‘bundh’ and in-
dulged in violence. In the evening of 17th
January the Chief Minister of West Bengal
gave a statement regarding the happenings
of the day and the Delhi station of AIR
blacked it out. They only covered the
statements of the offenders. Then we raised
this question the Information and Broad-
casting Minister tried to avoid it by saying
that the Chief Minister’s statement had been
covered in the regional news. We did not
ask about the regional news. That isa
different matter. It has been seen on several
occasjons that the statgments of important
political leaders of national stature were
completely blacked out and pigmy leaders of
the Congress (I) of the village level were
covered at length. (Interruptions)

PDuring the last panchayat elections in
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West Bengal the statement of the Panchayat
Minister was not covered in the news. There
was nothing news-worthy in the Panchayat
Minister’s statement, according to the judge-
ment of the official media. But if the Con-
gress (I) leader sneezed it was news. If the
Congress (I) leader yawned it was news.
You claim to be the largest democracy.
This is the horrible situation prevailing in
the two electronic media—monopoly control
in telecasting and monopoly control in pro-
duction of programmes. This is the way
you are moving. So, it sounds very ironical
when our Prime Minister at the international
forum says that the developed countries—
America and others—are united in one thing,
that is, not to- allow developing countries
their due share in the air frequencies. So,
she says that we should have a new inter-
national information order. Many meetings
have been held where demands have been
made that the developing countrics should
have their due share in air frequency. It
should not be at the mercy of the developed
countries but it seems ironical that at the
domestic scene it is authoritarian monopoly
control and the two mass media being used
for nariow partisan ends. In a democracy
the Opposition is believed to have its own
views. It is permitted and it is expected that
important views, comments, constructive
criticism and suggestions should be covered
by the mass media. It is hardly done.
There are norms, codes and guidelines. In
the revised guidelines of 1980 it has been said
that the two electronic media will present
objective and balanced news.

We find that Guideline No. 6 states as
follows :

“Dissemination of information, news
and comments in Akashvani and
Doordarshan and Films Division
should be done in a fair, objective and
balanced manner, including contras-
ting points of view, with emphasis on
events and developments.”

Now, Sir, it is nowhere to be seen in prac-
tice. Itisonly the views of the Govern-
ment which is propagated. There is a very
thin line between the views of the Govern-
ment and the views of the party in power.

. Then the Guideline says :
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“Reference to personalities may be
made primarily for providing human
interest.”

Isitso ? Itis not so. Unimportant utter-
ances, utterances of no national interest are
being covered at length but the opposition
views are never touched. Even a single
word from opposition is not touched by
your news on many occasions. This is the
situation. The fact is that even after 55
years of the existence of All India Radio
and 25 years of existence of Door Darshan,
the Government has not yet evolved any
coherent national policy of broadcasting.

We may or may not agree with some of
the policies like industrial policy and so on.
Of late you have announced a technology
policy ; they have a Space Policy ; these are
announced policies ; but till today there is
no national policy of Broadcasting. Why
do you not have such a policy ? It is said
that we are on the threashold of a communi-
cation revolution with the latest technology
being brought to our door-step. I am not
going into that. By that way you are open-
ing the gates for multinationals and mono-
polies to control the hardware. But I am
not going into that now because this is not
the occasion to discuss that thing. On
broadcasting you have no policy. What is
the role of Akashvani ? What is the role
of Door Darshan ? How can they iater-
act 7 What should be the thrust ? How
much is to go for the rural area where 0%
of the population lives ? How much for
urban sector 7 How much for working
class 7 How much for peasantry 7 How
much for entertainment and how much for
education ? How best can you use your
INSAT I-B and other things ? This study
has never been done. Is there any institu-
tionalised mechanism to review and assess
the programmes which you are giviag out ?
No. There is no institutionalised mechanism
to assess what they are doing. The bureauc-
rats meet and discuss certain things. There
are mectings of the State Information Minis-
ters and so on. They pass some pious
resolutions, that is all. Some suggestions
are made. But, Sir, if you look at the con-
temt of broadcasting, what is the content,
you do find ? If you analyse what do you
find really ? You say, broadcasting in for
information ; you say it is for education,
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and also for entertainment. Well, if you
analyse the total broadcasting time you find
that 389, of broadcasting time is given for
music, it includes classical music, folk music
etc.—all types of music. What time do you
give for 809 of the population, who are the
farmers, who have to be educated
on many points in respect of agricul-
ture, who have to be educated or how
to get over their superstitions and social
obstacles 7 In this regard what is the situa-
tion which is prevailing ? The bulk of the
farmers and weaker sections does. not get
more than 6 per cent of the broadcasting
time. 389 is given for the music program-
me. For the tribal people’s music and also
folk music and rural people’s music, music
for 70 per cent of the population, only 3.84
per cent of the time is given. For folk
music, tribal culture, etc. only a very, very
limited time is allotted.

Now, do you educate the people regarding
the ptoblems of our country ? What are
the problems in your country ? You need
not accept my philosophy or "my views. But
according to your 20-Point Programme, one
of the major problems in our country is
land reforms. What are the constraints
and what stands in the way of land refor-
ms ? Have you ever educated the people
in our country about the land reform ?
When you are having 20-Point Programme,
through the mass media, have you tried to
educate your people ? What stands in your
way of educating the people about the land
reform ? Have you made any effort in this
regard ? Never.

It has been stated explicitly in our Cons-
titution that the aim is to ostablish an egali-
tarian society, to reduce the discrepancy
between the rich and the poor. But when
people find that the total assets of the mono-
poly houses mount in geometric progression,
on the other hand a large segment of our
population-60% to 709% of our popula-
tion—are still living below the poverty line
in spite of your manipulation of statistical
figures. Do you ever see why this discre-
pancy ? It has been said in the Preamble
that we have to adopt Socialism. Now,
what socialism means ? Do you ever edu-
cate the people about socialism ? You speak
so much of 20-Point Programme. Have you
ever propagated socialism ? Never. You

®

don't like to do that because according to
your class-interest, you cannot do that. The
two media are used for the same purposs
which you control. You want to continue
the class-rule, the monopoly houses, multi-
pationals and the imperialist agencies who
are in collaboration with them. :

Now, you have got educational program-
me, whatever education you mean. But
how many receiving sets do you have in
schools 7 You have got about 15,000 prog-
rammes, different educational programmes.
There are § lakh schools and you have a
total of 73,000 receivers only., You say it
is not your responsibility. You have stated
that it is the responsibility of the States to
provide the receiving sets. Now, you have
decided to expand the new electronic media,
that is, Television. You have decided to
expand it with an involvement of Rs. 68
crores or Rs. 70 crores for setting up 139
new relay centres. Do you know how many
receiving sets—that is, Television sets—this
country has got ? It is only 2 millions and
they are mostly concentrated in the metro-
politan cities of Delhi, Bombay, Calcutta
and Madras.

Now, there are only 7000 community view-
ing sets in the country. You claim that
there is going to be expansion. But this is
in fact no expansion. This is also measure
to continue monopoly control. Because
real expansion means setting up of studios
and programme production facilities so that
in a country like ours, with a diversity of
culture, with different linguistic groups,
they can produce their own cultural pro-
grammes. Such expansion will cost about
Rs. 700 crores. But with this Rs. 70 crore,
what are you going to do ? From one cen-
tre, you are going to have some sponsored
programmes with captive audience viewing
very wide projections of the only leader and
the only successor. You have introduced
National Programme. Now our country is
facing so many problems with regard to
unity. It seems our own unity is in danger,

There are a number of destabilising factors
and certain international agencies are also
working in that direction. There are many
other-things. Atsucha time, we need to .
stress the importance of national barmony
and national integration and the mass
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media should be used to educate the people
of different ethnic, linguistic and cultural
groups. But by introducing one national
programme in Doordarshan without a pro-
per fimagination and perspective, you are
doing just the opposite. You are taking
away the time from the regional program-
mes and imposing your own programmes on
a captive audience. What is the quality of
programmes in Doordarshan ? It is sub-
standard. Instead of having a coherent
national policy about the software, about
the programmes, you are just making the
television another outlet for the film indus-
try. I have learnt that from the 14th of
this month, the number of Hindi films has
been increased and the time of the regional
films has been shifted to a very inconvenient
time. This is the position.

Now, let us have a look at the cinema.
It is the same story. This Government is
out to destroy the unity of the country. [
make that charge. Even after 37 years of
our independence, if you look at the produc-
tion of films the picture is not at all encou-
raging. 741 films have been produced in the
year 1983. Out of these films, 134 have
been produced in Telugu, 132 in Hindi, 128
in Tamil, 112 in Malayalam and then the
number goes on reducing. And Mr. Chair-
man, Sir, your State has a very rich culture,
and the number of films produced in Oriya
is just 12. Why ? Why this uneven develop-
ment ?7  Again what is the standard of most
of these films 7 Cinema is a State subject.
But the censorship is in the control of the
Central Government. Is there any uniform
pattern or standard of censorship ? I have
repeatedly raised this question. Films from
the South are being passed, which are not
only obscene, not only full of sex, but - full
of vulgarity. The producers have come to
the conclusion that sex sells better, violence
sells better, and somehow they will produce
only such films. Even sometimes by chang-
ing the title of the film, they show films full
of sex and vulgarity. I can cite a number
of examples.

Now, let us have a look at the freedom
of the press. We have been giving some
advices to other countries and making spee-
ches in the international forums. 1am not

APRIL 16, 1984

. D.G.(Genl.) Min. 1 & B 472 -

going into the details of the Bihar Press Bill
etc. which has already been withdrawn.
The Second Press Commission has come
out with certain very important recommen-
dations. Has the Government accepted
any of them ? Is the Government consider-
ing measures as to how to take out the
newspaper industry from the hands of the
big business houses ? Has any attempt
been made to protect the interests of the
small newspapers ? Have you any adver-
tisement policy other than using it as
a weapon to keep the press in control ? If
you have a close look at the press and other
media spheres, you will find that the Gove-
rnment wants to have an absolute control
over it. This cannot continue to be so.
The State Governments in a federal setup
must have a say, and very rightly a demand
from the opposition has come up that a
coordination Committee with the represen-
tatives of the Central Government and
State Governments should be set up for the
two electronic media. This is very correct.
I do not know when P.C. Joshi Committee
on software policy is going to be implemen-
ted. It has also recommended autonomy
for the mass media so that the news cove-
rage can be independent, so that their credi-
bility is not totally destroyed. Credibility
is a very important question, Sir.

MR. CHAIRMAN : You have taken a
iot of time.

PROF. RUP CHAND PAL : Sir, credi-
bility is more important than time.

I conclude by saying that it is high time
the Government seriously pondered over
this, viz. if they do not allow these two

electronic media to develop in the right,
democratic manner as they should, the day
will not be far off, when instead of unifying
the country these electronic media, because
of their wrong policy, will cause a great
damage to our country.

SHRI RAMAVATAR SHASTRI (Patna) :
I beg to move !

“That the Demand under the Head
Ministry of Information and Broadcasting
be reduced to RE. 1.”

- [Failure to give more powers to Cen-
Y
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tral Board of Film Censors and
ensure production of films according
to the requirements of the coun-

try.] (67)

“That the Demand under the Head
Ministry of Information and Broadcasting
be reduced to RE. 1.”

[Failure to implement the provisions
of Official Language Act, 1983, in the
Ministry of Information and Broad-
casting.] (68)

“That the Demand under the Head
Ministrysof Information and Broadcasting

be reduced to RE. 1.” "

[Failure to follow right policy in giv-

. ing Government advertisements to the
newspapers controlled by the mono-
polists.] (69)

“That the Demand under the Head
Ministry of Information and Broadcasting
be reduced to RE. 1.”

[Failure to give more Government
advertisements and other help to
small newspapers.] (70)

“That the Demand under the Head
Ministry of Information and Broadcasting

be reduced to RE. 1.”

[Failure to end monopoly in news-
papers.] (71)

“That the Demand under the Head
Ministry of Information and Broadcasting
be reduced to RE. 1.”

[Failure to check increasing strange-
hold of monopolists on the news-
papers.] (72)

“That the Dcmand under the Head
Ministry of Information and Broadcasting
be reduced to RE. 1.”

[Failure to eliminate yellow jouma-
lism.] (73)

“That the Demand under the Head
Ministry of Information and Broadcasting
be reduced to RE. 1.”

[Failure to take action -against the
newspapers fomenting  fissiparous
tendencies, communalism, casteism
and lingualism.] (74)

“That the Demand under the Head

‘Ministry of Information and Broadcastmg

be reduced to RE. 1",

|Failure to instal more powerful
transmitters for A.ILR. and Door-
darshan to counter the propaganda
of hostile countries.] (75)

“That the Demand under the Head
Ministry of Information and Broadcasting
be reduced to RE. 1.”

[Failure to take assistance from
socialist countries for the develop-
ment of . Akashvani and Doordars-
than.] (76)

“That the Demand under the Head
Ministry of Information and Broadcastmg
be reduced to RE. 1.”

[Failure for an impartial policy by
Akashvani and Doordarshan.} (77)

“That the Demand under the Head
Ministry of Information and Broadcasting

"be reduced to RE, 1.”

[Failure of Akashvani and Door-
darshan to counter effectively the
malicious propaganda made against-
the country.] (78)

“That the Demand under the Head

. Miuistry of Information and Broadcasting

be reduced to RE. 1.”

| Failare to start a forceful campaign
against divisive forces and seces-
sionist elements through Akashvani
and Doordarshan.] (79)

“That the Demand under the: Head

Ministry of Information and Broadcasting
be reduced to RE. 1.”

[Failure to initiate, special efforts to
infuse and spread through Akashvani
and Doordarshan a sense of country’s
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unity, integrity, democracy, socialism

and secularism among the people.]
(80)

“That the Demand under the Head
Ministry of Information and Broadcasting
be reduced to RE. 1.”

[Failure to do away with the partisan
policy being followed by Akashvani
and Doordarshan in allowing more
time to ruling party leaders as com-
pared to the opposition party leaders.]

(81)

“That the Demand under the Head
Ministry of Information and Broadcasting
be reduced to RE. 1.”

[Failure to give special assistance to
the language papers.] (82)

“That the Demand under the Head
Ministry of Information and Broadcasting
be reduced by Rs. 100.”

[(Need to make the Directorate of
Field Publicity more effective.] (83)

“That the Demand undsr the Head
Ministry of Information and Broadcasting
be reduced by Rs. 100.”

{Need to give priority to small news-
papers, Hindi and regional language
newspapers in the matter of allotment
of newsprint.] (84)

“That the Demand under the Head
Ministry of Information and Broadcasting
be reduced by Rs. 100.”

[Néed to take steps to check malprac-
tices in Hindustan Samachar news

agency.] (85)

““That the Demand under the Head
Ministry of Information and Broadcasting
be reduced by Rs. 100.”

[Need to take steps for the payment
of salaries to the employees of
Hindustan Samachar.] (86)

“That the Demand under the Head
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Ministry of Information and Broadcasting
be reduced by Rs. 100.”

[Need to take steps for the with-
drawal of lock-out in- Hindi news
agency Samachar Bharati.] (87)

‘“That the Demand under the Head
Ministry of Information and Broadcasting
be reduced by Rs. 100.”

[Need to ensure payment of arrears of
pay and bonus and other dues to the
employees of Samachar Bharati.] (88)

“That the Demand under the Head
Miaistry of Information and Broadcasting
be reduced by Rs. 100.”

[Need to provide more powerful
equipment for Akashwani, Patna.)
(89)

“That the Demand under the Head

Ministry of Information and Broadcasting
be reduced by Rs. 100.”

[Need to check unnecessary delay in
the setting up of a Doordarshan rclay
Station at Patna.] 90)

“That the Demand under the Head
Ministry of Information and Broadcasting
be reduced by Rs. 100.”

[Need to ensure impartiality by
newspapers towards certain parties
and Members of Parliament.] (91)

*“That the Demand wunder the Head
Ministry of Information and Broadcasting
be reduced by Rs. 100.”

[Need to ensure impartiality by news-
papers in reporting the Proceedings
of Parliament.] (92)

“That the Demand under the Head
Ministry of Information and Broadcasting
be reduced by Rs. 100.”

[Need to do away with the biased
policy in broadcasting Sansad Sameek-

sha and Today in Parliament.] (93)

“That the Demand under the Head
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Ministry of Information and Broadcasting
be reduced by Rs. 100.”

[Need to check giving of special im-
portadce to certain political parties
and MPS by ignoring the contribution
made by others in broadcasting the
programmes, ‘Sansad Sameeksha’ and
Today in Parliament.] (94)

*““That the Demand under the Head
Ministry of Information and Broadcasting
be reduced by Rs. 100.”

[Need to make films on the lives and
struggles of revolutionaries of the
country for inculcating among the
youth a sense of patriotism, good
conduct, nation-building and fight
against communalism.] (95)

“That the Dcmahd under the Head
Ministry of Information and Broadcasting
be reduced by Rs. 100.”

[Need to make (ilms on the lives and
work of Shaheed-e-Azam Bhagat
Singh, Chandra Shekhar Azad,
Master Dave, Rajguru, Sukhdev and

other revolutionaries.] (96)

“That the Demand under the Head
Ministry of Information and Broadcasting
be reduced by Rs. 100.”

[Need to ban production of obscene,
horror, anti-women and other films
that incite violence, robberies and
dacoities.] (97)

“That the Demand under the Head
Ministry of Information and Broadcasting
be reduced by Rs. 100.”

[Need to take a film depicting the

glorious history of the freedom strug-
gle.] (98)

“That the Demand under the Head

Ministry of Information and Broadcasting
be reduced by Rs. 100.”

[Need to ban talks by the communal
clements over the AIR and Televi-
ston.] (99)

“That the Demand under the Head
Ministry of Information and Broadcasting
be reduced by Rs. 100.”

[Need to produce films that help to
solve problems of the people.] (100)

“That the Demand under the Head
Ministry of Information and Broadcasting
be reduced by Rs. 100.”

[Need to check wrong and misleading
propaganda against the opposition

parties by the AIR and Television.]
(101)

“That the Demand under the Head
Ministry of Information and Broadcasting
be reduced by Rs. 100.”

[Need to increase the time and fre-

quency of talks by opposition parties
over the AIR and Television.] (102)

PROF. NARAIN CHAND PARASHAR
(Hamirpur) : Sir, I rise to support the
Demands presented to this House by the
hon. Minister of State for Information and
Broadcasting.

1 was simply amused by what my friend
from the opposite said. He saw nothing
except captive control in everything that
emanates from AIR and TV. Because this
word ‘captive control’ is his technique, and
the technique of his party, he could find
nothing better.

On the other hand, I must congratulate

. the Ministry—both the Ministries at that—

for a very qualitative improvement and also
for guantitative expansion of the network.
I would only refer to the figures for the
6th five-year plan. At the beginning of the
6th plan, AIR covered 909, of the popula-
tion of this country, and 78% of the area
was within its range. Now at the end, it is
expected that the population covered would
be 95% of the total, and the area covered
86%,. This is for AIR. For TV, at the -
beginning of the plan, only 6% of the area
was coyered, and only 169 of the popula-
tion. Atthe end of the plan, we expect
17% of the area to be covered, and 339% of
the population.
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We have one very ambitious plan, called
the Special T.V. Expansion Plan, which is
expected to cover 789 of the population at
a cost of Rs. 68 crores. This big push has
gone unnoticed by my rfiend opposite. But
it is convenient for them to forget what is
good for the country, and good for the
masses. It is convenient for them to remem-
ber only whatyis good for their party.

We on this side have a different com-
plaint. The ruling party does not get the
time that it is entitled to, on the basis of the
votes got by it in the elections, or on the
strength of the seats obtained by the party
fn this House. It is the Opposition which
stecals the show. 1 would request the
Minister to redress this imbalance in our
favour, because it is our members, it is our
people who have to suffer on this score.

I am afraid that most of the things that
have been quoted by my friend opposite are
out of place. He has referred to lack of any
communication or broadcasting policy. Only
last year, we celebrated the International
Communication Year ; and the two Minis-
tries, viz. the Ministry of Information and
Broadcasting and the Ministry of Communi-
cations jointly organized some conferences.
I am told that a National Communication
Policy is in the offing, and in the process of
evolution. But it does not mean that unless
that national policy on communication is
evolved and is approved by this House,
there is no policy at all. There is a concrete
programme. There is a solid content which
our friends on the opposite side miss. They
count the trees, but miss the woods., That
is their fundamental mistake.

In a vast country with a cultural diversity
of a very high order, we can only refer to
one thing ; and we can sce what is there. I
want to quote two news items which are
broadcast from the radio. He is not here
to listen ; but he should know this. 1 would
read from page 18 of this News Services and
we would have an idea of what the AIR is
doing. No other University, no UGC, no
other network of the schools and colleges
are doing what the AIR is doing and the TV
are doing for the presentation of a rich
cultural programme to the people and the
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news in the various languages. The News
Wing of AIR broadcast everyday 254 bulle-
tins for a duration of over 35 hours in its
home external and regional seryices. Ian the
home services, from Delhi these national
bulletins are put out in 19 languages. The
Constitution recognises only 15 languages
and the radio uses 19 languages for a dura-
tion of 10 hours and 8 minutes daily. In
the regional services, 123 regional bulletins
including 3 from Delhi are broadcast daily
in about 16 languages and dialects. You
can imagine which is the university in the
country which is teaching all these 16 langu-
ages, which is the programme in the field of
education or in other spheres or in other
Ministries of the Government of India which
is given patronage to the 68 regional
languages most of which are not recognised
by the Sahitya Akademy ; they are not
recognised by the Constitution, but they are
patronised by the AIR and TV because they
are living languages ; they are spoken in
the length and breadth of the country : they
are understood and spoken. This is the
valid point.

Let us look at the foreign languages. In
the external service, 63 bulletins in 24
languages are put out every day from Delhi,
Calcutta, Bombay and Madras for a dura-
tion of 48 hours and 42 minutes. Is there
any university in the country which is teach-
ing all the 24 languages spoken in foreign
countries which are being employed, utilised
and used by the external services ? Is there
any educational institution in the country
which is carrying even research in 16
languages of this country and dialects ?
There is none. Therefore, we must be
thankful to the AIR, to the Ministry and to
the TV for patronising these spoken
languages which are even ‘otherwise dwindl-
ing and which may not be used by schools
at many places.

The other aspect is that in this country
where the roads are not easily available in
the far lung areas, where people may not
be there but scattergd hamlets may be there,
it is the spoken words of the radio which
give information, which give education and
which give entertainment to the masses,
These three basic concepts of information,
education and entertainment are catered to
by no other agency on such a large scale as
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by this Ministry. [ must congratulate the
Minister for this that in the ranges, in the
far away hills of Lahaul and Spiti and
Arunachal Pradesh where it is not possible
to reach for six months of the year, it is the
radio which caters to the needs of those
people and bind them to the nation.

Prof. Paul has charged the Congress
Party and the Central Government for
destroying the unity of the country. If there

is any party in the country, if there is any.

government holding the unity of the country
together, it is the Indian National Congress,
it is the Central Government which is re-
presented by this party. AIR and the other
media are trying to sce that the unity
remains and develops in spite of the opposi-
tion, in spite of their burns and in spite of
their agitation that they launch from time
to time in the name of religion, caste,
language, sub-group, culture, region, cvery-
thing, whatcver tool they can take and hold
of, they would try to fling it at the nation’s
unity.

We, on the other hand, have a clcar vision
and a solid programme and a concrete
ideology which we want to bring forward to
the people. 1 would request the hon.
Minister to bring home to the people the
sacrifices made by the freedom fighters of
this country during the course of freedom
struggle.

My esteemed colleague, Shri V.N. Gadgil
has launched a series of commemorative
stamps to highlight freedom struggle in the
country. The first stamp in this series was
released by the Prime Minister on the 9th
‘f August in Dethi to highlight ‘Quit India’
Resolution passed by the Indian National
Congress which showed mass upsurge
among the Indian Peopie for throwing away
the yoke in a manner. I would request him
that broadcast from the AIR, scenes on the
TV and various films should be prepared
and produced in the near future so that the
tremoendous upsurge that the nation witness-
-ed during the past few decades before India
got independence and the tremendous
‘amount of sacrifices that the people had to
undergo for the sake of the liberation of the
Mother Land should be brought to the
.mind of the young people and they should
e registered properly.

And they should be registered properly.
Similarly, I would request that in the
Publications Division also the series,
‘Builders of Modern India’ covering the
biographies should be extended to cover
various regional heroes in the States so that
people of the country are brought on a
common platform to share this feeling that
this country was united in the freedom
struggle and it is united now and it will
continue ro remain united in the future
also.

PROF. N.G. RANGA (Guntur): But
they are going slow about it.

PROF. NARAIN CHAND PARASHAR :
I agree that they must be guick about it.
Already a large number of our people, the
younger generation, have already forgotten
what they really sacrificed for the country,
They should be told that there were iree-
dom fighters like Gandhiji, Jawaharial and
Subhash, and that the entire nation came
forward to listen to their call, filled the
jails and marshalled the freedom movement,
and therefore we were freed from the
foreign yoke at a speed which even amazed
the foreigners. This must be highlighted
and properly publicised.

The Directorate of Field Publicity the
Song and Drama’ Division, and the Films
Division can play a prominent role in this
sphere and they must play it.

We have seen how energetic and imagina-
tive is the programme that has been
launched for covering the entire country.
Today the child in the village looks forward

~ to the day when he will be able to have

some programme of INSAT in his own
home school, primary school.

Education bhas also to be taken care of by
this Ministry. The Education Ministry
wants the programmes to be strengthened,
not only for universities and colleges but
also in the village schools. He has referred
to the fact that five lakh schools are to be
given receiyers for the people, but it requires
Rs. 28 crores, and this amount has been
transferred from the Commercial Services
and piped into this programme for the
extension of TV. I want to tell him that
it is very good to have these 13 high power
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transmitters and 113 low power transmitters
throughout the' country. Our State, Hima-
chal Pradesh is a big State, it is larger than
Punjab and Haryana in area, it is vast in
expanse, and very uneven and high and low
in depth ; it is entitled to more than what
he has given. He has given only two new
transmitters, one in Kasauli and another
at Kulu. I would plead with him that
unless more transmission time is given to
the State and unless district radio stations
are set up it will not be sufficient to meet
their requirements. The area is hilly and
backward and it will not, as I said, do
justice to their cause. Therefore, 1 plead
that a radio station at every district should
be given—may be of a lower power—but
that must cater to the regional contents and
that alone will lead to enrichment of the
culture. There is demand cvery village—
not only Delhi and its neighbouring areas—
for this. Opportunity has to be provided
for that also. Just as you have said that
you are going to provide for the promotion
of 60 languages, it is good and his Ministry
is doing justice to the vast cultural variety
of India and it should be his endeavour to
cater to more languages. There are at least
40 tribal languages which are spoken and
there are many regional languages also.
My own State deserves to be taken up for
better attention and patronage by the
Minister, because, at present, Jullundur
station covers only Dogri language.
Himachal Pradesh is a neighbouring State,
but the TV station at Jullundur does not do
anything for it. Therefore, for TV I want
that we should be given adequatc share.

I am happy that on the structural side the
14-member Advisory Committee which was
set up under the Chairmanship of Shri G.
Parthasarathy, constituted on 28th Novem-
ber, 1980, has made recommendations, and
most of these recommendations bave been
accepted. On the others they are having
some serious thinking. The recommenda-
tion regarding staff artists for the grant of
pension is a very welcome step, because they
are all talented people, they have given of
their best and they deserve a better deal.
Similarly the other aspects of the proposals
about the introduction of Colour TV have
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also to be taken into account. The recom-
mendation about the Publications Division
are also under the consideration of Govern-
ment. The Ministry is also doing good
work in the implementation of Hindi and
the charge that the regional languages are
being neglected is not true. Because, we
want to patronise the regional languages ; in
fact, ] am more eager to see that more
languages are given patronage than they are
given at the moment. Hindi, Eoglish,
Sanskrit, Pali and Prakrit, and all the
languages have a good heritage and they
should be promoted.

I would be a very happy man when 1 sec
the entire country has district administration
and district headquarters and each State has
adequate number of TV stations so that the
entire length and breadth of the country is
covered, because wec are coming to an age
where information would be important.
The communication of information without
partiality, without any bias, without any
control would be of a great value. And
towards this end, an international informa-
tion order is becing oriented. I am not happy
to see that my friend oppositc has levelled
serious charges. I must state that India is
taking a lead in the evolution of an inter-
national information order and it would be
a proud day for the developing nations of
the world when this lead is given and the
developing nations steala march over the
western countries in the process of patro-
nising the media and placing of news which
is shared by the whole of mankind without
referring to caste, creed and colour.

With these words, 1 congratulate the hom
Minister and his deputy and the people who
are working in the Mipistry at various far
away stations, for the good work that they
are doing.

SHRIMATI KISHORI SINHA (Vai-
shali) : 1 rise to express my views and offer
a few remarks on the working of the Ministry
of Information and Broadcasting. At a
time when information has acquired great
importance, we have a progressive scaling
down or downgrading of the Ministry of
Information and Broadcasting. FEarlier, the
Ministry was under a Cabinet Minister. I
must give credit to Mr. Sathe who brought
to bear a modern outlook and engbled the
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Ministry to come out from its shell of old
fashioned broadcasting to the modern TV
age. We do not know why he was shifted
and that too on the eve of his signal achieve-
ment in introducing colour broadcasting.

The contents of the broadcasting material
being put out, create an impression that
information is replaced by propaganda and
education by indoctrination. Unfortunately
this transformation is taking place when
Shri Bhagat for whom I have great regard,
is heading the Ministry. I am sorry to have
to say that some time this is overdone, so
much that a commentator the other day
characterised thes All India Radio news
bulletins as East Delhi Gazette—much like
the Railway Ministry is now-a-days called
the Malda Express. I hope, that Mr. Bhagat
wouid direct his attention to this aspect in
order to correct distortions.

When [ said that a change has taken place
by shifting from information (o propaganda,
it is not without cvidence. But I know that
this would not be liked by the other side.
Therefore, I would suggest that this may be
referred to an independent body of experts
to give their opinion.

" The projection of Asiad through the lower
power transmitters was a striking demon-
stration of the capability of this medium.
From there to the concept of covering the
entire country with these low power trans-
mitter networks was certainly a big jump—
one for which the Government must receive
credit, though, as in the case of Mr. Sathe,
the one technocrat who gave this idea was
shunted out. There is something in this Gov-
ernment which, like the ancient Egyptian
Pharoah, slaughtess the very person who gives
an impressive idea.

Having discovered the potential of T.V.,
what is the very first thing that is done ?
A programme is chalked out in all haste to
draw up a scheduled of screening films on
independence struggle, all in a hush-hush
manner, the obvious and unstated idea being
that this should be used to identify the pre-
sent ruling party with the great Congress
which fought for independence, to project
the contributions of a few persons to the
virtual exclusion of others. While money
and energy for this is easily found, the main

purpose for which the INSAT TV pro-
gramme was designed, namely, to reach out
to villages in 18 districts in six States, is
lagging behind and localised programmes
are avajlableonly in Andhra and Orissa.
The local programmes that should have been
broadcast from the backward districts of
U.P. and Bihar, for instance, are simply not
there, the transmitters in Muzaffarpur and
Deoria depend on Delhi Doordarshan
with its urban programme. 1 would urge
most strongly that the transmitter of Muzaf-
farpur should be replaced by a high power
transmitter and should be made a full-fledg-
ed T.V. Station. I am told that Government
are thinking of setting up a T.V. Station at
Bettia. The reason behind this proposal is
not clear. I would strongly suggest that
Government should strengthen the T.V.
Station of Muzaffarpur. Besides, I would
once again emphasise the need for finding
even ten minutes everyday for some broad-
casts from Muzaffarpur in Bajjika which is
spoken by 50 lakh people in Bihar. '

Reverting to the film on independence
struggle, I wish to make it clear that nobody
says that the independence struggle should
not be filmed and shown. The whole thing
is vitiated by the propaganda angle and the
hasty production on such a great theme
could only degrade the quality and instead
of presenting an authentic version, contrary
results could come. [ would like to sound
a word of caution to this Government that
you are handling a medium like T.V., the
full meaning of which it appears is not rea-
lised. T.V.is acruel medium. We remem-
ber that during the Nixon-Kennedy debate,
it was T.V. which decided the fate of the
clection and Kennedy scored. The syste-
matic attempt (0 project only few people
may be self-defeating. Despite Govern-
ment propaganda, the Assamesc, by and
large, did not participate in the elections.
What happened was that they began to
switch on to the BBC for news as AIR
turned more and more to fancy than facts.
It is most unfortunate that our people should
believe a foreign radio and disbelieve our
own. Butit is the result of substituting
propaganda for facts, for imagining that
people could be misled in forming theig
opinion. Here, I recall the position of
Goebbel's propaganda machine., The
German people did not beliove the announce-
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ment that Britain had declared war on
Germany. They thought that this was
anotheg trick of befooling the people. So,
all your facts about the 20 Point Programme
are also likely to be taken to be fiction by
the people because AIR is gradually losing
credibility. I am sorry to say that,

I know the Minister has worked among
the public for more than three long decades.
He is a real grass root man with consider-
able experience about people’s psychology.
I do hope he will agree that there are greater
dangers in this all consuming passion for
propaganda.

The Government is confident today that
it can control the media because it has the
‘'AIR and T.V. and the Films Division under
its control. 'Any programme to be beamed
-to the nation has to go tbrough the satellite
-and the Governinent exercises control over
the satellite. This Government controls
all access to the media, in addition to the
media itself. - May I, however, 1emind you
that this situation is changmg

The TV today is a passive medium. The
consumer has no choice but to see what you
want him to see. But this situation will
change in Just five years. The first change is
the'incursion of forelgn broadcasting media ;
the United States is building a string of
powerful transmitters in Sri Lanka to cover
the entire Indian sub-continent. It can also
hire Intelsat V and Intelsat V] series of
satellites in the next four yecars, which will
enable it to beam TV programmes into
India, which Indian TV viewers can contact
with a direct reception antenna. True, this
antenna today is too costly for individual
viewers to buy. But it will not be so in the
next five years. With this technological
chauge, the monopoly of the TV media will
end before the current decade ends.

Another change is the fast rate at which
video is catching up. The Government, of
course, is cracking down, and rightly so, on
video piracy. But that is only one aspect.
Already, most towns bave video libraries.
With greater demand for video tapes, it will
not be long before private programmes
come into the field and have video tapes for
educatjonal, informational and other purpo-
ses, apart from entertainment.

What about the viaeco player 7 Today a
VCR costs around Rs. 10,000 which used to
cost around Rs. 40,000 about four years
back. Even if you do not allow the local
price to come down, the rate at which the
VCR prices are coming down, all over the
world, it will- be available for as low as
Rs. 5,000 in the next two years. 1 hope the
Minister realises that he will soon have to
cope up with the fact that most middle class
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families in towns will have VCRs, that they
will pick up tapes from circulating libraries
and play their own programme, and only
selectively listen to the Doordarshan. And
once this happens, it will not be long before
the video revolution goes to the larger
villages. In ‘fact, with wide screen projec-
tion now having been made possible, larger
village panchayats could afford to put up
their entertainment-cum-information-vam-
education programme and then they would
not cere for your programmes. You cannot
prevent this for long. The Government has
wisely decided to expand TV to cover 70
per cent of the population. But to satisfy a
diverse population, the uni-dimensional
approach would not do. The stifling atmos-
phere prevailing due to bureaucratic control
militates against the spirit of creativeness.
And it is creativeness which the TV revolu-
tion demands.

The problem with this Government is that
it has no media policy or rather communi-
cation policy. I said this two years ago.
But, since then, I see only ad hoc responses.
The new communication revolution should
have been assessed and a plan to utilise its
potential should have been ready by now.

One word for the AIR and TV emplo-
yees. Working under great strain, these
employees have done the best they could
under the circumstances. They are discri-
minated against despite all this. They still
do not have all the facilities that Govern-
menpt employees get, even though they have
all the responsxbllmcs of Government ser-
vants. The casual artistes lead a miserable
life. In fact, AJR and TV should create
special benefit funds for artistes who might
be disabled or might be otherwise in difficult
straits. So, I would suggest for the consi-
deration of the Minister the need for imple-
menting the recommendations of the Sarkar
Commission.

Finally, let me appeal to the hon. Minister
to re-orient the policy. The media is offering
this country great opportunity to jump the
literacy barriers, to be well and critically
informed and to discuss and understand
public affairs without prejudice. Let this
opportunity be used in furtherance of demo-
cracy.

MR. CHAIRMAN
Prasad may speak.

SHRI BISHNU PRASAD (Kaliabor) :
Mr. Chairman, Sir, I rise to support the
Demands for Grants in respect of the
Ministry of Information and Broadcasting.

MR. CHAIRMAN: Mr.
fpay continue tomorrow.
18.01 hours.

The Lok Sabha then adjourned till Eleven

of the Clock on Tuesday, April 17,
1984| Chaitra 28, 1906 (Saka).

Now, Mr. Bishnu

Prasad, you
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